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LOK SABHA DEBATES

LOK SABHA

Monday, Marck 16, 1970/Phalguna
25, 1891 (Saka)

The Lok Sabha met at Eleven of
the Clock

[ MR. SPEAKER in the Chair )

ORAL ANSWERS TO QUESTIONS

o TR W © <F{ET WG HAET |
NI gv HEmT 460 WiogEr ¥ §9 ¥
forar wig | ag AT g OF dA § |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.

SETHI) : Question 460 is entirely a different
question, Sir.

! AW FANW ; ZAT T OF &
g ¥ & zafdc @i Y oF & &
forar s

st dwom g =T F1 ¥6T
g wafvu WY %1 o arg & foar sig

MR, SPEAKER : That is about certain
stractures. ‘That is entirely different.

ot AT FTAAW ;. WEAeT HEIRE, WY
gad (%) AT (§) «fu 1 (&) IR
(€) = & TATF wd AT T TF
Ll

SHRI KANWAR LAL GUPTA : They
are scparate questions,

MR. SPEAKER :1 am sorry they are
sparate questions,

Sizure of Hashish meant for
smuggling into U.S A,
+

*451. SHRI YAINA DATT SHARMA :
SHRI VISHWA NATH PANDEY:
SHRISHRI CHAND GOYAL :
SHR1 ARJUN SINGH BHADORIA:
SHRI MAYAVAN :

Will the Minister
pleased to state :

of FINANCE be

(a) whetheritisa fact that 753 pounds
of hashish intended to be smuggled into the
United States, where it would have fetched
nearly 2 million dollars, was sized from a
Kalkaji House in New Delhi by the
Customs authorities on the morning of the
17th February, 1970 ;

(b) whether it is also a fact that an
American and three Indians were arrested
in this record haul of the contraband ;

(c) if so, the action proposed to be taken
against the persons arrested in this connec-
tion ; and

(d) the details of other sons found
i.nvo:I ved in this affair ? per

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir. Its value in the
illicit market in U.S.A. has been estimated
at Rs, 1.35 crores.

(b) Yes, Sir.

{c) The accused persons were arrested
under the Customs Act, 1962. They were
produced before the Chief Judicial
Magistrate, New Delhi, and except the
American national for whom no bail
could be offered, the others were released
on bail, Investigations are still in progress
and further action will be taken against {he
accused under the Customs Act, 1962,
Dangerous Drugs Act and other allied
Acts.
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(d) Seven more persons have since been
arrested under the Customs Act, 1962.
They have also been released on bail.

st gwyw oA : Heqw wgrew, w@r
Hdl WEET T A W AT § AW
wrfE &7 WFX & Avrr garet F Aeme
R qrfemerT snfe gwit qutet 3w & siEe
T[T I ATAT F T =T g @
WX 9 | H Wi ¥ TH WRE o
T glard amag & fr ag wrr A
|0 qrfeeT AT ST ¥ WY AT Oy
Fefret wrady wreA & gro wAfo ]
TEFT o | FA §, I AT
# gg o grft, @1 qg T W & @
W NI FT O AL Z1AT & IHET
FTT WY AT HEIRT FT qa1 g {6 T
a4 § 91 a9 YT ¥ gafqw qvE
frars o fram & 7 wrea & s=T IF
qetet AT qEEE F agd FW Y, FaAw
T HT AT wo W 5 geTT AT R
€ FTCOT & qTET AT AT F7 T
M & oo g a0 & it @
e wk & o feafr & & st
T fs @z Tw fefe o e
¥ fF aewT =R WA gt fAg age
T GEET R UAY GEY H J WA F
WL FvEfauTT § IaF WL F1E HEEA
frar s, won ¥ fraei #r st wE
fear s orfs ow wTe & FEFT =TT
AT W1 R W TOF ¥ 99N T WEl-
aifa® @t & fag wom @, I
| wTC #Y afafafuat agr T oA ?

SHRI P. C. SETHI : As far as the ob-
servation of the hon, Member that thereis
smuggling on the Indo-Nepal border and
Indo-Pakistan border is concerned, the hon.
Member is correct that this type of smugs-
ling is taking p'ace. We are taking measures
to strengthen our checking staff and also to
givethem the most modern equipment.
Right from the year 1964 to 1968 I have
got here figures about smuggling on the
Indo-Nepal border. One of the reasons
why goods are heing smuggled from these
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countries to other countries is that the price
of ‘charas’is Rs. 300 in Nepal and it is
Rs. 500 in Pakistan and in India it sells at
Rs. 1000, and when it is exported and
smuggled out of India it fetches a much
higher price.

Another thing about what the hon, Mem-
ber mentioned is this. I do not have official
details with me regarding the number of
years for which imprisonment is there ; but
Sir, we are examining the whole question
and secing whether the period of imprison-
ment of 2 years or 3 years as provided or
in the law especially with regard to these
drugs and other offences as also the gold
smuggling should be further increased.

ot gwew Tl Heqw WerEw, W
SV FT I AG HAT | HU FZA( TG &
fF s qve F7 #ur S AEr Iae G
ot 529 1 HHY FUTET qH &0 ASCA F@)
gt | &3 we ag fear ot fe s daw
H AT ¥ gefAaw FuErc g | IwE
¥gT fF o ow Haw & w1 & frow §
IqE ATC H AT GOH ATA  ATHTE ALY
g1 mgammar g f5 swaw & 9@
g9 HaY HEAqe AW w7 R0§ 91 A
qg a1 WX FAr HEWZY F IR FATH AA-
T o7 gt wifgy o ag wmh e W
a&T Fidft Tfge Fr &fFT sAF aH
sTAsTO AR & 1 & ame g mAdw ®
fraw 2 =, a8 ¥ v a1 fomr s
#1€ Fere AdY fean | o ww w9t w1 @
3 woefi a1 g , IF A YT g A,
Ffee a1 A 7 adt W a7 wT 599 78
£7ez 39 femame % v gw s4n ¥ fraw
qTH § AT FUT IH FT FCATA FT FGOFA 7

o % W ¥ wgw w7, @
FE WTGT TJEHT AN 6 A€ W,
Gar g FT & | &Y oy warfe sl
&% WY AW H SEE qA0 FT ATOAT &
qeft 3w § w7 w7 @ IEAr AL g
wifefeas wew 7@t &1 dfer oF
wfe® & & a1t 3w A F qvr anr



5 Oral Answers

T AT 14-14 T #Y gard iE WAy
ag Y I fear fa gurd gt @ TH HaW
¥ 21 g q AT are w7 o § wea
TreE wafe & are # wor & ww fee &
famgs fFm o, @ e Egw fawm #X
®E

ot mwrw i ZRO 9 T AW
H &gz wgr wgar g 5 7g a7
IYTT 9T 7 AT WL ¥ AfeF 34w
et fF wwemr &) AW IIH TH SFIC
F o § W gEe wiesrd @ IAw
fam 7 & 7av gn #1€ g0 AFTC 7 W~
71 7Ty o wifer 40 arfs s
7 Y 7= 3 & fAw oF swic X gt
FT FICT qAT AT & IAFT F147 & g
¥ am ¥ fag gx gfaar ey ? @r ww
#aw # wig w1 rfwefer q oWk
Fifew w1 7

(@) wrr &t 9w &1 ag & fs iy
qaid fautd aur & s oF W T agt
& wdry qEr A fF o oawr % amw
=T F see famra gfew &1 & o
% A T T surqriedl A sa fi,
aTER a% & gEra ORI 9T A
BT WEgFHi Wl TT TW G § AT g
EA W g X F@ 9w ¥ fag
HTFTT aFTH F4T Frdargy wai ?

ol 9. W. ¥F : HE "I H AT
A GoET &, Srear foraw fif Rrwrde
i # R, 9a% arg gaq qawy wafa fear
g R su fa=fed § o anfoer &
T gEt FafeE= &1 AW W W
g e A o gzAe w0 & fAw g
I FE fya fegr ¢ @ife 9a%
qT0 T T FEEWES i g IEwr qar
ST 9T |

ot qwww wwi: A wwr & (@) W
T IO 7 wmar |

PHALGUNA 285, 1891(SAKA) Oral Answers 6

SHRI KANWAR LAL GUPTA : He
asked the question whether a truck of the
Punjab Governmen was caught.

SHRI P. C. SETHI : So far as this case
is concerned one ambassador car and one
joep connected with the smuggling were
seized : but with regard to the truck he
mentioned, I have no information.

ol wo'x ey wdtfear - o st qER
grafraa qry 17 § SAE S Iw
&% T8 faar mar &1 wT g w Ay
2 fr o werdiwfia o &, fvasr aga
qgy ¥ " WY A 7egut w7 aeRl
=TT ATA- qfFET, wrEATT a
#T 7 ¥ Arq ¥ @ §, IWA a¥ 4@
AT & F2 o wifew & ) GO & -
qhuer s & avw grx fa &9,
waqd gfaear wat @ aoky fag &
aTH, ¥ ¥ agw ¥ s wfwwrfat &
qed O I59 AfwETd W Tad wmfrw
&, fomer demmrdz amt 7 @ s oy
H FT ATT TEHT HITC e

AETR WRAY © WTT TH T F1E Ao
AV I8 | AT a1 WY qHE &, THHT
| AT ¥ w7 aveE A

ot A fog wofean: @ 5@ o
ey TEe aeget & & foraw oA
WX af € wmiww § a1 @@ o
s aer A & & 5 @ ar feoow
FENT WYX § A& AW § T W
a1 & gew-wiwsrd ot mfew § 1 fow
fe7 7 9%% 717 g, 39 faq wEaT F
gg Wt wmarar fF 57 qee<i F ¥ &
wfasrdt of mifsa & | ag T me Pely
wifght fe % & % w17 w7 ¥ afesrd
§ a1 % f@ars wwo s sedErd
FRAWE?

W ATH o%Er AT §, ot 7% oy
qoaT W ¢ 5 fre wrge e & a1
ot #mmy wx & ¥ faar amar wr, wfear
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uifz 2 frovdr &, wT IOE TEAE T
& fa s wrow ®1E A€ qomT wwE
¢ fore® §© =% FG0 FT Fra a1 HATE
T g a1y T F w5y At aeg A
¥ & o 1zE% Ay s Fn faw
wATaT @, T FTH &% wifoer Hifay ?

ot w. W, @SV WEATT wEEE FTOE
e % wn &0 F 32 sfuFrq &5f=-
feg & v aga & ifoderoar araq
¢, whifs &1 & et 78 wfasrd & =
FTHEEY AT AT IAT AT | qE A
&r § frus 7 folt 1o gow
fami sfest & w4 & sa®r TEH
qFeT T 8, AfFT TuE Fraw I aF
Wifwg @ 9a% foarh & &9 wqwr &71%
wrw wqifad A9 g1 Qg | e wfa-
fom a1 & 9% w7 § IWF AW FS
fea § = =i s@T, a9 fag,
FS T TAETA F ATET T IHE T E -
gofta fag wre name, qasd fag T
H FE |

TEU A wrow g 98 & fE
T qFEr aar w40 354 frmmm e
WA | 4g W AE g sawr gy
JOGRT A E FAAT &, AT AF qHET T
g Iww femmm &7 T3 THA WA
s wre Trear A€ € )

#ra aare SR ug fEar & fs o
ETEAAE THET AT § TERT W
w0k g st w1 7 faar wmer g0 &
gfwa s wgar § fs a1 wwmes Tew
THET WIAT § IEAWT AWAT  wwTILfeN
R/ ¥ FITHT AT AT §, W
war %1 wa ¥ F7 fear wmwr @ 0 qwE
gaTAT gEY UF waa anid W fame
T & f oo e w O w7 Ay
e wfrwr e grar Trfgm | sawy foprd
ax ¢ feare fear smom o
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st o' fag watfoa : oft wefifr
¥ w7 5 gadr 7z waw agy ddfy-
waraar § | & waaarg fs g Wl
ot w1 orara IA% Wt aer dcfreREraET
£ AW AT 98 ¥ IEE( TAW
r§ g g fqur | & wwwar § wead
AgET W& ®f WA @ geg # AAfR-
weraAT am Fom ar fer e W
IR FT IAT I ZAY AT ATANGN

il T FCAAIN  FEA WA, B
qizgd & fF 399 w7 &0 @ foeed oy gy
stg far a1, w9d g 2@

wwgw wgRW : #3 I4ET @O WY
Z|T &, IAFT TAA AZT ATST AT HIAT |

o A SOFNW - AF F1E AT
4T, K ATORY AT FT AR Aar g
EFT ST & WY § gH §e #
23 FTEAN, 1970 ¥ #7 0F W QG
qr, fore# &% a1 91—

‘*whether Government have in their

possession any information involving the
association of any Member of Parliament

with smugglers, and if so, the action
taken thereon™.

va% (&) aar (§) ¥ 39 w51 -
‘((d) & (e). Apart from some vague

allegations, the Government have no
such information.”

WS WEWT © THF (HY $7§ areerw
TR

St WAt FTANN - AT, weaw
WETEW, AT T H g, 9 oagi &
AR ATET &, IAFT T /A o FagT s
grameT & € agh A AR ugi ¥
YT ATET WAAT-TE TERT STIC qA
w ¥ ww MU emE wwe adf e
el

agl O quT AT AT s et &
gty Fomem wgmg fr AWl A
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o7 e & foad art & qeRd |
FATOT AR qEE AT E ...

MR. SPEAKER : How does it arise out
of the main question, which is & specific
onec ?

Wl AT RN A AR,
AL qE qg T 1 AqOiE HEar<
Wi faer g-mei sEOli-afeE-

MR. SPEAKER : How does it arise out
of the question ?

SIWTH SOREW . R WEnEw,
Tg THY geafraa @ | T FT wETHa ®
TEFCH WA H OF T8I 4 I (araa
qmr Y & 5 draf F1 FIW T4 AW
it §-w wEAH. L L.

MR. SPEAKER : I would request the
hon. Member not to raise anything which
does not relate to the main question. He
can do so on some other occasion,

1 W GTAEWM . HEOW HRIRY,
# fown e w7 frgwean, & &1t &4qF
v amar g f fa fem del & gasT
fomn & 1 & qrt EGAl F1 729 § qHA I
FCN AGATE, A9 ARG arw g &
THTH FEAIC AFTHATE |
MR. SPEAKER : He may lay it on some
other occasion, when the proper occasion
comes. . The main question relates specific-

ally to the customs haul on the 17th
February, 1970.

WYk s : TEET aTeAE 5
qATA & HG LT PT § | TEE T W
waw geitw &y s oy iferey i & ) ame
N W AT aTAT 8, IEE @R H
agt & gvirw AET R AT wmar 2
grr A A & ®T s
o T oFw § I awE F
THET AT § | IAEY AT T TE TATT AT

PHALGUNA 25, 1891(SAKA)
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g A IRt & sTwa A wgr
AT AGA AN A 7 g7 W AT 9T K

IJUCH TR E -

«There are some vague allegations
against a Member of Parliament”.

qm & ok wTAA aefi) & w@ig
319 qa@ T ¥% a7 a1 a9 I§ qrfenr-
HZ & G FT ATH qgT 0X AT fE
ag #\7 fgad fans faas i d
fF a8 7= 0l & wra famgar &

o w4, fawr 5, aw e st
Y qrerT st (st ¥feo wid) e
HTY GAT TN A g0 FEC IA AA BT &

MR. SPEAKER : There is a procedure
that when he makes allegations against. . ..

T W 2 T o am qEa ¥ oA
q @Y |

w1 W SRR IH A5 oawer
ot gFo Fo qrfed ¥ AT ¥ wTq WY
fover &, swet qua sroet mcwa & gur
w4t ot wt A qw w0

SHRI 5. M. BANERJEE : | rise on a
point of order. My point of order is this,
The hon. Member Shri George Fern:m les,
on the basis of certain pictures where Shri
S. K. Patil is seen with a smuggler. .. ..

SHRI GEORGE FERNANDES : He is
with the most notorious smugglers of the
country.

certain serious allegations against him,
oft ool A=W ;. wrowT ag A A
IuH FAT gHT R
SHRI S. M. BANERIJEE : Kindly hear

my point of order ......

SHRI RANGA : How does all this arise
out of the main question ?
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SHRI S. M. BANERJEE : On the basis
of that, he has made a definite allegation,
and he has mentioned the pame of
Shri S. K. Patil. 1 have also seen
those pictures. Hereis a picture with me
where Yusuf Patel, one of the kings of
smugglers of Bombay is receiving Shri S.K.
Paiil at a reception after the Banaskantha
election.

ot AT AW JIT AAFHST F
T qEHT & G419 Aqq war §
TaeT, wqr7 qA A F7 g3q faar @

SHRI 5.M, BANERJEE : Let me com-
plete my point of order. My point of
order is this. Since he has made a definite
allegation in this House, on the basis of a
definite proof, I would like to submit that
since Shri 5. K. Patil is not here at ihe
moment, all those documents, whatever
d are available, should be laid on
the Table of the House;* here is the picture
where Shri S. K. Patilis being received by
the smuggler ; you can recognise Shri S K.
Patil's face there.

o wy femd : saew AgEm, AU
AT FT AW § q4T UF AW AT
L1 S

SHRI S. M, BANERIJEE : What is the
reply to my point of order ?

=t T RREIW: g wErRg, # §a
TAHIA 9T FLWE |

SHRI S.M. BANERJEE : Here are the

documents and pictures, and I shall hand
them over to you ....

st forw arermw ;- g foawr g
aaaral, faa dwac & W@y, e faw-
AT ...l

MR. SPEAKER : I have not yet allowed
those documents to be laid on the Table of
the House. The hon. Members may go
back to their seats and please sit down.

it wy fermd : gt 9T wdTT AT
wry vy § 19 AL Aw qw Ay

MARCH 16,1970

* The Sperker, however, later on allowed
the photograps to he laid on the Table of
the House, [Placed in Library. See No.LT-
2974-/70) .

Oral Answers 12

ITE WTET 9T WS 1A E A A
AT wFAC G .. (wrawmm)...

SHRI RANGA : How do you allow all
these things to be placed on the Table of
the House when thisis not connected with
the question ?

wir oy fomd ;s wetea, i o
TF 7T & faws @ga wofe o
fFq m §, o w2eq 59 @ for ag ww
w1 WEEAY 91 % IAE wfy e
1 At a7 4T

L - -

afar For oz aE et gy @
f§ g g = anmar @ R wew
I ANITA  dudrr FRI fazred o
...(lﬂl‘:ﬂl)...

Ll L

zafae & ar s g fF se assra
W 9T 9gH ;W Fifew AR §Wm
FHET ®1 oA wrfwe frg®w |mAA gW
aqF ¥ ¥ fad dme

SHRI CHENGALRAYA NAIDU : I am
raising & point of order under rule 353

which reads :

“No allegation of a defamatory or
incriminatory nature shall be made by s
member against any person unless the
member has given previous intimation
10 the Speaker and also to the Minister
concerned so that the Minister may be
able to make an investigation into the
matter for the purpose of a reply :

“Provided that the Speaker may at any
time prohibit any member from making
any such allegation if he is of opinion
that such allegation is derogatory to the
dignity of the House or that no public
interest is served by making such
allegation, ™

** Expunged as ordered by the Chair—
vide col. 20
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In this case you have to expunge these
aliegations. When the Prime Minister was
meeting so many people, we had seen in
the press that some people who were in
police records were ilso with the Prime
Minister. So, can we connect anything
with the Prime Minister ?

MR. SPEAKER : The question is :

‘swhether it is a fact that 750 pounds
of hashish intended to be smuggled into
the United States, where it would have
fetched nearly 2 million dollars, was
seized from a Kalkaji house in New
Delhi by the Customs authorities on the
morning of the 17th February, 1970.”

Through this supplementary you are
raising an entirely different matter.

ft vy foma: * -
ot Ot T ;. T sEdw wARE W
et #iforg o L (wewm)

Wit vy fomd : Fow RO wRS
® 4T FL, (IO AWAT S ITAAT |
wH Faw qifem o ft AT AT g

- LL] -

T Ao AT & ¥ ) S s
§1 .. (wwew) ... s EWowAw A
¥ ot gAe ©F qaw ¥ foawrw Afad .
(wraam) . ..

oft oo oAt < 6 A A gl
.. (oaem) .

ot wq formd : oiafen & 37 oW
t T wgd § 1 g S e
st & A Ty @ amaTd ...
() ..

MR. SPEAKER : When he makes an
allegation against a Member he should give
prior notice and should not take advantage
of Question Hour.

PHALGUNA 25, 1891(SAKA)
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of wT FOrRw g S W
AR ey | wurA T A AT v F o9
T-sTTgTT g § A % TAA ANE E L.
(e ...

MR. SPEAKER : This question does
not arise out of this question. You should
ask a separate question. In the meanwhile
if there are certain allegations, he should
give prior notice.

oY o G ATT AER BT A
TEEY | g §4 AT TA L., (S ).

SHRI RANGA : It should not go on
record.

SHRI S, M. BANERIJEE : The hon.
Member Shri Naidu appealed to you that
the question where hon. Member Shri S.K.
Patil had been involved and has been

SHRI CHENGALRAYA NAIDU: He
isnot involved.

SHRI S. M. BANERJEE: My point of
order is this. Suppose a name is mention-
ed in the Question Hour. We do not get
s0 much time during the question hour to
make speeches and then we could expect
a statement from Mr. S_K. Patil. We can
only inform the Speaker when we make a
definite speech where some Members or
Ministers are involved. The main question
relates to smuggling. Please allow me to
read it. It says : *‘Seizure of hashish
meant for smuggling into U.S.A.”" There
is the word ‘rmuggling’ there.. (Inrterrup-
tions.)

SHRI CHENGALRAYA NAIDU : It
should be expunged.

MR. SPEAKER : This question is not
relevant here ; you may send it to the hon.

Minister.

ot wrof wOAE ¢ AT wmEEqT &7
sy 1 & g g e of wfew wow g

**Expunged as ordered by the Chair—vide Col- 20
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¥ qdaw crweAAaT 3 | (wwaw) .

oft fw o : sene wEam, At aTqw
aray wy fowa oft 5 suaear &1 g@ 3T
wtr @ @ wiefagi & am fou famer
gl JEW T & @ A §

L] Ll Ll

THET QAT Wi g0 s =gy )
ol wTq I forg wa difad, a1 7 A
$ifad S woit o #fgn fremdare &

MR. SPEAKER : For me the immediate
issue is whether the question raised is
relevant to the question asked. I have
ruled that it is not relevant. According to
the procedure, he should have sent this
information to the Minister concemned or
given a regular motion under the Rules.
Why should he thrust this into this
question ?

SHRI CHENGALRAYA NAIDU : This
should be expunged. I you give a chance
to dolike this, we shall also raise such
questions, It should be expunged.

ot of T : Efedeardi 1 oFAT
ar w47 )

oft ol SR T AT U
qifearizd Y d2ied )

iy wm . gw AT E wma o
qiferanrzr Fadi & fAe g #ifed
.. ().

sft wrear A wems wgeg, ¥ 5w
g0 welt vgew & q8AT 9@ar § fF
waH foaq Wrsfe o 73 § 91 a0
Fae & w7 feadr a fdw g
Lk
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o s oz 5w o femd
&frr st § AT g o7 qIE OF T
¥ ITer qEfar T FORET IR
SEX Fr weETT F7 faary 7o awd
wi ' s e are fadw qran € @
YT wgt ¥ I dar faar 7

SHRI P. C. SETHI : One of the persons
who was arrested in this case has confessed
having smuggled the undernoted consign-
ments of charas through Delhi airport :
March, 1968, 20 Ibs ; then in August 1968,
October. 1968, May, 1969, August, 1969,
November, 1969 December, 1969, and
January, 1969.

1 MICAT AW ;AT LA T HAS
7t frur i feasft otz o= armr e

DR. RAM SUBHAG SINGH : Sir,

Shri George Fernandes and Shri S. M.
Banerjee raised a point and Shri Fernandes
said that—

MR. SPEAKER : I have given my ruling
on that.

st ofw v : g @@ Erm owoE
oF & wafw gfedz & @1 & 1 am® ar
Wﬁt Fﬁ'a‘ﬁ?ﬂ%’ LU T R 1

DR. RAM SUBHAG SINGH : He
made allegations against one of our party

members, saying that it was false,
mealicious and political. That should be
expunged. (Interruption),

oft faom : gg F@ T 1 ITE 27
g oo Ao R e werey wfe
rER '

SHRI NITIRAJ SINGH CHOUDHARY:
May | know if the Government is aware
that impetus to smuggling is given by
officers meant to check it 7 In this connec-
tion, may I bring to the Government's
nolice that recently, in the BOAC gold

**Expunged as ordered by the Chair—vide Col. 20
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case, the original report by one of our
officers was changed by him and about
one-fourth of the original report was
substituted ? With your permission, I

want to place this report oa the Table of
the House.

MR, SPEAKER : What is this T T could
not follow it.

SHRI NITIRAJ SINGH CHAUDHARY:
It is a 32-page report,

SHRI S. M, BANERJEE : Read one
line at least. (Interruption).

MR. SPEAKER : It need not be laid on
the House. Ask a question. (Imrerruption).
We have taken 35 minutes on one gquestion.

SHRI NITIRAJ SINCH CHAUDHARY,
May I know whether itis a fact that our
own officers helping smuggling and in
support of it, I would like to know [from
the Government whether it isa fact that
the Director of Reveoue Intelligence
changed his original report dated 30-11-1967
and a small report, One-fourth of the origi-
nal, was substituted. 1 would like to lay
the report on the Table of the House,

MR. SPEAKER : I do not
be laid on the Table.

allow it to

SHRI P. C. SETHI: 1 would like to
submit that 1 would not acoept this charge
that the officers themselves are helping the
smuggling rocket. (/aterruption).

SHRI GEORGE FERNANDES : He is
one of the kingpins.

SHRIP, C.SETHI : Itis also a very
queer way of naming a particular officer
who is not here to defend himself, without
prior notice. Similarly, two other names
were mentioned one occupying an exalted
position and another who is an hon-
Mamber of this House-without prior notice.
As far as the question about changing the
report is concerned, perhaps the hon.
Member is referring to the BOAC case.

That does not arise out of this.
SHRIMATI SUCHETA KRIPALANI :

Sir, I rise on a point of order. Rale 352(2)
says that a member while speaking shall
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=0t make a persoual charge against a
member.

MR SPEAKER : That has been raised
carlior and disposad of also. (Interruptions)

oft e o : asrer wgtaT, w we
2wk

SHRIMATI SUCHETA KRIPALANI:
Further, rule 372(5) says :

*“ reflect upon the conduct of persons
in high authority unless the discussion
is based om a substantive motion drawn
ia proper terms ;" -

Both these rules have been violated. So,
1 want your ruling oa tha, '

MR. SPEAKER : That question was
raised earliar and I have given my ruling.

SHRIMATI SUCHETA KRIPALANI :
But that ruling is not adequate.

SHRI VIRENDRAKUMAR SHAH : In
this House we cannot refer to officers by
aame and defame them. So, you most
expunge those remarks.

MNMR. SPEAKER : Unfortunately, that
uohealthy practice is coming up agsin and
again. Now, thisis over. Next question,
Shri Raghuvir Singh Shastri.

wem % § fg el den

+452. sit Tawre fg orelt
sl gy fay :
st ®o o fog Xw:
S} Wo FFEHY (AN
o) Te ﬂoﬁ[h:

w1 wavesy @y qfeare frdtee Wit
i, amere awr wrta fawrw et ag
FATT ¥ FO w0

(%) w7 wewTC AT fawre A A7
aET 3 & fqu aved g wOW
sor 5t ¥ WK

(=) afe wt, &) woar wio g ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a)and (b). No final
proposal has emerged though discussions
have taken place. However, the lottery
floated by the Delhi Development Authority
inter-alia envisages allotment of house/house
sites as  a part of the prizes.

st voue fag weet @ w oA
F vt ag e amanan @ fE A A
W\T BT ¥ wENIAT I 9T # AFE}
o faadr sramasar § WX 99 A9 @
Mg F WA WERG AZEAT wEa fE
fagelt @ gwadiy TrRAm o 8
Fgrat A wwTr T A fawr 7 oww gafy
gt & s smFTHT IR @} 7

weay wan afeart frdvor site fmbo
wrare awt Ard fawrw o (st %o ¥
mE) : WA s 1 qar g e ew
9w ¥ ved Iux fempmm gl 991 & i
g AT CARICAT+ 39 awa X &1 wEdt |
T FATAT AT O fF wEd F 1§ W7
179M@ F FOTAFEI &1 T&€@ ¢ AT
Fgral & w1 1 F+<rT AT 20 A 22 T
AHTHT ¥TAE & | A€ § CARYHOA
2 g

it oo fay ool o faeet @
qadia gromTet & wgd ST qgrEl &
WEH TATH KT AU F AT AT W7
AT ? '

sit %o %o g : T ¥ IW AW AA-
HTGT @1 91|

ot Taix feg @redt ;S wERT
¥ FF foT qaar )

ot . ¥ wrg : & 7 FATH GHRITANA
agt I €W GRT AL AACE )
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AT §267 AL IqE o Fgat ar
T A I gAW FT Z
DR. RAM SUBHAG SINGH: Sir,

what is your decision on the point of order
raised by Shrimati Kripalani ?

MR.
given it.

it TN ST © WETH T, WTT
w1 ¥l faare § 7

MR. SPAEKER: I am looking into the
rules. If any of these observations contra-
vene any of the rules. 1 am sorry I will
have to remove them. I have to observe
the rules... (Interruptions) Why raise it
-again and again unnecessarily ?

SPEAKER : I have already

SHRI 5.M. BANERJEE: Why do you
want to revise your ruling ?

SHRI SHEO NARAIN: Sir, you should
not be cowed down by these members.. ..
(interruptions)

MR. SPEAKER: 1 would request all
the members to resume their seats.

DR. RAM SUBHAG SINGH: These
words should be expunged.

MR. SPEAKER: 1 have consulted the
rules and my opinion is that so far as
Governors and persons in high authority
are concerned no allegation can be made.
Therefor, so far as that is concerned, that
will not form part of the proceedings.

sft wr wwtw : oar wr fram
a4t & | wewer wgrew ag A& w9
MR. SPEAKER: So far as an hon,
Member is concerned, I have already given
my ruling. In that case, if anything is

to be brought, that should be through a
proper motion as provided in the rules,

and not through a question.

ot TR FOFAW : HU SETAT F77
e g |

MR. SPEAKER: I have given my ruling
already.
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SHRI S. M. BANERJEE: Sir, you
should not give your ruling only after
hearing one side.

MR. SPEAKER: [ have heard all sides.

st wT YA AT SATAT NI
THE

|| gO O g . F At e
T AW gAT |

ol ATH GAWW . TEHEA H EH
am qi foerer & atg w18 W aw
Fed 21

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC

ENERGY AND MINISTER OF
PLANNING  (SHRIMATI INDIRA
GANDHI): Hon. Members have raised

very valid point of order and we support
it. On many occasions I have said that
we do not want to hide anybody's guilt.
But there are ways of bringing these
things before the House. The hon.
Member, Shri George Fernandes, had
referred to a previous question referring
to Vague allegations, Now he says he
has some positive proof. Let him place
this before the House.

SHIR GEORGE FERNANDES: I will
produce them here.

MR. SPEAKER :
question hour.

&) o we w5 @ g # 7

Not during the

sitet gfeay wiwt : fraw &1 e

HEgw EC O
MR. SPEAKER: Not during the
question hour. You can send it to me.

I will go through it.
ot wrof W AW Ty A T o

it mowto wrelt : g arzfirary TpTE
e v o
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MR. SPEAKER: What is this practice
of two or three Members holding the
House to ransom ?

ot T A : T sgEeqT ¥ A
T |7 0T

SHRIMATI INDIRA GANDHI : You
have been kind enough to say that the
name of the Governor would be removed.
But I would like to suggest that it is not
proper to make such allegations against
anybody. Therefore, all names should
be removed.

ot o R ¢ gE g AL amafe
&1 Ju Feqr 31 9w &)

MR- SPEAKER: [ do not want any
more discussion. 1 am passing on to the
next question.

ot ofx T wF W wAr WY
gr ¢, g wr et gfm
MR. SPEAKER: No.,

w} o SO - faege W W
T KT ETH BT R T AW H Y
AT | o1 A are giAa | (s

SHRI KARTIK ORAON: Sir, these

members have no right to have a monopoly
of the time of the House,

MR. SPEAKER:
my ruling.

St wy femd . wEmd IMAA
#ifag, cregesr w1 o ag) g1y wifgd)
OF WY W& AE oFeRS g1 Aved |
A qe § AT WRwEH IAT A w51
wEfs Ay wf w§ gy
foemroardr oo &) @i 9
w1 gratd fremear wdar wfe
€17 | gT A% XEwT gemar w1 wATH g,
& gt welt ® A FAT AW AR
ag WA qA & fed darc f | 9w W
Twerw fea ar gy 7 (wwem)

I have already given
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g Freat ¥ ow wew @ T
Tifed | W ART A I T1ET Wi
A a@r e |

MR. SPEAKER:
my ruling.

o at soRw ¢ W fRm ¥
weraTe &t =

oft wy fowd : agi @@F w1 gT
fordfraer &1

I have already given

oY R v : 3 fa gardy T g
TR R & 7

st 7y fowrdt : qed wed s fol
fomr a1 | E 1€ T T T G |

st fawm A0 s fraead fe
qgH WO UFT AE fEaT 9v | I #
Wq ATX-ATT ATGH T T47 qF AT
gar fwar o
MR. SPEAKER: No allegation can
be made unless there is a substantive
motion. Advance information has to be

given to me. The rules are very clear
about it.

ot wy forerdt : amowt fasgw g A
AT aifgd | a3 A FTE@ETE A L A
oz AE frerem omAr wfgd o

WEW WEAW . AT g7 AT gT
w8

oft vy fawrdt : ww & oy war foen
T @7 wmq ag e e guT

sit Wo Wo Wil : 3T ww afyd )

MR. SPEAKER: 1 will look into it,

st o wode c TE AW R AW
g v s ferdare § 1 &few oy
A AT Ew wEA F wEr &, gad feedt ofr
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fram w1 geew oY fear § | gy AW
THFTT g1 g1 /%A |

st wEET © uF off wTEl weer
HATE FT |

st g ferd gz W s
380 F AT H |

U WERT : AT T 1T FT A
mﬁ&&'aq&:ﬁiﬁqrmﬁm
TE g | T AT FAT T A g 2,
A AT AArm gAY

oft wy ford © & et 1 Froai AT
ok 5 A & 1 79 Frmw ofad (s
aY g AN K G W
@ & 7 (vrwwm)

ot fove arevar ;- ofi v formrr 7 G
Fgn o ®rEufawr A ¥ | w3z WA
RET geR Aga & 7

MR. SPEAKER: 1 have already passed
o0 to the mext question, The hon. Member

bas asked the question and the Minister
has replied to that.

ot 7w fowd o1 AT § #E TR A
e #t aagt &)

AN HON, MEMBER: Suspend him.

o) wy fow® : g7 71, wedT w0 ffag,
frwrer Wt $ifag 1 s gH Gar v ww
7B AT &, FHAT F AT A
Y FCN E, aeFT WINTTH Jq 7 g
T § A U qwt @ faegw o
& 1 f7aw 380 % Fgg =WEEmTET WE
IS RE |

SHRI HEM BARUA :  Serious
allegations are made againsitcertain persons
albough I donot like it, and T would
request you to please have a parliamentary
committee to inquire into them.
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MR. SPEAKER: There are certain ways
for byinging such things before the House.
It was a simple question about hashish
seized on 17th February and supplementary
questions relevant to that could be raised.
But a completely different question was
brought under it and so many allegations
were made.

SHRI S. M. BANERJEE : You can

declare it irrelevant but you cannot
expunge it.
MR. SPEAKER : These allegations

should come through a regular motion.
Please do not exploit your privilege by
asking supplementary questions which are
not allowable.

5! AW FTAEA © 380 & WA
AT FT AU OF TWE .. .

o vy famd amy gA difwa &R
fHT 1T FTiATE F1 FHET |

oY §o %o avafyan : WO ®EH 4T
fewaara & g @A & 1

SHRI SHEO NARAIN : They cannot
challenge your tuliug, Sir.

it Ty feg et : O O saaedr
FT A & | WO 9@ & W& W
AR aeraeh ®3 fag oo & frw
AT FE A W A § aFarg |
LTI0 FT @1¢ FT WU WA T A

faq gefma #3 @ &1

MR. SPEAKER: | have already said
that we have passed on to the next question.
The hon. Member bas already put the
question and the Minister has answered
it. Why are you going back to the
previows question ? The points of order
were all disposed of. No more points of
order. (Interruptions)

ot wy fomd : oo v i fwar
g1
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oft swmae TR AW WERT,
e oF Af greTa w7 AR fearg
wR oz feafs ag 4t fe o ot g
7T FTAGIAT 9T A7 7@ 62 X sgaeqr
¥ T IS F7 wafa 7@ & Frd o )
afer g9 fedl & ag wfsar wow @
mE ¥ ) way Wi ¥@ gz A fe ww oF
qE T § IwAr www qg faar, wof
wgreq, 7 gawr Ia< 3 fear, weafwa
e 7 fer uw sqreE v qa e
e o7 waw a1z fox g o w9
* FOC AeqT W q¥r | & 9OYq
A w7 AR § @A 7 o aw U AW
AT ¢ &7 AT a7 a% i =qqer
TER T 9T AL &7 HFAT & | qHL W
F THTA g 2 IAE A7 T et A
1§ a1z IoA g Y A FIT HEAT B,
IHH TER T

oW AW gAT HATT @ owar
w7 IFr waw & faar m@r § ) wwE
wiq fradt sezdt #cligzdr & ) w1
gaar A1 &1, T qEW 7 |
When a supplementary is put and when
the Speaker says that it is not relevant,than
they try to eoter into arguments here, What
can I do ? This is an unhealthy practice of

raising poin.s of order. I am not going to
allow any points of order. (Interruptions)

ot wy fom@ : uto §r vad fagwt
® AT KT W E | '

it qWo qWo WS : WreEAT T 7 WT
e RBET g fF ogara W Wi &
T qEE A T wA A Iz wfg@
¥ mmw g fr ag el g qr die f )
AT WIS IEWT AA qH § AN ITH A
# @z foaar ff gq a7 §, 99 @7 W
faswreraT q¥aT )

oft wy fovond : s w0 o a aTx
# 8% arf, W art ?
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st W fenw g ;0 SEC ot
aHr T |

o 7y fowa : dr fax gurdy € weT
W@ | &% ¥ oFadw #41 fwar mwr 7

MR. SPEAKER : Under Rule 353 no
allegation of a defamatory or incriminatory
nature shall be made by a member against
any person unless the member has given
previous intimation to the Speaker.

ot wy fawad : 376 ¥ formi 3 oz
wAt zrew | feam 1 &F dfqg 1 w1
wHE 1T FWElT § FIE 4T &1 AHAT 8
AfFT T8 a9 & IeA9A  AGL g1 HHAC
ooy g9 w6 g7 F ) 9T HAAT
Fard aga @ g wwar ¥ A g wg
awq & & I | § gw sgaer
F1 gvA 7g1 JeaAq | Afaw g i
9T AT § a1 gad famr guT @ vz oA
ZTEN ...

st go ®o wwfym : i forard 7
sit wy fom@ s oA F .

**A point ol order shall relate to the
inter pretation or enforcement of
these rules or such Articles of the
Constitution as regulate the busi-
ness of the House and shall raise
a question which is within  the
cognizance of the Speaker.

A point or of order may be raised in
relation to the business before the
House at the moment.™

SHRIS. K. TAPURIAH : It should be
in relation to the business before the House.
The question before the House is Qn. 452,
‘At any time® is never used anywhere. It is
not 451 which is before the House. (Interr-

uptions)

st A femd : oomaw T faqr ? o=
W & &1 War, aw qedw e war
Wq VA AT AT HT 41, A0 T TTH FgA
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X HYH QrESs fRaT | ag agT e &

e wfr g |

MR. SPEAKER : That has been disposed
of now. Please don’s interrupt the House,

it vafie feg et © wceTd g
fomr @ & o &z grafan Frooim
FATE ST | I FAAE FTH FEAT qE
FT 37 | W4T GO A TR AU A
Fearfea %z #7 faewg far & 7 afz &,
dr Ia%r ufw faadt grit a7 dgra Az
ET T IR AATA FAT T 7

SHRI B. S. MURTHY : The Govern-
ment have taken a decision to start a

revolving fund and the details are being
worked out and they will be know later on.

ot Tude fog e & g e
qar 41 ff Fa ag FT% T AF FIA
e Zgral Mz agdd ¥ firo feaat s
@ @, IET ImErg?

SHRI B. S. MURTHY : We expect that
the Housing Corporation will begin tun-
ctioning from the 15th of next month,

st oW fag et S T
YT wEgdl & AT & AU H A qur an)

SHRIB. S. MURTHY : All that is being
considered now.

ot qeamm ey : Tz 91§ W@ FAOT
¥ AT WEAE TAEI AT RN A
feam aa A g & wTaM, cETEHE &

Efe fxad T, 9% waH
Fwwr anfae I e maeE g faar
§ 9% ymifedr & omg T gEe A
% ¥ geETede fwar smo 7
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oft xoqo ufw : TR waTH #
e |

Wt gew wx wogww ;W & FAE
W X, g IUNT §, FET FOEC AT
8T 3 ¥ wogdl & forg wETT A g ¥
T W¥M 2000 ¥ 3000 €T qF &
| ¥ A A7 ¥ wogdd ® 4g qHi-
Ta &1 of ot fs gTaeEl 9T AT AAE
Tt 8, o7 ag feod & w9 F amT @
STI(Y, d4 A% A AW & AR wL 7T
Wt | § g ST Sear g R T awa
IE ATH FH aF & 2 w@w

sft ¥ &o g : OFY FE OAWTH A
feegr mar

st wre arf : T ar)
d"i‘otolﬂ!:ﬂtfﬁ'ﬂl‘ﬂl

WRITTEN ANSWERS TO QUESTIONS

Transfer of C. G. H. S. Doctors from
One Dispensary to another

*453, SHRI TULSHIDAS JADHAV
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whetherit is a fact that Government
have made certain rules under which C. G.
H. S. doctors are transferred from one

dispensary to another ;

(b) if so, the number of doctors which
have been transferred and even prior to
completing the fixed period and the reasons
therefor;

(c) the number of doctors and the rea-
sons ineach case where they havn been
allowed to continue in the same dispensary
and have not boen transferred for quite a
long time; and

(d) whether Government would make
some uniform rules about the transfer of
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transfer causes

doctors, as their frequent
difficulty to old patients ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRT K. K. SHAH) : (a) There
is no rule in the matter, but the practice is
to transfer ordinarily C. G. H. S. doctors
after five years.

{b) 74 doctors were transferred in 1968
and 1969 in Delhi before the completion of
five years in a dispensary.

(c) 27 doctors have been allowed to stay
on after five yearsin Delhi largely because
they have residences near the dispensaries
in which they are posted. Insome cases
transfer orders had to be cancelled in
deference to the wishes of beneficiaries of
the area.

(d) Itis proposed to include the trans-
fer of C. G. H. S. doctors as one ol the
terms of reference for a Committee set up
to evolve transfer pattern for CG.H.S.
doctors.

Findings of National Credit Council

#454, SHRI K. M. ABRAHAM :
SHRI GANESH GHOSH :
SHRI NAMBIAR :

Will the Minister of FINANCE be pleased
1o state- : .

(a) whether a group appointed by the
National-Credit Council under the Chair-
manship of Shri V. T. Dahejia has found
that the industrialists avail of credit from
banks in excess of credit authorised;

~1b) if so, the details of the findings; and

(c) the action proposed to be taken by
Government to curb these tendencies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI ) : (a) The Study Group has high-
lighted thetrend towards the greater
dependence of industries on bank credit
relatively to other sources.

(b) and (c). A statement is Jaid on the
Table of the House. |Placed in Library. See
No. LT 2865/70]
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fadm fraeft et qarey wa-dew

*455. o} sitw swrw v ; aar fae
wA ag 7T £ Fr w0 o

(¥7) TR AT WamsTqaT 2 %
feRwt #vg @ wroftg oA g WA
] FHR A syafeqw mAl ®
Ao A aom wafogn A0 § I
g0 T Rwa ¥

(o) 7 FeFIT 1 g9 I FT
Y qar & fr ofpers el # @
@ wTH AR gary v AvE ¥ @
W ¥ T yEwT Er om § s W
NFTT 9@ ag Wiy arAr 7 fagey wp s
FL@EE; AR

(n) ufe g, &t war owre wr far
W 9% ¥ aieei # e x0T g
I FA w1y, arfw wredw At
®1 wORrT gar arafrew wmeAl & WO
O WTTE W Y sewia & o wE ?

faer wavem ¥ Tvw o (st wosto
¥R): (%) 7 | wTET FT @A H Fw
of s ary § o=y s wrerst
T TI W AAF ® wF 9vf )

(@) wodww & afearm & s
®T gTETT 1 AT T4 & O

(n) FATAFTI & AT AT A AT ATHA
¥ wOAE &7 T werar safawa alE
¥ wrEl & A WYOET & fAd g
*B ¥ aor gwrafaF goa o 5 § o

Proposal for Exploratory Off-Shere
Drilling and Development of
Bombay High

*456. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :
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(4) whether a proposal for exploratory
off-shore drilling and development of Bom-
bay High had been put forward by an
American Oil Company, Tenneco, over two
Years ago,

(b) whether the proposal placed the
entire risk on Tenneco and stipulated profit
sharing of 80-20 in favour of the Govern-
ment of India;

(c) whether the proposal was rejected
and no alternative arrangements for the oil
exploration have been made uptil now; and

(d) if 0 the reasons for the rejection
of Tenneco proposal and the estimated time
In which a decision would be taken regar-
ding an alternative arrangement ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN):
(a) Yes. Sir.

(b) the exploration risk of carrying out
a 4-well drilling programme was to be borne
by Tenneco and if a commercial discovery
was made, the proposal envisaged ONGC
and Tenneco forming a Company in which
ONGC would have 517 shares and Ten-
neco 49%, and re-imbursement by ONGC
to Tenneco of 51 % of the exploration costs
incurred prior to the commercial discovery.
Tenneco's share in profits would be no more
than 20% of the gross profits of the joint
venture.

(c) and (d). Having regard 1o the need
for adopting a suitable method for the
promoting a long-term programme of off-
shore exploration in the country which
would be inthe country’s best interest,
Government have decided that deep water
drilling, as is the case of Bombay High
will be taken up on the basis of assisted-
owner operation. The programme will be
largely managed by the ONGC and the
drilling platform aod equipment will belong
to Government. Technical and financial
assistance will be taken from foreign col-
laborators on suitable terms and only to
the minimum extent necessary. This will
develop scll-reliance in our own technical
personnel and promote indigenous know-
how. In pursuance of this policy diszus-
sions have been taking place with some
foreign groups and a decision for drilling in
Bombay High will be taken very soon.
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Distribution of Surplus Nun-Plan
Expenditure

#457. SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to state :

(a) whether it isa fact that a surplus
of non-plan expenditure in certain- States
duriug the Fourth Five Year Plan period
will amount to Rs. 1300 crores;

(b) whether there will be deficit in this
regard in other backward States;

(¢) if so. whether steps are being taken
1o distribute such surpluses within the
backward States; and

(dy il not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHD : (a) The reference is presumably
10 the observation of the Fifth Finance
Commission about non-Plan surpluses of
this order which would accrue 10 eight
States during the Fourth Plan period on the
basis of the devolution recommended by it.

The surpluses estimated by
mmission would form part
ve States and

(b) to (d).
the Finance Co
of the revenues of the respecti
the question of distributing them to the

other States does not arise. The Planning
Commission have taken into account these
surpluses in fixing the size of the State

plans.

The deficits on non-Plan revenuc account
of other States, as asscssad by the Finance
Commission are covered by the grants-in-
aid under Article 275 of the Constitution

recommended by it. No grant-ip-aid has
been recommended by the Finance Com-
mission to any of the surplus States except
in the case of Mysore whose surplus Is
estimated to be nominal.
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Uniformity In Rates of Interest on Public
and Geveral Provident Fund Accounts

*459. SHRI SEZHIYAN :
SHRI ANBAZHAGAN :

Will the Minister of FINANCE be
pleased to state :

(a) the rates of interest allowed on the
Public Provident Fund Accounts and the
General Provident Fund Accounts; and

(b) whether Government have any pro-
posal to apply a uniform rats of interest
for both the Accounts?

MTHE MINISTER OF STATE IN THE
INISTRY OF FINANCE ( SHRIP. C.
SETHI): (a) For Public Provident Fund,
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the rate of interest in the current year is
4.80 per cent and for next year it will be
5.00 per cent, These are also the rates in
r.espect of the analogous 15-year Cumula-
tive Time Deposit Accounts.

) For General Provident Fund, the rate of
interest in the current year is 5.25 per cent
for the first Rs. 10,000 and 4,80 per cent
fnr the rest. For next year, the rate of
interest will be 5.50 per cent for the first
Rs. 10,000 and 4.80 per cent for the rest.

(b) The interest structure in the case of
the General Provident Fund has been so
designed as to give more benefit to Gover-
10,000. For f;;sc:&lmc:s. on :lf awvcuﬂh-.
the interest rate would work out to about
the same as for Public Provident Fund.
The Schemes being different, absolute uni«
formity will not be practicable.
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Scheme for further Exploitation and
Exploration of Copper Ore Belt In
Balaghat District, Madhya Pradesh

* 461, SHRI HIMATSINGEKA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whe.her any schemes for further ex-
plotation and exploration of Copoer Ore
Belt in Balaghat District of Madhya Pradesh
has been prepared by Government, if so the
details thereof; and

(b) whether any copper smelter based on
thess reszrves would bz set up in this area;if
so; the likely production capacity to be ins-
talled thesein ?

THE MINISTE® OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRT JAGANATH RAO) : (a) and (b).
Preliminary suh-surface exploration by
drilling of the Malanjkhand Copper deposits
in Balaghat district of Madhva Pradesh by
the Geological Survey of India is in progress.
Five boreholes have been drilled and promi-
sing copper mineralisation has been encoun-
tered. The work is in a preliminary stage and
as such no assessment in regard to grade and
reserves of the deposits can be made at
present. The question of exploitation and
setting up of copper smelter will arise "after
the investigations are completed.

Expenditure on Bank Nationalisation
Case in Sapreme Court

*462. SHR1 SRADHAKAR SUPAKAR:
Will the Minister of FINANCE be pleased
to state.:
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(a) the total expenditure incurred by
Government in contesting the writ petitions
in the Supreme Court on thg validity of the
Ordinance and the Act nationalising
the fourteen banks; and

(b) whether any further expert opinion
has been sought on Ordinance which was
promulgated on the 12th Feb., 1970.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI" : (a) Tre total expenditure by the
Central Government is likely to be of the
order of Rs. 4.54 lakhs.

(b) The Banking Companier_(Acquisition
and Transfer of Undertakings) Ordinance
1970 was promulgated onl4th February and
not on |2th February, 1970. A Bill to repl-
ace the Ordinance has been introduced in
this House on 27th February, 1970. Govern-
ment has consulted its legal advisers in the
matter, whenever considered necessary,

Scheme for Development of Land in Delhl

* 463. SHRI PREM CHAND VERMA :
Will the Minister of HEALTH AND FAM-
ILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state :

(a) the area of land acquired by Govern-
ment in the jurisdiction of Delhi Administ-
ration, the area in its possession and the
areca about which Notification has been
issued:

(b) thearea of land under development
works and the area ready for allotment or
sale :

(c) by what time the rest of the land is
likely to be developed,

(d) the land about which there is no sche-
me development till 1972, and

(e) whether Government are considering
some scheme for utilising the land which is
not likely 1o be developed till 1972 for culti-
vation and if so, the details of that proposal
and if not, the reason  therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS
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HOUSING AND URBAN DEVELOPME-
NT (SHRI K.K, SHAH) : (a)

(i) Area of land acquired : . Acres

31,000

(ii ) Areain possession : 28,282
(iii) Areafor which notification
under Section 6 of the Land
Acquis'tion Act has issued

so far, 66, 504

(b) A staiement giving the required infor-
mation is laid on the Table of ths Sabha.

(c) The areanot required immediately
for development is, at present, about 6,682
acres, of which 3,150 acres is Master Plan
green, The Green area will be brought
under soil conservation [horticulture work,
and the remaining area of about 3532 acres
developed in  stage,

(d) and (¢). Development isa continu-
ous process. All the available land is expe-
cted to be developed by 1981. Till the avai-
lable area was taken up for development, it
was considered desirable to give temporary
licences for cultivation of the area found
suitable for the purpose. About 2,800 acres
of such land has been given on annual tem-
porary licences for cultivation,

Statement

(i) Area developed jbeing
developed for allotment/
sale. Out of this areal700
acres is being  develo-
ped and would be ready
for sale/ allotment by
1972. The rest of the
developed area i.e. 5900

acres has been dis|

of/is being dispasecrg?d
Area developed /10 be
developed by the Co-

operative House Building
Societies.

9600 acres.

i)

4000 acres.

(iii) Area allotted to the Gove-
rnment/Semi-Government
organisations (Ministry
of Works, Housing) for
building staff quarters;
statutory bodies like S.

T. C. elc. 4000 acres.

Ares allotted for Nehru
Unviersity.

(v) Area developed for J.J.

(i) 1000 acres.

Schemes. 3000 acres.
Balance area inculding

(vi
) Master Plan *Green' 6682 acres
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Report of Reserve Bank of Indla on
Curreacy and Finance

*464. SHRI N. R. LASKAR :
SHRI DHANDAPANI:
SHRI CHENGALRAYA NATDU:;
SHRI SAMINATHAN :

Will the Minister of FINANCE be pleased
to state :

(@) whetherit is a fact that Reserve
Bank's report on currency and finance,
1968-69 has maintained that a high level of
foodgrains production, considerable reco-
very in industrial output and improvement
in foreign exchange were the main develop-
ment in the Indian economy in 1968-69;

(b) if so, the other points mentioned in
the report;

(¢) whether the publication of this report
was delayed by three months this year;

(d) if so, the reasons for delay ; and

() whether the price rise has been shown
very high in comparison to last year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir,

(b) A statement is laid on the Table of the
House,

(c) and (d). Yes, Sir. The Report expre-
sses regrel for the delay in publication
this year owing to unavoidable circumsta-
nces. Apart from delay in the reccipt or
revision of some basic data there were also
unforeseen printing problems,

(e) The Report states that *‘the general price
level at the end of the financial year 1968-69
was 5.2 per cent higher than at the beginning
of the year and this was in contrast to the
decline, although only marginal of 0.9 per
cent between the beginning and the end of
1967-68", The Report further observes that
*‘the only group which showed a decline
(in prices) was ‘Food Articles', The decline
of 1,9 per centin this group, though margi-
nal, had come in contrast to the increases
of 3.9 per cent, 24,3 per centand 14, | per
cent in 1967-68, 1966-67 and 1965-66, respe-
ctively. For the first time in twelve years,
prices of ‘Food Articles' imparted a restra-
ining influence on the general price level.”
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Statement

Reyiewing the main economic develop-
ments, the Report states that *the * develop-
ments in the Indian cconomy during the
year were characterised by msinlenm of
a high level of feod output, considerable
recovery in industrial output and a striking
improvement in forcign exchange reserves.”
The other main points mentioned in the
Report are sel out in the following para-
graphs :—

1. Prices were generally stable through
most of 1968-69, but the situation showed
signs of deterioration towards the end of
the year. Prices of food articles, however,
fell over the year for thefirst time in 12
years and helped to import a stabilising
influence on the general price level,

2. The emphasis of economic and fiscal
policies continued to be on providing a
stimulus to industrial recovery and accel-
leration of the process of economic growth,
Monetary and credit facilities of ‘the Reser-
ve Bank were geared tv the atainment of
these main objectives.

The improvement in the overall industrial
production resulted from better capacity
utilisation, although in some of the basic
and capital goods industries, under-utilisa-
tion of capacity continued to be significant,
The rate of utilisation of capacity in some
of the basic industries, such as, steel and
some of engineering ndustries was affec-
ted partly by inadequate demand and
partly by industrial disputes, which were
especially evident in the eastern part of the
country during the year,

4. The rate of expansion of money
supply declined for the fourth yearin succ-
ession and was 8 per cent in 1968-69,

5. The firm trend in the Government
securi'y market noticed in  1967-68
continued during 1968-69 share prices
staged  a sustained recovery and  ruled
firm during the greater part of the year,as a
result of the abatement of recessionary
trends, improved perflormance of the corp-
orate sector and tax concessions granted in
the Budgets for 1968-69 and 1969-70. New
issue activity, however,was sluggish during
1968-69 in contrast to the modest improve-
ment recorded in the preceding year.

6. In the wake of the revival of the eco-
nomy the decline in the growth rate of
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Government revenues was arrested during
1968-69. But, expenditure commitments
continued to outstrip the increase in resou-
rces due to rising scale of Plan outlays,
increase in the cost of debt servicing, up-
ward revision of emoluments of Governme-
nt employees and increase in expenditure
on relief operations in States affected by
flood and drought.

Suspension of L.1.C. Employees

#465. SHRI P. GOPALAN :
SHRI MOHAMMAD ISMAIL:
SHRI C.K. CHAKRAPANI :
SHRIMATI SUSEELA GOPALAN;
SHRI K. ANIRUDHAN :
Will the Ministerof FINANCE be
pleased lo state :

(a) the total number of Life Insurance
Corporation employees who are under
suspension in various States;

(b) the number of the suspended emplo-
yees who are office-bearers of trade
unions;

(c) whether Government are considering
a proposal to take a lenient view in these
cases; and

(d) if so, the details thereof ?
THE MINISTER OF SUPPLY AND

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.K.

KHADILKAR) : (ay 117
(b): 21
(c) and (d). Thisis a matter bestleft

to the LIC and its employees.

Setting up of three coal
fertilizers Plants

based

*466. SHRI BHAGABAN DAS :
SHRI K. RAMANI :

Will the Minister of PETROLEUM
AND CHEMFCALS AND MINES AND
METALS be pleased to state :

(a) whether the Planning Commission has
given clearance to the threc coal based
fertilizer plants;

(b) if so, whether the plants would be
manufactured indigenously or Government

PHALGUNA 25, 1981 (SAKA)
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propase to enter into collaboration with
foreign countries;

(c) the details of technical and financial
collaboration, if any;

(d) whether the machinery for the plants
would be imported or manufactured with-
in the country; and

(e) the total investment required for
these plants, their probable datc of comple-
tion and schedule of construction ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a) Govern-
ment have approved in principle
the establishment of three coal based
fertilizer plants in the public sector.

(b) to(d). The Fertilizer Corporation of
India will implement the projects. The
Courporation will purchase process know-
how for processes for which know-how is
not available in the country. Tt will
procure as much of the equipment indige-
nously as could be manufactured in the
country. Imports will be resorted to only
where indigenous items are not available.
No financial collaboration with any forcign
country is envisaged.

The following agreements have been
concluded by the Fertilizer Corporation of
India for implementation of the projects:

(i) Agreement with a West Germi.a firm
for obtaining process and technical know-
how for gesification of coal.

(ii) Agreement with a West German
firm for removel of hydrogen sulphide,
organic sulphur compounds and carbon
dioxide from raw synthesis gas.

(iii) Two supplemental agreements with
an ltalian firm for supply of licence and
technical know-how for production of
ammonia.

and (iv) Two supplemental agreements
with an Ttalian firm for supply of Licence
and Technical know-how for the production
of urea,

(e) The estimated capital costs of the
three fertilizer projects are as follows :—
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(i) Talcher Rs.70.5 crores.
(ii) Ramagundam  Rs.71.2 crores.
(iii) Korba Rs.72.1 crores.

The possible sources of foreign exchange
required for these projects are being
explored. After the foreign cxchange is
tied up, it will take about four years to
complete construction,

Total sanctioned capacity and t Actual

Production of Foreign Oil Refineries
in Todia

#467. SHRI YOGENDRA SHARMA :
SHRI DEVEN SEN :

SHRI SHIV KUMAR SHASTRI :
SHRI ATAM DAS :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased 10 stale :

(a) the 1otal sanctioned capacity of the
foreign oil refineries in India;

(b) their total production at present;

(c) whether any of the foreign oil refine-
ries is at present producing oil in excess of
its sanctivned capacily;

(d) if so, the names of such refineries and
the extent of excess production in each of
these refineries; and

(e) the circumstances under which refine-
ries were allowed 10 resort 1o excess
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS (SHRI D.R. CHAVAN): (a) The
sanctioned (licensed) capacities of the
forcign-owned oil refineries amount o
5.095 million tonnes/annum,

(b) Production during 1969 was 7.49

million tonnes.
c) Yos.

(d) Burmah--Shell by 1.75 million

tonnes.
by 0.60 ,, ..
by 0.575 ,, e

Esso

Caltex
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(¢) This excess production has been
permitted in order to utilize the available
capacities and to achieve self sufficiency
in refined petroleum products.

Models of Mahatma Gandhi Statue

*468. SHRI V. NARASIMHA RAO:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the amount of money to be paid to
such sculptor who will submit models for
Mahatma Gandhi statuec to be installed
near India Gate and the amount of money
to be paid for the approved model; and

(b) the names of the Committee of
assessors who will select the model ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH):(a) Rs. 3,000/-.
The amount to be paid to the successful
sculptor for preparing the statue has not
been finalised.

(b) 1. Shri P.B. Gajendra Gadkar

Chairman
2. Shri P.V. Rajamanar Member
3. Miss Padmaje Naidu -
4. Shri Satvajit Ray "
5. Shri Karl J. Khandalwala .
6. Shri J.R. Bhalla -
7. Shri A. P. Kanvinde "
8. Shri H. Rahman .

Relief to National Mineral Development
Corporation to offset losses Incurred
over Mines

*469. SHRI N. SHIVAPPA : Will the

Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to  slate:

(a) whether Government propose 10 give
some relief to the National Mineral
Development Corporation to offset the
losses incurred over the mines;
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(b) if so, the nature thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI JAGANATH RAO):
(@) and (b). Government have decided
to reimburse the cash losses amounting t0
Rs.138.42 lakhs suffered by the National
Mineral Development Corportion on the
export of iron ore from Kiriburu Iron
Ore Mine upto end of 1968-69,

(c) Does not arise.

memorandum from the Central Government
Pensioners Association

SHRI E. K. NAYANAR:
SHRI P. RAMAMURTI :

*470.

Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received

any memorandum from the Central
Government Pensionens’ Association,
Madras, recently;

(b) if so, what are the main demands;
(c) the decision taken thereon; and

(d) if not, the reasons for not taking any
decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PC
SETHI) : (a) Yes, Sir.

(b) to(d). A statement explaining the
demands and the decisions reached thereon
is laid on the Table of the House. [Plcad
m Library. See No. LT—M&?,-'m]
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Subsidisation of Losses of the New Branches
of the State Bank of India

*471. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state :

(a) whether the losses of the new bra-
nches of the State Bank of India and its
subsidiaries are subsidised;

(b) if so, the reasons thereof;

(c) since this subsidy was allowed, how
many branches were opened by the State
Bank of India in U, P., Bihar, Jammu and
Kashmir, Rajasthan, Madhya Pradesh and
Orissa; and

(d) whether similar subsidies will be
made available to other Nationalised
Banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The losses incurred by only
such of the branches as have been opened
by the State Bank of India and its subsi-
diaries under their approved branch expan-
sion programmes, are met wholly or in
part on a basis agreed upon between the
State Bank of India and the Reserve Bank
of India from the sta‘utory Integration and
development Fund maintained by the State
Bank of India. This Fund is built uwp
mainly from the dividends payable to the
Reserve Bank of India and such shares held
by it in the State Bank of India as do not
exceed fifly five per cent of the total issued
capital of the latter.

(b) The branches opencd by the State
Bank of India and its subsidiaries under
their expansion programmes are generally
at rural and semi urban centres. As these
branches were or are opened not on purely
commercial considerations. it was con-
sidered necessary 10 subsidise the losses of
such branches so that the losses incurred in
opening Lhose branches atl unremunerative
centres did not seriously affect the overall
profits of these banks, It has been agreed
between the State Bank of India and the
Reserve Bank of India that the former will
not claim any subsidy in respect of bran-
ches opened afver 30th June, 1970.
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(c) The State Bank of India and its
subsidiaries have opened branches in the
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concerned States as under :

State Under Expansion Programme Outside Expansion Programme  Total
SBI Subsidiaries SBI Subsidiaries

U. P. 138 . 2 . 170
Bihar 52 3 .. 55
J, & K. 1 . ‘e 1
Rajasthan 2 147 2 10 161
M. P. 61 41 9 1 112
Orissa 9 39

(d) At present thereis no proposal to
subsidise the losses that may be incurred by
nationalised banks under their branch ex-
pansion programmes,

Filing of Wealth Tax Retarns by Union
Ministers

*472. SHRI KANWAR LAL GUPTA :
SHRI NARAYAN SWAROOP
SHARMA :

Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 1140 on the 24th
November, 1969 regarding filing of wealth
tax returns by Union Ministers and state :

{a) whether Government since
collected the information; and

(b) il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The required infor-
mation isbeing collected and will be
placed before the House very shortly.

have

Setting up of Portable Floatation Mobile
Pilot Plant for ore beneficlation test by
Indlan Bureau of Mines

*473. DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :
SHRIMATI SAVITRT SHYAM :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
MATALS be pleased to state :

(a) whether the proposal to set up a
Portable Floatation Mobile Pilot Plant for
conducting on-the-spot are beneficiation

tests for the Indian Bureau of Mines has
been finalised ;

(b) ifnot, the reasons
where the proposal stands ;

therefor and

(c) whether a request was made to the
United Nations for assistance from out of
the U. N. Special Fund for setting up
one unit; and

(d) il so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI JAGANATH RAO) :
(a) and (b). A proposal to set up a Pom_ble
Floatation Mobile Pilot Plant in the Indian
Bureau of Mines during the Fourth Plaa
period is under consideration of the
Government,

(¢) No, Sir.
(d) Does not arise.
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Joint ventures between India and Ceylon
in the Field of Oil Exploration

*475. SHRI CHINTAMANI PANIGRA-
HI': Will the Minister of PETROLEUM
AND CHEMICALS, AND MINES AND
METALS be pleased to state .

(a) whether Government have proposed

joint vil exploration by India and Ceylon;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS

(SHRID. R, CHAVAN ): (a) No such
proposal has been made.

(b) Does not arise.
Polioc Epidemic in the Country

*476. SHR! RAM AVTAR SHARMA:
Will the Minister of HEALTH AND FA-
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MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT

be pleased to stale:

(a) the percentage of children attacked
by polio in the country;

(b) whether Government have any pro-
posal for polio-vaccination as a national
policy to prevent it ;

(c) whether any foreign assistance is
expected in this behalf; and

{d) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRi1 K.K. SHAH): (a) No all
India survey has been conducted to assess
the incidence of Polio in the country. On
the basis of the information collected from
certain selected medical institutions in the
country it is estimated that the incidence
is low,

(b) There is no proposal to undertake
mass immunivation programme for Polio
in the country. Government have initiated
a project for the preparation of live polio-
myelitis vaccine at the Pasteur [Institute,
Coonoor.

(c) and(d). The US AID have made avai-
lable, free of cost, equipment, chemicals,
etc. to the Pasteur Institute, Coonoor for
preparation of vaccine. The W.H.O. have
made available some fellowships for the
Indian experts to study the latest techni-
ques and testing of vaccine abroad and
have also arranged for the re-testing abroad
of the vaccine manufactured at the Insti-

tute.

‘Lead Bank® Scheme

#477. SHRI JYOTIRMOY BASU :
SHRI SHIVA CHANDRA JHA:

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that, as reported
by ‘Economic Times' in its issue dated
the 11th January, 1970, the *'Lead Bank"
scheme finalised by the Reserve Bank, has
thrown up various anomalies in the actual
implementation; and
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(b) if so, the main objects and details of
the **lead bank'" scheme introduced by R.
B. I. and the Nature of anomalies detec-
ted in jts actual implementation 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir., No anomaly has
been found so far in the implementation of
the ‘lead bank’ scheme nor has any anoma-
ly in the role of :he lead banks as envisaged
under the scheme drawn up by the Reserve
Bank in December, 1969, been brought ‘o
the notice of the Reserve Bank.

(b) Does not arise.

C.L.B.Inquiry into irregularities committed
by Hind Galvanising and Engineering
Company In dealing with Indian Oil
Corporation.

*478. SHRI GEORGE FERNANDES :
SHRI S. M. BANERJEE :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to staie:

(a) whether, in view of several irregula-
rities commi tted by Hind Galvanising and
Engineering Company (P) Limited in th_cir
dealing with the Indian ©il Corporation
Limited, in respect of supply of oil barrels
against Tender No. OP/Ten-7/65 during
1966-67, Government had ordered the
Central Bureau of Investigation to conduct
an inquiry; and

(b) if so, the results thereof ?

THE MINISTER OF STATE |IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D.R. CHAVAN) : (a) and
(b) . It had been decided to refer the various
irregularities pointed out by the Estimates
Committee in their 86th Report to the
Central Bureau of Investigation for a detai-
led enquiry. In the light of the observations
made by the CBI, Government are conside-
ring how best to proceed further in the
matter.

Shert supply and Adelteration

of Kerosene Oil
*479. SHRIMATI ILA PALCHO-
UDHURI : Will ¢he Minister of
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PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

(a) whether Government’s attention has
been drawn to a report appearing in news-
Ppapers at intervals that Kerosene Oil sold
10 Uins in towns is not pure and that it con-
tains a fairly large quantity of water ;

(b) whether sealed tins of kerosene oil-
sealed directly ar sourse of Supply, are not
casily available to the general public; and

(c) ifso, the action taken in regard in
availability of pure kerosene oil and to

remove the dearth of sealed kerosene oil
tins 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND META-
LS (SHRI D. R, CHAVAN,) : (a) No such
reports have come 10 the Government's
notice. However, the State Governments/
Union Territories as well as the marketing
oil companies have been requested to inti-
mate if they have received any such reports.

(b) Thesale of kerosene in packed tins
is generally discouraged except in areas with
insufficient means of communication elc.

(c) The State Governments/Union Terri-
tories are being requested to take deterrent
action in all cases where cases of dealers
szlling kerosene mixed with water come to
notice. As for the packed sale of kerosene
it is not proposed to encourage the general
sale of kerosene in sealed tins,
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Memorandum of Demands submitted by
C.P.W.D. Sectional Officers
Assoclation

2995. SHRIS. D. SOMASUNDARM :
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to refer to the reply given to Un-
starred Question No. 4824 on 25th August,
1969 regarding Memorandum submitted by
C.P.W.D. Sectional Officers’ Association
and state :

(a) the time likely to be takento have
consultations with Ministries of Home
Affairs, Finance and Law and also with
Union Public Service Commission for final
decision to be taken regarding the policy of
direct recruitment and the achievements so
far made;

(b) whether other Ministries offices like
Central Water and Power Commission,
Railways, Transport etc., are having re-
cruitment Rules favourable to the depart-
mental officers;

(c) whether the Sub-Divisional Clerks
who have to check the accounts maintained
by the Sectional Officers need not pass any
accounts examination and if so, the need
for a Sectional Officer to pass such exami-
nation; and :

(d) the extract of the duties, responsibi-
lities etc., of the Sectional Officers laid
down by the Engineer-in-Chiel ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B.S.MURTHY) : (a) The matters regard-
ing stopping of direct recruitment in Class
II Engineering services and the consequen-
tial changes in the promotion quota are
still under consideration of the Government
and it is not possible to say at this stage
as to how much more time is likely to be
taken in finalizing them,

(b) Recruitment Rules 1o various posts
differ from Ministry to Ministry. Some
provisions in the recruitment rules may be
favourable to the departmental officers and
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some may not be favourable to them.
Accordingly, it cannot be stated categori-
cally that in other Ministries the recruit-
ment rules are on the whole favourable to
the departmental officrrs as compared to
the C.P.W.D.

(c) Sub-divisional Clerks do not check
the accounts maintained and prepared by
the Sectional Officers. Accounts rendered
by the Sectional Officers and Assistant Engi-
neers are checked and maintained by the
Accounts Branch in the Divisional Office
which is headed by a Divisional Accountant,
There is, therefore, no need for a Sub-divi-
sional Clerk to pass the Departmental Exa-
mination in Accounts. On the conurary
since the Sectional Officers are responsible
for rendering the initial Accounts for the
works undertaken under their supervision it
is necessary that they have basic knowledge
of Accounts and hence an examination in
Simple Accounts is prescribed for them.

(d) A copy of the duties and resposibi-
lities of the Sectional Officersin the C.P.
W.D. is laid on the Table of the House
[Placed in Library. See No. LT-2868/70)
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Quantity and value of Antibiotics
produced at Antiblotics Factory,
Rishikesh

2999.SHRI BABURAO PATEL: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleas to state :

(a) the value and quantity of antibiotics
produced by the Antibiotics Factory near
Rishikesh aonually for the last 2 years, the
total value and quantity actually consumed,
the total value and quantity of accumulated
stock and the reasons for the accumulation
of stocks; and

(b) whether it is a fact that nistatin
aond chlorotetracycline have not been still
produced because of delay in the supply of
machinery by U.S.S. R., if so, when the
machinery is expected and the loss to Gov-
ernment on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHAMICALS AND MINES AND ME-
TALS (SHRI D.R. CHAVAN) : (a) The
required jnformation is as follows:—
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1968-69 April, 69 January, 70
Qty. Value Quy. Value
(Rs.in lakhs) (Rs.in lakhs)
Bulk Antibiotics
(Ksgs.) 13,200  40.15 43,648 209.56
Capsules
(Lakhs) 17.89 8.94 71.82 32.02
Vials (Lakhs) 1.01 0.53 80.62 41.51
Total 49.62 283.09

Of this, the following quantities together with their values were consumed in making

formulations :

1968-69
851 kgs. Rs.5.14 Lakhs

January, 1970
Rs.127.82 lakhs

April 69
24,974 kgs

The plant had the following stocks as on 31st March, 69 and 31st January, 70 :

31st March, 1969

31st January,1970
Qty. Value

Qty. Value
Bulk drugs Rs.28.34
(kgs) 5910 lakhs
Formulations
Vials (Nos. — —
lakhs)

(Capsules ,,) 1.62

Rs.0.36 lakhs,

9889 kgs  Rs.61.39 lakhs

5.98 2.94

2,00 0.12

There was no abnormal accumulation of
stocks as on 31st March, 69 which was con-
sidered adequate for meeting the require-
ments of products of sterile antibiotics and
formulations in the succeding months. The
stocks ms on st January. 70 was adequate
to meet the vialling and encapsulation re-
quirements in Febreary, and March, 70.
The plant has orders for these products and
the stocks are expected to be liquidated by
the end of the year.

(b) Nystatin is scheduled to be commi-
ssioned in the first quarter of 1971. Certain

balanning equipments for completion of co-
nstruction of Nystatin plant are expected to
be received by the end of 1970. The supp-
lies of equipment from U.5.5.R, werein
accordance with the construction and
commissioning schedules agreed to with the
Soviet collaborators from time to time.

The Commissioning of chlorotstracycline
facility is yet to be finally decided by the
company,

As the commissioning schedules of the

various products of Antibiotics Factory,
Rishikesh have bsen drawn up by the Com-
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pany in consultation with the tﬂlllbl'llﬂ'.l,
the qoestion of computing any loss on this
account does not arise.

Leprosy ia lndia

3000, SHRI BABURAO PATEL :
SHRI JAGESHWAR YADAYV :

Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT be
pleased to slate :

(a) the number of leprosy pl(llmu in
India, State-wise and age-group-wise;

(b) the social strata to which these pa-
tients belong with percentage of each
group;

(c) the causes that lead to the disease
and particulars of curability of the disease
today;

(d) the total funds spent on leprosy re-
lief annually by the Central Government
during the last five years; and

(¢) the practical steps to be taken to
fight and prevent this fell disease?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S.MURTHY) : (a) The total number
of leprosy patients in India is estimated (o
be 2.5 million. The State-wise and age-
group-wisc number of cases is as under.:—

- Estimat cd n:_m

Name of the
State ber of cases (in
million)
1. Tamil Nadu 0.64
2. Andhra Pradesh 0.52
3. Bihar 0.2R
4. Maharashtra 0.22
5. Mysore 0.14
6. Orissa 0.19
7. Uttar Piadesh 0.14
8. West Bengal 0.24
9. Remaining States 0.13
Total 2.50
Age-group-wise
14 yeam 3.75 Lekhs
(Approx.)
H-and above 21.25 Lakhs
(do)
Total 25.0 lakhs
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(b) Leprosy is usually prevalant in the
lower social strata, but it does occur sparin-
gly in the higher social strata also. The
percentage of each group in the upper
and lower social strata is not available.

(c) *‘Mycobactereum Leprea’ popularly
known as Leprosy Baccilus is respomsible
for this disease. The disease is now ame-
nable to complete cure both by medical
and surgical methods. D.D.S. is the
sheet anchor of treatment of leprosy. Be-
sides, D.D.S., there are other drugs like
D.P.T, D.D.S.0. and B 663 usad in le-
prosy, but amongst them, D.D.S. in the
most efficacious.

(d) The Central assistance given to the
States for their Leprosy Control Programme
during the last five years is as under :

Year Assistance given
(in lakhs)
1965-66 62.264
1966-67 20.926
1967-68 27.365
1968-69 23,813
1969-70 38.580 (so far)
Total 172,948 lakhs

(¢) The Government of India has laun-
ched the National Leprosy Control Progra-
mme from 1955. The domiciliary-ambula-
tory pattern of treatment is being given.
The population is surveved, people are exa-
mined, cases are detected and put under
treatment and the healthy contacts are regu-
larly followed up periodically.

With regard to the prophylaxis (preven-
tion), the Government of India has taken
up the D.D.S. Prophylaxis Programme in
some sclected arcas initially .

Boad Money from Doctors Proceeding
for Specialised Training Abroad

300i. SHRI BABURAO PATEL :
SHRI SEZHIYAN :
SHRT SAMINATHAN :
SHRI ANBAZHAGAN :

Wil the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT be
pleased to state :
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(a) the reasons for i ncreasing the quan-
tum of ‘Bond money' from Rs. 30,000 to
Rs. 50,000 from doctors proceeding for
training to foreign countries on Fellowships
and Research Grants;

.(b) the number of doctors who have sat-
tled down in foreign countries to improve
their financial prospects during the last two
Yyears,

(c) the practical steps takento create
better conditions of work in India; and

(d) the main recommendations of the
hospital study group and when they will be
implemented ?

THE MINISTER. OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S.MURTHY) : (a) The quantum of
Bond money is calculated on the basis of
all monies paid to the Government servant
proceeding on Fellowship, etc., or expended
on his account, e.g., pay and allowances,
leave salary, cost of fees, traveliing and
other expenses, cost of international travel
and cost of training abroad met by the for-
eign Government/Ageney concerned. The
bond money therefore varies in each case
and there is no fixed amount prescribed. As
such, the question of incrcase in the ‘Bond
money’ from Rs.30,000 to Rs,50.000 as
suggested in this part of the question does
not arise,

(b) Information regarding the number
of doctors who have settled down in foreign
countries during the last two vearsis not
available. However, according to the in-
formation that is available, 256 Indian Doc-
tors settled down in foreign countries from
1967 to 1968,

(c) The emoluments of the medical offi-
cers under Government have been substan-
tailly improved. Those working in rural
areas have bzen given special incentives.

(d) The main recommendations of the
Hospital Study Group were laid on the
Table of the Lok Sabha in reply to Unsta-
rred Question No.5019 answered on the
25.3,1968. [In so far as implementation of
these recom dations is ct ned, copi
of the Report of the Hospital Studp Group
were forwarded to all the State Governments
for such action as they deemed fit. No par-
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ticular action was envisaged on the part of
gho Central Government in regard to their
implementation.

Production  Capacity of Polyester
Filament Yam

3002, SHRI 8. M. BANERIJEE : Will
the Minister of ,PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to State :

(a) the current production capacity of
polyester filament yarn in the country;

(b) if current production is based on
indigenous technology what encouragement
is being given by Government to such
indigenous technology ;

(c) whether it is a fact that the market has
received well polyester filament yam
produced with indigenous technology and
has pressed Government for increased
indigenous supplies immediately ; if so,
the action thereon; and

(d) wheieher any applications are
pending with Government for expansion
of current polyester filament yarn produ-
ction capacities; if so, the action taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) 700 tonnes per annum.

(b) to (d). Two existing units manufac-
turing nylon filament yarn  were
permitted to produce one tlonne per
day each of Polyester Filament Yara by
way of divemsification on the basis of
their claim that production would be
established from indigenous know-how
developed by them. A detailed study of
the technological suitability of the poly-
ster yarn produced by domestic manufa-
cturers was carried out last year and
certain variations were noted with refer-
ence to imported yarn of standard quality.

There have recently been some reports
from fabric producers about yarn produced
by domestic manufacturers and there
were also requests from the fabric manu-
facturers for increased indigenous supplies.
Applications from the two units already
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permitted to  manufacture
filament yarn for further cxpansion are
under consideration of Government
as also other proposals for increasing
the capacity for manufacture of polyester
filament yarns at reasonable prices to meet
the demand foreseen in the next four
years.

polyester

Marginal Expansion of Nylon Yarn
Units to minimise Imports

3003. SHRI S. M. BANERJEE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whethe: Government are contempl-
ating to allow marginal expansion to exis-
ting nylon yarn units at low forenig exch-
ange cost, with a view to curtail nylon yarn
imports on which wvaluable foreign ex-
change is being spent, and also with a view
to meet the country’s demand in the
shortest possible time ;

(b) if so, the reasons for the delay in
approving the marginal expansion for
various units ;

(c) whether the average gestation period
for a new nylon yarn unit is 5-6 years
whereas marginal expasion of the order of
600-700 tons per annum can be effected
by existing units in short period of 12
months and at negligible foreign exchange
cost of Rs. 50 lakhs ;

(d) the foreign exchange saving per
annum if additional capacity is achieved
through marginal expansion ; and

(e) whether Government propose licensing

any further new units in the Fourth Five
Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yes.
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(b) After a study of the production costs
and the economics associated with the
unit size: Government have come to the
conclusion that fornylon yarn, a unit of
6 tonnes per day capacity in the first phase
and 12 tonnes per day capacity in the
ultimate phase would be an economic size.
Two existing units have been permitted to
expand upto the phase of 6 tonnes a day,
and are already in full production. Two
more units have deen issued letters of
intent for expansion upto this level, In
the case of the third unit which is
in productionat 700 tonnes per annum,
the question of expansion to the capacity
of 2,300 tonnes per annnm is under
consideration. Other five units licensed or
given letters of intent have not yel impl-
emented the original schemes.

(c) Yes, Marginal expansions can cert-
ainly be achieved in a much shorter
period and at very much lower foreign
cxchange cost compared to new units,

(d) and (e). This would depend upon
the size of the new units and the extent
of additional capacity achieved through
marginal expansion. The question whether
in thess circumstances new units should be
licensed in the Fourth Plan is under
consideration.

Disposal of Smuggled Goods

3004 SHRI N. R. DEOGHARE : Will
the Minister of FINANCE be pleased to
slate :

(a) the wvalue of wvariou= wvarieties of
smuggled goods scized during the year
1969 ;

(b) the manner in which these articles
were disposed of ; and

(c) the benefit accrued to Government
thereby ?

THE MINISTER OF STATE IN THE
MINITSRY OF FINANCE (SHRI P. C.
SETHI) (8) The value of various
varieties of smuggled goods seized during
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1969 is as under :
(in lakhs)
Gold valued at Silver Watches  Synthetic Other Total
international value value Fabrics & articles
rate yarn
530 94 415 (3 818 2501

(b) the manner in which the confiscated
articles were disposed of is as under :

(i) Gold, gold jewellery, silver and
silver jewellery were deposited in
the Mint.

(ii ) Cut-diamonds and precious stones
were exported through Handloom
and Handicrafts Export Corpora-
tion.

(iii) Colves, cassia and cinnamon, nut-
megs etc. were sold through the
State Trading Corporation.

(iv) Rough diamonds and precious
stones were sold by the Customs
Department by Public auction to
licence holders.

(v) Other consumer goods were sold
to the National Consumer Co-opera-
tive Federation Ltd., Military
Canteen Stores and Central Govern-
ment Employeces Consumer Co-
operative  Socicties run by the
Ministry of Home Arfairs.

(vi) Other trade goods were sold by
Director General Supplies and
Disposal by auction.

(c) The information is being collected
and will be laid on the Table of the
Sabha.

Library and Museum Advisers

3005. SHRI DR, P. MANDAL:

SHRI 5. C. SAMANTA :
Will the Minister of FINANCE be
pleased to state :

(a) whether her Ministry has approved
the appointments and reappointments of
the Library and Museum Advisers in the
Education Ministry; and

(b) whether the Ministry found justifica-
tion for these two positions considering
actual expenditure on them in the earlier
period and the number of cases actually

referred to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.

SETHD : (a) No, Sir.
(b) Question does not arise.

Sureties for Loan for Taxi or Scooter
from Natiopalised Banks

3006. SHRI  VIKRAM CHAND
MAHAJAN : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that as and when
loan is asked for taxi or scooter, the
menagement of nationalised banks insist
on sureties of property holders and income-
tax clearance certificates; and

(b) if so, what steps are being takea to
eliminate these hurdles ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). The nationali-
sed banks which provide credit [facilities
to taxifscooter/auto rickshaw drivers genera-
lly insist on one or two suretics or
guaranters or & co-signatery in respect of
the advances, in additionto 2 charge on
the vehicles. Although the surety-
guarantor/co-signatory should be accept-
able to the banks, it is not a condition
that they should be property holders, The
question of income-tax clearance certifi-
cate will not arise in the case of small
borrowers who are not income-tax assessees,
However, in order to ensure that a small
man having a wothwhile scheme is not
debarred from getting a loan because of
the absence of adequate security or his
inability to provide a personal guarantee,
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the Coordination Committes of the public
sector banks has been requested to review

the existing position to sce how far suita-

ble alternation procedures can be evolved,

Allocation For Housing Scheme In Gujarat

3007. SHRI S,M.SOLANKI : Will the
MINISTER OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state ;

(a) the total amount allocated to Gujarat
State in the years 1968, 1969 and 1970 for
constructing houses under the Cetral
Government Housing Schemes;

(b) the demand made by the State
Government for these purposes; and
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(¢) the total amount already disbursed
uptil now 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (¢). Central
assistance in the form of loans and grants
was drawn by the State Government
during 1967-68 and 1968-69 on the basis
of expenditure reported by them subject
to the allocation made and the Plan
outlay approved for the respective years.
The particulars for the two years are as
follows:

Outlay proposed by
Gujarat Government

Central assistance
allocated

Central assistance drawn

1967—68 1968—69
(Rupees in lakhs)
_____ [ —
228.00 137.00
67.70 100.62
47.78 B85.16

For the Fouth Five Year Plan beginning
from 1969-70» Central assistance for all
State sector schemes (including housing
schemes) is being allocated and released
to the Staic Governments in the form of
block loans and block grants. The State
Governments have complete freedom to
determine the amounts to be utilised under
different State sector programmes according
to their priorities and requirements. The
total block Central assistance allocated to
the Goveroment of Gujarat during 196970
for various State sector schemes is
Rs.2820.00 lakhs. The amount utilised
under housing schemes out of this block
assistance has not yet been_reported by the
State Government,

Assessment of Income Tax

3008. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE

be pleased to state :

(a) whether itis a fact that an original
copy of the Challan under which an
Income-tax Assesscc pays his
Income-tax is required to be sent to the
concerned Income Tax Office by the
Reserve Bank or Treasury Office as the

case may be, within a certain time-limit,
but it never reaches ils destination in
many cases;

(b) if so, whether there receipts are to be
attached to the relevant files of the
assessees within a stipulated period;

(c) if so, despite this fact whether the
Recovery Cell of ITncome-tax Office. New
Delhi, has issued cach a large oumber of
Anticipalory letters for production of
these recei pts or their attested copies; and

(d) if so, what action is being takem by
Government to rectify this defect and
remove the hardships to asscssees 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
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SETHI) : (a) The original copies of the
challans are to be sent back by the Reserve
Bank/State Bank/Treasury, as the case
may be, to the Income-tax Department
asearly as possible, It is not correct to
say that the challans never reach their
destination,

(b) The challans received from Reserve
Baok/State Bank/Treasury are placed on
the relevant files, There is no prescribed
time limit for placing challans on files
but this is expected to be done immedia-
tely on receipt of challans,

(c) Anticipatory letters have been issued
by the Income-tax Department New Delhi
in those cases where challans are not
available on the files with a view to verify
the correctness of the record and to avaoid
unnecessary hardship to the assessee that
may be causcd by the issue of wrong
Recovery certificates to the Tax Recovery
Officers, It is only in cases where the
assessees, in reply to the anticipatory
letters, intimate that payment has already
been made, they are asked to produce the
counterfoils of the challans for verification
of the payment made. On receipt of the
counterfoil of the challan, the Income-lax
Officer» countersigns the true copy in token
of his verification and places the same on
record.

{d) To ensure proper and prompt placing
of the challans on the individual files of the
assessees, the system of filing of challans
has been tightened up and the Supervisory
Stafl have been directed to test—check the
proper filing of the challans.

Recrul of Assi t Engineers and
Assistant Executive Engineers through
uU.p.S.C.

3009. SHRI S.D. SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HCUSING AND URBAN DEVELOP-
MENT be pleased to state  whether it is
a fact that the C.P.W.D. has decided to
slop recruiting Assistant Engineers and
Assistant Executive Engincers through
U.P.S.C. with aview to redress the
grievances and to keep up the general
morale of the Departmental Engineers ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S5. MUTHY) : No Sir, It has not been
decided to stop recruitment of Assistant
Executive Engineers ! through the U. P,
S.C. As regardsAssit, Engineers a propo-
sal to stop direct recruitment to this grade
is under consideralion of the Goveirment,

Spearate Cadre of Assistant Executive
Engineers in C.P.W.D.

3010. SHRI S.D. SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to the Unstarred Question No. 4765
on the 22nd December, 1969 and  state as
to how it was Justifiable to create a cadre
of Assistant Exccutive Engineers with a
different scale of pay, promotional pros-
pect ete. for performing duties required of
Sub--Divisional Officers, viz., Assistant
Engineers when il is not justifiable to
create for graduates a cadre of Junior
Engineers as has been domne in the Sout-
hern State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEYELOPMENT (SHRI
B. 5. MURTHY) : It is not correct Lo
state that a cadre of Assistant Execulive En-
gineers was created for performing duties
required of Assistant Engineers. The main
purpose of having the post of Assistant
Executive Engineer in the Junior Class
1 cadre was to attract the best engineering
talent in the country for ultimately manning
the higher posts in the Department. The
Sub—divisions were intended to be a
lraining ground to the Assistant Executive
Engineers before their absorption as
Executive Engineers.

West German Delegation's visit to lndia

3011. SHRI BADRUDDUJA :
SHRI K. HALDER :

SHRI JYOTIRMOY BASU :

Will the Minister of FINANCE be
pleased to siate ;
(a) whether

the  West German
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Delegation which visited India in January,
1970 was headed by Mr. Hermann Josefl
ABs who was Financial Adviser to Hitler;
and

(b) the particulars of other members
of the delegation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The West German Delega-
tion was headed by Dr. Hermann J. Abs,
Chairman, Supervisory Board, Deutsche
Bank. So far as the Government of India
are aware, Dr. Abs was never Financial
Adviser to Hitler.

(b) A statement is laid on the Table
of the House. [Placed in Library. See No.
LT—2869(70)

Blacklisting of Shri K.A. Laxman Prabhu
of Calcutta

3012. SHRI JYOTIRMOY BASU :
SHRI K.M. MADHUKAR :

Will the Minister of FINANCE be
pleased 1o state :

(a) whether it is afact that Shri K.A.
Laxman Prabhu of Calcutta who had
furnishing to information Government
regarding cases of tax evasion had been
blacklisted by the Central board of Direct
Taxes;

(b) ifso, the reasons therefor;

(c) whether Shri Parbhu has submitted
a memorandum to the President and the
Prime Minister protesting against the
Board's action against him; and

(d) if so, the action being taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) and (b). No black-list as
such is maintained in respect of infor-
manis. DBut undesirable informants are
ignored and no action is taken on the
informantion furnished by them unless
considered necessary. The investigating
agencies of the Income-tax Department act
on the information furnished by the
informants of such information is precise
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and useful, and further if the informant
is considered relialle having regard to his
antecedents. Ifitis found that the antece-
dents, behaviour and (he information
furnished in earlier cases does not justify
any reliance, instructions are issued that
such informants may be ignored. In view
of the assurance of secrecy, il is not
possible to furnish delails in respect of
individual informants but action is taken
on the lines indicated above.

(c) and (d). Reward rules provide that
no representation lics against a decision
under the said rules, However, complaints
from informants are examined and, if
necessary, redressed. If an informant
persists in repeating the complaints found
fri-olous, such further complaints are
ignored.

Fall in price of fertilisers

SHRI JYOTIRMOY BASU :
SHRI J.K. CHOUDHURY :
SHRI PRAKASH VIR SHASTRI:
SHRI ATAM DAS :

3013.

‘Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether, while inaugurating the 19th
annual gencral meeting of the Indian
chemical Manufacturers’ Association In
Bombay onthe 10th January, 1970, he
pleaded for united efforts by the public and
private sectors to bring down the prices of
fertilisers to & *‘rcasonable level within a
specified period™;

(b) if so, the average selling prices per
tonne of fertilisers of cach variely procu-
ced by the Public and Private sector plants
scparately, ycar—wise from 1966—67 to
1969—70, tac average selling prices of
different varieties of imported ferlilisers per
lonne, Yyear—wise from 1966—67 to
1969—70;

(¢) what will be the *‘reasonable level”
and what gate is cnvisaged by “‘within a
specified period”; and

(d) the positive steps which have been or
are being taken by Government to bring
down the prices of lertilisers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND
METALS  (SHRI D.R. CHAVAN) :
(a) Yes. This was however at the inaugu-
ration of the 29th annul general meeting
of the Indian Chemical Manufacturers
Association and not at the 19th annual
general meeting. Further, the speech
referred to prices of chemicals in general
and not to fertilisers, in particular,

(b) Information in regard to the sclling
prices of different varieties of fertilisers
is available in Chapter 7 of the publication,
*‘Fertiliser Statistics™ 1968—69. Informa-
tion in respect of prices in 1967—70 is
not readily available.

(¢) It is not possible to indicate any
specific figures, although the intention is
that the internal prices should as for as
possible be comparable to the landed prices
of imported varleties. By a specified period,
we generally mean 5—10 years, the dura-
tion varying with each chemical.

(d) Government are constantly endeavou=
ring to bring down the prices of fertilisers
produced within the country. The steps
taken to bring down fertiliser prices are:—
cost reduction/improvement  of perfor
mance by putting up plants of higher-
capacity, control over consumption
standards of raw materials, substitution by
cheaper alternative materials, obtanining
optimum capacity utilisation and utilisa-
tion of new and improved technology. It
is hoped that as a result of these measures
as also setting up of new plants it would
be possible to effect considerable reduction
in the consumer prices of fertjlisers in the
next few years.

Scheme of Splitting the Office of Auwdit
and Account Posts and Telegraph
at Nagpur

3014, SHRI DEORAOQ PATIL : Will
the Minister of FINANCE be pleaced to
slate :

(a) whether Government are in receipt of
the Memorandum  submitted by the
Members of Parliament, requesting the
Goverment to withdraw the scheme of
splitting the Office of Director of Audit
and Accounts, Posts and Telegraph at
Nagpur; and

(b) if so,the action taken by Government
to save the employees from the inevitable
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hardships and to save all the importance
of Nagpur city ?

THE MINISTER OF STATE IN THE
MININTRY OF FINANCE (SHRI P.C.
SETHI) : (a) No, Sir. Some communica-
tions from individual Members of
Parliament were, however, reccived on the
point.

(b) There is no likelihood of any signifi-
cent number of officials being aflected
adversely. However, with a view to
avoiding hardship to the staff the Comptro-
ller and Auditor General has decided
that nobody would be transferred to the
new unit against his wishes, There will
be neither retrenchment of staff nor rever-
sion of existing officiating promotees in
the Nagpur office. The Comptroller And
Auditor General has indicated that even
after decentralisation a sizeable part of
this office will continue to function at
Nagpur for dealing with P and T transac-
tions of the Maharashtra Circle,

D. D. A. Lottery Scheme

3015. SHRI MUHAMMAD SHERIFF:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the approximate profit earned by
the Delhi Deve to pment Authorityin the
first and second Draw of the Lottery ;

(b) the detailed plan chalked out by
the D. D. A. to provide certain amenities
to the public out of the Profit earned by
this process; and

(c) whether any complaints have been
received by Government against the
lottery to be continued and, il so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) (a) Rs. 12. 50 lakns and
Rs. 8. 50 lakhs respectively.

(b) The profits earned by the Delhi
Development Authority are  proposed o
be utilised for the following schemes:—

(1) Construction of cheap tenements
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for the low income service person-
nel .

(2) Improvement in the J. J. Colonies.

(3) Resettlement schemes for the benefit
ofthe villagers whose lands have
been acquried and whose villages
have come within the urbanisable
limits of Master Plan for Delhi.

(4) Setting up of Community and
Social Weifare Centres.

(c) No.

Grant of Distribution/Sales  Agencies

to Unemployed Engineers and
Diploma Holders

3016. SHRI DEVEN SEN : Will tae
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleasec to state:

(a) whether Governmen! have decided
to give  distribution/sale agencies for
products form  under-takings under his
Ministry excluding that of the Indian Oil
Corporation to unemployed engineering
graduates and diploma-holders; and

(b) if s0, the details of such decision
and the progress made so far in implemen-
tation thereof ?

THE MINISTER OF STATE IN THE
MINISTRY CF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). As
far as the Departments of Petroleum and
Chemicals are concerned, the Fertilizer
Corporation of India has drawn up a
scheme for the training of unemployed
graduates, particularly graduatesin scie-
nce subjects and agricultural science, inall
aspects of marketing agricuitural inputs.
On successful completion of the training of
selected candidates, they will be offered
dealership of the Corporation’s products
inrural areas. To begin with, 300 candi-
dates are proposed to be trained this year.
The Corporation is scrutiuuising the appli-
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cations received and the training of the
selected candidates is expected to begin
between May and June, 1970,

Information in respect of the Department
of Mines and Metals is being collected
and will be laid on the Table of the House
in due course.
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Value of  orders. placed with small

onits by DGS&D

3018 SHRI BADRUDDUIJA :
SHRI K. HALDER:
SHRI JYOTIRMOY BASU :

Will the Minister of SUPPLY be pleased
1o state: )

(a) The value of orders placed by the
D.G.S. &. D. with small unitsin each
State, during 1968-69 separately ; and

(b) the plan drawn up by D.G. S. &.D
for the coming five years to boost the
small sector in each State ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR. K.
KHADILKAR) : (a) A staiement indica-
t1ing the value of orders placed by the
D.G.S. & D. on small units in 1968
69, clasified by State wise location of supp-
liers, is on the Table of the House
[Placed in Library. See No. LT-2870/70]

(b) The Directorate-General of Supplies
& Disposals is not epecifically charged
with the function of boosting the small
scale sector. That responsibility rests more
on the State Governmenis in  consulta-
tion with the Decpartment of Industrial
Development where necessary. However,
as a part of its purchase policy, the
DGS&D encourages the small sector
primarily by reserving moreand more
items for exclusive purchase from it and
by givingit a price preference, where
considered necessary. The DGS&D is
essenlially a purchase organisation, whose
activities are determined mainly by the
orders is receives from variour
indentors for the purchase of stores
As ruch, it is not in a position to draw up
specific Five Year plans of purchase from
the various sectors of the economy.

Advertisement space For public sector
undertakings and nationalised

banks In souvenir published
by A.I. C.C.
3019. SHRI VIRENDRA KUMAR

SHAH : Will the Minister of _FINANC;E
pleased 10 state :

(a) the nam:s of public ssctor under-
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takings which had taken advertisement
space in the Souvenir published during
the Delhi session of some members of
All India Congress Committee held on
22nd and 23rd November, 1969;

(b) the names of the nationalised Banks
which too had taken adverlisement space
in the above Souvenir;

(¢) the schedule of charges for the adve-
rtissments ;

(d) the expenditure on such advertise-
ments incurred by each of the above
separately; and

(e) the reasons which led these units to
buy advertisement space in this souvenir ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (e). Public Enterprises and
Nationalised Banks take advertisement
space in various media like periodicals,
Souvenirs, etc. for different purposes, in-
cluding promotion of the public image, etc.
The Managements, of thesc organisations no
doubt,take into account the usefulness ofthe
various advertising media available to them
while selecting the praticular media for ad-
vert‘sement. Government do not propose to
interfere in such matters which fall within
the sphere of day to day administration
of thesc organisations, Collection of the
details will also not be commensurate
with the expected results.
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Setting up Consortis to undertake

construction projects in India
and Abrosd

3021. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to state:
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(a) whether Government have decided
to set up two consortia to undertake the
work of construction of projects both in
India and abroad with a view to tackle the
problem of under-utilisation capacity in
major public sector plants.

(b) if so, the actual functions of these
consortia;

(c) thetime by which these consortia
will be set up; and

(d) the circumstances which led Govern-
ment to take a decision for setting up these
consortia?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (c). Yes Sir. The Govern-
ment have already set up the Indian Conso-
ratium for Power Projects Private Limited,
which was ragistered on 25th June, 1969.
Another Consortium known as the Indian
Consortium for Industrial Projects is expe-
cted to be registered shortly.

(b) and (d). The dicisionto set up the
two Consortia was taken to maximise the
utilisation of capacity of public enterpriscs
working in the field of power plant manu-
facture and in the field of machine buil-
ding respectively by taking turn-key jobs
for supply of equipment for steel plants,
power-houses elc.

Deputationists in Central Government
Undertakings in Orissa

3022, SHRI K. P. SINGH DEO : Will
the Minister of FINANCE be pleased to
state :

(a) whether itis a fact that the Central
Government Undertakings in Orissa have
served notices to the Officers serving under
them on Deputation from the State Gover-

nment to give their option either to stay
permanently in these undertakings or to go

back to the State Government :

(b) whotherit is also a fact that the
State Government have shown concern in
regard to this move of Government ;

¢) if so, the number and category of
officers affected ; and

(d) the reasons therefor and the reaction
of Government to the concern expressed
by State Government ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): (a) There are
3 main Central Government  Underta-
kings in Orissa, namely, Rourkela Steel
Plant of Hindustan Steel, Koraput Unit
of Hindustan Aeronautics and some coal
mines in National Coal Development Cor-
poration. According to information recei-
ved from Hindustan Aeronautics and Nati-
onal Coal Development Corpn., none of
these enterprises has asked any officer of
the Orissa Government on deputation to
them to exercise his option either to be
absorbed in the company or revert to the
State Government.

(b) to (d). Do not arise in view of reply
to part (a) of the Question.

Information relating to the above Ques-
tion regarding Hindustan Steel is being
collected and will be laid on the Table of
the House, as soon as possible.

Licence to Jaipuria of Kanpur for Setting
up of Fibre Plant in Rai Barelli
and Textile Mill at M in Azamgarh

3023, SHRI MADHU LIMAYE : Will
the Minister of PELROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether Government have given two
licences to Shri Sitaram Jaipuria for a fibre
plant in Rai Barelli and a textile mill at
Mau in Azamgarh in Uttar Pradesh ;

(b) whether this was done because the
Jaipuria have been the supporters of the
Government Party; and

(c) if not, what are the criteria for fav-
ouring the Jaipurias of Kanpur?

THE MINISTER OF STATEIN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS (SHRI D. R. CHAVAN) : (a) A lice-
nce was granted on 6th December, 1968
for setting up a new industrial undertaking
with 20,368 spindles for the manufacture
of cotton yarn. Only a letter of intent was
granted on 24th July, 1969 to M/s. Swa-
deshi Cotton Mills Co. Ltd,, Kanpur for
the manufacture of Polyester Staple Fibre
at Ghaziabad with a capacity of 6,100
tonnes per annum.

MARCH 16, 1970

Written Answers B4

(b) and (). No. The industrial licence
for Textile Mill was granted as it was a
case only of shifting of some capacity of
the Kanpur Unit to Azamgarh District and
no creation of additional capacity was
involved.

The letter of intent for the manufacture
of polyester fibre was granted in the light
of the need to licence further capacity for
this fibre and on the basis of the following
criteria :

(i) Market analysis and demand figurgs
for different regions: This indica~
ted need for a unit in the northern
region .

(ii) Consumption of polyester fibre and
spindleage for spinnig yarn : This
was highest in U.P. in the northern
region on the basis of past actuals.

Itis Government's policy not to
consider applications from business
houses and groups who already
had a licence/letter of intent for
the manufacture of any omne type
of non-cellulosic synthetic fibre.

(i )

Among the applicants from U, P.
M/s. Swadeshi Cotton Mills was
the earliest and they were assessed
to be in a better position to raise
adequate resources.

(iv)

Demand for Revision of Allocation
for Oil Exploration in Fourth Plan

SHRI GADILINGANA GOWD:

SHRI SAMINATHAN :

SHRI N. R.LASKAR :

SHRI CHENGALRAYA
NAIDV:

SHRI DHANDAPAN] ¢

3024.

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether his Ministry had asked for
an upward revision of the allocation for
oil exploration from Rs, 341,60 crores to
Ras. 375.02 crores during the Fourth Plan
and

(b) if so, the reaction of Government
thereto ?
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THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND ME'F-
ALS (SHRI D. R. CHAVAN) : (2) Origi-
nally, the gross outlay proposed for the Oil
and Natural Gas Commission was Rs.
341.60 crores. It was later on revised to
Rs. 375.02 crores, but eventually the final

figure of the gross outlay proposed was of
Rs. 355.90 crores.

(b) These proposals are currently under
consideration in the context of the finali-
sation of the Fourth Five Year Plan,

Meeting of Representatives of Public
Undertakings

3025. SHRI SAMINATHAN :
SHRI N.R.LASKAR :
SHRI CHENGALRAYA
NAIDU :
SHRI R. R.SINGH DEO :
SHRI MAYAVAN :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether it is a fact that 8 meeting of
representatives of Public Undertakings
concerned with heavy engineering. heavy
electrical machine tools, instruments, cab-
les and teleprinters was held in the month
of January 1970;

(b) ifso, the subjects discussed; and

(c) the decisions arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). A meeting was held
on 8th January, 1970 under the Chairman-
ship of the Minister of Foreign Trade to
discuss matters relating to the adoption
of a crash export programme by the Pub-
lic Enterprises where representatives of 12
enterprises were present.

(c) Measures were proposed to boost the
exports of Public Enterprises by drawing
up export marketing plans, preparation
of common material, such as literature
etc. for overseas publicity. suitable display
with films/slides at Osaka—1970, stream-
lining the arrangements for foreign excha-
nge allocation for export purposes, cash
assistance in selected cases, utilisation of
Consultants wherever necessary, etc.
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Petroleum Refinery in Gaziabad

3028. SHRIMATI SHARDA MUKER-
JEE :Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the ** Location Selection
Committee for Central Public Undertakings
has recommended Ghaziabad as an ideal
site for a petroleum refinery and if so,
Government's reaction thereto,

(b) the reasons for which the project is
being established in an already over-indu-
strialised locality; and

(c) the reasons why Government do not
locate the project in the eastern part of
Uttar Pradesh in terms of the recomme-
ndations of the Patel and Wanchoo Com-
mittees ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R.CHAVAN): (a) No.

(b) and (c). Do not arise,

Reduction in Production costs by
Public Undertakings

3029. SHRI D.N. PATODIA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Government
have asked the executives of the Public
Sector Undertakings to cut down their
cost of production ;

(b) if so, whether any of the public
sector undertakings have in pursuance of
the above advice taken positive steps to
cut down the cost of production; and

(¢) if so, the names of the undertakings
and to what extent their cost of production
is likely to be reduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) Yes. Sir. Government have
been constantly impressing upon the Pub-
lic Enterprises the need for reducing costs
of production and in this connection
Government have specifically mentioned
the following measures :—

(1) Maintenance of cost records ;

(2) Relation of cost records to financial
accounts ;

(3) Timely presentation of cost data to
Boards of Directors;

(4) Control over inventories ;
(5) Introduction of standard costing;
(6) Steps for increasing productivity ; and

(7) Cutting down non-essential costs Lo
a minimum.

(b) and (c). According to  information
available, about 45 Public Enterprises have
introduced a proper cost accounting and
reviewing system with a view to reducing
their operating costs. In many enterprises
the costs have also been brought down;
main examples being Neyveli Lignite Corpn,
National Mineral Development Corpn.,



89  Written Answers

Hindustan Teleprinters, etc. As costs arc
influenced by various direct and indirect
factors it would be difficult to quantify

the actual reductionsin costs achieved as a
firoct result of adoption of these measures.

Purchase of Ammonia from lran

3030. SHRI D.N. PATODIA ;

SHRI RAMACHANDRA
VEERAPPA :

SHRI1 HIMATSINGKA :

Will the Minitser of PETROLEUM AND

CHEMICALS AND MINES AND MET-
ALS be pleased to state :

(a) whether Government have finalised
an agreement with the Government of Iran
for the purchase of 200,000 tonnes of
Ammonia ;

(b) if so. the particulars of the agree-
ment reached; and

(c) if no agreement could be arrived at,
the stage wherc the matter rests ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN): (a) and
(b). The National Petrochemical Company
of Iran and Fertilizer Corporation of India
have reached agreement for the sale of
about a million tonnes of anhydrous
ammonia by the former to the latter ina

period of seven  ycars beginning from
1972-73.

(¢) Does nol arise.

Decentralisation of audit and accounts
in the P&T Departments

3031. SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleased
to state !

(a) whether there is any proposal for
dezentralisation of Audit and Accounts in
the posts and Telegraphs Department,
Circle—wisc ;

(b) whether on the policy of decentra-
lisation. Gover have decided to open
office of the Director of Audit and Acco-
unts in Orissa Circle after bifurcation of
present centralised work at calcutta for
eastern region; and
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\¢) whether there is any proposal (o
open office of the Director of Audits and
Accounts, Posts and Telegraphs in Bihar
Circle for speedy settlement of claims of
staff and efficient auditing of Posts and
Telegraphs Offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) The P &T Audit and Acco-
unts Offices are being reorganised on a
P&T circle-wise basis.

(b) The Audit and Accounts Office for
Orissa P&T circle has already started fun-
ctioning from Ist December, 1969 after
bifurcation of the office of the Director of
Audit & Accounts, P&T, Calcutta,

(c) The P&T Audit Accounts Offices
are being decentralised and located in pro-
ximity to the administrative oflices for the
proper and efficient accounting and  audit
of P&T transactions, The matter regard-
ing the setting of a Branch office for Bihar
circle at Patna is under active considera-
tion.

Mention of Governor-General in Funda-
mental rules and Sapplementary rules

3052, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE
be pleased to state :

(a) whether his atteniion has been dra-
wn to & news item in the Sratesman of
the 8th December, 1969 under the caption,
“*Governor-General Still With Us Even
After 22 Years of Freedom';

(b) whether it is a fact that the laest
volume of the Fundamental Rul:s and
Supplementary Rules, whicl® is compiled
by the Home Ministry and has been corre-
cted upto 15th October, 1963, has in numb-
erakle references to the ‘Governor Gene-
ral in Council®’ and ‘secretary of State in
Council”;

(c) whether it i+ also a fact that a note
on puge 261, Volume I, Section 11l of the
Fundamental Kules says that **The Gove-
rnment of Madras is authorised to transfer
to Service in Ceylon, any Government
sarvant other than a member of all-India
Service "'}

(d) if the replies to parts (a) to (c)
above be in the affirmative, the reasons
for the existance of such anchronisms es-
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pecially when an entire Department in the
Home Ministry is engaged i n compiling the
Fundamental Rules; and

(¢) the step: taken to rectify the situa-
lion and the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C.SETHI) : (a) Yes Sir. The article
however, appeared in the Sraresman of
the 7th December, 1969.

(b) to (d). The reference in the article
was to the compilation of the Fundamen-
tal and Supplementary Rules brought out
by the Accountant General, Posts and
Telegraphs. There is no Department in the
Ministry of Home Affaits dealing with
this matter. It is true that the anachronis-
ms mentinned do appear in the volume, but
that is bzcauszit is essentially are-print of
an old (pre-Independence) edition which
-as been brought out pending revision of
these Rules.

(¢) It was felt that a complete
overhaul “of these rules was necessary,
aimed not only at their modernisation but
also their nationalisation and simplification.
Conviderable work has already been done
in this direction. Meanwkile, Administra-
tive Reforms Commission have also made
certain recommendations in respect of fina-
ncial rules. All these matters are now und-
er the active  consideration of Govern-
ment.
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Agreement between India and Italy for
exempting their Air Services from
payment of double Income-Tax

3035. SHRIMATI ILA PALCHOIlJ-
DHURI : Will the Minister of FINANCE
be pleased to siate :

(a) whether it is a fact that an agree-
ment between India and Italy has rcceatly
been signed exempting the air services of
the two countries from having o pay
double income-tax;
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(b) if so, the details of the agreement
together with the extent of benefit which
will accrue to India annually as compared
to the pre-agreement position; and

(c) with what other countries India has
entered into similar agreements?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir. The Agreement,
which was signed on 3. 2. 70, will come into
force on the date of the exchange of instru-
ments of ratification which has yet to take
place.

{b) Under the Agreement each contrac-
ting State will exempt frcm its tax, retros-
pectively from 1960, the income arising in
it to an enterprise of the other countracting
State from the operation of aircraft in
international traffic. “Notes’ exchanged bet-
ween the two signatories, which from a
part of the agreement, further provide that
taxes paid by Air India in Italy and Alita-
lia in India in respect of income relating
to any assessment year for which they are
exempt under the provisions of the Agree-
ment are to be refunded to each on appli-
cation to be niade within a period of six
months from the date of coming into force
of the Agreement. According to the figures
available, tax paid/payable by Air India in
Italy for the assessment vears 1962-63 to
1966-67 whick would be covered by the
exemption clause, amount to Rs, 95,448/

(c) India has signed and ratified similar
agreements with Switzerland and Lebanon
for avoidance of double taxation limited to
income arising from the operation of air-
craft in international traffic. India has also
concluded an Agreement with Romania,
covening income of enterprises operaling
aircraft and ships in international traffic.
India has concluded comprehensive agree-
ments for avoidance of double taxation with
various foreign countries covering inter alia
income arising from the operation of air-
craft in international traffic; these countries
are Austria, Ceylon, Denmark, Fedral
Republic of Germany. Finland, France,
Greece, Japan, Norway, Pakistan, Sweden
and United Arab Republic.

Production capacity of Fertilizer Factories

3036. SHKI N. R. DEOGHARE : Wili
the Minister of PETROLEUM AND CHE-
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MICALS AND MINES AND METALS
be pleased to state :

(a) the total installed capacity of all the
fertilizzr factories in the country and the
actual production thereof;

(b) whether the production is not upto
the mark; if so, the reasons therefor;
and

(c) the steps being taken to bring the
production upto the mark?

THE MINISTER OF STATE IN THE
MINISTRY OF PETEOLEUM AND
CHEMICALS AND MINFS AND METALS
(SHRI D. R. CHAVAN) : (a) The total
installed capacity and actual production
of fertilizers in ths country during the year
1969 was as under:

Installed Produc-
capacity tion
at the end during
of 1969 1969
I. Nitrogenous
fertilizers N 11,44,000 6,60,000
tonnes tonnes
2, Phosphatic
fertilizers P, 05 421,000  2,20,000
tonnes tonnes

(b) Reasons for low production

Nitrogenous ferttlizers

1. Atlainable capacity is lower than the
installed capacity, due to technical difficul-
ties in respect of Sindri, Trombay, FACT
and Rourkelx Plants.

2. Kota and Namrup Plant are in the
Ist/2nd year of production and as such are
having teething troubles,

3. Defficiency of Coke Oven Gas in the
Rourkela Plant, power cut by Bhakra
Management Board in tae Nangal plant
and poor quality of Gypsum in the Sindri
plant effected the production.

4. Various Mechanical/Electrical, instru-
mentational and process troubles in varl-
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ous plants have also contributed to the low

production.
Phosphatic Pertilizers :

1. Lack of demand for single superphos-
phate.

2, Mechanical troubles in the complex
plants,

(c) The following steps have been taken
to bring some of the existing fertilizer pla-
nts to optimum level of production.

1. Sindri : A naphtha gasification unit
is being set up to augment the availabi-
lity of synthesis gas in the plant for
making full use of facilities available for
the production of ammonia and other
finished products. The naphtha gasifica-
tion scheme is expected to be completed
shortly.

2. Rourkela : A naphtha gasification
unit to augment the supply of hydrogen
in the plant for making optimum use of
the facilities already set up for produc-
tion of ammonia and Calcium Ammonium
Nitrate is under implementation, Trial
runs are under way.

3. Fact, Alwaye : A Technical Team set
up to go into the working of the plant has
made a number of suggestions. These are
under implementation.

4. Neyveli : A Technical Committee had
gone into working of the factory and sugg-
ested a number of recommendations.
These are under implementation.

5. Trombay : The working of the Trom-
bay Plant was examined by more than
one Committeec and in arcas where a cer-
tain amount of expertise from abroad was
considered advantag , @n expert team
from T. A. V. was invited under the
auspicesof U. S. A. 1. D. The Commi-
ttee/team made certain suggestion for impro-
ving the operating conditions in Trombay.
Asa result of these investigations, a num-
ber of measures were decided upon which
are under implementation.

After all the above measures are fully
Implemented, it is expected that the plants
will reach near full capacity.
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Custom Smelters and Custom Mills
under Public and Private Sectors

3037. SHRI S. M. KRISHNA : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) the number of ‘custom mills’ and
‘custom smelters’ working inthe country
and the number out of them in the private
and public sectors, separately;

(b) whether any long range assessment
has been made to meet the needs of the
mining industry in this regard; and

(¢) if so, the resultthereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) It is pre-
sumed that by the term *custom smelter/
mill,' the Honorable Member is referring
to units treating concentrates/ores on con-
version basis.

To the best of the knowledge of the
Indian Bureau of Mines therc is no ‘cus-
tom mill” or ‘custom smelter’ workingin
the country. There is, however, one zinc
smelter and one antimony refinery both in
the private sector producing zinc and anti-
mony metal for internal consumption out
of imported concentrates/ore respectively.

(b) and (c). A start in the assessment
of the requirements of custom mills in res-
pect of iron ore has been made when the
Planning Group on minerals (other than
coal), set up in connection with the formu-
lation of development plans for the Fourth
plan, recommended the setting up of 4
Crushing and Screening plants. The reco-
mmendation of the Planning Group is being
studied by a Study Group. -

Transfer of Excise Inspectors by Collector,
Central Excise, Kanpur

3038. SHRIYAJNA DATT SHARMA :
SHRI JAI SINGH :

Will the Minister of FINANCE be plea-
sed to state;
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(a) whether itis a fact that the Colle-
ctor, Central Excise, Kanpur ordered a
number of routine transfers of Inspectors
in June-July 1969 bacausc they were comp-
leting 5 years stay at a particular place;

(b) whether itisa fact that the Central
Board of Indirect Taxes, holding these
transfers against the Finance Ministry's
standing orders on transfers called for the
explanation of the Collector for the
same;

(c) whether itis also a fact that in the
year 1968 when the Collector, Central
Excise, Allahabad had ordered such mass
routine transfers, the Board directed their
cancellation; and

(d) if so, why the Board subsequently
up-held these transfers when the matter
was raised by some Members of Parlia-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Some transfers of Inspectors
were ordered by the Collector of Central
Excise, Kanpur, in June-July, 1969, but
none of the transfers were either routine
or becausc the concerned Inspectors were
completing 5 years’ stay at a particular
place.

(b) On receipt of some representations
against the transfers, the Central Board of
Excise & Custom asked the Collector to
indicate the reasons for the same. No
explanation of the Collector was called,

(c) No, Sir.

(d) When the matter referred to in (b)
above was raised by some Members of
Parliament, the Board examined in detail
the report of the Collector, and upheld the
said transfer orders as the rcasons for

. Which they were issued, fully justified
them.

Transfer of Excise Inspectors working
in the Central Excise Collectorate,
Kanpar

3039, SHRI YAJNA DATT SHARMA:
SHRI JAI SINGH :

Will the Minister of FINANCE be pleased
to state :
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(a) whether it is a fact that the Ministry
of Finance had laid an embargo on all
transfers except on administrative grounds
in the departments working underits control
for the year ending August, 1969;

(b) whether it is also a fact that the Co-
llector, Central Excise, Kanpur transferred
72 Inspectors in July, 1969;

(c) if so,how many of them were admi-
nistrative transfers and how many were of
routine nature; and

(d) the reasons of making routine trans-
fers inspite of the embargo and the action
taken by Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir. In their order dated
11th August, 1967, the Ministry of Finance
directed that all routine transfers except on
the grounds mentioned below should be
stopped for a period of one year :

(i)  Transfers necessaryin the interests
of the Defence or Security of the
country;

(ii) transfers on medical grounds;

(iiiy transfers necessitated by completion
of tenure periods in particular
posts or stations;

(iv) transfers necessitated on admini-
strative grounds such as promotion,
adjustment surpluses etc. ; and

(v) other transfers considered in-csca-
pable in publc interest.

These orders were subsequently extended
vide Finance Ministry's orders dated 6th
August, 1968, till 10th August, 1969.

(bY Yes, Sir. The Collector of Central
Excise, Kanpur, trasnferred 72 Inspectors
vide his order dated 30th June, 1969.

(c) Out of these 72 transfers, 37 were
effected on administrative grounds or in
public interest. 34 were consequential trans-
fers and one was cancelled. ;

(d) Does not arise.
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Regularisation’of Muster Roll Employces
in Geological Survey of India

3041. SHRI B. K. MODAK :
SHRI P. GOPALAN :
SHRI K. RAMANI :
SHRI C. K, CHAKRAPANI :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) the total number of muster roll emp-
loyees working in the Geological Survey
of India;

(b) the total number of muster roll emp-
loyees who have not yet been regularised
and the reasons for not regularising them;

and

{c) whether Government will consider to
regularise all the muster roll employees?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHR1 JAGANATH RAO) : (a) The total
number of muster roll employees working
in the Geological Survey of India is app-
roximately 4500. This number varies from
time to timein view of the recruitment of
contingent hands from local inhabitants for
drilling, mining and prospecting work, who
are discharged consequent upon closure/
shifting of operations.

(b) Prior to 1965 about 900 Muster Roll
employees were absorbed in various cadres
(Class I1I and 1V Posts) of Geological Sur-
vey of India. The remaining contingent
hands, numbering approximately 4500, co-
uld not be considered for regularisation
due to imposition of ban by the Govern-
ment on recruitment in 1966 and due to
non availability of posts.

(c) Whenever posts are available, the
eligible Muster Roll empioyees who satisly
the requirements of Recruitment Rules are
being considered for absorption on regular
basis in accordance with their seniority in
employment,

E. N. T, Specialist in the General
Hospital, Manipu

J042.SHRI M., MEGHACHANDRA
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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AND URBAN DEVELOPMENT HOUSE-
ING be plasedto state :

(a) whether Government have created
the post of E. N. T. Specialist in the Gen-
eral Hospital, Manipur;

(b) if so, when the specialistis being
appointed to the post; and

(c) whether Government are appointing
an obstretician in the Women Government
Hospital, Manipur?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAM-
ILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT
(SHRI B, S. MURTHY) : (a) and (b). San-
ction for the Post of E. N. T. Specialist
in the Specialist Grade of Central Health
Service in the Madical Department of the
Government of Manipur was accorded by
the Central Government in  September,
1969. Dr. B. Krishna has been allowed
to join the post by operating the post in
General Duty Offiicer Grade [ till it is
filled by an officer of the Specialist Grade
of the Central Health Service.

(¢} A requisition has been sent to the
Union Public Service Commisson for reco-
mmending a suitable officer for appoint-
ment, Meanwhile Dr. Jatishwar Singh has
been offered the post on ad-hoc basis.

Laboratory Techmicians of Medical De-
partment, Government of Manipur

3043. SHRI M, MEGHACHANDRA :
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT be
pleased to refer to the reply given to Un-
starred Question No. 1125 on the 28th,July,
1969 regarding Laboratory Technicians of
Medical Department, Government of Mani.
pur and to state ;

(a) whether the Government of -
Manipur have proposed revision of
the scale of pay of the Laboratory
Technicians;

(b) if so, whether Government have
approved the said proposal; and

(c) if the reply to parts (a)and (b) be
in the affirmative, the scale of pay of the
Laboratory Technicians of the Medical
Department, Government of Manipur?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT ( SHRi
B.S. MURTHY) : (a) to (c). The Govern-
ment of Manipur has ap proached the Cen-
tral Government for revising the pay scales
of Laboratory Technicians from Rs.60-2-80-
EB-24-100-to Rs. 140-6-170-EB-7-205-EB-7-
275. The matter is still under examination.

C.P.W.D, Sectional Officers posted at
Tulihal Alrport

3044, SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 2122 on the 4th
August, 1969 regarding CPWD Sectional
Officers posted at Tulihal Airport and
slale:

(a) whether the question of granting
compensalory allowance to the C.P.W.D.
S.affl including Sectional Workers in Mani-
pur under the Manipur Central Division has
been finally decided; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B.S. MURTHY) : (a) No, Sir:

(b) Does not arise.

Branch Units functioning under LIC,
Delbi

3045. SHRI TULSHIDAS JADHV :
‘Will the Minister of FINANCE be pleased
to state :

(a) tbe number of branch units func-
tioning in Delhi and New Delhi L.I.C.
where A.B.M. (Development) has not been
provided; and

(b) the reasons therefor and the criteria
adopted by LIC sanctioning and posting
A.BM (D) in various branches?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE, (SHRI R.K. KHA-
DILKAR) : () Three, wiz. (i) Nizamu-
ddin (ii) Shahdara and (iii) City Unit
117.
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(b) In accordance with the criteria pre-
scribed by the LIC, these branches do not
qualify for the posting of an A.B.M.(D).
The new business completed by these bran-
ches during 1968-69 was as under :

(i) Nizamuddin Rs.91 lakhs
(ii) Shahdara (1] B
(i) Unit 117 13 v

A copy of the L.I.C.'s circular prescrib-
ing the formula for determining the num-
ber of posts in the Cadre of A.B.M.(D) is
laid on ths Table of the House [Placed in
library Sec No.LT-2872(70)

Enforcing of Business guarantee on lhe
Development Officers by LIC

3046. SHRI TULSHIDAS JADHAV :
Will the Minister of FINANCE be pleased
Lo slale :

(a) whether it is afact that no business
guarantee is enforced on the Development
Officers by the Life Insurance Corporation
of India while the agency of those agents
who fail to complete the require amount
of business in a particular year is cance-
lled;

(b) ifso, the reasons for this discrimi-
nation;

(¢} whether L.I.C. has looked into this
fact that the reasons for an agent not 1o
complete the required amount of busincss
is the negligence of the Development offi-
cers in visiting him and activising him;

(d) the numberof Development Officers
who failed to introduce/complete their re-
quired amount of business continuously
for three years; and

(¢) the action proposed to be taken
against the said Development Officers with
a viewto secure more business and lessen
the expenditure?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI R.K.
KHADILKAR): (a) The performance of
a Development Officer is judged, among
other things, on his *‘cost ratio™ that is
the ratio his total emoluments bear to the
total first year premium income brought in
through his organisation. In the case of an
agent who is remunerated purcly by commi-
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ssion the application of a cost ratio be-
comes unnescessary. He is therefore jud-
ged by the sum assured,

(b) Development Officers are employees
while insurance agents are not, The crite-
ria are therefore different.

(¢) Though in some cases it may be po-
ssible that a particular agent has not been
able to complete his business quota due
partlv to lack of adequate guidance from
his Development Officer, the agent cannot
advance this plea in defence of his own
failure.

(d) Detailed information is not availa-
ble. However, it is estimated that about
75% of the Development Officers failed to
bring in the scheduled first Year Premium
Income during 1967-68.

(¢) Necessary action is taken by the
Life Insurance Corporation depending on
the merits of each case. A new scheme of
work norms for Development Officers has
been introduced by the Corporation with
effect from 1.4.1969.

Provision of Facilities for Stitching of
Woands in C.G.H.S. Dispeasaries
in Delhi

3047. SHRI TULSHIDAS JADAYV :
Will the Minister of HEALTH AND FA.
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is fact that there is no
arrangement of stitching of wounds and
removing of stitches after a stipulated pe-
riod of seven days in the C.G.H.S. dis-
pensaries;

(by ifso, the number and names of such
dispensaries under C.G.H.S. where such
arrangement is not there and the reasons
therefor;

(c) whether it is also a fact that for lack
of such facilities; the beneficiaries have to
face a great deal of difficulties as they have
to go to the'Safdarjang or willingdom Hos-
pital for getting stitches removed; and

(d) if so, whether Government propose
to provide the facilities in all the C.G.H.S.
dispensaries and the time by which such
facility would be provided there?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B.S. MURTHY" : (a) to (d). Appreciating
the difficulties of the C.G.H.S. beneficia-
ries arrangements have been made for stit=
ching of minor wounds and/or removal of
stitches in 27 C.G.H.S. allopathic dispen-
saries, which function as emergency Centies
round the clock.

A statement showing the names of those
dispensaries where such arrangements do
not exist is laid on the Table of the House.
[Placed inlibrary See No. LT-2873/70)
stitching of wounds and removal of
stitches have to be done in absolute aceptic
conditions, which is difficult to provide
and maintain in all the buildings housing
the C.G.H.S. dispensaries.

Grant of field Establishment Allowance

to Class 1V Employees of Geological
Survey of India

3048, SHRI K.M. ABRAHAM:
SHRI E.K. NAYANAR:
SHRI UMANATH:
SHRI VISWANATHA MENON:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) whether it is a fact that the Field
Establishment Allowance to Class IV emp-
loyees in the Geological Survey of India
has not been, so far,

(b) if so, the reasons thereof; and

(c) whether Government will consider
to give such allowanceto all catagoriesof
employees?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) Yes, Sir.

(b) The Field Establishment JAllowance
is granted to the field officers to entertain
the services of trained menial establishment
to assist them in the performance of their
field duties. Since this requirement is not
satisfied in the case of Class IV employee,
it has not been considered possible to sanc-
tion this allowance to them.

(c) This allowance is already being allo-
wed to Class I. Il and ILI officers while they
are on duty in the field subj ect 1o cuita
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terms and .conditions prescribed therefor.

Construction of Multi-Storey Flats for
Ministers and Government Officials

3049. SHRI K.M. ABRAHAM :
SHRI E.K.NAYANAR :
SHRI JYOTIRMOY BASU :
SHRI P.P. ESTHOSE :

Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether Government are consider-
ing the proposal to construct multi-storey
flats in New Delhi for Ministers and
Government officials ;

(b) if so, the estimated cost of the pro-
ject and the details of the plan; and

(c) the reasons for constructing these

flats?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI-
B.S. MURTHY) : (a) For Government
officials some multi-storeyed buildings have
already been constructed. A proposal to
construct more multi-storeyed buildings
for officials as well as Ministers in under
the consideration of the Government.

(b) The matter is in a preliminary stage
of consideration. Therefore, no informa-
tion can be given at present about the
estimated cost of the project and the de-
tails of the Plan.

(c) According to the provisions of the
Delhi Master Plan, certain specified densi-
ties on the land available for residential
purpose in New Delhi have to be achieved
to secure the best use of land in the public
interest.

Housing Corporation for Raral Areas

3050, SHRI OM PRAKASH TYAGI :
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT be
pleased to state:

(a) whetherit is fact that the proposed
Corporation for Housing would function
in the urban areas only;
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(b) if so, whether Government would
take a decision to establish a similar type
of corporation for the rural areas;

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) to (c). The functions
of the Housing and Urban Development
Finance Corporation to be set up for opera-
ting the Revolving Funa as tentatively
envisaged infer-alia provide financing rural
housing and village planning programmes
in Appropriate cases.
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Desp sea Drilling in Gulf of Cambay

3054, SHRI  VIRENDRA KUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES

AND METALS be pleased tostate :
(a) whether the commercially exploitable

reserves of oil in the decp waters in the
Gulf of Cambay are estimated to be
substantial and that a proposal for decp
sea drilling in that area is before Govern-
ment for the last five years ;

(b) whether the import bill for crude is
increasing rapidly and it is estimated to
goup to Rs.200 crores per annum in the
next five years and that there is a great
need to increase the indigenous availability
of crude:

(c) whether it is a fact that neither the
lack of finance nor of know—how are
constraints for pursuing the project because
a reputed Japanese concern has already
made an attractive offer to collaborate in
the project and also to extend substantial
financial assistance; and

(dy if so, the reasons for the dclay and
the daie by which the project is expected
1o be cleared?

The MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES
AND METALS (SHRI D. R.
CHAVAN) : (a) Nothing definite can be
said about commercially exploitable reser-
ves ol oil or gas without drilling a number
ol exploratory wells. A few proposals lor
deep sea driling have been reccived by
Government during the past five years.

\b) Yes.

(¢) Two Japancsc firms have indicated
interest in building and sclling to ONGC
a mobil¢ off-shore drilling plaiform and
in providing technical assistance for the
maintenance and operation of the plat-
from. Proposals have been received from
other parties also. These proposals assume
the possibility of Aid being made available
from the countries of their origin.

{d" There has been no delay in dealing
with the proposals, Their examination has
needed detailed technical scrutiny and
independent advice ofa U.K. firm of
consultants has had to be obtained. The
proposals of tbe foreign groups has been
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under discussion with them and many
details remain to be obtained. Every effort
is being made to reach a decision as soon
as possible.

Supply of Natural Gas from Ankleshwar
Oilfields By O.N.G.C. To Baroda
Municipal Corporation

VIRENDRAKUMAR

SHRI D.N. PATODIA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the Oil and Natural Gas
Commission had made and agreement with
the Baroda Municipal Corporation for the
supply of natural gas from Ankleshwar
Oilfields for domestic use in Baroda;

(b) whether the civic body has failed to
lay pipelines from Ankleshwar 1o Baroda

and hence in unable 10 make use of the
gas offered by ONGC;

3055. SHRI

(c) whether in view of its agreemcnt with
the civic body, the ONGC is unable to
supply gas to any other party with the
tesult that more than 1500 cubic metres of
natural gas is being wasted per day since
the last one year or so; and

(d) if replies to parts (a)to (c) above
be in the affirmative the steps taken by
Government to stop the above wastage?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS (SHRI D.R. CHAVAN): (a) At
a meeting held in this Ministry in 1966,
which was attended amongst otherz by
representatives of ONGC, and Gujarat
Government, it was agreed to supply
50,000 M3 per day of gas from Ankles-
hwer to Baroda Municipal Corporation.

(b) No pipeline is to be laid by the
Baroda Municipal Corporation from
Ankleshwar to Baroda. The ONGC will
be supplying gas to the Corporation at a
centrally located point at Baroda. The
Baroda Municipal Corporation is, however,
yet to construct ancillary facilitics and
feeder pipelines for distribution of gas.

(¢) The ONGC has increased the contract
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quantities of gas to some of the Indus-
tries in Baroda upto 31st December, 1970,
to avoid flaring of high pressure gas. The
Baroda Municipal Corporation is expected
to take gas from early 1971,

(d) Daes not arise.

Mode! hlue print for Mobilisation
of Resources for small Municipalities
and Corporations

3056. SHRI S. KUNDU: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether Goverment have drawn up
any plan to aid directly small Municipali-
ties or Corporations in various States; if
not, the reasons therefor;

(b) whether Government have drawn up
any model blue print for mobilisation of
resources for smaller Municipalities and
Corporations;

(c) whether Government are aware of
acute financial position of such bodies
and whether any steps have been taken to
solve them; and

(d) whether Government propose to take
any step to promote understanding prob-
lems of smaller Municipalities and
Corporations and point out methods of
resource mobilization and aspects of good
community life, and if so, the details
thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING

AND URBAN DEVELOPMENT)
( SHRI B. S. MURTHY ) :
(a) to (d)y. 1he information is being

collected and will be laid on the Table of
the Sabha.

Forwarding of Applications of Government
Employecs for Better Appointment

3057, SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to
state :

(a) whether the orders of the Government
regarding forwarding of applications of
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Government employees for better appoint-
ment are applicable to the Indian Audit
and Accounts Department also;

(b) whether there are any local adminis-
trative instructions that applications of
S.A.S. (Commercial) Accountants should
not be forwarded; and

(c) if so, how such blanket ban on
forwarding of applications is consistant
with the Government general policy in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P-C.
SETHI) : (a) Yes, Sir. After consulta-
tion with the Comptroller and Auditor
General these orders have been made
applicable to the Indian Audit and Accou-
nts Department.

(b) No, Sir. In view, however, of the
acute shortage of such qualified officials
orders have been issued that applications
should be forwarded only with the prior
approval of the Director of Commercial
Audit.

(c) As no such ban has been imposed,
this question dos not arise.
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() ufe 7, &t ewd W wwy?
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A% AT FT AN 7qT feATE 7
WAL, 1967 ¥ 9X |

(iii) ¥fa s T fE O
w74 fawmr ®Y, 3w (i) ¥
wrafean feafer e w4 gU
w9 T faAm 26 W,
1968 FT WG |

() @z @A™ A 3zaT

Employment of Local people In
Gauhati Refinery

3061. SHRI HEM BARUA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) the total number of people working at
the Gauhati Oil Refinery, category-wise;
and

(b) how many of thess employees are
from Assam and whether any quota is
fixed for the people of the State where
the Refinery is situated ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (c).
The number of persons employed in
Gauhati Refinery and those belonging 1o
Assam are given below :

1. Officers Total No. of these
belonging to Assam
Technical 100 29
Non-technical 19 14
II. Sty
Technical 794 517
Non-technical = 363 213
Tow 126
(100%) (60.58%)

No. quata is fixed for the people of the
State where the Refinery is situated,
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Discovery of New Oil Fields in the
Country Particularly Assam

3062. SHRI HEM BARUA : Will the
Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether new fields of crude oil have
recently been discovered all over the country,
particularly Assam; and

(b) if so, the names of the fields and
the measures taken to process this new
crude oil ?

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
and (b) . Crude oil was struck by 0. N.G.C,
in 1968 in six structures viz. North Kadi,
South Kadi, Sobhasan, Mehsana and
Bakrol in Gujarat and Galeki in Assam
and Kusifan in Assam in 1969 by the Oil
India Limited. The quantum of reserves
and the production potentiality of these
structures are vet to be ascertained by fur-
ther drilling.

Tax on Agricultural Land

3063. SHRI A. SREEDARAN Will the
Minister of FINANCE be pleased to #tate:

(a) whether the valuers for evaluating
tax on agricaltural land are going to be
appointed as laid down in the Estate Duty
Act; and

(b) if so, the anticpated wealth tax from
agriculture land in the financial year
1970-71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Government have appoin-
ted 47 valuers for valuing agricultural
lands. The Governmem: are taking the
necessary sieps o appoint more Valuers
for agricultural lands. The Valuers appoin-
ted for this purpose are expected to
determine only the market value of the
lands and not the tax payable thereon.

(b) The anticipated wealth tax from
agriculture lands in the fisancial year
1970-71 is Rs. 4.75 Crores.
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Pension to an Assistant of C. S. S.
After Retirement

3065. SHRI RAM CHARAN Will the
Minister of FINANCE be pleased to
state:

(a) the total amount of pension per month,
which an Assistant of C. §. S, used to
get, after retirement before the 15th August,
1947 ;

(b) how much amount a retired Assistant
of C. 8. S. is paid now jer month, even
if his service gratuity and the amount
deducted from his gratuity, is taken imto
account;

(¢) whether Government propose 1o raise
the rate of pension to the retired Gowvern-
ment servants ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The Hon. Member iy
evidently referring to holders of posts of
Assistant in the Secretariat which came to
he borne on the cadre of the C. §. S. from
November, 1951, If so, it may be menti-
oned that civil pensions are determined
not with reference to the post held the
Government servant on the eve o his
retirenient but by the emoluments or
average cmoluments drawn by him, the
length of qualifying service and the pen-
sion rules by which he may be governed.
Since the pension and the gratuity payabie
to a pensioner, including a retired
Assistant, would depend upon the above
factors, the amount admissible can be
worked out orly with reference 1o the
particulars of specific cases. Broadly spe-
aking before the introduction of the Libera-
lised Pension Rules with effect from 17.4.
1950, Central Goverament servants were
governed by the pension rules in  the Cvil
Service Regulations under which  subject
to certain maximum limits pension was cal-
culated at 30/60th of the average emolume-
nts for the full qualifying service but there
were no death-cum-retirement gratuity or
family pension benefits. Those who came
to be governed by the Liberalised Pension
Rules are entitled, subject Lo certain max-
jmum limits, to pension at the rate of
30/80th of the average emoluments for the
full qualifying service and death-cum
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retirement gratuity is payable in addition,
to the pensioner or his family, if be dies,
equal to 1/4 of the emoluments for each
completed six-monthly period of service
subject to a maximum of 15 months"
emoluments or Rs. 24,000 whichever may
be higher. In the event of death the family
is entitled to  family pension under
the applicable rules.

(c) No, Sir.

(d) Government have already announced
their decision to set up a new Pay
Commission.

faeett | 7k faeelt & ww ¥ awm
s st & fad wgerdt wfafodi
wt srerve Wt ok sfw

3066. ST UM WXW : ¥T EATEQ
o afcere o it frmter, s,
wqr wriw fawrw Het g Fary #Y
FooEIR fR e

(%) madt aft & w¥w TA F
fay wanr Fifufsar  sOmm  fasst
mar 7% faeet ¥ fee-fra agerdy afufaai
s afa wae & ol AR g SE
ware gfq &1 7 feaar @ qur IaN
g7 fraar o ; W

(@) sug# afafadt & & foodt
sfafaar gfadis g ?

wareqy aay afcar faadtor site fratw
wreTe war Aoy faww s § T
o (oY o §o wfW) :(F) gF faaTw
AT GTF 9T T@T WA § )| [davemw ¥
v fem mn | ifwd der LT-2875/70)

atufas sw R e sfafa
wfw wrafor @ T

(w) wr agn
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Pay Scales of Translators

3067. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state: (a) whether it is a fact that the paysc-
ales of Translators in some Government
and independent offices have been raised

and revised and if so, the details in this
regard;
(b) the reasons for giving such

increass exclusively to Translators while
others in administrative services in equiva-
lent scales of pay remain untouched and
while the Third Pay Commission is still
to be set up; and

(c) whether it is also a fact that
similar selective benefits of increased pay
were also recently given to Stenographers
and the reasons for such discrimination
against Government employees in general?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b). The informa-
tion will be collected and laid on the Table
of the House as early as possible,

(c) Yes, Sir. The basic decisions to
revise the scales of pay of some of the
grades in the Central Secretariat stenograp-
her Service were taken carly in 1966,
prior to imposition of ban on upward
revision of scales. But the implemention
of the decisions was held in abeyance
pending  consideration of certain other
issues which arose in the meantime. Thus
the revision of scales of stenographers
notified in July, 1969 only gave ecffect to
the decisions taken earlier with certain
modifications. There is no question of
discrimination involved as revisions
of scales of pay of individual cases are
decided on merits. Any revision of pay
scales of all Government employecs in
general will however be a matter for consi-
deration of the Third Pay Commission
which is being set up.

Evasion of Income-tax by the owners
of Tea Gardens of Assam

3068. SHRI SHRI CHAND GOYAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that evasion
of Income-tax by the owners of tea gardens
of Cachar District in Assam have come
to light; and
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(b) if so, the details thereof including
the arrears of Income-tax due from them
and the action being taken to realise the
same 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). Two cases of tax
evasion by the owners of tea gardens of
Cachar District in Assam have come to
light. The income on which tax had been
evaded has been taxcd. At present the tax
due in these two cases is Rs. 4,61,386/—
Recovery certificates have been issued to
enforce collection.

oyt g fordy & e ¥
fewm o siturea W& weram

3069. t 3w fag watfaa
st siieTe W AT

Fq7 wreem Aq afcare frg st
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(@) s g & foram v fs Tfmi
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Sanitation Campaign

3070, SHRI  BENI SHANKER
SHARMA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased 1o state :

(a) whether promotion of  better
environmental, sanitation and public
hygiene through effective disposal of
wastes has been given a consideration;

(b) if so, whether any scheme has
been chalked outto fight the same on a
war footing throughout the country, if so,
the details thereof; and

(c) if not, the steps proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI  B. . MURTHY) : (a)
Yes, Sir.

(b) Under the National Water Supply
apd Saopitation Programme, the State
Governments have been asked to take
action for the conversion of dry latrines
into  flush latrines both in sewered and
unsewered areas in addition to underta-
king sewerage schemes. Since this progr-
amme is in the State Sector, it is for the
State Governments to take necessary action
in the matter. The Local authorities and
State Governmenis have also been reques-
ted to undertake a special compaign for
the conversion of dry latrines into
urban areas as part of the Gandhi
Centenary celebrations.

A Bill has been introduced in the
Rajya Sabha on 22.12.69 for the preven-
tion of Water Pollution.

(c) Does nol arise.



123 Writtem Answers

Representation from tbe Low Iacome Group
Government employwe- to participate ln the
draw of allotment of single storeyed
house by D.D.A.

SHRI P.M. SAYEED
SHRI M.L. SONDHI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Delhi Develr.?pmlin
Authority received any representation in
January last from the low income group
Government employees to allow them to
participate  in  the first draw for
allotment of single storeyed houses _in
Pankha Road following extension of regis-
tration date to 31st January, 1970 because
they were basically interested in those
houses but could register themaselves only
during the extended period of registration;

3071.

(b) il so, the decision taken thereon
with reasons ;

(c) the number of single storeyed houses
at Pankha Road which will be offered in
the subsequent draws and when; and

(d) whether D.D. A. have any other
scheme under consideration to provide
single storeyed houses at reasonatle rates
to low income group persons who regis-
tered themselves during the extended period
but were not allowed to apply for allotment
of these houses?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes, Sir.

(b) Rogistration is for the purchase of
house/flat to bc built by the Delhi
Development Authority. When a group of
houses is ready for disposal, an advertise-
ment is issued in the press. Registered
applicants are to apply for such houses
within the time limit prescribed. The last
date for the receipt of applications for the
Pankha Road Residential Scheme was 31t
December, 1969. Registration is far houses
in all schemes, as and when they are
complete; and a final date had Lo be fixed
for registration. In respect of groups of
houses offered for disposal, from time to
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time, a final date for applications has to
be prescribed, and this is not related to
the date upto which registrations can be
made. After fixing a date for the receipt of
applications in one scheme, it can normally
not be altered.

{c) About 200, on completion.

(d) The Ds:lhi Development Authority
are considering the question of constructing
some single storeved houses in certain
schemes. Whenever a group of houses is
complete, registered applicants of the rela-
ted income group will be eligible to apply
for them.

Land acquired by the Delhi Development
Aunthority At Pankha Road

3072. SHRI P.M. SAYEED : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to siate :

(a) the rate at which the [and at Pankha
Road was acquired by the Delhi Develop-
ment Authority and the development cost
incurred on it;

(b) the rate at which the land is being
offered for sale to public;

(c) the calculated price of land
on which single storeyed houses on
80 square yards and double storeyed
houses on 40 square yards .eparately, are
being built for persons of low income
group; and

(d) whether there is any proposal. under
Government’s consideration to reduce the
price of land mentioned at parts (b) and
(c) above 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Acquisition is a
long process. Till the compensation is
finally settled, the usual practice is to work
out & pool rate. For Pankha Road, a pool
rate of Rs. 6 per square yard of gross
area has been fixed. Ths cost of devsiop-
ment has been assessed at Rs. 10 per
square yard for the gross area.
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(b) The pre-determined rate for allotment
land to persons in the Middle Income
Group, in this scheme is Rs.46 per square
yard. The reserve rate for auction is Rs.50
per square yard.

(c) Fs.2400 for 80 square yard plots
and Rs. 1200 for 40 square yard plots.

(d) No.

Demand for Single-Storeyed House for Low
Income Group Persons

3073. SHRI P, M. SAYEED : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether Government are aware that
there is more demand for single storeyed
houses on ¢ighty Square Yards from per-
sons of low income group as compared to
double storeyed houses on 40 Square
Yards and flats under the scheme for
ready built houses/flats of the Delhi
Development Authority; and

(by if so, the number of such single
storeyed houses already built and those
proposed to be built during 1970 and
1971 separately?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Single storeyed
house were constructed and offered only
in one residential scherne. The response
in this case, as judged by the number of
applications, was mnot as great asfor
d?nbk stureyed houses previously disposed
of.

(b) 749 single storeyed houses have
already been built and proposals for
about another 200 such houses have been
finalised.

Shortage of Doctors and Lady Doctors

3074, SHRI PREM CHAND VERMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-

* MENT be pleased to rtate :

L
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(a) whether there isa shortage of
Doctors and Lady Doctors in the various
Hospitals in the country and if so, their
approximate number;

(b) details of the effective steps Govern-
meat have taken to make up the shortage
o1 Doclors;

(c) whether Government are oxamining
the possibilities of increasing the seats of
students in Medical Colleges in the
country; and

(d) if so, the number of seats likely to be
increased during the year 1970--71 in each
college and if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI B.S. MURTHY) : (a) Thereisa
general shoriage of Doctors inclu-
ding Lady Doctors mainly in rural and
remote areas. Their number is not readily
ascertainable.

(b) The State Governments who employ
the majority of the doctors, have offered
various incentives and taken other measures
to induce doctors to take up service
particularly in rural areas. Some of these
are :

(1) enhancing the age of retirement
of dectors and specialists and/or re-emplo-
ying them after retirement.

(2) granting special concesvions and
allowances to doctors to work in the
rural areas, as also disincentives for
avoiding service in the rural areas.

(3) utilising the services of private
practitioners where necessary on part-time
basis.

(c) and(d). In addition to the existing
95 medical colleges, the Fourth Five Year
Plan envisages the opening of ten new
medical colleges in the country.

The number of seats likely to be
increased during 1970-71 s to be decided
by the State Government keeping in view
their financial resources and other factors.
Howover, the admission capacity is
expecied 1o be increased from the exis-

WA ST . & |
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ting number of about 11,500 to 13,000 by
the end of 1973—74

Rules for grant of loans from
nationalised Banks

3075. SHRI RAM KISHAN GUPTA :
Will the Minister of ° FINANCE be
pleased to state :

(a) whether the scheme and rules for
grant of loans from Nationalised Bank to
various industries and for agricultural and
other purposes have been framed; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) The Nationalised Banks have
formulated schemes for financing small
scale industries and agriculture. They have
also prepared schemes for providing credit
facilities to other sectors, such as, retail
traders, small transport operators, the
sel(—employed, artisans, etc.

(b) A statement given the brief particu-
lars of the schemes is laid on the Table of
the House. [ Placed in Library See No.
L.T.—2867/7C]

Seizure of Gold in Bombay

3076. SHRI N.R. LASKAR :
SHRI DHANDAPANI :

SHRI CHENGALRAYA NAIDU:

SHRI MAYAVAN :
SHRI SAMINATHAN :
SHRI VISHWA NATH PANDEY

Will the minister of FINANCE be pleaved
to state :

(a) whether it is a fact that gold valued
as Rs.28 lakhs was seized from the
Northern Bank of Bassavn creeck in
Bombay:

(b) if so, whether the gold slabs are with
English and French markings;

(c) if so, the number of persons
arrested in this regard; and
(d) the action taken againsts them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
- SETHI) : (a) On 21st January, 1970
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officers of Marine and preventive Division
of the Central Excise Collectorate Bombay
scized gold valued at Rs.28 lakhs at the
Indian Market rate from the Northern
Bank of Bassein creek.

(b) The gold bears the markings of
Johnson Matthey, London and Compagnie
Metaux Precieux, Paris.

(c) and (d). Three persons were arrested
and were subsequently released on bail by
the Magistrate. Further investigations are
in progress.

Loans from U.K.
3077. SHRI N.R. LASKAR :
SHRI DHANDAPANT :
SHR1 CHENGALRAYA NATDU

SHRI MAYAVAN :
SHRI SAMINATHAN :

Will the Minster of FINANCE be pleased
to state :

(a) whetheritis afact that two agreeme-
nts have been signed with U.K. for loans of
£ 9 millions and £ 1.2 millions
respectively;

(b) if so, the main feature of the
agreements;

(c) how these loans are proposed to be
utilised by Government; and

(d) the
agreement ?

other  conditions of these

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (d). Yes, Sir. Two
agreements were signed between the
Governments of India and the United
Kingdom in New Delhi on 11.2.70. The
first agreement was for a loan of £9
million (Rs.16.2 crores) for financing the
import of maintenance items from U.K. by
priority industries. As in the case of recent
British loans, this loan is free of interest
or any other service charge and will be
repayable in pounds sterling over a period
of 25 years inclusive of a grace period
of 7 years.

The second agreement was for a grant
from the U.K. under the Food Aid
Convention of the Interpational Gmains
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Arrangement to finance purchases of
wheat by India, mainly from Argentina, up
toa value of £ 1.2 million (Rs.2.16
crores).

Shortage of drinking water for workers
of Surakachar Collierles under
N.C.D.C.

3079. SHRI BHAGBAN DAS :
SHRI P, RAMAMURTI :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) whether Government are awere that
there is acute scarcity of drinking water
for workers employed in Surakachar Collie-
ries under National Coal Development
Corporation who resides in private hut-
ments ;

(b) if so, the steps taken by the autho-
rities to ensure adequate supply of walter
to these workers ;

(c) whether Government are considering
a proposal to provide housing facilities to
all the workers within a short period;
and

(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAOQ) : (a) No
such complaint has been received.

(t) Doesnot arise.

(c) and (d). As a large proportion of
workers belong to neighouring villages or
reside therein it is not proposed to provide
houses to all workers. However, as many

as 478 houses have already been construc-
ted by NCDC consistent with the present
requirements.

Pay scale of Moulders in Geologlesl
Sarvey of India

3080. SHRI A.K. GOPALAN:
SHRI GANESH GHOSH :
SHRI NAMBIAR :

SHRI K. ANIRUDHAN:
Will the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND ME-
TALS be pleased tostate:

(@) whether it is a fact that the pay
scale of Moulders in tne Geological Sur-
vev of India has been advertised by the De-
partment as Rs.110-200;

(b) if so, whether they are drawing Rs.
85-110 only after the recruitment;

(c) the reasons for changing the pay
scale; and

(d) whether Government will consider
to give the pay scale of Rs.110-200 to the
existing staff; and if not, the rcasons
thereof?

THE MINIS1ER OF STATE IN THE
MINISTRY OF PLETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO) : (a)
No.

(b) The pay-scale attached to the posts
of Moulders (since re-designated as Techni-
cal Attendants) is Rs. 85-2-95-3-110, The
incumbents to these posts are drawing this
grade pay.

(v Does not arise.

(d) At present Government Fave impo-
scd & ban on the upward revision of salury
structure. During cuirency of the ban, po
revision would be possible.

Grant of Leave to Musier Roll Employees
of Geological Survey of Indin

3081, SHRI A.K. GOPALAN :
SHRI P. RAMAMURTI :
SHRI JYOTIRMOY BASU:
SHRI P.P. ESTHOSE :

Willthe Minister of PETROLEUM AND
CHEMICALS AND MINES AN METALS
be pleased to state :

(a) whether it isa fact that the muster
roll employees in the Geological Survey of
India, serving the Department from years
together, are not given any leave with
whges;

(b) if so, the reasons thereof; and

() whether Goernment will consider
to give atleast 15 days leave with wages

in a year 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS(SHRI JAGANATH RAO) : (a) to
(g). Theinformation is being collected

and will be laid on the Table of the
House.

Admission to Medical Colleges

3082. SHRI YOGENDRA SHARM-~ :
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS. HOU-
SING AND URBAN DEVELOPMENT be
ploased to state :

(a) whether the President of the ludian
Medical Council, Dr. Shah, hasurged cur-
tailment of admission to medical colleges;

(b) if so,tke grounds on which he has
‘made the suggestion; and

(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND ;URBAN DEVELOPMENT ( SHRI
B.S. MURTHY) : (a) Yes, Sir.

(b) He bas stated that the Medical
Qouncil of India had agreed to an in-
crease in admissions in Medical Colleges
in order to meet a particular situation.
Since the emergency was now over, it was
time to revert to a reasunable number of
admissions in the Medical Colleges in a
phased manner.

(¢) Government have carefully consi-
dered the suggestion of the President of
Medical Council of India. Having regard
to the need for meeting the continuing
shortage of trained doctors to man the
various Health and Family Planning pro-
grammes and for improving the ratio of
doctors to population there is no casc at
all for reducing admissions in medical
colleges at this juncture,

Colisboration offers for off shore drl-
lling Project in Bombay High

3083. SHRI YOGENDRA SHAPRMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :
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(a) how many offers for collaboration
for the off-shore oil drilling project in the
Bombay High have since been received by
Government ;

(b) the main cetails of the terms offered
by various foreign concerns in this res-
pect;

fc) whether Government have examined
these terms; and

(d) if so, the decisions taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R. CHAVAN) : (a) Twelve.

(b) to (d). All the offers are under con-
sideration. 1t is not in the public interest
to disclose the details of these proposals
at tnis stage.

Administrative Reforms Commission's
Sugeestion Regarding Stock Ekx-
changes

3084. SHRI YOGENDRA SHARMA :

Will the Minister of FINANCE be pleased
to state :

(a) whether the Administrative Reforms
Commission has made a suggestion that
Stock Exchanges should be brought within
tne purview of the Department of Com-
pany Affairs; and

(t) If so, what decision has becn taken
by Government therson?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) In their Report on ‘The Machinery
of the Government of India and its Proce-
dures of work’, the Administrative Reforms
Commission have also recommended that
the Department of Company Affairs should
be transferred to the Ministry of Finance,
Both the recommendations have to be con-
sidered together and the matter is at pre-

sent under consideration of the Govern-
ment.
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Allotment of Shops in Sector VIII of
R.K. Puram Market, New Delhl

3085. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMEMT be
pleased to state :

(a) whether it is a fact that shops in
the market of Sector VIIT as also in other
newly developed sectors of R.K. Puram
New Declhi are being allotted on the basis
of tenders;

(b) whether it is also a fact that some
shops have been allotted without calling ten-
ders for them;

(c) whether it isalso a fact that condi-
tions on which tenders were inviled have
not been fulfilled by Government in full;
and

(d) ifso,why this discrimination in the
matter of shops in R.K.Puram markets
and the steps being taken to redress the
genuine grievances of those shops-keepers
who have taken shops at exorbitant rent
through tenders?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING WORKS, HOUSING AND
URBAN DEVELOPMENT ( SHRI B. S.
MURTHY) : (a) and (b). Except one shop
in Seetor VIII, R.K.Puram, which has
-been allotted to the Khadi Gramudyog
-Bhavan, all shops in Sectot VIII as well as
the other newly developed Sector XIT have
been allotied on the basis of tenders, sub-
ject to the requisite reservation for the
Scheduled Caste Communities in whose
case allouments have been made at ., the
economic reot by draw of lots.

(e) No, Sir.

(d) Thero is no discrimination in the
matter of allotment of shops in R.K.
Puram markets.

“Grievances of the shop-kecpers in the
R.K. Puram Market regarding provision
. of electricity connections, bath-rooms and
. Javatories, etc., Court-yard, Lawns and
plastering of balcony walls are being atten-
ded to by the Central Public Works De-
partment.
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. Utilisation of Additonal Resources by
States

3086. SHRI N. SIVAPPA :
SHRI G.Y. KRISHNAN :

Will the Minister of FINANCE be plea-
sed to state :

(a) whother it is fact that Government
have conceded the demands of several Sta-
tes to utilize the entire additional resouroes
mobilied by them to augment the size of
their plans and not to delete any portion
to meet pon-plan deficit;

(b) if so, the names of those States %0
whom allocations have been made accord-
ing to the schemes; and

(c) the details of the public sector.out~
lay in the centrally sponsored schernes?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.K.
KHADILKAR) : (a) and (b). Government
have agreed in principle to provide spechal
assistance to States which may have inesca-
pable gaps in resources on non-Plan acco-
unt. Such gaps will be determined after
considering the recommendations of the
Fifth Finance Commission and the assess-
ment of the Planning Commission in re-
gard to unavoidable non-Plan commitments,
the scope for economiesin non-Plan expen-
diture, the efforts made to improve revenue
and tax collections and mobilisation of
other normal Budgetary resources. This
will enable such States to make a greater
effort for resources mobilisation and to
utilise the additional resources that they
can raise towards their approved develop-
ment Plan outlays. No allocations have
been -made to the States so far under this
arrangement.

(c) The Fourth Plan outlay on Centrally
sponsored schemes have not been finalissd.

Creatlon of New Department of Banking
in the Minlstry of Finance

3087. SHRI N. SHIVAPPA :
SHRI S.S. KOTHARI :

Will the Minister of FINANCE be
pleased to state:
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(a) whether it is a fact that Government
have oreated a new Department of Banking
in the Finance Ministry to look after the
affairs of the Nationalised Banks;

(b) whether the scheme would not lecd to
bureaucratic interference in the marking
or banks and mark their autonomy; and

() how does it reconcile with the Go-
vernment’s declared policy of delegating
responsibility to all public sector enterpri-
ses and of administrative economy?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir. The Department of
Banking in the Ministry of Finance will
deal with matters partaining not only to the
nationalised bank but to all other Indian
banks; all foreign banks operating in India
certain matters relating to cooperative
banking; all long-term financial institutions
(excluding Life Insurance Corporation and
Unit Trust), chit funds etc.

(b) and (c): The general superintendence
direction, managment of the affairs and
business of the nationalised banks will be
vested in the Boards of Directors [vide
.section 7 (2) of the Banking Companies
(Acquisition and Transfer of Undertakings)
Ordinance, 1970 and the similar provision
in the Bill introduced recently in the Lok
Sabha to replace the Ordinance], The Cen-
_tral Government may on the other hand
after consultation with the Governor of
the Reservé Bank, give directions in regard
to matters of policy involving public
*interest for the guidance of the nationalised
Bank, The question of interference
in the management of the banks
and marring their autonomy does not,
therefore, arise.

Income tax paid by Fertiliser Companies
o the Private Sector

3088, SHRI N.SHIVAPPA : Will the
Minister of FINANCE be pleased to state
the amount of Income-tax Paid by the
fertiliser companiesin the private sector
on the sale of fertilisers during the last
three years and the amount of Income-Tax
outstanding against each of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
‘SETHI): The requisite information is not
readily available. Such information as may
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be available is being collected and the
same will be laid on the Table of the
House as early as possible.

Dead line for stoppage of Forelgn Aid

3090. SHRI KARTIK ORAON : Will
the Minister of FINANCE be pleased to
state :

(a) whether thereis any dead-line by
which foreign aid in any formis likely to
be stopped altogether; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a)and (b). As stated in the Third
Five Year Plan document, one of the main
objectives of economic planning .is the
achievement of self-reliance by the gradual
reduction in the dependence on foreign aid.
Following that, animportant objective of
the Fourth Planisto move towards self-
reliance by making efforts to reduce forei-
gn aid net of interest and loan repayment
to about one-half of the Third Plan level.
It has also been mentioned in the chapter
on ““The Long Term Perspective'” of the
Draft Fourth Plan that ‘the scheme of long
term development outlined in this chapter
seeks to eliminate dependence on net forei-
gn aid by 1980-81." When our ecomomy
becomes self-reliant, we will be able to
undertake investment, needed for an adeg-
uate rate of growth without reliance on
pet inflow of external assistance, though
inflow of capital on commercial terms may
be expected to continue.

As regards food aid, the Government
contemplates cessation of concessional
imports of foodgrains after 1970-71.

Conduct of Class I Officers in
Ministry of Finance

3091. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE
be plcased to state:

(a) the number of Class I Officers in
the Ministry of Finance (proper) whose
conduct hes come to the adverse notice of
the Government for practising caste-discri-
mination;
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jﬂ:) the nature of allegations against
each of them;

() whether any enquiries have been
conducted; if so, the nature thereof; and

(d) the action taken or proposed to be
taken by Government as & result of the
enquiries 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (d). The Government have
not found any Class I Officer in the Mini-
stry of Finance (proper) practising caste-
discrimination. Allegations made against
one Class | officer on the score of caste-
discrimination are being looked into. The
question of taking action, il any, will arise
only afterthis has been completed.

Salary and Perquisites Amenities of the
Governor, Reserve Bank of India and
Chalrman of State Bank of India etc.

3092. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state the total salary and perquisites ame-
nities of the Governor of the Reserve
Bank of India, the Chairman of the State
Bank of India and the Custodian of Public
Sector Banks 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI ): A statement showing the requi-
red particularsis laid on the Table of the
House. [Placed in Library. See No. LT-
2871/70)

Reserve Bank of India Circular to
Nationalised Banks Re:Profit and Loss
Accounts for 1969

3093. SHRI MADHU LIMAYE : Will
. the.Minister of FINANCE be pleased to
state:

(8) whether Government are aware of
the circular issued to the Nationalised
Banks by the Reserve Bank of India of
the Department of Banking that they sho-
uld draw up their profit and loss account
for 1969 without making the usual provisi-
ons for bad debts, depreciation, etc;

(b) if so, when this circular was issued:

(c) the reasons for these directions; and
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(dy whether it
profits ?

isfor inflating the

THE MINISTER OF STATE N THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) :(a) and (b). The Reserve Bank has
not issued any circular. However, on 16th

February, 1970 the Reserve Bank issued
directions

¢ he Banking Regu-
lation Act requiring the natioml:m.t banks

to wsk its approval before putting through
certain transactions, Inter alia, inclu-
ded making from out of the profits for the
year 1969 provisions for bad ang doubtful
debts,depreciation in assets,contributions to
staff and SUpcrannuation funds or any
matter for which Provision s necessary
under any law or which js usually provided
for byl_)u?kin; companies or any other
appropriation.

(c)and (d). Afterthe ;
nance (No, 3 of 1970),

14 banks, the Custodi

ssue of the Ordi-
re-nationalising the
. ans are vested with
unrestricted powers until the first Boards
of Directors are appointed by Government
under Section 7 (3) of that Ordinance,
Provisions for bagd debts, depreciation ete.
are such that only a Board of Directors
18 competent to take a decision re i

ths_m. The directive is aimed at prar?di::
guidance to the Custodians in the discharge

of their functions pending the constitution
of Boards of Directors,

Assurance to Parliament
Policy of Bank Nationalisation

3094. SHRI MADHU LIMAYE Wil

the Minister of FINANCE be pleased to
state :

() whether Government held out an
assurance to the Parliament that its then
policy was to professionalise Banking while
soingin for nationalisation;

(b) whether they consider packing these
institutions with bureaucrats professionali-
sation; and

(c) if not, what steps they propose to
take to ropein experienced bankers with
commitment into the top posts of nationa-
lised banks 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
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SETHI) :(a) to (c). as provided in Section
7 (5) of the Banking Companies (Acquusi-
tion and Transfer of Undertakings) Ordi-
nance 1970 (3 of 1970), the person holding
office, immediately before the commence-
ment of the Ordinance, as Chairman of an
wsexisting’* bank, became the Custodian of
the corresponding new (nationalised) bank,
The Chairmen of the “‘existing" banks as
on the date of nationalisation were either
professional bankers or persons who had
been associated with' banking for several
years and  had acquired the necessary
expertise. There has been no change in
Government's policy of having professional
bankers generally for the management of
the nationalised banks and the question of
packing them with bureaucrats does not
arise.

Representation from the Residents of
Punchkuiav Road Regarding regularisation
of Structures in New Dethi

SHRI KANWAR LAL GUPTA :
SHR1 SURAJ BHAN :
SHRI SHARDA NAND :

3095.

Will the Minister of HEALTH AND
‘FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have received
a representation from the residents of
Punchkuian Road, New Delhi regarding
the regularisation of the so-called unau-
thonised structures on the second floor pre-
mises situated on the Punchkuian Road,
New Delhi;

(b) ifso, the details thereof and the
steps taken by Government to reguwlarise
these structures ;

.~ {c) whetheritis afact that such cases
have been regularised in the case of Hanu-
man Road, New Delhi, ealier;

(d) whether it is also a fact that these
. structures were constructsd nearly 2025
years ago;
(o) il so, why Government do not regu-
.Iagise them; and

{f) the total amount of money Govern-
ment have recovered from these residents
.18 the form of penalty etc. so far ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) (a) Yes.

(b) A representation has been received
for regularisation of the unauthorised
construction of a ‘Barsati® on lhe top
floor and coverage of open court-yard on
the ground floor. The matter is under oon-
sideration,

€y Yes.

(d) Not known.

(e) As stated against (b) above, ‘ the
' matter is under consideration.

(f) Recovery to the extent of Rs. 3607.80
approximately has been madein 5 out of
36 cases. The remaining cases are awaiting
a decision on the representation received.

Prosecution Cases for Non-pay ment
of Income-tax

3096. SHRI KANWAR LAL GUPTA :

Will the Minister of FINANCE be pleassd
to state :

(a) the names and addresses of the asse-
ssees who have bzen prosecuted during the
last two years by the Income-Tax D:part-
ment :

(b) the reasons for their prosecution ;

(c) the namesand addresses of those
who were sentenced to imprisonment; and

(d) the names and addresses of mascases
who were putin jail for non-payment of
Income-Tax Demand in the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI'P, C.
SETHI) : (a) to (d). The info'mation in
respect of the years 1968 and 1969 is being
gollected and would be laid on the Table
of the House,

W T aTetaE wepsE! W
wiwat ¥ wfy

3097. st wuv ww W
st traerey faerdf:
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ot W Aroaw fe:

w1 farer w0t ag aa & g G
fs :

(%) wrag o= ¢ 5 @ &= 7dmi
# wrenHl a9T W #TAWE ARHE A
¥ a5 T §

(@) ufz g, ar e # afz et
gt & Tt 3uF v wrow §; A

(7) #rdl # @ gfa .1 J67 F
fad a7 arO W@ FAATE A 9T G
t?

 frwr s ¥ Tw it (s oo
wY) (%) & (w). ow fagew a@wr
9z 9T TEr amEr § faEd 22 e,
1969 T 21 7, 1970 *r fefir
¥ FAMT, AW qqT AT g€ s ST
TR & 4T TG F guw dw T I
g U sfawra af@dat &1 sta fear m@r #y
[wwarerg & v foar mar | M@y ge
LT-2878/70]

T W Al 9% Wt T@E q%T @ Iwar
=T 1969-70 ¥ wUe ofi7 dwgw o
- IW H FH ET oa9T W & Ahew i
A0 Yol g & SO i R o v
wfogw awma qwar 31wt ev gy &
T 9YT | A AT ¥ wfaw wrw-eT
wEW 7 i1 gTU 27X o Ay wwi
woar A foww oaw ¥ ol awfw ¥
:&w&vﬁ ¥ e afew ofy gt

I

- e sed feafr ax arfm
T Tt § A x@ HA9 F Iq g

® @ &1 XA 9w W aae §%
v gt Aferat wr fafiram, vk, =

# wwe s woere &1 frafo, wme
§ 547N AT Aa@Fal SqE< Fe4-fm-
o enfaw & | Forf d% 7 soft g &
¥, &% g foi I aty qraT WO
A I AeqWi & e X ey A A
Wi & gaw ¥ wer frganw Ay & fag
5t 3vrg 57 &, fomrer gedl & TaaaT
g qEar 1 fadel ¥ wfow wor ®
FH, FGF (RN FEET) A AW,
Fe Y AT wr wTATT FH 7 Ty fwar
T T arfs e AT daE g oek
A TEE ¥ w7 fear w0 w0 GOeTQ
faacor syavegr & gregw & At faw g
¥ara & faaeor fRar s €0

Co-ordimation Commiltee for exploitationand
conservittion of minerals and safety of
Residents in Mining Areass

3098. DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :
SHRIMATI SAVITRISHYAM ;

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be plecased to state :

(a) whether sometime ago thcre was a
proposal to constitute & co-ordination
committee to look into the exploitation
and conservation of minerals and safely
of residents in the mining arcas;

(b) if so, when it was constituted and
who are its members;

(c) how many times it has met since
inception and what arc its modus operandi;
and !

(d) whether a report submitted by

the Committee, if any, will be laid on the
Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

. et fegfar. %m qETOET T " OCHEMICATS AND MINES AND

METALS (SHRI JAGANATH RAOQ) . :
(a) The Second Mines Safc'y Confer-
ence recommended the setting up of such
a Co-ordination Committee. The recomm-
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endation was examined in consultation
with Department of Labour & Employ-
ment and Director General of Mines
Safety and it was considered that it was
not necessary to setup the Committee.

(b) to (d). Do not arise.

wrer v frnw 3 et W st

3099wt T wey fawral: wr fae
w4t 16 e, 1968 & smvifea v
HET 4589 ¥ IO ¥ FIAY A 9g AAH
ﬁﬂﬁa f& .

(%) fedr Y &al & oftaw dw
& fram #raierg §, ST A AT QR
oy feay wiewrl § faemt flt A
ot aar 3wt fget o & fad «uw
wraargr #r w

(&) w1 forg & s E-wE
HATHT & 6 (WTE, 1968 & TCTA FT AT
fewrar war & formw fgy & samr & an

# wqaw feq a7 §;

(m) % frrm & 3% awal ofi
¥ qzATHl, weEl @gr goAi (wT)
wau e § e we aw fiedt &
warz At fear w3

() 71 w%a frmmw & 37 &t
Ftwal # fgde & s F77 71 fa=wc
ot fedt ardt & aar derra, AT aar
s # feaa §; Wi

(=) afzgi, @t qdr sqqear wq a5
fe s wr faare § s afs aff, at
wWE wy osrw g7

qff Wit st faer s ¥ oo
Wt (st Covokomfyewe): (w)¥(x.).
T ww A o g g
vt ot A qrow &
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farer siwrer ¥ frt § W W e
e safe

3100. st 7w ereq fawrdt ;=@
farer weft g 7aty # FO wA fE

(%) 7% wareg & g feq argamer
aar gz §;

(=) 37 wqwr qqr afaey &
T § faadt W 5o sfaga @9r 80
wfarwa wdardt f@rdt & s w7 "W
¢

(w) forr wepwmt aar it & fedt
St AT FEfeat #t sfrwaar so¥ 8o
§ I feoroir qar wetar daT e ¥
FTIF ATCA & F g0 §; AT

(=) ww wrrw ¥ o @ wfeamed
W ETFA & qrr § w7 IOT FWA T
v § 7

farer s ¥ o walt (st Wowe
#) : (F) 208,

(@) gwAT wAT @H 9T @ Ay
faqeor & &Y 7§ &1 [wearem ¥ vw fiem
war 1 ¥fwd e LT-2879/70]

(v) fefr & feorolt war s
¥ & ¥ & arow fear o fae
warey & AT § FAATA- AT FOw
q¢ gar frdx 7Y s @ foaar fe ¥
ara gz frdx #7ar ¢ s ¥ sdwrd fsq
SETT FTFA T § 1 §F THTC THATHT
sqwrt § andar W= ey o faef
weTg ¥ A swi & ag v afe-
frrit, frawit e fafawi & fedt warmre
JqTY IR, TEAHT fAwEi g7 w=i F
A vy w st 7 v, o
wareal ¥ w74 weqrey wnfz S agw A
Tl qx frdrwar § 1 o et T
T Ty g few WA & g9 wAm
% go foer ¥ w4 ¥ fg ftfy =
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¥, fe # feorofy aar wwar Beara o w1
ot & e ¥ fear war g 1w o w6 -
wfeai #1 =4 & ®ig  FTF #Y =
p v xmamey # faefr wwre 7 wrE
wHTaT AZ(E |

(w) fafww sfafml,  fafrd
wfe w1 fo=dy & ofrer smae w7 A
fer 7 wiwr ar adfat w
w1 wfweror 31 & s & wafy 7 A0
A & sfafoer grer & 7 seas fawma 7
TwAT Fravaas afafy faw s @
forg fvar mar @ ot wew amEl ¥ |G-
arg fet & warn & wraew ¥ 17 WA
& 1w & FratEm €1 artar A
7% grfrraT § Seow g3 At wfeargal
F FLFE & FFT H IYE  GHTE
Eoil|

foer swrmw Dt o fedr ad

3101. st U wrew fegrdt ;w1
foer 5=t oy ey FY FOT F00 R :

(%) 1969% gaTd & 3% FAMT
aTr saw vit, faefra Avir, qeva Aot aur
¥4 A9 F qox FEAfAl § weafw
g9 faa widw afoey, g sfe ardy
1 ot W IFn ¥ fews = o ard
fea o7,

(&) =% safa & g%t sHafE)
¥ e arqzw ox, mfved wifz fdr
¥ g g€ aqr fawrg f&g aa, fera
ATHET % 39T IA4T fET H AW qq;

(7) 3% wmfa o I9% gaew *Y
F fra o fidy & g g2

(w) 378 # feaat & sot g
# far o qa1 femat & gac Wit ¥
fea wy;
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(v) w=r feft 7 g g2 o,
aT¥ET A arfx & e gy  Ad fad
7Y, w6

(%) fodt & sy g gl & W%
fedt % #w a5 fry o w7 yET™ Raar
it wrdw anfz w1 F #7 aw A A

Y FTA FT wEATA Y ?

farer s ﬁm ﬁ(ﬂﬂo"o
): (F) & (F). g7 TS F 9T @
¢ o qurwe e § a3 A Aw a¢
@ & e

Road side Sloms and Shack-Dusellers  In
Delhi/New Delhi

1102, SHRI P. C. ADICHAN : Will
thc Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether any latest estimates are
available with Government about  the
number of road-side slums and shack-
dwellers in Delhi/New Delhi, Bombay,
Calcutta and Madras and other metropo-
litan cities a< at present and at the end
of the First, Second and Third Plans;

(b) if so, the details thereof;

(c) the likely increase in their -num-
bers by the end of the Fourth Five Year
Plan; and

(d) the broad features of the schemes
to provide them with proper houses under
the Fourth Plan and the Central aid to be
extended for implementing them?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING; AND WORKS, HOU-
SING AND URBAN DEVELOPMENT
(SHRI B. §. MURTHY) : (a) No.

(b) Does not arise.
(c) No specific estimale has been
made.

(d) The Slum Clearance/Improvement
Scheme is in the State Sector and the Cent-

ral assistance forthe implementation of
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ihe Schame is provided to the States by
way of block loans and block grants
within the State Plan ceilings. These
loans and grants are not tied to any speci-
fic head of development and the States
have the freedom to incur expenditure on
the basis of inter se pricrities allotted by
them to various heads of development.

The States projects for slum Clearance «
and rehousing of sell financing nature
would alko be eligible for assistance
through the proposed Housing and Urban
Development Finance Corporation.
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Revision of depreciation rates for
Income assessment

3105. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE be pleased
L0 stale

(a) whether Governmeni have conside-
redand revised the depreciation rates for
the machinery for the purpose of income
assessment recently; and

(b) if so, the details thercol?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C-
SETHI) : (a) Yes, Sir.

(b) The Income-tax Rules, 1962 have
recently been amended with a view to
simplifying the rate schedule of deprecia-
tion inrespect of assets used for Lhe
purposes  of busimess or profession  and
ratiomalising the calculstion of depreciation
in respect of snch assets. The ‘amendments
were notified in  the Gazette of India
Extraordinary dated 29th December, 1969
and copies of this notification were placed
on the table of the Lok Sabha on the
23rd February, 1970.

The scheme of simplification effected
through the present amendment, essentially,
consists in classifying machinery and plant
umder seven  broad caleguries of  useful
lives, with mates of depreciation of 5 per
cent, 10 per cent, 15percent, 20 per
cent, 30 perceat, 40 per cent and 100 pes-
cent, in replacement of seventeen different
rates ranging from 2.5 percent to 100 per
cent existing earlier.

Under the new scheme, the general
and residuary rate of depreciation in res-
pect of omachinery and plast wilk be 10
percom and would be applacable to all
items of machinery and plant not coming
under the lower specific rate of 5§ per cent
or any of the higher specific rates of 15
per cent, 20 per cent, 30 per cent, #0 per
cent or 100 per cent, lems of machinery
and plant which have a useful life of one
or two  years, and for which the earfier
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rules did not prescribe any specific rate
of depreciation but pruvided for deduction
of only the cost of replacement or renewal,
have been classified under the rate calegory
of 100 per cent. This means tha' the actual
cost of such machinery and plant will be
deductible as depreciation allowance for
the year inwhich they are first brought
into use. This is epart from the provision
in the Income-tax Act under which the
whole of the actual cost of any machinery
or plant costing up to Rs. 750 is deduc-
tible by way of  depreciation allowance
for the year in which such machinery or
plant is first put 1o use by the asscsnee
for the purpose of his business or profe-
ssion. This latter provision applies also in
respect of machinery and plant for which
the rate of depreciation under the rulesis
less than 100 per cent.

Another important change brought about
the amendment is that depreciation would be
allowed for the full year evenin respect
of assets which had been used only for
ashort period during the year. Modifica-
tion has also been effected in regard tothe
cakulation of extra shift allowance for
multiple shift working of plant and machi-
nery. The extra allowance will continue to
be allowed in proportion to the number
of days of multiple shifi workwg 1o the
“normal working period”, and will be
limwed to 50 per cent of the noormal allo-
wance for double shift working and o an
amount equal to the normal allowance
for triple shift working. **Normal working
period”, for this purpose, will be taken
to be equal to the number ofdays for
which the concern works at lemst ome sirift
during the year, subject to a minimum of
180 days in the case of seasonal [actory
mnd 240 days in the case of sny other
factory, instead of the standard figure of
300 days under the earlier rules.

The rules also provide for the grant of
extra depreciation allowance of an amotmt
equal to 50 per cent of the normal allow-
ance in respect of machinery and plamt
installed in an approved hotel run by an
ladian Compamy, to encourage the seiting
wp of hotcls of the required standasd
meccumry for adlraciing tourists.

The new rates and method for calcula-
ting deprecistion atlowanees will apply
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from the assessment year 1970-71, that is,
with reference to income of the financial
year 1969.70 or any other accounting year
corresponding to it.

Country-wide survey for vjtal mineral
resources.

3106. SHRI JYOTIRMOY BASU :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the known deposits of vital mine-
ral resources in each part of the country
as per latest authoritative surveys;

(b) which agency or agencies conduc-
ted these surveys;

(c) in which year or years these surveys
were conducted;

(d) how much of each potential mine-
ral deposit has been profitably explored
till date: and

(¢) a list of minerals which almost
exclusively cater to needs of foreign mar-
kets and names of countries where each
of these minerals is exported ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) 1o
(¢). Information is being collected and will
be laid on the Table of the House,

Use of Bank Credit for takeover Bids

3107. SHRI JYOTIRMOY BASU ;
Will the Minister of FINANCE be pleasad
to state :

(a)y whether the Reserve Bank recently
alerted the banking companies to the
danger of bank credit, tapped ostensibly

for productive purposes, being used for
take over bids;
(b) whether the banks have been

asked by the Reserve Bank to carefully
scrutinise all the accounts which are
known to be as ‘sensitive’;

(c) if so, the text of the said directive;
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(d) alist of instances between 1967-
68, 1968-69 and 1969-70, where bank
credit, tapped ostensibly for productive
purposes, had been used for take over
bids ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) (a) and (b). By a circular
latter dated the 8th November, 1967, the
Reserve Bank of India advised banks that
they should, while granting advances
against shares, ensure that such advances

do not enable the borrowers 0
corner shares of companies or o
indulge in similar unproductive activities.

By a directive under Section 35A of the
Banking Regulation Act, 1949, Reserve
Bank has asked the Custodians of the
pationaliscd  banks, inter aliu, 10
obtain its prior approval for granting or
venewing of limits for loans or advances
against shares and debentures of joint
stock companies or granting loans or
advances against such security for amounts
exceeding Rs. 5 lakhs to any single borro-
wer and any loan, advance or other
facility which together with the amount
already granted toa borrower would
exceed Rs. 25 lakhs,

Further, by a circular letter dated the
18th February, 1970, the Governor of the
Iieserve Bank has advised banks to exercise
much greater vigilance in the matter of
end-use of credit with a view to ensu-
ring that credit is not diverted for the
purpoes of hoarding or speculation,

(c) Extracts from the circular letters
referred to in the reply to parts (a) & (b)
are laid on the Table of the House [Placed
in library, See No. LT—1880(70)

(d) Information is not available.

Management of Ahmedabad Electic
Supply, Bombay Suburban Elec-
lr!c supply ete.

3108. SHRI GEORGE FERNANDES:

Will the Minister of FINANCE be pleased
to state :

(a) whether  there have been  any
negotiations between Messrs Killick 1ndu-
stries Ltd. Bombay and Messrs Kapadia
Brothers and the L.1.C, regarding the

t of Abmedabad  Electric
supply, Bombay suburban Elect 11¢ iy,
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Thana  Elsctric  Supply, Surat Electric
Supply and Kohinoor Mills Ltd. Bombay
consequent upon the termination of the
managing agency system; and .

(b). if s0, the
arrived at?

terms of the agreement

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SHRIR.K.
KHADILKAR) : (a) and (b). Therc was
-no negotiation or agreement telween the
management of the Companies and the
L.I.C. The managing Agents approached
L.1.C., as one of the principal Shareholders
of the companies, with a view to ascertaining
in advanee its views on the future mana-
gement of the companies on termination
of the Managing Agency system and the
L.1.C. merely conveyed its views to them.

Amendment to Pensions Act. 1871.

1109° SHR1 GEORGE FERNANDES:
Will the Minister of FINANCE be pleased
Lo slate :

(a) whether Government have given
final consideration 1o the recommenda-
tion of the Petitions Committee of 'the
Lok sabha suggesting the introduction of a
comprehensive bill to amend the Pensions

Act, 1871 to make it adequate to  meet
the needs of the pensioners;
(b) if so. when it is proposed to

introduce such a legislation; and
() the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI). (a) The Government decision on
the recommendation of the Committee on
Petitions regarding amendment of the
Pensions Act, 1871 is explain=d at (vi) in
para 8.2 (page 56) of the 6th Report of
the Committee presented to the House on
24.12.1969.

Do not arise.
World Bnlk loan for Madhya Pradesh

3110. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of FINANCE

be pleased to state :
(a) whether itis a fact that Govern-

(b) and (c).
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ment of Madhya Pradesh has approached
the Central Government for permission
to négotiate with the World Bank for a
loan of about Rs, 43 crores for ravine
clearance in the Districts of Bhind and
Morena of that State;

(b)if so, the details thereof and
Government's reaction thereto;

(c) whether any other State Govern-
ments  have approached the Government
for permission to negotiate with the World
Bank for loans to finance their similar
or other scheines;

(d) if so, the details of the requests
together withthe names of the State
Governments; and

(e) Government's
regard ?

altitude in this

THE MINISTER OF STATE IN THE
MINISIRY OF FINANCE (SHRI P.C,
SHTHI : () No, Sir.

(b) Does not arise
(c) No,Sir.

(d) and (e). Do not arise,

Constitution of Mining Board as Recomme-
nded by Mukerjee Committee on Re-orga-
nisation of Indinn Bureau of Mines

31101, SHRI RAMAVATAR SHASTRI:
Will the Minister of PETROLEUM AND

CHEMICALS AND MINES AND
METALS be pleased to siate
(a) whether it is a fact that Govern-

ment had constituted Mukerjec Commitlee
known as Committee on Rc-nrglmnuon
of the Indian Bureau of Mihes;

(b) whether it is also a fact that the
Committee had recommended Lo constitute
a Mining Board;

(c) whether Government have come
to any conclusion about it and if so, the
details thereof; and

_(d) what other steps Government have
taken to  improve the ludenh:p of the
Indian Bureau of Mines 7
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THE MINISTER OF STATE IN 1HE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a) and (b). Yes, Sir,

{c) The setting up of 2 Mines Board
was nut considered necessary in view of
the fact that the Mineral Advisory Board
and its Standing Committee of which the
Minister is the Chairman, meet as freque-
ntly as necessary and consider all matters
of interest concerning the development of
minerals and the mining industry.

(d) Government  have re-organized
to set up of Indian Bureau of Mines, and
assigned to it some additional functions
such as provision of Consultancy Services.
For the discharge of its various functions
and provision of necessary leadership,
Government have appointed a suitable
officer to head the organisation.

fearat % & aT gfrww

3112, st TwTEATT TR T faw
At g Fa F) FOFT F

(%) ad 1969 & /a4 a% W H
frarerh sfedi 1 ga F= faad @

(w) 3% fearal & sear feeet

(7) war ag &= ¢ fw feaat & arar
FTA1H I 39 Nfaww amy ag g;

(v) afzg, ar sew & A g,
JAF WTCT T g

(%) sav @Y graeT & Srefaar
w1 Wi gu TR 1 fawre fewat ¥ frar
T 9T qY Y wiqwewi w7 g
qOMG ®TA W §; &

(%) afz aff, a1 v&% s s
g7

gt walt wite faer sarea ¥ oo st
(W vo ¥o wifewwr) :(¥) 3 (W),
qoAT  Joeew @ &

MARCH 16, 1970

Writiem Answers 156
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Production pregress at Kaagur Fertilizer
Factery'

3113, SHRI 5. M, BANERJEE : Will
the Minswr of PETROLELM AND
CHEMICALS AND MINES AND
METALS be pleased tostate :

(a) the further progress made regarding
production in the Fertifizer Factory at
Kanpar; sad

(b) whether this Factory will start
production in full swing during the
Fourth Plaa?
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THE MINISTER OF STATE IN THF
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS ( SHRID. R. CHAVAN) :
(a) and (b). The Kanpur Fertilizer
Factory has goae into production, in
December, 1969, It is expectedto go into
full production during the current year.

Demand for Complete withdrawal of
Gold Coatrol

3114, SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Akhil
Bhartiya Swarnkar Sangh and other
organisntions have demanded complete
withdrawal of Gold Control; and

(b)if so, the reaction of the Govern-
ment ?

THE MINISTEP OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHD): (a) In the Resolutions adopted by
the All [Indian Conference of the Akhil
Bhartiya Swarnkar Sangh held at Vara-
nasi in December 1967, the emphasis was
against the ‘type’ of present control, and
there was a demand for various marginal
facilities to certiied goldsmiths, These
Resolutions  indicate that  there was no
demand from the Sangh for a complete
withdrawal of Gold Control as such.

(b) The question of Gold Control has
been examined inall its aspectsand it
is felt that control over the internal
transactions in  gold should continue,
Demands for certain facilities to certified
goldsmiths within the framework of Gold
Control, are at present under Governments
consideration,

Allotment of Residentin] Plots In Del
for Variows Income Group People

3115, SHRI MANIBHAI J. PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URJAN DEVELOP-
MENT be pleascd to state :

(a) whether itis a fact that monetary
limit for allotment or residential piots
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in Delhi for various income group people
has bean revised upward;

(b) if so, the reasons therefor; and

(c) the various categories for which
plots have been reserved withoat drawing
lots and the percentage of plots in cach
category?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes.

(b) and (c). Though the monetary in-
come of individuals has increased during
the last few years, the real income has
not so increased. In consideration of
this ract the maximnm income limit for
eligibility for allotment of plots under the
Scheme of large scale acquisition and
disposal of land in Delhi has been raised
from Rs. 6,000{—to Rs. 7200 for persons
in the Low Income Group and from Rs.
15,000 to Rs. 18,000 for thosein the middie
income Group, 50% of plots, both for the
low and middle income groups, are reser-
ved for allotment,at predetermined rates,
by draw of lots, to salaried classes.

Procedure for Allotment of 1.0.C. Petrol
Bunks vis-a-vis Applications from
Eagineers

3116. SHRI K. ANIRUDHAN: Will

the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the norms and conditions of allot-
ting Indian Oil Corporation bunks in the
important cities ;

{b) the number of addiiional Petrol
Bunks to be built and opened during 1969-
70and 1970-71 ;

(c) whether any unemplcyed enginoers
have aPplied for running such Bunks and
if 90, the detils thereol ?

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN):
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(a) Under its new policy, the Indian
0il Corporation will give dealerships for
all new retail outlets (petrol bunk) is only to
suitable unemployed graduates below the
age of 30 years and belonging to the lower
income group familics., Applicants should
also belong to thecivil district m which
the dealership/distributorship is to be
operated or the civil districts (within the
same State) whose boundaries are contin-
uous with that of the aforesaid dtstrict.

(by Approximately 440 retail outlets
have been commissioned during 1969-70
and about 600 retail outlets are expected to
to be commissioned during 1970-71.

() Yes. Several applications have
been received from the unemployed
engineers and other graduates, These

are under scrutiny by the Corporation.

Abolition of Octroi Duty

. 3117. SHRI S. K. TAPURIAH : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
please to stated :

(a) whetherit isa fact that Govern-
ment have sent a directive to the States to
seeif they can afford to do away with impos-
ing of octroi duty by their respective local
bodies :

(b) ifso, whether the State Govern-
ments have shown theirinability to do so,
unless an alrtnative source of revenue is
created ;

(c) if so, the reaction of Government
thereto ; and

(d) whether Government feel that this
octroi system is out-dated, out-moded and
leads to narrow mindedness ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT : (SHRI
B.S..MURTHY.(a) to (d).The Central Gov-
ernment have not issued any directive to the
States to do away with the levy of octroi as
it falls within the exclusive jurisdiction of
the State Government. A numbcr of expert

Committees, namely, the Taxation Bnquiry -

Commission, the Ministers’ Committee on
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Augmentation of Financial Rssources of
Urban Local Bodies, the Rural Urban
Relationship Committee etc. have held
octroi a vexatious ana obnoxious source of
revenue. The Rural Urban Relationship
Cormmittee and the Ministers' Committee
on Augmentation of the Firanacia! Resou-
rces of Urban Local Bodies had suggested
the replacement of octroi by other suitable
sources of revenue and their recommenda-
tions are under consideration of the State
Governments. However, since octroi con-
stitutes to be an important source of revenue
of the Urban Local Bodies wherever levied
it has not been possible for all State Govern-
ments to abolish it.

Centres for Tubectomy Operations in
Mysore

3118, SHRIG. Y. KRISHNAN: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the number of Centres for Tubec
tomy Operations in the Mysose State ;

(b) the number of persons who have
undergone the sterilisation operation ;

(c) whether Government advised the

conceplors to come for semen test after the
prescribed period of sterilisation ; and

(d) if so, the number of cases where it
has not proved successful 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT : (DR.S.
CHANDRASEKHAR) : (a) to (d). The
information is being collecied and will be
placed on the Table of the Sabha as soon
as possible.

Settingup 8 Cardiac Clinic and Reha-
bilitation Centre in New Delhi

3119. SHR1G. Y. KRISHNAN: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state ;

(a) whether the All India Heart
Foundation hds spproached Governmeut
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to set up a Cardiac Clinic and Rehabilitation
Center in New Delhi for free treatment of
heart troubles ; and

(b) if o, the reaction of the govern-
ment in thls regard ?

THE MINISTER OE STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) :(a) A proposal to set up
a Cardiac Clinic and Rehabilitation Centre
in New Delhi for diagnosis and treatment
of heart ailmentsis under consideration of

the All India Heart Foundation,
The Foundation proposes to  render
free professional service and charge a

nominal fee for investigations. No proposal
has been received by Government from the
Foundation in this regard.

(b) Does not arise.

Deduction of income tax From the Salaries
of Members of Parllament

3120, SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state

(a) whether it is a fact that the District
Income-tax Officers are duly informed
about the Income-tax deductions made
from the salaries of Members of Parlia-
ment in the Pay and Accounts office in the
Parliament House ;

(b) if so, whether the Income-tax Officer
of Darbhanga district,” Bihar has been given
the due intimation about it and if so, when
and the details thereof ;

(¢) if not, the reasons therefor ; and

(d) the reason for not sending the
regular circular about the Income-tax
deductions made by the Pay and Accounts
office of Parliament House from the M.Ps’
salaries to the respective District Income=tax
Officers 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI):(a) to (d), The salary of Members of
Parliament was carlicr being asscssed under
setcion 15 of income-tax Act, 1961 as
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‘salary’, and accordingly tax was being
deducted at source thereform. It was,
however, decided in 1967-68, on the basis
of legal advice received, that thesalary of
Members of Parliament was properly assess-
able under section 56 of Income-tax Act,
1961 as income from other sources and as
the provisions pertaining to deduction of
tax at source are not applicable to income
so assessed, no tax is being deducted at
source from these salaries since 1-4-1968.

The points raised in the Question do not
thus apply to the position as obtaining
from 1-4-1968. As regards the earlier posi-
tion, the Pay and Accounts Officer of the
Parliament was sending to the Income-tax
Officer, Salary Circle, New Delhi, annual
return prescribed as per Section 206 of
Income-tax Act, 1961 ; this return has to
be sent by all disbursing officers showing
salary paid and tax deducted at source
therefrom. The Income-tax Officer, Salary
Circle. New Delhi however did not com-
municate to Income-tax Officers at other
places relevant information from this return
pertaining to Members of Parliament who
were assessed at those places. It may be
added that this omission was not expectcd
to create any difficulty because according
to Section 203 of Income-tax Act, 1961,
the pay and Accounts Officer of the
Parliament, as a disbursing Officer, was
also issuing to the Members of Parliament.
certificates for tax deducted at source and
these certificates are required to be attached
to the returns which the Members of
Parliament have to file before their Income
tax Officers ; the information about tax
deducted at source should thus have become
available to the Income-tax Officers con-
cerned, from the returns of Income of the
Members of Parliament filed under Section
139 of Income-tax Act, 1961.

Filing of Income Tax Returms by
Members of Parliament of Darb-
banga District

3121. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Income-
Tax Officer of Darbhanga, Bihar had asked
the Members of Parliament of the District
to file their Income-tax returns for the
year 1967-68 and 1968-69 ;
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(b) if so, when; and about low stocks of keroseme oil in

. . Darbhanga District was received in

(c) if not, the reasons therel'o.t in view December, 1969. No reports  about

of the fact that he started doing so for blackmarketing of the product were
196370 ? received. .

THE MINISTER OF STATE IN THE (b) The difficulty arose due to inade-

MINISTRY OF FINANCE (SHRI P.C. quate availability of tankwagons. The

SETHI) : (a) to(c). The salary of Members matter was at once taken up with the

of Parliament was earlier being assessed
under section 15 of Income-tax Act, 1961
under the head ‘*salary’ and accordingly
tax was being deducted at source. However
on legal advice, it was decided in 1967-68
that salary of Members of Parliament is
properly assessable under section 56 of
Income-tax Act, 1961 as ‘‘income from
other sources™ and consequently tax deduc-
tion at sourtce from such salaries was
stopped from 1-4-68. For financial year
1968-69 relevant to assessment year 1969-
70 there was thus no tax deduction at
source. The Income-tax Officers have sent
noticesto Members of Parliament for
filing income-tax returns for 1969-70, for
settling tax demand. Even for carlier
years where a Member of Parliament had
assessable total income, a voluntary return
of income under section 139 (1) of Income
tax at Act, 1961 was obligatory notwith-
standing deduction of tax at source; the
Income-tax Officer may also call for
such return under section 139 (2) read
with section 148 ibid.

Black marketing in Kerosene Oil in
North Bihar

3122. SHRI BHOGENDRA JHA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Govemrnent have informa-
tion about acute scarcity and blackmarke-
ting of kerosene oil in North Bihar parti-
cularly in Khajouli, Babenkarahi. Ladania,
Bernpatti and other blocks of Darbhanga
District; and

(b) if so, the reasons therefor and the
remedial measures being under-taken ?

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRID.R. CHAVAN) : (a) A
complaint from the Government of Bihar

authorities concerned and there has since
been a substantial improvement in the
overall despaiches of kerosene.
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SATT "F(q § T F7T F¢ AT ALY
gl | Ul dEW § wIgeT IO
T qF faare ag faar s w@n

Enquiry into Gold Smuggling Caste in
the Office of the Collector, Central

Excise, Kanpur

3124. SHRI HARDAYAL DEVGUN :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that two Offi-
cers, a Deputy Superintendent and an
Inspector involved in a gold case at kanpur
in the year 1964 are under suspension for
more than 5} years in the Kanpur Coll-
ectorate of Central Excise;

(b) whether it is a fact that the Enqui-
ring Officer had submitied his enquiry
report to the Collector, Central Excise,
Kanpur more than a year ago;

(c) if so, the reasons why the Collector
has not taken a decision in this case so
far; and

(d) the total amount received by these
Officers, by way of suspension salary from
the following month aflter the receipt of
the enquiry report by the Collector till
today ?

THE MINISTER OF STATE IN THE
MINISTERY OF FINANCE (SHRI P. C.

SETHI) : (a) and (b). Yes, Sir.

(c) The case is very complicated invol-
ving scrutiny of lengthy enquiry report
and voluminous records including submis-
sions of the accused officers. Second show
cause notices have already been served on
them and also personal hearing granted to
them. The final orders are expected to be

passed shotrly.

(d) Rs. 17, 211. 80 till end of February,
1970,
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Impounding of Book on Mahatma Gandhi

3127, SHRI SITA RAM KESRI : Wil
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Customs
Authorities at Calcutta have withheld
copies of the Book by Robert Payne on
““The Life and Death of Mahatma
Gandhi” ;

(b) if so, the reasons therefor ;

(c) whether the formalities have since
been completed for the release of the book;
and

(d) if not, how much time is generally
taken by the Customs uthorities to scru-
tinice the copies of books imported from
other countries 7

THE MINISTER OF STATEIN THE
MINISTERY OF FINANCE (SHRI P.C,
SETHI) : (a) to (d). A consignment of the
book entitled *“The Life and Death
of Mahatma Gandhi” by Robert
Payne was imported. The Calcutta Cus-
toms Authorities considered some of the
passages jn the book to be objectionable.
They referred the matter to Government
of India for orders. The Ministery ot 1lome
Affairs have finally taken the decision to
release the book, and the consignment
has been released.
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Import of Crude for Haldla Refinery

3128. SHRI SITARAM KESRI: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether itis a fact that Government
have decided to import crude for the
Haldia Refinery;

(b) if so, the quantity of crude to be
imported during the year 1969-70; and

(c) the countries form which the crude
is likely to be imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND
METALS (SHRID. R. CHAVAN): (a)
Yes.

(b) and (c). The refinery willgo into
operation in the later half of the year
1972.The imports will, therefore, not
start until that year. Indian Oil corpora-
tion has entered into a contract with one
party for supply of a part of the quantity
to be processed by the refinery. This
contract provides for imort of light
Iranian crude oil.
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Self-Generating Housing Schemes

3131, SHRIB.K: DASCHOWDHURY:
Will the Minister of HEALTH AND FAM-
ILY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether any meeting of the State
Housing Ministers was held recently to
work out details of self-generating housing
schemes; and

(b) ifso, the details thereof and the
decisions arrived at in the meeting?

THE MINISTER OF STATE IN
THE MINISTERY OF HEHLTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRIB. S. MURTHY) : (a) A
Conference of State Ministers of Housing
and Urban Development was convened at
New Delhi in January, 1970 to discuss,
amongst other matters, the implementation
of the concept of a Revolving Fund for
housing and urban development.

(b) While urging the Central Govern-
ment to establish the nucleus of a Revolv-
ing Fundin the beginning of the financial
year 1970-71, the Conference agreed that
the project can succeed if quick turm over
was assured by cheap and guick conmstruc-
tion, by developing areas simultaneously
for residential and commercial purposes
30 that profits made by commercialisation
can be used for the benefit of the weaker
sections.
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Purchase of Merchandise through
Embassies and High Commis-
sions abroad

3132. SHRI S.S. KOTHARI : Will
the Minister Jof SUPPLY bc pleased to
state :

(a) whether it is a fact that considera-
ble merchandise is purchased through the
various Embassies and High Commissions
in foreign countries and

(by if so, the steps taken to ensure that
the supply is of the requisite quality and
at reasonable prices?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.K.
KHADILKAR): (a) and (b), The informa-
tion is being collected and will be placed
on the Table of the House.

New Interest System for Credit

3133, SHRIMATI SHARDA MUKERJEE:

Will the Mipister of FINANCE be pleased
o state:

(a) whether it is a fact that the Natio-
nalised Banks propose to evolve a new
interest system for credit;

(by if so, the details thereof; and

(¢) whether the same system will be
applicable to | oans given by banks outside
the nalionalised sector?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRIP. C.
SETHI): (a) to (¢). A Co-ordination Com-
mitee set up by all the public sector banks
to discuss matters of mutual interest, has
constituted a study group to comsider the
question of lending rates of public sector
banks. The group has come to a prelimi-
pary conclusion that a co-ordinated appro-
ach in the matter of lending rates could
be achieved by working out the minimum
rates for specified categories of advances
rather than by adopting uniform lending
rates. The group has not yet concludsd
its deliberations.
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Norms for fixation of prices of drugs by
Development Council for Drugs
and Pharmaceuticals

3135. SHRI SHASHI BHUSHAN :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether it is a fact that there is no
provision in the Drugs Prices ( Display
and control ) Order 1966 which enables
the Development Council for Drugs and
Pharmaceuticals to suggest any norms
for fixation of prices of drugs:

(b) whether it is also a fact that the
Development Council for Drugs and
Pharmaceuticals which contains more than
50 per cent members who have vested in-
terest in the Drug Industry have sugges-
ted some norms for fixation of prices of
drugs; and

(c) if so, why the norms for prices of
drugs suggested by the Council which is
dominated by vested}interests have been
accepted by the Ministry.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND META-
LS (SHRI D.R. CHAVAN): (a) to (c). The
Drugs Prices (Display & Control) Order.
1966, does not contain any provision
relating to fixation of norms for price
fixation. The Development Council for
Drugs and Pharmaceuticals has been esta-
blished under Section 6 of rhe Industries
(Development & Regulation) Act 1951
which provides infer-alia that the Council
shall consist of members who in thg
openion of the Central Government are:—

(i) Persons representing interests of ow-
ners of Industrial undertakings.

(ii) Persons having special knowledge of
matiers relating to the technical
or other aspect of the industry.

(iii) Persons capable of representing in-
terests of persons employed;
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(iv) Persons representing the interests
of consumers. The Council is
reconstituted every two years,

The Council which under the terms of
its reference is concerned with the deve-
lopment of the industry, suggested certain
norms for the fixation of prices which
have neither been accepted nor adopted
by Government. They have been used
as general guide lines. But each case for
price fixation is d.cided on merits.

Examination of applications uynder Drug
Prices (Display and Control) Order 1966

3136, SHRI SHASHI BHUSHAN :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

[g) whether it is a fact that the appli-
cations received for increase and/or fixa-
tion of prices of drugs are being examined
according to the norms laid down by the
Development  Council for Drugs and
Pharmaceuticals; and

(b) if so, under which clause of the
Drugs Prices (Display and Control) Order
1966 it is being done;

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN ): (a) No, the
norms suggested by the Development Co-
uncil for Drugs and Pharmaceuticals serve
as a guide line and each case is decided
on merits.

(b) Does not arise.

High-prices charged by drug manufac-
turers in India for their products

3137. SHRI SHASHI BHUSHAN
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether itisa fact that the drugs
manufacturers in India are charging prices
as high as 5 to 10times the ex-factory cost
of drugs;

(b) ifso, whether Government are con-
templating prosecution of drug manufac-
turers on the same lines as was done by
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the Government of USA in the case of
Messrs P fizer and Messrs Leaderly; and

(c) ifnot, how long Government will
allow these drug manufacturers to suck the
blood of the poor and ailing people in
India ?

THE MIEISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS ( SHRI D. R. CHAVAN ): (a)
It will not be correct to make a general
statement of the kind. There is however,
a widespread feeling, which is shared by
Government, that there is considerable
scope in most instances for reduction of
the margin between the ex-factory cost
and the selling prices of Drugs manufactu-
red in the country. Necessary action in
this behalf is under active consideration
and Government's decisions will be annou-

nced shortly.

(b) No. According to the information
available, the prosecution referred to was
launched under laws in force in the USA,
for rigging of prices of certain antibiotics
in the past in violation of certain provis-
ions of the anti-trust law. Similar action
by Government of India is not possible
having regard to the facts of the case. the
special features of U, S. Laws and the laws
in force in this country at the appropriate
time.

(c) Doesnot arise in view of answer to
part (a).

Import of Raw Materials by Foreign
Drug Compenies in India

3138. SHRI SHASHI BHUSHAN :
Will the Minister of PETROLIUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether itis a fact that most of the
foreign companies who have monopolised
the drug industry in India arc importing
raw materials from their own principals in
U.S.A., West Germany and U.K.;and

(by il so, whether Government made

lr:r attempt to know that they are not
indulging in over-ipvoicing?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R.CHAVAN ): (a) No. Im-
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port of raw materials is allowed having
regard to various considerations such as
the cheapest source of supply, availability
of foreign exchange from different sources,
obligations under bilateral agreements with
foreign countries, etc.

(b) Does not arise in view of answer
to part (a).

Development of Land at Nagpar for
the Central Government
Employees

3139. SHRI N. R. DEOGHARE :
WIll the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government have any pro-
posal under consideration to develop some
land at Nagpur to be sold to the low-paid
Central Government employees at Nagpur
for the construction of houses;

(b) if so, the details thereof; and

(c) if not, the reasons therefor particu-
larly when such benefit is given to Central
Government employees working in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B.S. MURTHY ) : a) No.

(b) Does not arise.

" (¢) The Government of India build
quarters for their employees, as part of
general pool accommodation, which they
allot nn rental-basis. They do not develop
land for sale to their employees for
construction of houses either in Delhi or
elsewhere. In Delhi, the Dzlhi Develop-
ment Authority has undertaken large scale
development of land for sale to the
public in the low and middle income
groups. No exclusive reservation is, how-
ever, made for sale of developed plots only
to l()'.‘entral Government employees working
in Delhi

Advisory Committees In Varioos

Ministries

3140. SHRI HEM RAJ: Will the

Minister of FINANCE be pleased to
state :
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(a) the number and names of the Ad-
visory Committees in the different Minis-
tries comprising of officials and non-offici-
als, Ministry-wise;

(b) theexpenditure incurred on them
during the years 1967-68, 1968-69 and upto
the end of December, 1969, Ministry-
wise: and

(¢) the number of meetings held and
the duration of such meetings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRI P. C.
SETHI) : (a) to(c). The required
information is being collected from all
Ministries/Departments and will be laid on
the Table of the House as early as
possible.
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w Production of Mixed
tion of D. D. T. and
Fertlltzers

3142, SHRI YASHPAL SINGH : Will
the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether public undertakings are
trying to produce a mixed formulation
of D.D.T. and fertilizers;

(b) ifso’ at what stage the experiment
is; and

(c) by what time its result is likely to be
announced;

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS ( SHRI D. R. CHAVAN ): (a)
to (c). The Hindustan [Insecticides Ltd.
are trying to produce mixed formulation
of D.D.T. and fertilizers, It is not pos-
sible to give exact time by which result
could be announced since experiments are
at laboratory stage.

Malaria Eradication Programme in
Rajasthan

3143. SHRI YASHPAL SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENI be
pleased to state:

(a) whether the malaria eradication
programme in Rajasthan has received a
set-back due to shortage of staff and drugs;
and

(b) if so, the sieps being taken to
overcome them?

THE MINISTER OF STATE IN THE
MINISIRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B. 5. MURTHY ) ;: (a) The Malaria
Eardication Programme progressed satis-
factorily upto the year 1964 but thereafter
there were set-backs to the programme in
Rajasthan. Some units which had enterea
into Consolidation had to revert to the
Attack phase on account of reduced spray-
ing during 1966 and 1967, Itis a fact that
a large number of posts were not filled
and kepl vacant fora long time due to
the ban on filling up of the posts. There
was, however, no shortage of drug in
the State.
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(b) The following steps have been
taken to overcome the set-backs to the
programme in the State of Rajasthan:—

(1) Teams of International and National
experts were deputed in 1968 for realistic
rephasing and putting the programme in
the State on sound footing.

(2) The revised realistic  rephasing
recommended by the International team
was discussed in detail with the State
Health authoritics to improve the impleme-
tation of the prcgramme in  the
State.

(3) The State was given priority for
allocation of drugs, insecticides and tra-
nsport during 1968 and 1969.

(4) Thelacunae in the programme were
brought to the notice of not only the State
Health authorities but the need for impro-
ving the tempo of the programme was
also emphasised to the Chief Minister of
the State.

(5) The State was requested to lift the
ban for filling the vacancies of surveillance
workers and surveillance Inspectors which
was imposed during emergency. Further.
the State was also requested to appoint a
whole time State Malariologist, which was
kept vacant for a long time, over a year
and half,

(6) The State was supplied five new
and seven reconditioned vehicals in 1968-
69 and 1969-70. Further, spare parts
worth Rs, 60,000 were given to the State
during the last two years for repair of the
vehicles.

Noo-Utilisation of Foreign Ald

3144, SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that the amount
of foreign aid reccived during the last

three Plan periods has not been fully
utilised; and
(b) if so, the reasons for non-utilisa-

tion thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANUE: (SHRI P.C.
SETHI ) (a): and (b) . Out of the total
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of Rs. 6032 crores (at post-
devaluation exchange rates) authorised
(in terms of loan agreecments signed by
the donor countries/institutions upto the
end of the Third Plan an amount equiva-
lant to Rs. 458 crores ( at post-devaluation
exchange rates ) remained undisbursed as
of November I, 1969, which represented
7.6 per cent of total loan amount.

amount

Out of the undisbursed ammount Rs.
458 crores, Rs. 360 crores is tied to finan-
cing import requirements of various
continuing projects and programmes and
will be drawn according to the construc-
tion schedules of the projects concerncd.
An amount of Rs. 98 crores from USSR
and Polish credits, given upto the end of
Third Plan, is still available for alloca-
tion to variousprojects und is therefore
undrawn,

Unauthorised Occupation of Quarter
in +H' Block of Laxmibainagar,
New Delhi

3146, SHRI RAM AVTAR SHARMA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 3966
on the 15th December, 1969 and state:

(a) the details of the case of continued
unauthorised occupation of quarter in
‘H' Block of Laxmibainagar, New Delhi
other than the one which is being exa-
mined for regularisation in the rame of
allottee's wifc;

(b) the perind for which the quarter
is in unauthorised nccupation; and

(c) the progress so far made in having
the quarter vacated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVFLOPMENT ( SHRI
B. 5. MURTHY ) : (a) to (c). On the
transfer of the allottee outside Delhi, the
allotment of the quarter in *H' Block of
Laxmibai Nagar was cancelled with effect
from the 26th scptember, 1969 after
alHowing him the concessional perioJ
provided under the rules., The allottee
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is still retaining the quarter and :the
eviction proceedings had already been
initiated and the next date of the hearing
was fixed on 21st March, 1970. In the
meantime the aliotiee has represented that
his son is studving in the Higher Secon-
dary Class and he may be allowsd to
retain the gnarter till the end of April.
1970. The representation has been exa-
mined and in view of the circumstances
of the case it has been decided to allow
him to keep the house uptn the end of
April, 1970.

According to the existing rules from
27th September, 1969 till 26th  March,
1970, he will have to jpay twice the
standard rent under FR, 45-A or twice
the pooled standard rent under P.R. 45-A,
whichever is higher and for ke period
beyond 27th March, 1970 to cnd of April,
1970, he will be charged market rate of
rent.

Study made by Economic and
Research Foundation

3147. SHRI S.S. KOTHARI :
SHRI BANSH NARAIN SINGH:

Will the Minister
pleased to state:

of FINANCE be

(a) whether it isa fact that according
to a study made by Economic and Scien-
tific Research Foundation *“*And miles
to go”, India is 44 years behind Japan,
45 years behiend U.K. and 53 years
behind U. S. A.and that the gap between
India and Japan is increasing;

(b) if so, whether Government will
make a detailed study of tke findings of
the Foundation and what are the principal
factors which have resulted in Japan
being able to accelerate her economic
growth; nnd

«¢) what steps Government are taking
to stimulate investment and production in
this country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRI P. C.
SETHI ): (a) Yes, Sir.

(b) Japan's  accelerated  economic
growth was brought about by the high
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rate of investment, marked growtk of
exports due to competitive prices, and
high productivity and modernisation in
key sectors of industry.

(¢) The programmes of economic
develepment have been outlined in the
draft of the Fourth Year Plan which
envisages a considerable step-up in invest-
ment as co:npared to the Third Plan. The
draft Plan is under consideration and it is
proposed to revise the outlay in the light
of the need to further stimulate invest-
ment and production in the country.

The Central Budget for 1970-71 provides
for a Plan outlay of Rs. 2,637 crores for
the Centre, States and the Union Territo-
ries together, as against Rs. 2,239 crores
in 1969-70. It has also introduced a
number of measures to stimulate savings
and investment, such as the scheme of
rural debentures, a new series of time
deposits, ctc., and raisine the exemption
limit for  investment income to Rs.
3,000.

Ganga Water Pollution Enquiry Com-
mission Report

3148, SHRIMRITYUNJAY PRASAD:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether in CHAPTER IX of the
Report of Ganges Water Pollution Enquiry
Commission it has been held that some
Officers of Barauni Refinery gave twisting
and evasive answers, probably under some
influence and also that one of them threat-
ened an operator and asked him not to
write the log book as he saw things ;

(b) whether Government propose Lo
ask the Refinery authorities to take suitable
disciplinary action against the guilty officers
and to provide proper protection to the
truthful subordinate employees from victi-
misation ; and

(¢) whether any action has alerady been
taken against negligent and crring officials
of the Refinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
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(a) to (c). The Commission has
taken a very serious view of the attitude
of some of the officers of the Indian Oil
Corporation, who appeared as witnesses
before the Commission, and trusts that the
Management would hold an enquiry regar-
ding their conduct and take such action as
it thinks necessary so that such things are
not repeated and it may serve as a lesson to
others. The Government have accepted
this recommendation of the Cmmission and
have initiated action in this regard.

Removal of Cejling on Compensatory
Allowance

3149. SHRI VALMIKI CHOUDHARY:
SHRI P, C, ADICHAN :

Will the Minister of FINANCE be pleased
lo state

(a) whether any request has been received
by her from some Mcmbers ofParliament for
removal of the ceiling on the City Compen-
satory Allowance of Class IV Central Govern-
ment Employees imposed on recent merger
of D. A. with their pay, in view of the
fact that no limit has been placcd on the
additional deductions from their emoluments
on accounts of house rent for accom-
modation alloited and the like; and

(b) if so, Government's decision thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P.C.
SETHI): (a)and (b). The rates of Com-
pensatory (City) Allowance payable to Ce-
ntral Government Empl oyees are not related
to the Class of post held but to the pay
(including Dearness pay) drawn. In an "A’
class city, employees drawing pay(inclusive
of dearness pay) below Rs.250/-p.m. are
entiled to compensatory (city) allowance at
the rate of 1035 of pay subject toa mini-
mum ofRs.7. 50 and maximum of Rs.12.50.
This rate is based on the recommendation of

the Second pay Commission. The request
for removal of this limit was considered care-
fully by Government. It has not, however,
been found possible to disturb the existing
position as it would have repercussions in-
volving additional expenditure.

Requests recelved from M. Ps.
of House Rent Allowance

3150. SHRI VALMIKI CHOUDHARY
SHRI P.C. ADICHAN :

In respect
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Will the Minister of FINANCE be
pleased to state:

(a) whether any requests have been
received from Members of Parliament for
restoring Stafus quo amfe in relation to
those Government employees who had been
adversely affected by the recent merger of
D.A. with pay, in respect of House Rent
Allowance without production of house rent
receipt,and City Compensatory allowance;and

(b) if so, the precise requests made
therein and Governments’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). Requests have been
reccived from some Members of Parlia-
ment for raising the existing pay ceiling
of Rs. 500/-, for the drawal of house rent
allowance without production of rent
receipt. It has not, however, becn found
possible to concede the request because
though, consequent on the merger of Dear-
ness Allowance with the basic pay of Cen-
tral Government employees, the pay ceiling
in respect of eligibility for the purpose of
drawal of house rent allowance without
production of receipts of actual payment
of rent has come down from Rs. 500/- to
Rs. 390/- of basic pay excluding Dearness
Pay, it has not curtailed the entitlement of
the employees in this pay range, to house
rent allowance. The allowance continues
to be admissible to them at the same rates
as before on production of rent receipts,
as in the cases of those in the higher pay
ranges. As house rent allowance is in the
nature of a subsidy, there can be no objec-
tion to relating it to the actual rent paid.

So far as compensatory (city) allowance
is concerned, status guo ante has already
been resorted by raising the eligibility limit
in B-2 class towns to Rs. 620/- p.m.

Transfer of Excise Inspectors

3151, SHRI JAI SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Collec-
tor Central Excise, Kanpur ordered the
transfer of 72 Inspectors, majority of which

were routine transfers, to take cffect from
July, 1969 ;

(b) whether the Central Excise Non-
Gazetted Officers’ Association Kanpur
made representation (o Government againts
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thesc transfers on the ground that these
transfers would cause hardship, to the trans-
ferees because the academic sessions had
started and admissions to educational
institutions were over ;

(c) whether these transfers were against
the assurances given by Government to
the Central Excise Non-Gazetted Officers
Association that the transfers would be
ordered well in time; and

(d) ifso, the action taken by Govern-
ment on the representation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The Collector of Central
Excise, Kanpur, ordered the transfers of
72 Inspectors vide his orders dated 30th
June, 1969. None of these transfers were
routine transfers.

\b)  Yes, Sir.

(c) No such assurance was given (o the
Association by the Government,

(d) The contention of the Association
that these transfers would cause hardship
to the transferees because the academic
sessions had started and admissions to
educational institutions were over, was
not correct in asmuch as while the transfer
order was dated the 30th June. 1969 the
academic session in schools slarts about
the 10th of July, while in colleges it cxtends
to the end of July and even August. As
such, the transfers were made well within
the academic session. In fact, none of the
officers who 1epresented against their
transiers, did so on the ground of disloca-
tion of studies of their wards as
a result of late issue of transfer orders and
the difficulty in securing admissions. Under
these circumstances, the Government did
not think it necessary to stay the transfer
orders as demanded by the Association on
the ground of causing hardship to the con-
cerned officers in respect of admission of
their children.

Investigations against M/s Nirula Finance
Private Ltd., New Delhi

3152. SHRI P.C. ADICHAN : Will
the Minister of FINANCE be pleased to
state :
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(a) whether Government were conduct-
ing investigations into thc charges of tax
evasion elc., against Mesars. Nirula Fin-
ance Pvt. Lid., New Delhi and if so,
whether the investigations have since becn

completed;

(b) the precise charges against the com-
pany and the time likely to be taken for
completion of the investigations ;

(c) the details of the personal Income-
tax arrears of the last Directors of the
Company and the reasons for delay in their
realisations:

(d) whether Government have taken
any sale-guards so that Directors do not
sel'[dispose of their asseis ete,, pending
investigations; and

(e) if not, the reasons therefor and the
changes which have taken place in the
assets of the last Directors during the last
three years?

THE MINISTER OFF STATI IN iHE
MINISTRY OF FINANCE (SHRI P.C.
SETHID : (a4) and (d) . Investigations by
the Income-tax Department intv allega-
tions of tax evasion by M/s. Nirula
Finance Privale Lid. are in progress.
Every ellort is being made to complete the
investigations as early as possible. It is
not possible to give details of the allega-
tiors until the investizatinons are complete.

(c) Only in the case of one of the
Directors of the company a demand of
Rs. 568 is outstanding. Measures have
been 1aken to realise this demand.

(d) The question of taking steps against
the Directors to realisc the demand due
from the Company will arise only when
demand is raised against the company and
is not recoverable from the company.

{¢) The Directors of the Company are
being required to file their returns of pet
wealth for the assessment year 1966-67 and
onwards, IHowever, action agaiost the
assets of the Directors for the demand due
from the company is possible only if the
company has been wound up and the non-
recovery of taxes from the company is
attributed to any gross neglect, misfea-
sance or breach of duty on the part of the
Directors.
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Incidence of T.B. among Employccs
Working in Oil Refineries

3155. SHRI NIHAL SINGH : Will the
Minister of PETROLFUM AND CHE-
MiICALS AND MINES AND METALS be
pleased 1o state :

(1) whether Government have investi-
gated the fact that employees working in
the Ol Refineries gencrally  develop 1.B.;

(k) waether ic is o fact that the emplo-
yees of the Gauhati Oil Refinery  had put
vy instances before him in support of the
abowve fact; and

(c) il so, the action proposed 1o be

tiken oy Governiment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLE.JM AND CHE-
MICALS AND MINES AND METALS
(SHRI D.R.CHAVAN) : (1) [Information
is being cullected.

(by TFhe workers Union of Gauhati
Refinery had in some of their meetings
mentioned about T.B. cases in the Refi-
nery in a general way., However, no spe-
cific cascs have been submitted to the
Mznagement by the Uiion.

(¢) The employees who contacted T.B.
due to their poor health were cured after
giving -proper medical treatment by the
Refinery Doctors.

wen gw & Ay fordr & srowe
AT JARA-GEE W agaE?
3156. ! oW feg swwcarw
forer ot ag s & FO FTT fF AR
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Agricultural Antibiotics Rotting at Godowns
of Antibiotics Factory, Pimpri, Poona

3157. SHRI  JAGANNATH RAO
JOSHI : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleasec: to siate :

(a) whether itisa fact that agricultu-
ral antibiotics viz. Aureofungin and Strept-
ocycline are rotting in the godowns of the
Antibiotics Factory, Pimpri (Poona); and

iby if so, the reasons therefor?

THE MINISTER OF SFATE IN THE
MINISTRY OF PCTROLEUM AND
CHEMICALS AND MINES AND MBTALS
(SHRI D.R. CHAVAN): (a) and (b). Stocks
to the exient of 1625 Kgs and 650 Kgs of
Streptocycline and Aure of ungin respec-
tively were held on the 11th Marcn, © 1970
by the Hindustan Antibiotics Limitad,
Pimpri. The accumulation .is due tolthe
fact that the demana has not developed-to
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the extent anticipated. 1hese are Agricul-
tural antibintics recuired for controlling
certain plant diseases especially in rice cul-
tivation with high ycilding varieties. Steps
are baing taken to liguidate the stocks.

Bills pertaining to the Staff of Various
Minfstries Presented to A.G.C.'W. and M,

SHRI NIHAL SINGH
SHRI ».C, ADICHAN :

3158,

‘Will the Minister

of FINANCE be
pleased (o state .

(a) whether it is a fact that thg Bills
(Supplementary ¢ic.) pertaining 1o the Staff
of the various Ministries/Departments  of
the Government ol India presented at the
counter of the Accountant General, Com-
merce Works and Miscellaneous, New
Dethi are passed with inordinate delay:

(b) if so, the reasons for such delay
and the steps proposed (o be taken to
climinate such delay; and

(c) the details of the bills lying pending
in the oMce of the Accountant General
Commerce Works and Miscellaneous, New

Delhi:—
(i) more than 15 days.
(ii) more than 1 month.

@il

V)

more than 2 months; anc

more than 3 montns?

MINISTER OF STATE IN THE

THE
(SHRI P.C.

MINISTRY OF FINANCE
SETHI): (8) No, Sir.

. (b) Does not arise.
. [c}'-ﬂil_

There arc no suca bills pending.

<" Daftries in Governmeat of indla Forms
o Store, Calentth

4199, SHRI NIHAL SINGH .
o SHRI TRIDIB KUMAR CHAU-
» DHURI :
’ Ittie-' Minister of HEALTH AND
FAMILY . PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(2} whether it is a fact tnat the 80 Selec-
tion grade Defiries at Government of India
Forms Store, Calcutta are working as
Lower Division Clerks for the last many
years bt not getting the pay scale of
Lower Division Clerk viz., Rs. 110to Rs.
lw. .

(hy if s0, the reasons therefor; and

(c) the action being trken by Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMEN1 (SHRI
B. S. MURTHY): (a) and (b). No.

‘c) The Manager, Government of India
Forms Store, Calcutta has been instructed
Lo divest the Selectinn Grade Daftries of
any clerical auties, which they might have
been doing.

Advertisements in Press regarding
Nationalisation of General
Insurance

3160. SHRI HIMATSINGKA : Will

the Minister of FINANCE be pleased 1o
state :

(a) whether Government's attention has
been drawn to the advertisements in the
Press recently made in different forms
opposing the nationalisation of General
Insurance on various  grounds;

(b) il so, tae main points taken note by
Government on the basis of which nation-
alisation of General Insurance is being
opposed by the users of general insurance;
and

(c) Governmeni’s reaction thereto?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE ( SHRI R.K.
KHADILKER ) : (a) to (c) . Govern-
ment's attention has been drawn to  adver-
tisements, including those purported to
have been issued by ussrs. of general
insurance. It is claimed in thces adver-
tisements that service to policy holders
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would suffer by nationalisation. It is
neither customary nor desirable to inaicate
what Government proposes to do.

Refusal of Licence for setting up
Polyester Plant In  Orissn

3162. SHRI K.P.SINGH DEO : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state:

(a) whether it isa fact that Govern-
ment's Licensing Commitiee had turned
down an application forwarded by the
Government of Orissa for a licence lor
selting up of a Polyester Fibre Plant in
Nrissa;

(b if so, the reasons therelor; and

(c) whether Government would consi-
der the question of granting a licence for
setting up such a Plant in the Fourth
Five-Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS ( SHRID.R, CHAVAN )
(n) Yes.

(b) On a consideration of the market
and demand for Polyester Staple Fibre in
different regions of the country and after
taking into account the projects already
approved, it was found that the maximum
uncovered demand was at present from the
northern region consisting of the States of
U. P., M. P., Delhi, Yaryana, Punjab and
Rajasthan. 1t was, therefore, decided to
establish the next umit to be licensed in
this region. The applicasion for a plant
in Orissa was rejected along with similar
applications from other regions.

(c) Asand when Government takes a
decision to license further capacity, fresh
applications will ke i nvited and the matter
considered on merits.

Efforts for location of Ferrous/Noa-
Fecrous and other Metals In
Orissa

316). SHRI K. P. SINGH DEO :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased 1o state :



193 Written Answers

(@) whether any efforts have been
made by Government during the last three
years to locate ferrous and non-ferrous
melals in the State of Orissa and to locale
other minerals having bearing on the
economy of the country; and

(b) if so, the details thereof and the
results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS ( SHRI JAGANATH RAO ):
(a) Yes, Sir.

(b) Detailed investigations including
drilling were carricd out by the Geologi-
cal Sarvey of India for the Sargipalli
lead deposits in  Sundergarh district;
Saruabil Sukherangi nickel deposits in
Sukinda area Cuttack district graphite in
Sambalpur district and malangtoli iron
ore deposits in Keonjhar-Sundergarh
districts. Investigatinns were also conduc-
ted for base meials, ashestos, chromite,
bauxite, china-clay, ochre, gold, diamond
tale and manganesec. Estimated reserves
of some of the deposits are: malngtoli
iron ore about 600 million tonnes:
umarkot iron ore deposits in Koraput
district 1.5 million tonnes; saruabil suk-
erangi nickel 23 million tonnes with about
1% mnickel.

Investigations by the Geological Survey
of India for nmickel, lead, gold and
diamond are continuing.

Allotment of Housing Plots to M. Ps.
in Delhi

164 SHRI HEM RAJ :  Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to refer to the reply given to
Starred Question No. 5 on the 23rd
February, 1970 and state :

(a) the number and names of the M.P.
applicants who have applied for the
allotment of plots in Delhi;

(b) when their applications were recei-
ved and whether any letter was issued to
the M. Ps. informing them for the allot-
ment of plots on individual basis;
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(c) whether a chance will be given to
other M. ks. to apply for tne allotment
of plots in Delhi who were not informed
then;

(d) whether the names of those M.Ps.
who are meinbers of the Tara-Co-operative
Society will be considered along with
other M. Ps. whose applications have
been received on individual basis; and

(e) if so, the action taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
ANDURBAN DEVELOPMENT ( SHRI
B.S. MURTHY ): (a)and (h). Upto
date, 56 Members of Parliament have
written applying for the allotment of
plots asin the list laid on the Tahle of
the House. [ Placed in Library. See

No, LT-2882/70 ]. No letters have been
issued so forintimating the allotments, as
the form of the letter and the conditions of
the allotment are inthe process of being
finalised.

(c) All sitting Members of Parliament
can apply for theallotment of plots from
the quota reserved for them and certain
other categories of applicants, subject to
their satisfying the prescribed conditions.

(d) and (¢). Under the rules in force,
no person can be allotted two plots and
a member of Parliament, who secks an
allotment in that capacity, cannot be
considered for another plot as a member
of the Tara Co-operative Society. The
question of the allotment of land to the
Tara Co-operative Society will be consi-
dered by the Delhi Administration in
accordance with the orders on the
subject,

Complaints regarding alleged harass-
ment of Staff of the Demographic
Training and Research Centre,
Bombay

3165. SHRI GEORGE FERNANDES:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government have received
numerous complaints regarding the harass-
ment of staffl of the | Demographic
Training and Rescarch Centre, Bombay
by its Director.
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(b) if so, the details of the complaints;
and

(c) the action taken or proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HFALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( DR.
5. CHANDRASEKHAR ) (a) The
Chairman of the Executive Council of
the Demographic Training and Research
Centre, Bombay has received some
complaints.

(b) Ttisnot feasible to disclose the
nature of these complaints at this stage.

(¢) The complaints are being looked
into by the Chairman, Executive Council
of this Centre.

Imposition of Death Daty on the Pro-
perty of Maharaja of Darbhanga

3166. SHRI BHNGENDRA JHA: Wil
the Ministerof FINANCE be pleased to
state:

(a) whether the matter with regard to
the imposition and recovery of death
duty on the assets of the Maharajadhiraj
of Darbhanga, Bihar, has been settled:

(b) if so,the details thereof; and

(c) if not, the reasons for the delay?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE ( SHRI P. 7,
SETHI ): (a) Yes, Sir.

(b) Estate duty levied Rs. 2,10,14,097

Less

Double taxation relief
allowed wunder Sec-
tion 30 of Estate

Duty Act. Rs. 11,982,671

—_—————

Rs. 1,9815,426
Duty  already

coltected. Rs. 1,94,65,426

Balance. Rs. 3,50,000

The demand of Rs. 3,50,000/- has
been  kept in abeyance pending
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the ascertainment of the relief admissible
under Section 50 towards Probate duty.

(c) Does not arise.
Reorganisation of L. I. C.

3167. SHRI BHOGENDRA H
Will the Minister of FINANCE be
pleased 1o refer to the reply given to
Unstarred Question No. 109 on the 17th
November, 1969 and state:

JHA

(a) whether consideration of the various
recommendations for reorganising the Life
Insurance Corporation has since been
completed; and

(b) if so, the details thereof?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE ( SHRI R. K,
KHADILKAR ): (a) The matter is

still under consideration.

(h) Does not arise.
Ambulance Service in Delbl

3168, SHRT YASHPAL SINGH : Wwill
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether his attention has been drawn
towards the news published in the Srares-
man dated the 27th February, 1970 that it
took over 30 hours for an ambulance to
reach a child on Asaf Ali Road, Delhi;

(b) if so, whether the report is correct;
and

(c) whether he has ordered an
into the matter?

inquiry

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : 1a) Yes, Sir.

(b) No, Sir. A message for sending a
ambulance to bring a patient from 22-A.
Asaf Ali Road opposite petrol pump was
received by the Irwin Hospital at 4.00 P.M.
on the 26th February, 1970. The ambul-
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ance was sent immediately and the patient
was brought to the hospital at 4.15 P, M.
on the same date,

(c) Does not arise.

Non-utilisation of imporied equipment at
Khetri Copper Project

3169, SHRI S. KUNDU : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whetherItis a fact that about Rs, 2
million worth of foreign exchange was in-
volved for importing equipment  for shaft
sinking and only 25 per cent of the equip-
ment so imported is utilised in Khetri
Project;

(b) whether a 1arge number of Drill
Jumbos and loaders have been imported
for mine development but scacely utilised;

(c) whether these equipments could have
been manufactured indigenously; and

(dy whether any study has been made
of the hours per month for which such
imported equipment have been used; if so,
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINZS AND METALS
(SHRI JAGANNATH RAO) : (a) About
Rs, 2.3 million worth of foreign exchange
was involved in import of equipment for
shaft sinking at Khetri Copper Project.
Out of 26 pieces of equipment involved,
24 arc in full use. Oaly two piecesof
equipment costing about Rs. 142 million
are not presently being utilised due to bad
ground conditions in the shafts.

(b) 4 Nos. Drift Jumbos and 6 Nos.
loaders have been imported for mine
development work at Khetri Project. While
the loaders are being fully utilised, the
Drift Jumbos had to be withdrawn as the
distance of the faces increased beyond hand
tramming capacity. The Drift Jumbos
will however, be utilised fully as soon as
suitable locomotives are available with
the Project. For the Llime being there are
being utilised for imparting operational
and maintenance training to the operators.

(c) At the time of placement of orders
of these cquipment (1965-1966) except for
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oneitem namely sinking hoists (2 Nos.),
none of these equipment was being manu-
factured indigenously, Order for one sin-
king Hoist was placed on Mining and
Allied Machinery Corporation and the
other Hoist was imported because it had
to be installed early and the delivery
period quoted by Mining & Allied Machi-
nery Corporation was too long.

(d) Log books are being maintained
for keeping a record of the utilisation of
various equipment/machinery. No study as
such has been made of the number of
hours in a month for which these imported
equipment have been used.

Classification of Co-Operative House
Building Socleties in Delhi

3170. SHRI A.S. SAIGAL : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBaN DFVELOPMENT be pleased
Lo state :

(a) the principles under which co-opera-
tive house building societies in Delhi have
been classified under Groups I, IT, III,
orlV;

() whether special areas in Delhi were
ecarmarked for each group of societies;

(c) the names of such societies in each
group;

(d) the areas, acreage as well as loca-
tions, where land was offered to such socie-
ties; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) to(c) . A statement
islaid on the Table of the House. [Placed
in Library. See Ne. LT-2883(70]

Allotment of Land to Cu-operative House
Building Socleties in Shabdara Area, Delhi

3171. SHRI ONKAR LAL BERWA :
Will the Minister of HEALTH AND
FAMILY PLANING AND URBAN
DEVELOPMENT be pleased to state :
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() the acreage of land at presentin
possession of Government in the Shahdara
area ready for handing over to co-operative
societies and how much more acreage of
land is expected to be in hands of the
Government by April, 1970;

(b) whether the Delhi Land and Housing
Department  been  offering land to
more societies in this area or transferring
societies from other areas to this area than
offering land to the socictics who were
offered land in this area and asked to
deposit cost of land in July, 1966, if so,
the reasons therefor; and

(c) thc number of such societizs who
were offered land later on in this area,
with names and dates?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSNG
AND URBAN DEVELOPMEN1 (SHRI
B. S, MURTHY) : (a) 600 acres of land
has been acquired. Acquisition proceed-
ings for about 130 acres more are likely to
be completed by March 1970.

(b) and (c). Only 2 Societies, which
were being considered for allotment of
land at Najafgarh, later on opted for
allotment of land in Shahdara Area. This
will not affect ths position of the Societies
which have already paid \he premium for
the land offered to them in Shahdara.

The two Socicties are :

1. Central Excise Co-operative House
Building Society.

2, Defence Headquarters Co-operative
House Building Society.

Preet Nagar and Government Teachers’
Co-operative House Bullding Societies, Delhi

3172. SHRI P. L. BARUPAL :
SHRI ONKAR LAL BERWA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Preet Nagar House Building
Society and Government Teachers' Co-
operative  House Building  Society,
Delhi had purchasea land as corpo-
rate society before 1959;
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(b) if so, the dates of purchase |Imd
registration in the name of each society
with the area of land;

tc) the basis on which these societies
have been included in Group Il societies;

(d) whether the societies who had par-
chased land before the acquisition oraerin
1959 can be included in Group 11; and

(e) whether these societies requested for
land in Shahdara area and accepted the
offer, if su, when these societies were
offered land in that area?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a)and (b). The Preet
Nagar Cooperative House Building Society
as such bad purchased no land. However,
this society was formed by the plot hol-
ders of Preet Nagar, Satva Wati Park,
Janta Park and Nirman Vatika in Shahdara
arca in January, 1957, who had purchased
@ total area of about 105 acres of land
before 13th Novemoer, 1959, But the
Delhi School Teachers Cooperative  House
Building Society which was registcic. o
Marct, 1961 had purchased about 139 of
the notified land in village Karkardooma
in Shahdara area after 13th November,
1959,

(©) As the members of the Preet Nagar
Cooperative House Building Society had
purchased land before 13th November,
1969, the society has been categorised as
Group II Society. But the Delhi Teachers
Cooperative House Building Society is a
Group 1V Society.

_(d) According to the policy, the socie-
ties which had purchased land in their
names before 13th November, 1959 or
where individuals having purchased land
before 13th November, 1959 formed them-
selves into cooperative societies, are to be
treated as Group II societies.

(¢) Yes. The Proet Nagar Co-operative
House Building Socicty was offered Iand in
September, 1969 and the Delhi School
Teachers Co-operative  House Building
Society in November, 1965,

e s fagre fefrdw v srfwere
fawar wrn

3173. oft weg'wg wavy ;W few
AT qg wary # w0 Fa fw
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¥ &% o fag & @ v s w2
% STAWL, 1969 ¥ 3 I & AT
e agT oifoafa® 2 qur  IFIR A A
AT Al WA A A FF, TRz ATF
qETET 9= a1 T & FAOfat qv amy
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Sarabhai Merck Ltd, Baroda

3174. SHRI GEORGE FERNANDES :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES & METALS
be pleased (o state :

(a) whether Government are aware of
the terminaticn of the collaboration agree-
ment between Sarabhais and Mercks who
operated under the name and style of Sara-
bhai Merck Ltd., Baroda;

(b) if su, the circumstances under which
the agreement has been terminated;

(c) whether Government are aware that
the firm of Sarabhai is now carrying on
the same business under the name and
style of Sarabhai Merck Chemicals Ltd.;
and

(d) if so, what **M" in th: name stands
for?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R. CHAVAN) : (& Yes.



203  Written Answers

(b) The agreement was .erminated by
mutual consent as the foreign collabora-
tors felt that it was not beneficial to them.

(¢) They are carryine on the business as
Sarabh-i M. Chemicals Lid. ’

(d) Before the termination of the agree-

ment, M,I".\. Sarabhai Merck Ltd., Barods

adopted **M" as its seal and trade mark
over a neriod of ten years and in order to
continue the marketing of its products
under the same trade name and seal namely
“M"™ even after the termination of the
agreement. the company changed the name
to M/s. Sarabhai M. Chemicals Lid. i
was reporied by them that M/s. ©. Merck
of West Germany were agiccable to this
arrangement.

Alleged sabotaging of Crude Ofl Import
Agreement between India and Belgiam
‘concern Petrofina’ by Foreign Oil
Companies In (ndia

3175. SHRI YOGFNDRA SHARMA:
Will the Miaister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to statc:

(a) whether the Foreign Oil Companics
in India had conspired and succeeded thro-
ugh their parent Organisations to sabotage
an agreement which was about to be con-
cluded between Government of India and
*Petrofina’ a Belgiam concern for the export
of crude oil at a price less than 1.28
dollars per barrel; and

ib) if so, the action Government Propose
to take aginst these Companies for acting
against our national interests ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
MATALS (SHRE D.R. CHAVAN): (a)
and (b). M/S Cochin Refineires
received through their agent M/s Philips
Petroleum Company, an offer from Petro-
fina-a Belgian firm-for the supply of
Aghajari crude oil during Jnne, 1969 and
July, 1969 at $ 1.28 per barrel. However,
before the contract could be signed, M/s
Peirofina regretied their inability to fulfil
thair commitment, owing to their failure to
obtain supplies, The part, if any played by
the Foreign Oil Companies operating in
India, in this episode is not known. pow-
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ever, these Companies themselves have been
persudad to reduce the price of Aghajari
crude to $ 1.28 per barrel The price of crude
supplied to Cochin Refinery has also conse-
quently been reduced to this level.
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Loans given to small Businessmen and
Agriculturists by different Banks in
Himachal Pradesh and Punjab

3177. SHRI VIKRAM CHAND MAHA-
JAN: Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the State
Bank of India (Dalhousie, Himachal
Pradech) State Bank of India (Chamba-
H.P.), State Bank of India (Pathankoi-
Punjab) Punjab National Bank (Pathankot-
Punjab) have declared to give loans to the
small businessmen and agriculturists on the
ground that there are mo instruction, or
policies to advance loans to them excepl on
pledging goods or providing sureties and
that even against immovable properiy loan
cannot be given; and

(b) if so, whatinstructions Government
propose Lo issue and when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) Nonc of the branches of State
Bank of India at Dalhousie, Chamba and
Pathankot, nor of Punjab National Bank
at Pathankot have rejected any proposal for
advances 1o small businessmen and agricul-
turists on the grounds statedin part (a) of
the question.

(b) Does not arise.
Appoiniment ln Pablic Sector Enterprises
3178. SHRI LOBO PRABHU: Will the

Minister of FINANCE be pleasod 1o
state :
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(a) whether the average monthly pay of
employees in the Public Sectors undertakings
varies from Rs. 599 in Fertiliser Corpora-
tion of India, New Delhi to Rs, 212in the
Hindustan Machine Tools, Hyderabad and
labour expenditure for the year varies from
Rs. 1461 in Indian Rare Earths to Rs. 276
in Hindustan Machine, Tools Pinjore;

(b) if so, whether thisis causing dissatis-
faction particularly in the staff with same
qualifications, but employed on different
emoluments;

(c) whether Government propose (o
evolve a common scale for categories which
are clearly similar; and

«d) in view of surplus labour in many
Public Sector enterprises and of complaints
of favouritism in appointments, whether
Government propose (0 appoint separate
Public Service Commission for all Public
Sector appointments?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI); (a) While the basis of the figure.
indicated by the Horrable Member is not
known, according to information furnished
by the respective enterprises, the figures
arc asfollows:—

Average monthly pay of employees,

Fertiliser Corporation of Rs. 494
India
Hindustan Machine Tools, Rs. 307
Hvderabad
Annual labour expenditure.
Indian Rare Earths Rs. 4290
Rs. 981

Hindustan Machine Tools,

Pinjore

(b) None of the enterprises, referred to
hasindicated that thereis any dissatisfac-
tion as such amongst the staff,

(c) Government have accepted that it
may not be practicable to work out a uni-

_form pattern of scales of pay, etc. for all

Public Enterprises, but to the extent
rationalisation is possible, this should be
effected. Such difference in pay exists in
private seclors also. It may also be noted
that the different Wage Boards have worked
but totally different pay structures for
different types of industry.
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(d) There is no proposal to set up a
separate Public Service Commission for
Public Eaterprises. In fact, the Adminis-
trative Reforms Commission had agreed
with their Study Team that setting up of a
Personnel Commission for the Public Sector
will not only abridge the autonomy of the
Public Enterprises but also result in delays
in the manning of posts in the enterprises.
However, the Public Enterprises have been
asked to frame their recruitment rules in
accordance with the broad guide-lines laid
down by Government in this regard.
Government have also asked the public
enterprises to initiate various measures for
tackling the problem of surplus staff,
wherever it exists.

Return on the private sector investments
of L.I.C.

3179. SHRI LOBO PRABHU: Will the
Minister of FINANCE be pleased to state :

(a) what was the return on the private
sector investments of the L.1.C. in 1968-69
and how this compares with the All India
return on industrial shares during the same
period;

(b) whether the difference is due to
investments in new equity shares, what was
the return on them; and

(c) how far it is fair to the policy
holders that investments are made not with
reference to their interests but to those of
industrial development ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.K.
KHADILKAR): (a) The yields on fresh

investments made by the L.I.C. during the
year 1968-69 were as under:—

Nature of investment  LIC's yield

Loans 8%

Debentures 7.76 % (running)
7.77% (redemption)

Preference shares 7.94%

Equity shares 10.19%
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following basis:—

(i) In the case of investments made
earlier in the year, on the basis of
last year's dividends.

(ii) In the case of investments made in
the latter part of the year, on the
basis of dividends declared for the
year.

The yields on i ndustrial securities shown in
the Reserte Bank of India Bulletin are
worked out on the basis of dividends
declared during the year of purchase and
the average price of the shares during that
year. As such, the yields shown by the
LIC and the yields shown in the Reserve
Bank of India Bulletin are not exactly com-
parable. The All-India return on industrial
shares during the year 1968-69 was as
under:—

Nature of investment  All India return

These yields have been worked out with
reference to the purchase price on the

Debentures 7.162; (running)
7.96 % (redemp-
tion)
Preference shares 9.95%
Equity shares 6.81%

It would be seen that the yields on LIC's
investments, excepting in the case of prefe-
rence shares, are higher than the All-India
rates. The difference in yields on preference
shares to LIC is due to the nil return on the
new preference shares.

(b) The L.I.C.'s yield on preference
shares of existing compnies was 9,459, but
the overall yield was reduced to 7.947%
because of nil return on investments in
preference shares of new companies. Simi-
larly, the yield on equity shares of existing
companies was 11,11%; but was reduced to
10.19% because of nil return on invest-
ments in equity shares of new companies,

(c) LIC's investment in new companies
is not made to serve the interests of i ndus-
trial development, though it may be its
result, It is primarily made with a view to
securing investments at rather low prices
in industrial concerns which are calculated
in due course to become profitable
ventures,
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Ralsing of the Minimum Liquidity Ratie

3180. SHRI LOBO PRABHU: Will the
Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank proposes
to raise the minimum liquidity ratio from
28 to 29 per cent by increasing theinvest-
ment deposit ratio from 25 to 26 per cent;

(b) if this arises from the additional
credit of Rs. 125 crores given by the
Reserve Bank in the last three months
ending January 31, did not the Rescrve
Bank have facilities to watch and power
to check advances for agricultural commo-
dities;

(c) what are ths current rates of interest
on Bank credit and how they compare
with those in Ceylon, Pakistan, U,K. and
Japan;

(d) whether Government propose to raise
deposit rates equivalently; if not what
is the justification for aading to the gap
between deposit and advaoce rates and
thereby increasing the profit of banks;
and

(¢) since the rate of interest is carried
into the cost of production, why the rate
of interest should not for all production be
the same as the rate for Small Industries,
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irrespective of the rate for trade which
facilitates hoarding?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) The rescrve Bank has already
asked the banks to step up their holding
of assets as laid down in Section 24 of the
Banking Regulation Act from 25 per cent
to 26 per cent, This is in addition to the
3 per cent ratio of statutory balances to be
kept by the commercial banks with the
Reserve Bank.

(b) The ratio has been ipcreased as a
measure of general credit restraint and as
part of the effort to enhance commercial
banks’ investment support to the bonds of
Government and quasi-government bodies.
As regards check on advances for agricul-
tural commodities, action to restrict
commercial banks' credit for commodities
such as foodgrains, oilseeds, vegetable-oils
and raw cotton and kapas, had already

taken on 2Ist January, 1970 by imposing
various restrictions such &8 minimum

margins, over-all credit ceilings, minimum
rate of interest etc., so as to prevent -trade
and industry from holding stocks in excess
of requirements with the help of bank
finance. The Reserve Bank has also taken
steps torestrain the recourse of commercial
banks to its refinance facilities,

(c) The required information is furnished
below:—

Rates of interest charged by banks on bank credit (in January, 1970)

( Per cent per annum )

Bank Loans India Ceylon Pakistan U.K. Japan

1. Short term 7.0 & 7.5—11.0 AL 8.5—10.0 8.25
above

2. Trade Bills 9.5 5.5— 9.0 N.A. 10.5 6.25

3. Export Bills 6.0 N.A. N.A. 5.5— 8.0 5.0

N.A=Not available.

It will be seen that the rates on advances
and bills charged by banks in India
compare favourably with those charged by
the banks in Ceylon and UK,

(d) The question of deposit and advance
rates is continuously under study by the
‘Reserve Bank, The cost of operation of the

nationglised banks is likely to increasy as
a result of their large branch szpagplon
programme and divarsification of lending.

(e) While it is true that the rate of
interest enters into the cost of production,
it does not follow that the rates shoald be
uniform for afl sectors, Interest rates op
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advances for different borrower categories
have to take into account several factors
such as the duration of the loan, the credit
risk involved, the turnover in the account
-and the scale of operation etc. Inthe case
of small industries, several banks have been
charging rates lower than the general rate
they charge for their larger customers, in
view of the special character of these

‘units,

Recruitment for Central Engineering

Seryice in C.P.W.D.
3181. SHRI S.D. SOMASUNDARAM:
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-

.MENT be pleased to refer to the reply

given to Unstarred Question No. 4770 on
the 22nd December, 1969 ana state:

(a) whetherit is a fact that the Deve-
lopment Officers who acquire higher

- qualifications are not given any incentive

while educationally well-qualified persons

- arerequired as stated, that they are made

eligible for promotion by reducing the
required years of service though they are
not actually promoted due to the alleged
quota prescribed;

(b) whether it is also a fact that some
proposals are under active consideration to
revert or terminate the Direct Recruits
after ten years of their service witha view
to introduce educationally well qualified
persons with modern technique as by then
they will become old and cannot cxpert

much and if not, the reasons thsrefor;
and

(c) the percentage of marks year wise
fixed by U.P.S. C. for selection to the

service in the last three years for class 1 &
I recruits?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B.S. MURTHY ): (a) Nos Sir. A po-
sitive incentive is provided to departmen-
-tal officers for acquiring higher qualifica-
tions in as such of the Section
Officers as pass A. M. . E. Examinations
are made eligible for promotion to the
grade of Assistant FEnginoer after serving
im the grade of Sectional Officers for §
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years from the date of graduation or 6
years of total service in the grade as
against 10 years for diploma holders.

(b) No, Sir. It will not be fair or
desirable to terminate the services of direct
recruits after ten vears of scrvice.

(c) This information is not available
with Government and cannot be furnished.

Complaints regarding Sub-Letting of
Quarters in R. K. Puram
New Delhi

3182. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DFEVELOP-
MENT be pleased to state:

(a) the serial number of quarters in
Sector II of R. K. Puram, New Delhi,
against which complaints regarding sub-
letting were made during 1969 and the
names of persons against whom those
complaints were madc;

(b) the names and residential and office
addresses of the complainanis as given in
the letters of complaints by them in each
case separately;

(c) whether itis a fact that an enquiry
against cighteen quarters in the said sector
ITof R. K. Puram was also made by
some officers of the Directoraie of Estates
in Deccmber, 1969 and if so, the names
and designations of those officers who
conducted the inquiry; and

(d) whether it is also a fact that no
complaint was lodged against these quar-
ters by any resident of the colony, if so,
the reasons for which this enquiry was
conducted and if not, the names and
addresses of the complainants in this case,
the nature of complaint in detail as also
the decision taken in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B.S. MURTHY ) : (a) and (b). A state-
ment showing the serial numhers of
quarters, names, etc., of the complainants
and the namesof the persons against
whom the complaints were made in regard
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to general pool quarters in Sectors 1I of
R.K. Puram, New Delhi, is laid on the
Table of Home. [ Placed in Library.
See No. LT-8885/70).

(c) and (d). A general surveyol 16
quarters in Sector Il of R. K. Puram was
conducted on the 29th December, 1969,
Surprise checks/enguiries are conducted by
the officers of the Directorate of Estates
from time 1o time with the helpof the
C.P. W. D. Enquiry Officers concerned
when considered necessary in order to
curb malpractic of subletting. Out of 16
cases, in 7 cases the subleiting was not
found but in 9 cases subletting is suspected
and further action is being taken to investi-
gate into these cases.

Transfer of Work regarding Develop-
ment of Park in R. K. Poram,
New Delhi to Delhi Municipal

Corporation
3183, SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that public parks
_in sector Il of R. K. Puram and the
approach roads to this Sector and other
roads in them have not been handed over
by his Ministry to the Delhi Municipal
Corporation so far;

(b) if so, the location of such parks
and roads and the reasons for which they

have not been handed over to the Corpo-
ration so far;

(c) whether it isalso a factthat the
residents of this Sector have been represen-
ting to his Ministry for proper mainten-
ance and repairs of these roads and parks
andifso, the reasons for which their

" demands have not been met so far; and

(d) the time by which these parks and
roads would be handed over to the Cor-

poration for proper maintenance and
decoration?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, éHOUSING
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AND URBAN DEVELOPMENT ( SHRI
B. S. MURTHY ): (a) Park :

There is only one public park in Sector
11, R. K. Puram which has been developed
by the C.P.W.D. [Ithas not yet been

handed over to the Delhi Municipal
Corporation.

Roads:

The roads including approach roads
have been handed over to the Delhi Muni-
cipal Corporation.

(by Park :

The park is situated on Plot No. § near
the Community Centrein Sector I, R. K.
Purum, It has been decided for the
present that Government will malntain the
park which has been developed asthe

terms of its transfer to the Dalhi Municipal
Corporation have still to be settled.

Roads :

Does not arise in view of the reply to
part (a) of the Question.

(c) Pork :

Yes, Sir, The position is as stated in
reply to part (b).

Roads :

The roads, as stated in reply to part (a)
have been handed over to the D.M.C. who
are maintaining them,

(d) Park :

The Park will be handed over to Delhi
Municipal Corporation for maintenance
after finalisation of the terms of transfer.

Roads :

Does not arise in view of the reply to
part (a).
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Black-Marketing in Building material
in Delni

3185. SHRI P. C. ADICHAN : Will

the Minister of HEALTH AND FAMILY

- PLANNING AND WORKS, HOUSING

AND URBAN DEVCELOPMENT be
pleased to state:

(a) whether Government are aware of
the fact that building materials particul-
arly the bricks, steel etc, are available in
Delhi and New Dethi only in black market;
if so, the reasons why these commodities
are not available at fair prices;

(b) the comparative fair and black
market prices in Delhi of the different
items of building material; and

{c) whether any fair-price shops for
these items are being opened, if so, the
number thereof; and if not, the reasons
therefor?
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THE MINISTER. OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B. S, MURTHY ): (a) Bricks and cement
are available in Delhi and New Delhi at
fixed prices. As regards steel, thereis no
statutory control over the prices of steel
and due to expanding demand in the local
market the price of steel has gone up.

(b)y Does not arise.

(c) There is no such proposal at
present, Bricks and cement are available
at fixed prices. As regards steel, Goveron-
ment are taking steps to relieve the short-
age by rclcasing larger quantity of steel
for domestic market,
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Indian and Foreign owned and
controllid Banks

3187. SHRI NIHAL SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) the total capital of Indian owned
and controlled Banks;

(b) the total capital of foreign owned
and controlled Banks; and

() how much money has been gi ven to
American Banks from P, L., 480 funds?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C,

" SETHI ) : (a) to (c). The lotal paid-up
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capital - of Indian owned and controlled

commercial banks, as on 31st December,
1968, was Rs. 46.62 crores.

As the foreign banks functioning in India
are only branches of incorporated abroad,
they have no paid-up capital as such in
relation to their Indian business. How-
ever, the foreign bahks are required to
keepin lieu of paid-up capital, a deposit
in cash or in unencumbered approved
securities with the Reserve Bank in
accordance wi th the provisions of Section
11(2) of the Banking Regulation Act,
1949, The total of such deposits for the
13 foreign banks functioning in India
deposits for the 43 foreign banks function-
ing in India amounted to Rs, 6.13 crores
as on the 15th January, 1970,

No funds have been given to American
banks operating in India from P, L, 480
directly. However, the U. S. A. Embussy
has been permitted to keep time deposits
from its rupee holdings in 1lndia in the
American Banks subject 1o certain terms

and conditions. Asonthe 26th Decem-
ber, 1969, such deposits amounted to Rs,

63.12 crores,
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Facilities to medical Graduates
working under Government of
‘Manipur

3189, SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Ciovernment extend the

facilities of further studies to the doctors

' who being Medical Graduates are employed
under the Government of Manipur;

(b) il so, the nature of the facilities:

(c) if the reply to part (a) bein the
negalti ve, the reason therefor; and

. (d) whether no such facilities are made
available by the Government to the docto
* under therh? '

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING

" AND URBAN DEVELOPMENT ( SHRI
B. S, MURTHY ) : (a) Yes,Sir.

(b) The Medical Graduates who are
employed under the Manipur Government

are allowed to take up post-graduate
studies either on deputation basis or by
grant of leave.

* (c) and (d). Do not arise.

Branches of Natlonalised Banks in Manipar
L]
3190. SHRI M. MEGHACHANDRA :

Will the Minister of FINANCE be pleased
to state :

(2) whether steps are being taken to

set up branches of the State Bank of India
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of the nationalised banks in Manipur
and in the interior towns of Manipur;

(b) if so, the nature of the plan; and .

(c) ifthe reply 1o (8) be in the negative,
the difficulties involved in the said task
and the steps to be taken to overcome
them ?

THE MINIS1ER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) and (b) . Yes, Sir. United
Bank of India has been granted licences
for opening offices at Churachandpur,
Jiribam, Ukhrul and Tamengbad in Mani-
pur Union Terriroty and the Offices are
expacted 10 be opened before the end of
1970. Under the ‘Lead Bank' Scheme, for
intensive survev of banking potentiality
and zredit needs, Manipur has been allotted
to United Bank of India. The lead bank
is expected 1o act as a consortium lzader
and after indentifyirg areas requiring
branch e¢xpansion to invoke the cooperation
of other banks operating in the Terriroty
in opening "ranches at the identified
centres.

ic) Does not arise.

Allotment of developed Land to low and
Middle Income Groups by Delhi
Development Authority

3191. SHRI D.N. PATODIA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is afact that the Delhi
Development  Authority is developing 22
areas for allotment of developed land to
the 'ow income and middle income groups
of people for the purpose of construction
of houses:

(b) if so, the names of the 22 sites where
land is being developed;

(c» whether in all these sites, land will
be allotted to both the above categories of
income group and if not, the reasons for
the same; and

(d) the cost of development that DDA
incurs or is likely to incur per square
yard of land and the reasons for selling
these lands to the users at an exorbitantly
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“high rate when the cost of purchase of
these land is nominal?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (%) . Out of the
22 areas, the Delhi Development Authority
have already developed 16 residential colo-
nies and another 6 residential colonies are
being developed as stated bel ow :

(i) Already Developed ;

Najafgarh Road,
Safdarjang.

Naraina.

East of Kailash  Phase-I
Fast of Kailash Phase-TI
6* Jhilmila, Phase-I.
Jhilmila, Phase-II.

8. Triends Colony, Phase-T.
9. Friends Colony, Phase-II.
10. Masjid Moth.

11. Wazirpur, Phase-1.

12. ‘Wazirpur, Phase-1T.

13. Wazirpur, Phase-TII.

14. Rohtak Road (Paschim Puri)
15. Pankha Road.

16. Malviya Nagar,

Ll ol ol o

=

(ii) Proposed to be Developed :

17. Shalimar Bagh,

18. Pitampura.

19. Budhela village.

20, Dilshad Garden, Shahdara.

21, Gonda village.

22, Area near Hari Nagar Clock
Tower, fallingin Zone G.8.

(c) Plots in the schemes mentioned in
part (a) (i) have either already been allot-
ted or will be allotted, at predetermined
rates, to the personsin the low and middle

income groups except in the case.of East

of Kailash, where all plots are meant for
alternative allotments and the Fiiends
Colony where all plots are to be auctioned.

(d) What is acquired is undeveloped
land. Expendilure is incurred on its develop-
ment, which differs from scheme to

.. scheme. About 55%{to 60 {of the gross area
. is utilised for non-remunerative uses, such
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as roads, open spaces, community facilities
etc. Thus only 40 to 45% of the total
land becomes available for disposal. The
entire cost of acquisition, development
etc., has necessarily to be spread over this
reduced arca; hence the difference inthe
cost of developed land and its disposal
price.

Measures to check transport of banned
articles through the Country

3192. SHRI NITTRAJ SINGH CHOU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) the steps that are being taken to
check transport of banned goods through
the country; and

(b) the achievements in the year 19697

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P.C.
SETHI) : (a) Vessels or aircrafts trans-
porting banne:! goods through the country
(intransit) are kept under watch by the
officers of customs so that there is no
‘unauthorised landing, Where such goods
are required to be transhipped, suitable
entry is required to be made with the cus-
toms authorities and transhipment under
customs supervision allowed after a physi-
cal tally of the packages.

When the officers have any information
about attempts at unauthorised removal or
smuggling in course of transportation
through the country, they not only check
all the records of the concerned vessel or
aircraft so as to locate the contraband
and to take necessary action against the
goods as well as the persons concerned.

(b) Information is being collected and
will be laid on the Table of the House,

Recommendations of ECAFE for Oll Explora-
tion Sarvey around Island of Ceylon
and Eastern Coast of India

3193, SHRI D. AMAT :
SHRI K.P. SINGH DEO :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :
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(a) whether the Economic Commission
for Asia and Far East has recently recom-
mended that the Shelf area around the
island of Ceylon and the eastern coast of
the Indian Sub-continent especially Orissa
and Andaman Islands should be investi-
gated by continuous seismic profiling
method with a sufficiently powerful energy
sources 1o give deep penetration into the

sedimentary section for oil exploration;
and

(b) if so, Government's reaction there-
to for determining oil potentiality on East
‘TCoast Shelf area in the light of thesaid
recommendation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AaND
CHEMICALS AND MINES AND
METALS (SHRI D, R, CHAVAN):
(a) This Government are not aware of
sych a recommendation,

_tb} Does not arise,

Smuoggling of Indian Films to South Africa

3194, SHRI BABURAO PATEL : Will
the Minister of FINANCE te pleased to
state :

(a) whether itis a fact that one Uttam-
chand S. Nihalani, proprietor of U S
Export Corporation of Hong Kong was
arrested on the 2nd February 1970 in
Bombay for contravening the provisions
of the Foreign Exchange Regulation Act,
the Customs Act and the Export Control
Act by illegally exporting Indian films to
South Afries;

(b) if so, the names of Indian films
exported with the names of their producers
.and the possible amount of loss in revenue
to Government and to the producers for
these films;

(c) the modus operandi and the nmmses
of the film producersinvelved in this racket,
the action taken against them and if not,
the reasons therefor;

(d) whether the passport of Uttamchand
Nihalani has been suspended and if not,
the reasons therefor; and

(e) the reasons why Government flatly
denied smuggling of Indian films to South
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Africa in reply givento Unstarred Ques-
tion No. 2922 on the 11th August, 19697

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to(c) . On 2nd February,
1970, Shri U.S. Nihalani, Proprietor of
U. S. Export Corporation of Hong Kong
was arrested by the officers of Enforcement
Direcetorate for prima facie contravention
of the Foreign Exchange Regulation Act
with respect to certain Hindi and Tamil
Films which had been imported by this
firm from India for exhibition in Hong
Kong and other approved territories and
which are believed to have been subse-
qQuently diverted for exhibition in South
Africa, Further investigations in the
matter are in progress. It would not be
in theinterests of investigation to disclose
any further details at this stage. Any con-
traventions, if any of other laws, would
become clear when. the investigations in
hand are completed. As no duty of cus-
toms is leviable on export of films from
India, question of loss in revenue to
Government does not arise.

(d) Shri U, S. Nihalaniis a holder of
British Passport which, therefore cannot be
‘suspended” by the Government of India,

(¢) Question No. 2922 was answered
in Lok Sabha on I1th August 1969 when
the case of Shri U. S, Nihalani, referred
to in Part (a) of this Question, had not
been detected.

12 brs.

RE : CALLING ATTENTION
(QUERY)

SHRI HEM BARUA ( Mangaldai )
On a point of order. How can a noo-offi-
cial meeting between the Prime Minister
and Home Minister with the Chief Minis-
ter of West Beagal be the basis of a Call-
ing Attertion Motion? This mecting as far
as 1 know was only a non-official meeting.
On behalf of the Indian Government the
Prime Minister might want to meet the
Chifel Minister of West Bengal in order to
hear about the political situation in the
State, to hear from the horses mouth.
May 1 know from you if you have enlar-
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ged the ambit of the Calling Attention mot-
ion in order to include non-official meetings
also?

SHRI NATH PAI (Rajapur) : Whe-
ther it is official or non-official, I am not
much concerned. The main point is this,
whether you are going to extend the scope
of the Calling Attention? We have no
object if you proceed with this, but we
want to raise this point. In the past we
have found when such Calling Attention
Motion was brought up regarding such
discussion between Union Government and
State Ministers you have been pleased to
disallow. If it is your intention that such
meeting can be the subject of Calling
Attention we need to be enlightened about
this. This is a new convention which is
being set up. Mr. Hem Barua is also not
objecting to this. We want to know whe-
ther you will be hcarafter admitting Call-
ing Attention even when there is such meet-
ing between the Chief Minister and the
Union Government. Some of the Chief
Ministers remain most of the time in Delhi
meeting one Minister or another Minister;
that is how they sustain themselvese in
power. Is this going to be subject for Call-
ing Atlention?

SHRI HEM BARUA : I am not opposed
to this Calling Attention as such. T just
want to know this. I am not opposed to
this. 1 want to know from you whether you
have enlarged the ambit of the Calling
Attention in order to embrace all the meet-
ing between the Chief Ministers or the
Prime Minister. Now the Chief Minister of
Jammu and Kashmir is reported to have
come here and he is going to meet the
Prime Minister. Whould you allow discu-
ssion on that or not?

MR. SPEAKER : I very much appreciate
this point raised by you. I also feel, nobody
seems to be safe from this Parliamentary
debate. Some pople came to me about Har-
yana; we had lot of discussion. Something
on the same line has come about
Kashmir, (Inferruption)

ut Ay fem@ (w7) @ W wE
1 am eifed, & & wrEewrT T
AT 7 owvr &Y fadw T v §
agi q= amal 9 femwww g wrfgg )
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MR. SPEAKER : Agajn we sece some
people making statement outside. This rela-
tes to Bangla Congress leaders. My objec-
tion to this was about the same. But prote-
ction was taken in the extraordinary situa-
tion, He is leader of Bangla congress; you
cannot divest him from the leadership and
the office he holds. How can you separate
both the identities? 1 am calling a meet-
ing of the Rules Committee to make cer-
tain definite suggestions in this regard. We
have, no doubt, the rules, but where are
the rules being observed now? A few Mem-
bers get up and therules are flouted, and
the Chair and everybody else is on the-
nerves all the time. Now, | am going to
discuss it again, concerning the Cariappa
affair, the scope of calling-attention-notice
and so on. I have called a meeting on the
18th inst., and we shall have a reassessemt
as to how to assess the whole thing. For
the present, this is going on....

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Will you permit me to make a

lubminion?ﬁmﬁiﬁwt.ﬂ‘m
ot T s g wfwT o ow A #
Frefew gifew & 1 e et difew
e §, Ay IaE art F fewwwr
TiTE TATH FC WX WA gEER Tl
} &1 AUATE F) TW AT F €1 &
a1 FTA A AT gur k| W EET w
7z fowwea s w1 wfawre g wifge |

SHRI PILOO MODY (Godhra) 1
There is no question of enlarging or reduc-
ing the scope of it,

SHRI HEM BARUA { Thereis no ques-
tion of challenge to your competence.

SHRINATH PAI : I do not know if
the hon. Member followed what I said.
There was no challenge to your compe-
tence, What T was asking was only this.
What was the tradition in the past?

SHRI KANWAR LAL GUPTA : You
may decide on the merits of each case. It
depends upon the circumstances.

SHRI NATH PAI : Chief Ministers
come to Delhi by the dozens. There are
17 Chief Ministers, and some of them are
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[ Shri Nath Pai ]
all the time here and having some meel-
ing or the other.

SHRI KANWAR LAL GUPTA : It dep-
ends upon the circumstances.

12.07 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
MEETING OF BANGLA CONGRESS LEADERS
WITH PRIME MINISTER AND HOME
MINISTER

SHRT JYOTIRMOY BASU (Diamond
Harbour) T Call the attention of the
Prime Minister to the following matter of
urgent public importance and T request
that she may make a statement thereon:—

“The recent mecting of Bangla
Congress leaders with the Prime Mini-
ster and Home Minister and the repo-
rted decision of the Chief Minister of
West Bangal to resign.”

* We were expecting to receive a written
statement from the Prime Minister, but 1
regret to say that we nave not received any
written statement. We were entitled to a
writlen statement in this regard.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : The Chief Mini-
ster of West Bangal, along with another
Bangla Congress leader. ...

SHRI JYOTIRMOY BASU : On a point
of order. I had called the attention of the
Prime Minister and T have requested her
to make a statement, How does the Home
Minister come in 7How does the Home
Minister butt in 7

AN HON. MEMBER : Any Minister
Can answer.

SHRI JYOTTRMOY BASU: T have
called the attention of the Prime Minister
and we expect her to answer. We are not
anxious to hear the Home Minister,

SHRIT HEM  BARUA (Mangal
dai) : The calling-attention-notice is direc-
ted to the Prime Minister, andit for the
Prime Minister to reply.

SHRI JYOTIRMOY BASU : Shri Y. B.
Chavan may be aspiring to be the Prime
Minister but he is not the Prime Minister
of India now.

-MR. SPEAKER : Who reads
dose not matter.

it out
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ot gww W e (I59A) e
WEEY. SATATREW gEATA i qer WA ¥
qgF Wit #T g W, 3 N, A
fre 81 arwdt v ¥ ) 7w A A
A g ¥ FwAT i EW AT H
wré wofer w@ & o T ¥

THE PRIME MINISTER, MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMA I INDIRA GANDHI) : 1
can read it. There is nothing much.

SHRI JYOTIRMOY BASU : We do not
know if Mr. Chavan has been made the
Prime Minister. if he has becn made so,
then we can accept it,

SHRIMATI INDIRA GANDHI : The
Chiefl Minister of West Bangal along with
another Bangla Congress leader met me
and the Home Minister on the 12th March.
The Chief Minister apprised us of the
situation in West Bengal, and informed us
of the decision of the Bangla Congress that
he should submit his resignation from the
Chief Ministership.

SHRI JYOTIRMOY BASU : Arising out
of what she has said, she has managed to
omit @ number of things. With your permi-
ssion, may [ make clear those things? It
has come out in the press that the Governor
is wanting a certain confirmation in that
regard. May 1 say that in Madras in 1962,
the UDF had a strength of 172 against the
Congress’s 152 in a House of 376, and yet
the Governor, Sri Prakasa invited the leader
of the largest party in the Assembly to form
the Ministry? He did not ask for any
proof that he has the majority but left it
to the legislature which met after a long
period of one and a half months. Here,
in West Bengal, where the leader of the
largest party, namely Shri Jyoti Basu has
offered to test his majority in the legislature
within two days, should he not be invited
to form the Ministry and thus take reco-
urse to the only correct and infallible
test, or will a different standard be adop-
ted because the largest party in the West
Bengal Assembly does not happen to be
the Congress Party?

MR. SPEAKER : Let him not read out
from a prepared statement, but let him
ask a question,
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SHRI JYOTIRMQY BASU : My ques-
‘tion is this. Will a different standard be
adopted becausc the largest party in West
Bengal does not happen to be the Cong-
ress Party 7

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : The Chief Minister has fot
resigned. So, where is the question of
inviting him or not? The Chief Minister
has not resigned. Unless he has resigned,
there is no question of inviting anybody.
These are all hypothetical questions.

SHR1 JYOTIRMOY BASU : The Prime
Minister had said to Mr. Jyoti Basu that
no elections would be held prior to 1972,
even if President's rule is imposed, that
is, the Government conducted by the
House will rule.....

SHRI BENI SHANKER SHARMA
(Barka) : These are all hypothetical
question.

SHRI JYOTIRMOY BASU ; The Prime
Minister had said to Jyoti Basu that even
il the Assembly were dissolved now, there
would be no election before 1972, Under
what authority did she say so? Under what
rule did she say that? Another thing is that
they are deploying the Central Reserve
Police and the Army, keeping the Home
Minister therein darkness. This is all being
done between Shri Y. B. Chavan and Shri
Ajoy Mukerjee. Will she confirm or deny
this?

st W weT @R (qTEEE)
wsIE WEIeW, @rez a1% wiEw ¢ o &
ag s wgan g e @1 wfaw sEww
twmw&ﬁawamwm

CHENGALRAYA  NAIDU
When the Chief Minister

SHRI
(Chittoor) :
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has not resigned, how do all these question
come up?
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SHRIMATI INDIRA GANDHI : May
I submit that what the hon. Member has
said does not arise from my statement?

SHRI JYOTIRMOY BASU : The Prime
Minister has said to Mr. Jyoti Basu that
even if the Assembly were dissolved, no
clections would take place till 1972,
Under what anthority did she say that ?

MR. SPEAKER : The Hon. Member
should have been satisfied when the Prime
Minister has categorically replied that
these things do not arise out of the state-
ment. So, why is he insisting on these
things?

SHRI JYOTIRMOY BASU :1 had a
sp_ocnﬁc question, She has said that no ele-
ctions would be held before 1972 even if
the Assembly were dissolved. Under what
rule or authorjty did she make that state-
ment?

MR. SPEAKER : How does it arise out
of the main statement ?

st damom (f&-m)
ot wEHE g wAT A &u‘rﬁrh
T FoAE AN H AR AN A A
A 3% aife® $or A1 & e Smgan
g o fommgm & 7 v ame ot
faries? F=er oz @ @, ¥l faw
m#wﬁmmﬁmﬁﬁt
IAE FTIN AG AT WTH ¥ AT A™r
RS 9T AE wWA § 6T FEt 9T &Y
@i & T AR ZA & oA @
£ (wwam) . o dYe  wrfo, o
dfo 0o, amfArz qrEf a7 dre owe
dfe & F%« § UF FHL & TXH ¥ WIT
®E ... (wwam) .. .TH wET o
W # saear gt dzr g1 i & A
T § fow # oF qegT & T @O
weqr & aRCwT AT §, A1 & AmAw
aigen g fe o1 ameaen @ qframx §,
wifgarens TWTRET & T wTE-srAEwT
W1 A FTAT, TG AA WAL H ¥ AT
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(st dfraros Fady)

& wr A AT R e AR A AW
& Y G grera @ arfew  woww ) AfT
soar @t s & g W few
# w1 PeTdrvew A MG fw ¥
& ag wa & sEeqr TG AT )

SHRI E. K. NAYANAR (Palgat) : On
a point of order. Day before yesterday
when the C. R. P. question was riased here,
you did not allow it to be discussed, what
itis doing in Kerala and the incidents that
are taking place inside there, but now you
are allowing what is taking place inside
West Bengal . Itis an internal problem of
the State. How are you allowingit? How
are you adopting different standards?

SHRI D. N, PATODIA (Jalore) :
The Chief Minister of West Bengal has not
resigned, and therefore the Member is
thoroughly entitled to speak about what
is happening there. This is no poini of
order.

SHRI P, GOPALAN (Telicherry) :
We have no objection to discuss the law
and order problem in Kerala or West Ben-
gal if a motion is brought before the
House, but how can this particular item
be discussed about the law and order
situation prevailing in West Bengal?

MR, SPEAKER : [ have nothing to say
about the C. R. P. I have not allowed that,
but in case something comes out of the
reply she gives, then the question may
arise,

SHRI P. GOPALAN : How are you
allowing the internal situation of West
Bengal to be discussed here when you disa-
llowed day before yesterday discussion of
the internal situation in Kerala?

MR. SPEAKER : There is no question
of C..R. P. here.

st wEToR e mw@w

ﬁfrmﬁqu&‘ﬂﬂ!\w
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SHRI Y. B. CHAVAN: Naturally when
the Chief Minister apprised us of the situ-
ation, he repeated what he has said in
public about the situation in West Bengal
and naturally there was no occasion for
the Government of India to take any
steps.

SHRI E. K. NAYANAR: Why should
the Prime Minister issue a statement regar-
ding West Bengal in Cochin ? Ithas a
appeared in the Indian Express.

SHRI S. KUNDU (Balasore) : On a
point of order. When a question is specific
the reply must be specific. You must
protect us. Yourduty is so see that we get
a specific reply to a specific question. The
Home Minister said that the Chief Minister
told him what he has said in the public.
Are we supposed to know what the Chief
Minister has said in public. The answer is
not proper according to the rules of proce-
dure of this House.

SHRI E. K. NAYANAR : The Prime
Minister issued a statement yesterday from
Cochin . ., , (Interruptions.)

MR. SPEAKER : There is no CRP
mentioned here. It was a meetiug between
the Prime Minister and the Bangla Congress
Leader. . ., (Imterruptions),

SHRI §. KUNDU : Mr. Speaker, you
should consider my point of order.

MR. SPEAKER : That wasnot a point
of order,

SHRI BEDABRATA BARUA (Kaliabor):
The events taking place in West Bengal and
the way they are happening involve larger
issuss with which this House and this
Government are also concerned. Whether
law and order had broken down and
whether there has been an incerase of
criminal activities is a matter which the
voters and the people of Bengal have to
decide. But at the same time we could not
help commenting on the peculiar composi-
tion of the United Front where the Home
Minister enjoys a status where even thc Chief
Minister is helpness. Coming to the con-
cern of the House, regarding good Govern-
ment in the West Bengal the pointis
whether the political parties in West
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Bengal have the confidence of the people,
have the strength and capacity to give good
government to the people lher_emd are
prepared to do so, so that there isat least
a less lawless situation in West Bengal. In
view of that the initiative that has been
taken by the Prime Minister or the Home
Minister to try to give a less lowless
situation in West Bengal so that there
will not be a breakdown in the law _u?d
order situation in Bengal is a good inili-
ative. May I ask the Prime Minister what
she had in the back of her mind when‘lhc
requested Mr. Ajoy Mukerjhee
as also Mr. Jyoti Basu to come and
meet her here? May 1 know if the Govern-
ment is thinking in terms of convening a
meeting of all the Leaders of Bengal whe-
reby all parties may co-operate to give
good Government and thus prevent chaos
in Bengal?

SHRIMATI INDIRA GANDHI : There
is nothing sinister at the back of my
mind. The only purpose was to try to get
to know at first hand what those leaders
thought of the situation in west Bengal.

SHRIE. K. NAYANAR : You issued
a statement from Cochin. ...

SHRIMATI INDIRA GANDHI : I have
issued no statement. 1 may have replied to
questions put to me at the airport or eles-
where,

SHRI SAMAR GUHA (Contai) : Ona
point of order,

MR. SPEAKER: Bverybody says some-
thing on a point of order. I am be coming
completely helpless,

SHRI SAMAR GUHA ! If you say that I
am not entitled to rise on a point of order.
I shall sit down, The point is whether the
Prime Minister or the Home Minister is
entitled to mislead this House by making
evasive statements, saying that everything
is fine there. Tomorrow something very
scrious may happen in west Bengal and
hundreds of lives may be lost. It is the
responsibility of the Prime Minister and
the slome Minister to acquaint this House
and the country "as to what is actually
happening. She says she wanted to koow
from the Chief Minister. Naturally she did
mot ask him to come .... (Inetrruptions)
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MR, SPEAKER : What is the point of
order in this?

SHRI SAMAR GUHA : Therefore itis
the responsibility of the Prime Minister
and the Home Minister 1o aquaint this
House and the country of the real situa-
tion there. These are evasive statements
they are making here,

MR. SPEAKER : Thisis not a point of
order,

SHRI D.N. PATODIA : Sir, I respect-
fully submit before asking my question
that the very fact that the Chiel Minister
of West Bengal has decided to resign arises
out of the situation prevailing in  West
Bengal, Therefore, it would not be proper
for the Chair to shul out discussion with
regard to the conditions prevailing there.

MR. SPEAKER : Aska question, No
debate. Put a question straightway.

SHRI D.N. PATODIA : You will have
to permit it. The issue is very important.
You have allowed such things earlier, and
why do you shut it out only for me? Now,
Sir, the circumstance under which the Chief
Minister has decided to resign and the
manner in which the situation has been
handled by the Central Government over
all these months raise a fundamental issue
of the functioning of the federal govern-
ment in this country. At what stage is the
federal government expected to intervene
and act in such matter?, The problem in
West Bengal is not a simple problem
of law end order. It is a problem of deli-
berate, determined conspiracy in which
some ruling parties of that State and the
Home Department of that State are iivo-
Ived, a conspiracy determined to wreck the
Constitution in which foreign intere ts are
involved. (Interruptions)

Therefore, I would like to know whether,
while discussing the matter with the Prime
Minister and the Home Minister, the Chiel
Minister of West Bengal confirmed that
the situation in West Benmal was such that
it was no longer possible for him 10 con-
trol the law and order situation, where
molestation of women is being indulged in. .
(Interruptions)

SOME HON. MEMBERS:
Shame, \Interruptions).

Shame.
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MR, SPEAKER : Please put yourques-
tion,

SHRI D.N. PATODIA : I am referring
to the discussion, the Chief Minister had
with the Prime Minister. You will have to
permit me. Sir, 1 want to know whether it
is a fact that in the course of the last 11
months, there have been as many as 800
murders and as many as 900 dacoities. 1
want to know whether this was discussed or
not. I want to know whether all these thi-
ngs were discussed. Whenever these matters
are referred to, the Home Minister and the
Prime Minister come out with a statement
that they are ‘Deeply, Concerned” about
the situation, What does this *‘deeply con-
cerned ‘" mean, Sir? It is asif two persons
have been killed in a remote corner of the
earth, as if West Beagal is not part of our
country. What for isthis Home Ministry
here? What for is the Central Government
here? If such important matters are avoid by
treating them to be simply State subjects,
then, for taat porpose, every inch of India
beloug to our State or the othe:sand every
problem of the country can be converted
as a problem ofa State. What are Home
Ministry and the Central Government
here for 7 (lmterruptions) 1 want to
know what exactly is the dividing
line. and at what particular point of
time the Central Government is expected
to act in the matter of the States. I want to
know wheather the Central Government, the
Prime Minister and the Home Minister-
think that a dangerous siluation involving
break down of law and order has not prevail
in that State. (Interruptions)

MR SPEAKER : [t Is 100 long a que-
siion.

SHRI D. N. PATODIA : Was it not
enough reason for the Central Government
to act when the Chief Minister himself has
admitted the grow ing lawlessness and his
inability to control the situation ? was not
the Central Governinent justified to act
when the civit liberties enshrined in the
Constitution were not being protected in
State? Isit not a fact that the inspiration
and the instructions in that State came for
outside India, from countries like China
and Russia ? (Jaterruptions) [ want to know,
in view of the situation prevailing in that
State, what prevented the Central Govern-
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ment from acting in time ? What was the
reason for the delay to such an extemt ?
I want to know, whether the Central Gove-
rnment made an attempt for a reapproche-
ment between the CPI and the CPl (Mar-
xist)? is it a fact that they are af-aid of the
communist party, that they are afraid of
the CPI (M) and therefore they did not 1ake
any action in this matter? (/nterruprions)
My last question is, are they prepared to
give an assurance to this House that in
case President’s rule is imposed, the Central
Government will see to ic that there is no
haste in Yolding :nid-term elections and
the situation will be permitted to stabilise?
(Interruptions)

SHRIMATI INDIRA GANDHI : As far
as the first question of the hon. member
is concerned, whether the details of the
law and order  situaticn were discussed
with the Chiel Minister, they were not dis-
cussed in detail on this occasion,

SHRI D. N. PATODIA : Were they
discussed with the Home Minister? The
Home Minister is a ware of all details.They
were discussed with him, (Izrerruprior s)

SHRIMATI INDIRA GANDHI : hi.
not a fact that Thave made any attempt
to have a rapproachement between the CPI
cnd CPM; that is their affair, whether they
hawve it or they do not have it. If President
rulc becomes necessary, naturally I am sure
all steps will be taken to maintain law and
order.

SHRI D. N. PATODIA : My principal
question remains unanswered : In such
matiers what is the dividing line at which
the Ce.itral Government thinks it necessa-
ry to act ? (Inferruptionsy, What for is the
Home Minister and the Central Govern-
ment if they are not prepared to action
such a situation?

MR. SPEAKER : You please sit down. I
will not allow youto go on like this.
(Interruptions)

SHRID. N, PATODIA : She is prepa-
red to answer. [tis the most important
question of the whole matter. What is the
dividing 'ine at which the Central Govern-
ment must act? Why are we sitting here ?
What is the function of the Central Gove-
rament and the Home Ministry? (Inferrup-
tions)
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SHRI BAL RAJ] MADHOK (South
Delhi): The Prime Minister is prepared to
reply. The situation has so developed in
West Bengal that it is becoming another
Vietnam (Interruptions)

SHRI J. B. KRIPALANI (Guna): I do
not want to ask a question. [ want some
information,

MR.SPEAKER: The procedure is, when
a member's name is not here, he cannot

ask a question.

SHRI Y. B. CHAVAN : Mr. Patodiais
asking this question not only on this occa-
sion, but he has asked it many times
carlier also.

SHRI D. N. PATODIA : You have no
answer 10 it,

SHRI Y. B. CHAVAN : There are cer-
tain situations for which no immediate
answar can be found. We have always said
that the situation in West Bengal is some-
thing over which we are all concerned and
it is someting very serious, no doubt. But
at the same time, the Central Government
is not expected to just jump into it, beca-
use ultimately we have to see that a demo-
cratically constituted legislature is functi-
oning and as long as itis there, how do
you expect me to say that we are prepared
to do this or that? There cannot be any
criteria or mathematical proposition laid
down for the Government of India to
take any particular position. Itis a que-
stion of making a political assessment of
the situation. You may disagree with me,
but this is the basic position.(Inrerruptions)

it ww fomd (WiT) : osqw wwRT,
fgur "t fr ¥ w W g fe
w7 @ wEr § fr s frew ow
ae R T WA, ot swm qwdAl w
srargd fem fs ¥ wmwdardh sgfae
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9T |7 T A WA W wRq qwAT qy
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fe 379 W@ FE AT

SHRIMATI INDIRA GANDHI : I do
not desire to evade the questions put by the
hon. member. Firstly, he asked whether 1
was encouraging the Chief Minister of West
Bengal in something and later discouraging
him.. .

sit vy femd ;. K A =Afafes
AT 98T 8, FEHT Af6iEE gav Afxd

SHRIMATI INDIRA GANDHI : | have
not interferred with the functioning of the
Chiefl Minister in West Bengal in one direc-
tion or another. He is the Chicl Minister
and it is for him to handle the situation
with the other constituents of his U.F.

Secondly, the question asked was whether
I made a staiement about the Cong. (O)
having any conmection with ihe Marxists.
What I said was that | had heard some-
thing like this. I had qualiied my
remark by saying that I did not know
about this, but it had been mentioned to
me in West Bengal a3 well as in Kerala.
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St waT W™ T ;e wdvew, aw
aew  fafreex dfedve wd & &
Tk T H T gy P o gAY
wifgr—a ga¥ fedew qammd |

SHRIMATI INDIRA GANDHI : T also
said that T had heard some such complaint

much earlier, in the 1967 clections. (Inter-
ruptions).

wimy fomd MY qer fr e
s 3t sferar v smare W g ?
% ofeiea o afew w22

SHRIMATI INDIRA GANDHI : With
regard to the third part of the question
i.e. did I send for Mr Jyoti Busu, 1 would
say that I did phone to Mr. Jyoti Basu to
ask him ahout certain matters because dif-
ferent people were saying different things
about his attitude in the" present crisis. I
asked whether he would come here. He
suggested that since many parties were con-
cerned with the U. F. it would be more
useful if all of them were sent for and if
we could have combined meeting with them
all. 1 said, it may not be possible. Then
he said,*“In that case why don't you come?"
Isaid that is also not possible because of
the budget session of Parliament. But I
said 1 would put this matter to the Chief
Minister and if he considered it necessary
for us to meet more people, we would
think over the matter. (Interruptions).

DR. RAM SUBHAG SINGH (Buxar) :
It is the Cong (1) that is responsible for all
this trouble and mess in West Bengal. ( Jn-
ferruptions).

ot wy femd  BY ww w7 9w
Y At | A5 gAY AT B ow -
fafes w7 qa1 fr widw svew ¥ 39
gt A1 swfwa s 8 gAwT wmaTe
wur & formsr wamw faesrr wifgo
(o) .

SHRI BAL RAJ MADHOK : There is
a very serious allegation against a respon-
sible party in parliament and she must take
the House into confidence and tell us as
to what is the basis of her information....
(Interruptions)
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ot vy femd : wsow  wrEm, A9
QETF WAT ST § waTa oAy )

MR. SPEAKER : She has already re-
plied.
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off ay fomd T FET IR
ufqerr ww faar afew o &w o7
T ¥T g AT v ¥ wfaw ¥
AT AN AT freATed

MR. SPEAKER : I have no’objection if
she wants to add anything to what she
has said.

SHRIMATI TARKESHWARI SINHA
(Barh) : In Cochin the Prime Minister has
made a definite statement, Now she says
that somebody told her. The Prime Mini-
ster making this kind of an allegation and
not substantiating it is unfair to the coun-
try. Let the Prime Minister tell the House
as to what exactly is her source of informa-
tion......(Imerruption). She cannot make
unsubstantiated  statements and get away
with it.

ot 7y femd e wEnwm, A
gy weY & oA famEmmar fR g%
Iq sfwgrr &1 AT |97 U A
g & 7 WU AR AUA ® ATHHATIEG] HT
o wawd § 7 ¥ faww wmden @
fe 7% wwr &1 3o faw . | (sowam) |

MR. SPEAKER :
one...... (Interruption)

I cannot force any

sty femd : seaw wgrem, W
ont 7 &g ) AT € 41 F weIT
arEz WTH ATET ... (wrwemw)..

MR SPEAKER : I had never o wind
this bell before but 1 had to wind it five
or six times during the Question Hour

today.

SHRIMATI TARKESHWARI SINHA :
General Cariappa’s statement was brought
up here on press report. Do you think
that the Prime Minister should get away
with this kind of an allegation? How can
you allow that? It has appeared in the
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press. She must ecither substantiate it
and clarify. . ..(Interruption)

st wy fem® ;. semw wEvew, fw
41 % =T WY ATIZ ATE ATEC

‘*a question may be asked for the pur-
pose ol oblaining information om a
matter of public importance”,

A question has been asked:

AT JBT AT § I d@w F |
qur & fe I% wiwam & afew e 2
sare’ F@rE 7 oar AT WIETC FAAm
ar fer &ar vz 2 fr wrf afaw 78 2
#7 gt ¢ fs s A% Foe aTav s
g A T 3w wvy w1 ATREIfEEl &7
gowA AwAT § 7

SHRIMATI INDIRA GANDHT : 1 made
no allegation. Tdid say that 1 had heard
something like that......(Interruptiony. If
they say that it is not true, I am prepared
to accept it. .As to whether I regard my-
self as an enemy of any party, T do not re-
gard myself as cither an encmy or a friend
of any party as such. It is a question of
policies and the steps which any party takes
or does not take. 1 sometimes criticize
otherparties also. [ do not criticize them
in general or everything about them; ]
criticize a particular issue where I think,
they are doing wrong. In that way there
arc things which the Marxist Party are
doing which T consider wrong...... (Inter-
ruption).

DR. RAM SUBHAG SINGH :The
Prime Minister goes to Cochip at State ex-
pense and the Food Minister goes to Guja-
rat and enjoys State hospitality but in the
course of that talks about dismantling the
Government of Gujarat. It is most objec-
tionable...... (Interruption). Itis due to
Cong (I) and her leaders that an ealire
mess has been created in West Beogal.

PHALGUNA 25, 1891 (SAKA)

Leaders Meeting with 242
P. M. etc. (CA)

12.45 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF HUNDUSTAN ORGANIC
ChemicaLs LTp. BomBay, INDIAN Druas
AND PHARMACBUTICALS Lab. New Devur

AND  DevsLopsenT COUnOmL rOR
DRUGS AND PHARMACEUTICALS

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R. CHAVAN) : Téeg 10
lay on the Table—

(1) A copy each of the following papers
under sub-section (1) of section 619A of
the Commission Ast, 1956:—

(i) (a) Review by the Government on
the working of the Mindustan
Organic Chemicals Limtted,
Rasayani, for the year 1968-69,

(b) Annual Report of the Hindus-
tan Organic Chemicals Limited,
Rasayani, for the year 1968469
along with the Audited Accounts
and the comments of the Comp-
woller and Auditor Genersl
thereon. [ Placed in library, See
No, LT-2858(70 |

Review by the Government on
the working of the Indian
Drugs and Pharmaceuticals
Limited, New Delhi, for the
year 1968469,

(i) (a)

{b) Annual Report of the Iadian
Drugsa ad Pharmaocutic als Lim-
Hed, New Delhi, for she yoar
196869 along with the Aundited
Accounts and the comments of
the Comptroller and Auditor
General thereon. | Placed in
Library, See No. LY-2698/70 )

(2) A copyel the Ansusl Report of
the Development Council for Drugs snd
Pharmaceuticals for the year 1968-69, under
sub-seotion (4) of section 7 of the Indus-
tries (Development and Regulatiom) Act,
1951, [Placed in Library. See No. LT-2859/

b
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NOTIFICATIONS UNDER FOREIGON EXCHANGE
ReGULATION AcT 1947, ALL INDIA
Services Act, 1951, CENTRAL
Excises AND SALT-ACT 1944, aAND
CenTrRAL Excise RuLes, 1944

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : I beg tolay on the Table—

(1) A copy of the Non-Resident (Ex-
ternal) Accounts Rules, 1970 (Hindi and
English versions) Published in Notification
No.G.S.R. 255 in Gazette of India dated
the 21st February, 1970, under sub-section
(3) of section 27 of the Foreign Exchange
Regulation Act, 1947, (Placed in Library.
See No. LT-2860/700

(2) A copy of the Civil Service (Second
Amendment) Regulations, 1970, published
in Notification No.S.0. 399 in Gazette of
India dated the 7th February, 1970, under
sub-section 2 of section 3 of the All India
Services Act, 1951, [Placed in Librory.
See No. LT-2861(10)

(3) A copy of the Central Excise (Fourth
Amendment) Rules, 1970 (Hindi and Eng-
lish versions) published in Notification No,
G.S.R. 183 in Gazette of India dated the
31st January, 1970 (English version) and the
281h February, 1970 (Hindi version), under
section 38 of the Central Excisecs and Salt
Act, 1944, [Placed in Library, See No.LT-
286270)

(4) A copy each of the Notification Nos.
G.5.R.261, 262 and 264 published in Ga-
zette of India dated the 20th February,1970
{English version) and 7th March, 1970
(Hindi version) issued under the Central
Excise Rules, 1944 together with explana-
tory memoranda. [Placed in Library. See
No.LT-2863/70

DEMANDS FOR SUPPLEMFNTARY
GRANTS (GENERAL), 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : Sir, | beg to present a statement
showing Supplementary Demands for
Grants in respect of the Budget (General)
for 1969-70

MR.SPEAKER : | have to inform the
House (/nterruptions).

ShRI M.L. SONDHI : On a point of
order, Sir. How can Ministers stand up
when you are standing? You name them.
What is this? Otherwise I will pame them.
(Interruptions)

MR. SPEAKER : He himself is not
observing the rule and heis asking others
to observe it,

12.41 hrs.
RESIGNATION  OF MEMBERS
( Shri B. Bhagavati )

MR.SPEAKER : 1 have to inform the
House that Shri B.Bhagavati. an elected
Member of Lok Sabha from Tezpur cons-
tituency of Assam has resigned his seat in
Lok Sabha with effect from the 15th March,
1970.

MATTER UNDER RULE 377

SEATING ARRANGEMENT IN THE House

SHRI1 JYOTIRMOY BASU (Diamond
Harbour) : Mr. Speaker, Sir, under Rule
377, T hereby raise the following for your
ruling involving Dr, Ram Subhag Singh,
the leader of Congress (Organisation) and
Shri Sheo MNarain, a Member of the House
belonging 1o the said party, This arises out
of utterances made on the floor of the
House on 13.3,70 in which you will notice
from the proceedings that two hon, Mem-
bers mentioned between them the follow-
ing :

“It is incorrect to make the Deputy-
Speaker sit here.”

—and also—

*‘This is the seat of the Opposition and
not of the Deputy-Speaker.”

I am astounded at the bankruptcy of his
leadership. He has nothing better, it ap-
pears, to aim at than the seat of the Deputy
Speaker in this House; he has nothing more
worthwhile to fight for than a patch of
cushioned wood where he can rest his
haunches.

The present seat that is occupied by the

Speaker in the H was allotted

by your goodself and the Deputy-Speaker,

to our mind, is fully justified in working

use of the said seat. Accordingto *“*The

Practice and Procedure of Parliament’ by
Kaul and Shakdher, I quote:
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“The Deputy-Speaker is allotted the
first seat in front row on the left
of the Chair. The Leader of the
Opposition, if any, is allotied a scat
in the front row next to the Deputy-
Speaker”.

Iinvite your attention to this and [ re-
quest you to give your ruling in_this regard
on the floor of the House,

SHRI J.M. BISWAS (Bankura) : | also
want to raise a point....

SHRI BAL RAJ MADHOK ( South
Delhi) : Mr. Speaker, Sir.... (Interrup-
tion).

MR, SPEAKER : Order, order. 1 am
on my legs.

This is by Shri Jyotirmoy Basu; 1 have
received others from Shri Amrit Nahata
and Shri Shashi Bhushan. I have also re-
ceived a letter from the hon. Deputy-
Speaker. (Imterruptions) Please lcave it
to me. It is my discretion to allot scats.
Mr. Banerjee, you get up with the book of
Rules on every issue. Please sit down.
It is my discretion. [ am going to give my
ruling. ...

SHRI BAL RAJ MADHOK : I want to
make a submission.

MR. SPEAKER : No please; | am on
my legs.

This question was raised without any
motion earlier also. I had explained the
whole position. 1 told Dr. Ram Subhag
Singh also. This is an old practice and it
is also being followed everywhere. The
first seat to the left is occupied by the
Deputy-Speaker. (Inrerruption)

DR. RAM SUBHAG SINGH (Buxar) :
This practice is nowhere. It did exist in
India before the Leader of the Opposition
was recognised here.

MR. SPEAKER : We are going to stick
to it. The Deputy-Speaker will occupy
that seat.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Before you take a decision,
Iwant to submit one thing. This practice
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might have been followed in other Legisla-
tures or Parliaments where thereis no re-
cognised Leader of the Opposition. We
Fad none before. For the first time, you,
Sir, had the honour to recognise the Leader
of the Opposition in this democratic Parlia-
ment. We would like to know, if there
is & recognised Leader of the Opposition,
according to convention or parliamentary
practice or even etiquette whether it is
right and proper for you to give to the
Deputy-Speaker the seat which, for all pra-
ctical purposes, should be allotted to the
Leader of the House. This is the point.
(Interruptions)

SHRI RANGA (Srikakulam) : I do not
want to repeat what my hon. friend, Shri
Dwivedy, has said. | agree with him. [
want to remind you of the letter 1 have
mysell written to you much earlier reques-
ting that you be good enough to change the
calier practice of seting the Deputy Speaker
here first on the Opposition side and you
be good enough to allow that seat 1o the
Leader of Opposition. Now that you have
come to recognize an official Leader of
Opposition, itis only proper thatyou kindly
keep an open mind and give proper
consideration to it and at the propertime
make the change as soon as poasible.

DR. RAM SUBHAG SINGH : You
said that it was the practice that ths Deputy
Speaker used to occupy the first seat on
the Opposition. At that time there was
no recognised Leader of Opposition. Now
that there is a leader of opposition, the
seat should go to him. Therefore, 1 ob-
ject to the all otment of this seat to the
Deputy Speaker and | request you (o revise
your decision.

SHRI

rose.

MR, SPEAKER : I know the ruling. 1

S5.M. BANERJEE ( Kanpur)

have seen it. That is before me,
ﬁ L. ) ﬁo “ﬂ - i I‘ﬁi‘r
wham 4 2.

MR, SPEAKER : There is no question
of ruling. Itis a question of allotment of
seat by me.

SHRI S. KUNDU,(Balasore) : Sir, you
can doitin your Chamber.
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SHRT M.L.SONDHI (New Dehli) : Sir,
fos i mportant matters like the trouble in
Cambodia and other matters you find no
time but for allotment of seat and other
matiers you devote half an hour. India
is the Chairman of International Control
Cemmismion. It is a scrious matter. (In-
lesrupsions). | have also a right to have
yous altention. [s this House not to taks
any interest in fore.gn affairs? India is 8
country which isregarded as a major power.
We have in that context to take an interest
in the internati onal affairs. In Combodia
in the last few days a very unusual situa-
tion has arisen and India is the Chairman
of the ICC, Where is our Foreign Minis-
ter 7 We talked about his lstter of resig-
nation. Sir, he has been a disgrace to  us
since the time he went to Rabat Conference.
Hagis a disgrace to us. He has not both-
ered about coming here o0 discuss the
situation in Combodia. 'We are not honou-
ring the pledge given to the Prince of-
Combodia. Why should we not pay any
attention to the international affairs? (in-
terruptions) 1 am prepared to bring to yeur
attention the feeling for your intellectual
guidance.

MR, SPRAKER : I have not allowasd.

Wt SRt e () g
g, O ow frieer & fe ag WraTo
fawrz 33 @y gaT R SwET quww W
T T FHTW G A7 @ wfew
# ww afy eqor eqweqy & W& EWWa
g % 57w 3w e wrwfuw wx
fear oy & wrew) fiolg &% # @
gfewr grit 1| afaww & =5 saea
ax ¥ fr g dfee # el qa W
W Joom A g agh o e § vy 2
g9 W IHETRWY H | gET? wiEwT &
W e & v ft fadw A @ fr o
fedy »fee ¢ grow ¥ Ivx % W
A w1 A froa fear @

W twEr qova s ¥ fx sww
o & ar et fanft 7= & W AAT
g § WeW sS4 § ww gEU e
IwwT grar § o fachdy st At
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BN & qger eqry JueT fem W @
o fadreft 7w &1 wfaga W TR
o 7T W AHETLHT TOAq § A A I
w1 o 7w 0 S oD @S A T oww
ag g gl wrE wiewa faie @@
At ar s wiega fadedy = w0
Far Wiy advar | wa 1f5 wiaga fage
aq § o1 va% Ja1 &1 wiewa faind
aw & Far &1 eqr faqr @ § wafay @t
qo &1 fratg agt o g fga fow
1 e ¥ fear amEr R, s fawwr
ArarT graE T g frgt & fawtor gar

SHRI S .M. BANERJEE : You gave
permission to Mr.Prakash Vir Shastri. You
gave permission to Mr.Ranga. But when-
ever | stand you are allergic to me. ((/n-
terruptions)

You gave me permission, (Interruption)

MR .SPEAKER : This is before me. I
am looking into that.

SHRI S.M. BANERJEE : You called
me, Sir: 1 took your permission; mean-
while so many others got up.

MR.SPEAKER : I iold Mr. Madhok let
him come out in @ minute with what he
Wants to say.

SHRI S. M. BANERIJEE : You allow
everyone except me, what is this, Sir? (/n-
terruption)

MR.SPEAKER : Come out with what
you want to say. Shouting does not solve
aoy purpose.

st Tt sTedt (92AT) - 9w
wISE ST § |

SHRI S. M. BANERJEE : I am not
shouting; I never believe in shouting.

Wheaever you call some body, kindly stick
toit. (Inrerrupiion)

MR. SPEAKER : Don't make noisec at
the back.

SHRI S.M. BANERJEE : How csa [
say anything without pronouncing the
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word? Sir, I have never seen any Speaker
speaking so much. .. .(Interruption)

MR. SPEAKER : I have never soen a
Member all the time on points of order..

SHRI SAMAR GUPHA (Contai) ; What
he said is very objectionable.

AN HON.MEMBER : It must be ex-
punged.

MR. SPEAKER : I will have to deal
with that Member, (Interruptian) All right;
what is the point of order?

SHRI S. M. BANERJEE : I have a sub-
mission to make. You have said about
this convention regarding the seat of Depu-
ty Speaker. Dr.Swell whois a Deputy
Speaker today also belongs 1o the Opposi-

tion, Sir.

I have seen this practice in this House
carlier—I have been a Member of this
House since 1957, In 1952 when I came—I
was not Member of the House then—the
Deputy Speaker occupied that seat. Sardar-
Hukam Singh was a member of the
Oppaition: he belonged to the Akali Dal;
he used to sit there. 1 wish to tell you
and through you ®o the House, Sir that
Dr. Swell is an elected representative; he
betongs to the Opposition; practically sl
Opposition—with the exception of some
only—have clected him to this office as
Deputy Speaiter. We have te show him
respect as Member of the Opposition who
is today occopying the post of Deputy
Speaker aho. (Interrupiions)

MR. SPEAKER : Mr.  Modhok,
what is your peint of erder 7
SHRI BAL RAJ MADHOK: 1 have to tell

you something about the special situstion
in Kashmir.

MR. SPEAKER: Ne, no, Not now,
(Imterruption)
SHRI BAL RAJ MADHOK : 1 don't

want 1o shout; but it is my right to bring
befare you lndlll'uuil}l:m to this House
a situation that is dlu:lapln‘ which is

Members out of which 6] beleng to the
ruling party, out of which 32..(Interruption)
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h_lR. SPEAKER : Order please. Let me
decide about my previows ruling before
you proceed futher,

SHRI BAL RAJ MADHOK : That you
might consider.

MR. SPEAKER: [ wanted to see about
that. (Interruption)

SHRI M.L. SONDHI : There must be
some priority, The people of India are
agitated about serious matlers. You must
cooperate with all sections of the House,
not only with certain sections. You
won't allow Kashmir or Cambodia or
any other serious matter. For seating
arrangement you allow so much time.

13 hrs,

MR. SPEAKER : S0 far as the seat
of the Deputy-Speaker is concerned,
I have to read and find out; I have not
only to be guided by the House of
Commons but | have to be guided by our
own convention also which has come to
be a sort of procedure now. [ have seen
in the past also there were Oppositions
here, and we treated the member of the
largest group as the Opposition sometimes
in this House, even if there was not a
regular Opposilioo party. ...

SOME HON. MEMBER : Bul there was

no Leader of the Opposition then.
There were only Opposition groups
before.

MR. SPEAKER : So, for as other
matiess are comncerned, so far as his posi-
tion as a leader of the Opposition is
concerned, that comes from him and not
from his capacity as Dcputy Speaker. It
is the seat that has always been
occoupied by the Deputy-Speaker. . ..

SHRT RANGA : [ would submit that
instead of giving a ruliog just now, you
may consider the matter and then give
your ruling.

W@ o w (78) :
RIEAR

it wy fmd : fora ¥ & qg wIq
Tl ¥ T WW o) IR frwm
gaTet wT AqwA

E e i i
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GENERAL BUDGET 1970--71—
GENERAL DISCUSSION —centd.

MR. SPEAKER : The House will now
resume the general discussion on the
General Budget,

Shri Sheopujan Shastri may now
continue his speech, and he may start his
speech after lunch.

13,02 hrs

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha reassembled after lunch at
four minutes past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair.]

MANIPUR BUDGET, 1970--7]

MR. DEPUTY--SPEAKER : Shri
Sethi.
st wy femd  (g97) ;o ITEw

WEIGT, AN UF SqaeqT #7 WAL |

MR. DEPUTY--SPEAKER : I have
called Mr. Sethi. Itisa very formal-
item. After that he can raise the point of
order.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) :1beg to present a Statement
showing Supplementry Demands for Grants
..I am sorry, a statement of estimated
receipts and expenditure of the Union
territory of Manipur for the year 1970—71.

By viture of the Presidential Order
dated the 16th October, 1969 dissolving
the Legislatieve Assmbly of the
manipur, the powers of the Legislative
Assembly of the Territory are exercisable
by Parliament, The Budget of the Union
Territory of Manipur is accordingly being
placed before Parliament.

The revenue receipts in the Territory
this year are¢ placed at Rs.1.89 crores,
which is aboul the same as estimated at
the Budget stage, The expenditure met
from revenue is placed at Rs.13.44
crores as against Rs, 12,47 crores estimated
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at the Budgct stage. The increase of
Rs.97 lakhs is mainly accounted for by
adhoc allowance granted to personnel
posted in hill areas and larger provision
for tribal development blocks and medical
and public health facilities, Grants from
the Central Government for meeting the
8ap on revenue account would be Rs, 11,55
crores, as against the Budget Estimate of
Rs,10,58 crores,

Next year's receipts in the Territory are
placed at Rs.2.22 crores and the expendi-
ture met from revenue at Rs, 14.52
crores. Theincrease of Rs.1.08 crores in
the expenditure met from revenue is
mainly accounted for by larger provision
for agricultural development, education
and medical and public health facilities.
The gap of Rs.12.30 crores on revenue
account will be covered by grants from the
Central Goverment.

On  capital account, the expenditure
cstimates this year provide for Rs.3.92
crores as against the Budget Estimate of
Rs.3.78 crores. The increase of Rs.14 lakhs
18 accounted for by provision for buildings
in block and disirict headquarters and
purchase of buses for providing additional
transport facilities. Next year's provision
for expenditure on capital account is
Rs,3.99 crores. Larger provision has been
made for public works programmes
relating to various Plan schemes and for
sciting up new indusirial units like khand-
sari, sugar mill and cement factory. Full
details have been given in the Explanatory
Memomandum which has been circulated
with the budget papers. The gap on
capital account is Rs. 3,72 crores this year
and Rs.3.71 crores next year, which will
becovered by loans from the Ceatral
Government.

Next year's budget includes provisions
for Union Territory Plan amounting to
Rs.5.19 crores at against Rs.4.72 crores
this year, Of the main items nDext year,
mention may be made of Rs,77 lakhs for
agriculture and allied sectors, Rs.94 lakhs
for irrigation and power, Rs.37 lakhs for
industry, Rs.183 lakhs for transport and
communications and Rs.116 lakhs for
social services. In addition, Rs.36 lakhs
have been provided for Centrally sponsored
schemes such as tribal development, family
planning and malaria eradication progra-
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mme. Besides, the Central Budget includes
a provision of Rs.1,50 crores for the
Loktak Hydro Electric project which is
being taken up in the Central sector.
Thank you.

ot wy fowd ;WA wEie F
w%1 § f5 ag aforge & art & wrafos
g owd T #
GW FTA FT ITHY

SHRIP.C. SETHI : May I just clarify
the position ? When I started, I went
through item No. S, but later on,
Icorrected myself and said ‘statement of
estimated reccipts and expenditure of the
Union terri‘ory of Manipur’,

st wy famd . gaw @ d fF ofo-
9T faam awr & wfesd & & faan
T, 3w faa @wr &1 @ w7 faar
T Wit ag TeEfs & awT aw
& maa gearfag & fagr m@r 1 g
wHt fawsr agm % fear, ||

MR. DEPUTY--SPEAKER : He has
only presented the budget. This will be
discussed later, and he can say all these
things at the time of the discussion.

st 7y femd & I@ w1 fadne
w g1 & oag warfe s oag dw
G ® A Afaw afawre @7 AT Al
dfqarfoe wfewrcd, wfag e frdw
57 w g A 9k v & am
g

MR. DEPUTY--SPEAKER : That is
true, but he has already presented the
budget. So, that question does not arise
now.

RE: PROOGATION OF JAMMU AND
KASHMIR LEGISLATURE

gy fomd (g%) - T,
et amré @ IR | IR WA ¥ T
Wi free @ g ) it o IR WA
fear w9 # e &, I ¥ 3 A
fraer <gr & 1 ¥ wg g & e oyt
Afrge ¥ faifeat #F ARt ¥ Tt
oY, ITT agHa 9T G A A TG
ey W e o} § A e
Fvdc ¥ formk we H ogwoeml A
FH O%1 geary far ar.

MR. DEPUTY-SPEAKER : Kashmir

is a scparate issue.

stay fema : 7ff wedT A
T8 & 1 & dfrwr 8 arT 355 W
356  AXT TF STACAT FT TGA IS W
g1 355 mT wEA & ¢

“It shall be the duty of the Union to
ensure that the Government of every
State is carried on in accordance with the
provisions of :his Constitution.""

ag fen get ¥ wa FTER #
qAw WErEw, Far gET ! wwrc ®
farem &9 7 @@ 9 @0 9T (")
Zrt faarad § .

MR. DEPUTY--SPEAKER : The hon.
Member is a tried Member of Parliament,
and he knows these things better than
any of us. These are two separale issues.
We are now with Manipur, How does
Kashmir come in ?

ot uy femd : & waw FT WE
. 355 AT 356 % "M, ..

MR. DEPUTY--SPEAKER : But that
can be done only when a regular motion
is there before the House. . ..

ot wy forerd Wy AT &, WA o
fear &1
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MR.. DEPUTY--SPEAKER : Butit has
to be accepted first,

ooy fowd . ow & wmar w7
TN Al WeH &

MR. DEPUTY-SPEAKFR : But it must
h? accepled by the Speaker or before it is
. These are two separate issues,

it wy fowdk ¥ ¥am wafen
u w1 e foamr fe o owfege ¥
ety wre wearfra gon, wrefre i
g w AN % R F wa v frer
AT A AIEF ATHFX FT agwa wECT g
IFT ¥ 7 9@ 97 32 fawrgw smE
Y M E A AR A Ay g ogaw
W AT A E | Gz oA femww A
b f&arfes ama & wgam o ¢
W wa g agwa ww g A
Tgix faary awr ®1 waTwe s wT
FTTT ¥GT AAGT TREIT FOT g faar
fe, sz ¥ oz =g & qfF v &
WA & Aty W @ 9T, ..
(mwam) . & o 7 77 wig, @
wrost ®few agarg. |

MR. DEPUTY-SPEAKER : The hon.
Member has started a regular discussion
on Kashmir without permission from the
Chair. Let him be brief. Let him not talk
about Kashmir now.

SHRI KANWAR LAL GUPTA (Dehi
Sadar) : The main point is on Kash-
mir. We want tosay something on it,

MR, DEPUTY-SPEAKER : The two
are separate thinge. One is in the extreme
east and the other is almost on the extreme
wesl.

wit vy fomd : 3 ¥ ¥ oy Few
R TG aw ¥ qy amdar ¥
I ag foig ey s wforqr & agwa
0 gu Tegefr wew A fen @t o
WEA W g1 AT sV W, ag &
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AR KT T §, TAW WK, HTRIT
¥ qgua auTa @ ..

MR. DEPUTY-SPEAKER : Whatis the
ruling which the hon. Member wants?

Wt owy foed : F g W
T AT AT X A TA WAL AGIA A HY
o &, @ I Wy ' owE
WAEU AT AT FTHCART TEATT AT 184 F
a2 T ey ¥ fe svefre @ foafy
§oart v gw fomm aww s § oar
qg 729 &7 wofra s@r &, W Wi
w7 fifon  wife srEe & A g
=W faam vt w71 wAEEw e
s fF o= & weEt & T Og A AT
grar 2 f ag afaum & smar awT A8
wwrar @ 1 /faumr 3 eAaT 9T
FATH ¥ WAAT fquTA qWT ®T WO,
T F1 qT WOAT, IF FIT 2, AfeA 7
g FEa ¢ % faam @ & omw oW
T wEm afaw fF avdtaw S @
? wrprez o }, mfw mm e wE R,
o ot feafr # o fame @ afes
ATHETT WY TAA A AT A0fEC | wOwT
N afes  GeEC F1 AN FT AW
wifgr T gwdl ® W F anfgw
o et e e @ fy feafa
¥ oAt ¢ @Ayt oegufa o gr w@iR
FTRIT & a9z W7 981 Jufeqa & |

MR. DEPUTY-SPEAKER : I shall give
my ruling.

SHRI KANWAR LAL GUPTA : This
is a very important issue. Kindly permit
us also to have our say.

MR. DEPUTY-SPEAKER : [ shall call
him later. Shri Madhu Limaye has asked
for a ruling, and I am giving it, First, he
wants that the budget proposals for
Manipur presented by the Minister should
be cxpunged. Expunctions come under rule
380. That rule is not attracted here; there-
fore that question does not arise.

Then, about the adjournment moties,
I think Mr. Limaye knows the procedure;
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he has to give notice and that is to be
considered by the Speaker.

ot vy faad : A7 Afew fao §;
wfqq  wima, 184 W dawAiz
Hiw |

MR, DEPUTY-SPEAKER : T have been
told by the Office that the Speaker has
disallowed the adjournment motion on
Kashmir. ... (Interruptions)

SHRT SONAVANE  (Pandharpur)
Today morning T wanted to have my
say but T was not allowed. On Friday I
raised the point of order and requested
the Chair's ruling about the seat of the
Deputy-Speaker. .. .(Interruptions) and the
Leader of the Opposition Dr. Ram
Subhag Singh. The Speaker did not give
aruling he said something and said that
he was ready to allot seats, Even after the
Speaker’s contention that he had given
this seat to the Deputy-Speaker, that went
on. My point has not been answered : in
your absence can anybody occupy that
scat 7 If the hon, Leader of the Opposi-
tion wanted to raise that matter, he sho-
uld have contacted the Speaker in his
Chamber and should not have said that
this was not the seat of the Deputy-Spea-
ker; he should not have hurled comments
that were not in keeping with the prestige
ofthe Chair, Therefore. I request your
ruling on the point whether in  your abse-
nce anybody can occupy that seat and
create annoyance to you, Ttis the conven-
tion of our House; ever since I came here
to Parliament 1 have been seeing the
Deputy-Speaker occuping the very seat that
you are occupying, Therefore, | request
you to give this ruling.

MR. DEPUTY-SPEAKER : In this conn-
ection, I should only like (0 draw his
attention to rule 4 which says : the Mem-
bers shall sit in the order as the Speaker
may determine, Since the matter concerns
me personally, it is rather dilicate for me
to give any ruling on this; I shall refer
this matter to the Speaker. I request Mr.
Sonavane to take it up with him in his
Chamber; itis not desirable 1o quarrel
over the seat of the Deputy-Speaker or
any other Member in the House.
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st war W qor o ITEqw A, A
wift 7y fama oft & el A AW
... (Srea™ ). weaw ARRE, T T
aga § adfre ofdfeafa § o q@ @
faz wga fifon

MR. DEPUTY-SPEAKER : I have mid
that in order to discuss Kashmira regular
motion has to be given, [ undem’nd the
feelings of the Members about this and
so I shall regulate it and given everybody
only two minutes; kindly co-operate.

¥ AW AR qray WA} fE
30 e o aurw g W o & fean, Ay
feaga &% 37 @1, AYT WA °v |
Ja% aw @ @ feA gk ¥ Amw
AR adt aw Ad i & faww
®r ®To 356 WiT 357 = ¥ AgA
=w TAaz i i fr e
OF% T AL+ "N § dfeamy &
gqaTe wA, AfFT oW AT ag qew
2Ty o aifew amga w1 www ¥ of
fF ag agi a7 fofmr w7, slar afiE o
W THo UFo Uo AXI WIAAT THET ATHY
¥ W9 W H F q@ A g
wil ot @

& wgm § f& dmw mwkiz W
afir & s @ e ok
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[t ®aT e e

R qATAA T FTAW T@AT & AT TH
fom & moa  guwvi—fomgay  Fwfcd
T @ IEwr wHT 9T d@ry @A W
fomet aiifedt & ot smderr wrT-
TH ANH F1 a7 1)

SHRI INDER J. MALHOTRA
(Jammu) : Mr.  Deputy-Speaker Sir, you
would recall that on Friday also, when
we raised this matter, you were kind
enough to remark that a regular motion
will be taken up and this House will
be given an opportunity to thrash out all
the aspects which have now come up
before the House,

MR. DEPUTY-SPEAKER : I did not
say ‘‘will be given the opportunity.™ 1
have only said. “Kindly submit a regu-
lar motion, ™" o

SHRI INDER - J, MALHOTRA : that
has alaready been submitted.

SHRI KANWAR LAL GUPTA : We
have_ already sent notices of Adjournment
motion and Calling Attention. I am told
that they have been rejected. You please
Permit some discussion, for God's sake.
It is a very i mportant matter.,

SHRI INDER J. MALHOTRA : The
situation in that State is getting from bad
L6 worse. 1am told that some of the hon.
Members of the Assembly have already
re‘lchcd the capital-New Delhi-and they
are here. Their numberis between 32 and
34, and I am told by them ' that during
that last two or thrée days they were

harasséd 1 by the police and they were
followed‘l ‘everywhere they went.
U;Mrrmp.l'ion)

SOME HON. MEMBERS : Shame,

shame.
L

SHRI INDER J. MALHOTRA : The
political situation is deteriorating in that
State. Therefore, 1 would very much urge
upon the Government that they should
not wait unyt*lon;er. since the situation
is getting from bad to worse and’ from
worse lo worst." e
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The Prime Minister and the Home
Minister must act immediately and inter-
vene in the matter.

SHRIMATI TARKESHWARI SINHA
(Barh) : Parliament must necessarily
take cognizance of this fact, because,
according to the press statemerit, the
Governor seems to have expressed the
view that since different article is appli-
cable to Kashmir, therefore, *'I had no
other alternative but to follow the advice
of the Chief Minister to prorogue the
Assembly. " He has taken advantage of
the fact, that Kashmiris governed by arti-
cle 370. Because of that fact, Parliament
can and should take immediate cognizance
of this fact; and it is all the more pro-
per for Parliament to immediately discuss
this matter, so that the entire subversion
of democracy could be saved, because the
very thing that the Governor has taken
up is this : that in other States they are
guided by several articles of the Constitu-
tion, while Kashmir is being governed
by article 370. (Interruption) The Governor
has said that *‘I have no other alterna-
tive but to prorogue the Assembly,”
because Kashmir is governed under article
370 and they get some special privileges.
Therefore, Parliament must take up this
matter to clarify this,

Wt ondic fag (TRAw) o fed
wirFt wglew, tw & w @ AG 2 e
FUT agl wwT B AT g W@ R, g
aga fawaroms & | srofe 7 fas gard
i ey afes Tedioaw eReT 7 fY
THtER i #T W @, gafad agh ot
%G 0 g1, &g WA «  qArfaw,
Tarkfesx & grm wifgd 1§72 N e
arT § ge1 fr ag w4 #F g A AW
oW gwr fe &% gErd agr afn §
Zreq &1 feaary & uzaE F &,
o o W gH g mar @ fr gt ¥
ufsmarom T aw &)1 7 afswma
folt & oit o @i few ag s W
fymmem® ¢ f& ¥@i & 30-32 7o UFoO
oo agt WY WY AT #1E iX wE-—
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ST FTAT 4T A9 FTAT A AferwT 7
frae Aorfedt § 9z 77 @R ArE A
g9 9T gy wrfed, agi feedfmm g
wfga | foe o it d 3w & ane
wrt &, g wfgx g & fe agl & gema
w=g T & AR THORET F1 5Rw afm
g R

¥ wIqRT ATIRA TAAH ¥ oo FEAT
mz—-wrﬂ-:*rqﬁﬁﬂ‘ﬂézﬂ 2
TTifew-d § AE FEAAFTAR T AT
&% fear 9, sz 7 w= @ TS w1
qaar amy anfE A prad fF fra €
wifct & ot fewwr el 2
M Fwanw ag v naAHz F@E
AW | AT IH AR § T IEAH g
& w17 Zema o IAE w@E IIAT

ot forw averaw (FEAT) : geTemW
HERT, FIET &1 A 2z § ¥ faww
gz 78 & 1 sl gar fgmeam w1T
qiffeT & arET 9T &, O a@r @qq
Gar g1 v @, foelt wwm A e
9T ¥eF BT AFdi & | z@fmy  @mw
Taqde w7 3gA R f ow Awd W TR
a5 T | 41 TW qAE A FI 1 AL
s faege wiwfas @ 1 & ww Tade
¥ o ar-fafreer @ AmFar g &
®A 370§ vafAw FT AT A@g F
AT W7 GUIT | TG F AWA H AARE
N SR g T g

All the Kashmir MLAs are sitting in
the gallery now.

MR. DEPUTY-SPEAKER : Notice of
adjournment motions received by the
Speaker on this subject were not accepled
by him. But there is nothing to prevent
members meeting the Speaker....

SHRIMATI TARKESHWARISINHA :
We have equal faith in you.

. MR. DEPUTY-SPEAKER : Evenill
am to do that job, I will have to consi-
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der it carefully in the chamber. I cannot
do here, Therefore, - nothing prevents
members from meeting the Speaker and
convincing  him 1o reconsider  this
matter.

SHRI SHEO NARAIN : We challenge
the Government, Let them oppose the
demand. The House is supreme.

SHRIMATI TARKESHWARI SINHA :
Even one member of the ruling Congress
has asked for it. The demand is unani-
mous,

SHRI GAJRAJ SINGH RAO (Mahe-
ndragarh) The prorogation itsell
cannot be discussed here. If there can be
a discussion, it can be only under rule
193. It cannot be discussed otherwise
against the rules.

MR. DEPUTY-SPEAKER : About the
Kashmir issue, I have said what should be
donc. Let us close it.

I have reccived a letter from Shri Dhires-
war Kalita. Hesays he wants to raise
something under rule 377. I would request
him to look at rule 377. The rule says
that any member who wishes to bring to
the notice of the House any matter which
is not a point of order shall give notice
to the Secretary in writing. So, I would
request him to give his notice in writing
to the Secretary. He should not raise it
Jjust now.

SHRI A. SREEDHARAN (Badagara):
Sir, on a number of occasions you have
a'lowed members to go out of the purview
of the rule to raise points, You should
discriminate between members.

SHRI DHIRESWAR KALITA (Gauhati):
There should not be double standards.
If T had raised it by way of point of
order, you would have allowed it. Beca-
use I am following dlmsproper procedure,
you want to shut me out?

MR. DEPUTY-SPEAKER : [ am very
grateful to him for following the proce-
dure., He has himsell mentioned the rule.
I have only stated that that rule envisages
a certain line of action, ITam simply ask-
ing him to observe that. Let him giveit

in writing.
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ot amk wodm  (TeE afer)
IqrsaE  wgrew, & WO AAAT  wgar
g f& wr oy oF wedg afafa & we
@ W wngfa & o f,

L1 e e 1]

ag & Ay S ATEA 0

L1 Ll - L]

MR. DEPUTY-SPEAKER : Is he refe-
rring to what happened in the morning
during the question hour ?

SHRI MADHU LIMAYE : He is not
repeating what happened in the morning.
He is asking a question,

ot A oW o # AR v 99
@y fs ww gag wEr FE WOW I
q7 7w ; wd & I G g ®
$7 qeaa g, TAT TEWAT § KW g
gaau g framgfs * ¢ *

o FEAF foqr a0 uF wwgia
wfafa avrdT ?

MR. DEPUTY-SPEAKER :
give any answer to that.

I cannot

st wy famd : fox wrem sar g ?
THST waATd® wrF FTMT 7
MR. DEPUTY-SPEAKER : You are

all well versed in the rules. You may
find out how to raise it.

14.3 hrs.

GENERAL BUDGET 1970-71—
GENERAL DISCUSSION—conad.

AT wu wAT O faw wdt & awA
TN AW AT T qEATAT A AL GFAHT
F T ¥ WAAG qTA 1T W A
gt smsfaa fear § 1 & WX g §—
(1) aoErd qfa & o 7=, (2) 3w
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wt wiféw feafa, (3) #7 a0 & ofcadw
T4 (4) wafa & a7 T | & g7 91
9 BT aATF TH  gERIfAd HEA &7
WA el FTn owmgE g
aEr Aifa & yn@ aet & & aeai
&1 faarar mar & qgar aem & oamarfas,
aifds sk wdfas fegear | gaa,
e wfew w1 faww o dmw @,
AT & FHAR aal F¥ ward #v If9q
B |

A qEA ¥ e F wAWr ant #
WA 9 Ifwq @@ ¥ gvaw 7 ¥9
FFAT AEATE | AT gAY AT qdvET
¥ fqaea geaw qv wrea #1 g ofe
Fae T WTg & gfage  ®r c2rar,
afaw tfgre &1 T a@m w7& arfe
Tfew a9z AT s § @A aw &g
&1 A1 wfg fam A= feaar @, 93 2
# g FA @ ag Frowd fawen fe
W7 & ATAGN FT g6 T 015 TR
IAF Aow oY &@r @ @ Fwv fE S
i Sfel w1t famar & 1 w77 &1 wawa a7
g fF wrea &1 FA-wraTI0 e ¥ A
afas w07 §  I9%T w-nfeE aga @
frfrgf & 1w gwty ag & gw O
HT A A @ ara F av s wirer
% 91 wfa aq wfa safeq s faaerd of
g IuH agomrgT war ¥ e s o
1969-70 ¥ fa® 390 % W W #
¥ HTEHTET W19 @ AT OF OF 4 0F
w0 & £8 Afuw | w1 g W e
g wWifs g saEem # g g &
T T ¢ AfFA wraa 7 gl
wTeE #Y A9 Ifwa an & qaty F arer
aft ardr &1 wrw A1 agr OF ar &Y H
a9 @ wfowa oo =fem 2 faadr sfa
fer &Y s s wraEi AdF AT gETd
weT & & OHY gred ¥ g oF wwdT
owa s A frwar @ ar W wE

*#+ Expunged as ordered by the Chair—vide col.20.
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feearfadi %t wia Adt @ATd 1 wAAE
w% & F mi i weead ¥ T w3
fegemt & fowr wfa fav 1 awa
¥ arT Frarg A & 1 wifds  asdver
# gawr wg faewr gt wifgg a1 Afe
w¥ a% gAk ag a1 wiwd faw o
®E AT

qay qgy wiwd a1 fr wfe I
;A & g9aq qan T4 g R
™ 9 ®UT 40 ArA Aifgw I wiw
TARA FAT 8, WAFA I gHT
#feq mar ¢ foozx ma  faadr 99w
Fidt & oW fgam T 4w fATET )
wl & o T o AT 4l ®E NAS
famrm minft - wrr 77 w1 9rFr faer,
w5 o fawe qerfasrd o mfra
@i 97 W A K Hawag ar (& 59 aw
fosr we ¥ aw #1 9w fEadr gf 2
gargal &1 forE & wwa g w
9w fas dwer gl w@ifE oF a9t
wIdr d1IY TW AT A § AT A A
@ frem, frenind zarg o7 faef, @
wt faely, ot W1 faen, wEw AT ®@@
gt At A w1z F AT TN 9T7
# awg ¥ A F O WX IEAT A
gFaw e 7% sew w8 o a@ 7€ )
Frez ot 7 [T, w AT F ovm,
gt §9 ¥ 27 wa afsx faer afase
F gt 57 fear d@ s F fE
wgiare fos & g &7 39w AT 60
gEd 1w adr wmarr @ wivt veE
O T a1 1€ W s wwTh ¥ wy
wwar § fr ag fasger o &) wafed
% tq mrarfaa #zT 1 e wrEfdd
s WA § fs qw & whdr
AT AT FT qAT TATF & T APEET
&1 dw.faw qarn agw awd o oAf A
FIHET & WIHI 9T gH a freed
frrd o1 w3 wEET sl A7 AW
AT ®T IX WAAAT THAT | ER Tg AT
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W & fe gan we G grm, Afew o
weT |wa g A ag fasar 2Y 3 1 faen
cufaic agf & fr gaet 30w 3R g
L g

U OF GWTE ¥ | AW i AT e
99TId F1AW AT F | AAT T GMTST
¥ AT ¥ I9F T AiFE FAFAAT A0 Ao
'l!ﬂ‘o!'ﬂlo %rfﬂ'ﬁﬂmﬁ‘. ﬂ%\'?ﬂ Btﬁm
areafaw sw® fow av3 & 1 e
g% TR F A1 7w ¢ fr fed o
1z WA A7 F7T ZF A fAM W Agr
qa AT <Y T AYT IAT IAA AT AFT
g-rifos w70 e foa fe a0 3o
gr 7%, ag JiFd (awiad = Of
TATR 13T A2 7 7q A Ao F
wifdar feafr w0 ot o A9 TwY A
I WMETT 97 3 A WIF T FY
T A o awy o gwaze & srasT
eqi wrafda svar wmgat g

7 @t az & fvoww qm q oo
@t Afa sgaear a@w avia § wrez-¥Ee
a’agmﬁqmbrrarwfq sGaEqT

#7187 oF fegama & qarfaw 1007 & 47
feama oy & fa arw fad ox oy Wty
g xR OAE W INEM F 0 TW ATE
¥ 69 Wfawa wEr ¥ TEw A 0¥ &

grft Sdt ag & feem & 9w uE
vy wifi §, A ag WA Wig FTOF
¢ #few @ 9 wiw ma-
¥ g, 99 97 W9
o AT FTA § IWAT AT A

FA 2 fam W
uqarm g #w  wAwRrd
T FIA § | TZ W AT AT
& ? ag T TR W w A fagra &7
gul ¥ ag fezgrw aamr ar &1
ATAMTT 97| HIH FH AW 1 WTATZ
22 A g1 w7, gAwT wiizw 4 fr
Hf =aeqr 1 a3, AT A TAQ
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(oft fowqo  wredft)

fam & apftr &1 WA qen @ ag Iaw
Arfe® g1aT a7 gfaedt dve  &w g,
FETT 9T F1E UF & 3FF F0ar | g9 &
I8 T4 &1 AT ANTFAF aAT AqT IEET
STHEAT 97 |/ |

Gt 7 g & grar A g 7 & ey
2 fs uw difzn & oft wara oft gofeam g,
agi o ffamr sm Az 7 0w qfem
7 wgr fE 7 ara 200 9 YT B, Afwa
ag At 200 a Wty gw af §, IEE
TG S T8 gk & | OF AT vAw! I
qa w€, fer ot wow mETnd
qjﬂﬁ'ﬂﬂ fawié gt @ | hnpn
fewm o am faar sy st g
qETG & Fiferw W@ | AW ww oA
st xAwilc ¢ fF ¥=ha aoee W
aredft @ 5 wfw swawar qurdt S

IV WPAW XA WITHT GAT
T gl wa4r

ot fereqo wreslt © garenw wEag
R w1 AT agy §8 a1 Afer e
woA wg1 & fF auma @ war ewfAy
% yfw w9 7 §g ax w1 ¥ yudr
o G w@NE |

SHRI DEVINDER SINGH (Ludhiana) :
Sir, at the end of the debate in which
very eminent parliamentarians have spoken,
as [ stand, it will be disconcerting for
anybody, and for a person like me who is
neither an original nor a rapid-thinking
person, it will be more so. Mr. Deputy
Speaker, Sir, you are partly responsible
for my dilemma becaute thuresday last
you were following a certain order of call-
ing upon the speakers. When my turn
came, you deviated from that' order and
called upon another member and put me
right at the end of the debate.

Sir, | will not concern mysell with the
details of the Budget singly because that
has already been done very competently
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before me by various speakers. 1 wil]
concern mysell basically with the rati-
onale of the Budget. But, before doing
that are a few things about which I must
say something, as I have stirred up too
much indignation about tham to be conti-
ued in silence. Last year we enforced the
wealth taxnce rather a meaningless wealth
tax on agnricultural holdings. People have
talked about this earlier, but | would
certainly like to repeat this thougn it may
be alittle tedious to the House. The total
return form the so-called wealth tax is no
more than Rs. 4.5 crores but | am wvery
confident and fairly conservative in my
estimate that from the base of this Rs.
4.5crores to the national exchequers Rs,
12.5 crores will accrue to the lawyer, to
the evaluator and to the income-tax inspe-
ctor. Onec point might be made out that it
will be better to simplify the collection of
this tax, But no number of Acts and no
number of rules under the Act can do
away with the ignorance and the gullibility
of the farmer. The only sensible thing to
do with this tax is to remove il and levy
an enhanced progressive slab raic of taxa-
tion in the form of land revenue on the
land of the agriculturists. Is  there
any other way of taxing a farmer except
the traditional methods he understands? He
cannot understand the new procedure. |
would like to point one startling from
my own State of Punjab. The hon. Chiefl
Minister of Punjab only the other day
made a speech in  Ludhiana in which he
said that the Punjab Government will not
be a party to collection of wealth tax for
the Central Government. [ hope it is
clear to the hon. Members of the House.
Wha: does it mean? It means that you
have a right to assess the farmer for laxes
but you will not beable to get hold of
that money in your own right for the simple
reason that all the arrears of your taxes
are collceted as of land revenue by the
revenue authorities of the States. 1f the
States do not co-operate, it will be really a
tough job to get this money and there will
be large amount of unpleasantness belwecn
the Siates »nd Centre.

Secondly, Sir, :here is a ghoulish
measure in the Budget proposals whice
somehow has escaped the attention of
practically everybody. It is the extension
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of capital gains tax to agricultural proper-
ties in urban and suburban arcas. Mr.
Deputy Speaker, Sir, as ] understand it,
the base year for the calculation of the
capital gains tax is 1954. If in connection
with the urban and suburban land you take
this ye'r 1954 as the basic year and calcu-
late your gains in capital it would mean
that you will be discriminating against
the urban and suburban farmer even in
relation to farmers who will be away from
the towns, Now, Sir, the ugliness of the
measure is manifest: il I ownland 30 k. Ms.
away from the town, I am not subject to
taxation the capital gains that accrue Lo
me on account of inflation, number one;
population pressure, number two, and
agricultural reasons, number three. But the
agriculturist. if he is a suburban farmer,
has to pay the tax on all these gains. Now,
Sir, the Planning Commission, in their
Draft Roport on the Fourth Five-year Plan
had recommended rather heartlessly and
rather callously-that the capital gains in
urban and suburban areas on agriculture
land should be ‘mopped up’. The bright
boys of the Finance Ministry stuck to the
suggestion and they are to mop up even
what is given to the farmer by way of
agricultural increase, by way of inflationary
increase, and by way of increase due to
population pressure on land. Not merely
the gains that have accrued to the farmer
due to urbanisation, but all the gains that
have accrued to urban farmer. Now the
condition of the suburban farmer and the
urban farmer is this. Every year hundreds
and thousands of them are dislocated from
their social life. from their social backg-
ronnd, because the lands are acquired by
the State Governments, local bodies and
by Central Departments. The Land
Acquisition  Act in its wisdom provides
157 over and above the total compensation
due 1o ihe farmer for loss of property, for
loss of social background. Blit their, the
land is taken away and thev don't have any
other source of income. They arc reduced
to the status of what should I call them
unskilled city labourers. And we pay them
159, over and rbove the actual cast of
land to us, so that, they may have some
kind of compensation for this disloation.
But the currnt measure, in its stupidity,
and wulgarity, seeks to take away not
merely that 15%, bul also a substantial
part of what was origially and actually
doe. Let me ponit out, the Capital Gaina
Tax makes a happy start at 15% of the
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gains and it goes up, and if I am not very
wrong, upto 13% of the total gains. That
means you are taking away the land in
1970 but paying the farmer more or less
the price he used to get in 1954, This is
a cruel measure and it requires the atten-
tion of the Finance Minister and the
Finance Minister of-State immediately and
it is something that must be withdrawn.

The Budget has been criticised by various
kinds of socialists in this House, Mr.Masani
Mr. Mehta and Mrs, Kripa'ani. It has been
supported by pro-socialist elements like
Mr. Dwivedy, and Mr, Dange. These diffe-
rent kinds of socialists were unanimous in
asking this question;What is different about
this Budget? Mr. Desai in his reaction to
the Budget published on Ist of March this
year sa‘d, “‘this Budget will gencratc black-
money and it will also send prices soring
up.” But in the very next breath he said:
“This is not different from my budgets; 1
could have done better.' All right ; he
could have done better; but nevertheless it
is lucky he did not get a chance to repest
that performance.

One honest opinion about the budget came
from Mr. Minoo Masani in the sense that
it emerged not from political illwill or
jealousy but due to ideological convictions
and reasons, He perpetrateda new  kind
of socialism on the House that day. He
quoted Sweden, He said the Swedes were
Socialists. Of course, Sweden is a welfare
State and is blessed with the highest stan-
dard of living in the world, but at the same
time, it also has the highest annual rate of
suicides in the world.

SHRI PILOO MODY (Godhra) : Is
that a budgetary provision?

SHRI DEVINDER SINGH . When he
spoke aboult it, the Member was quiet.

That kind of socilaism probably its suc-
cess generales too much pressure for the
nerves of the ordinary individual.

| was saing that the difierence belween
the previous Budget and this is this, There
always existed a glaring contradiction bet-
ween the econmic growth of our country
and social welfare. It was always there
and every Finance Min_il.lcr was callzd upon
by history to make a choice. Unfloriuna-
tely, so far every Finance Minister made a
choice in favour of industrial growth and
sacrificed social welfdse at its altar, For
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the first time — 1 do not say this isa
socialist budget, ic is not a socialist budget
this Budget makes a very happy departure
form the previous routinc in the sense
that therc is a new, arcfreshingly new, aura
of social and politcal awareness about it.
This Budget makes a compromise for the
first time, a happy compromise, between
social welfarc and industrial growth, and
while making this compromise, it treads
Ih'al rather thin, hardline path between . two
‘kll'l-d!i of chaos. You could have opted ent-
irely for industrial growth and forgotten
social wellare, and the consequence in the
country, with its changing politcal values,
would have been anarchy. Or, we could
have dwelt entirely on social walfare and
forgotien growth, Again, the result would
have been the same, thatis a kind of eco-
nomic stagnation degenerating into anarchy.
This Budget does not underiake to change
the  political system or the economic
sytsem. It only takes the best advantage of
th? elbow room that was available in the
cxisting frame work. A mere annual budget
COI:Ih:I not uandertake to rewrite the Consti-
tution of the Republic.

SHRIMATI TARKESHWARI SINHA
(Barh) : I am grateful 10 you for giving

me this opportunity to speak on the Bud-
get.

This Budget has come at a time when
the Prime Minister claims herself to be
the harbinger of progressivism and, as
Mr. Chandra Jeet Yadav, one of the
members  of her party and as Mr.
Tenneti Viswanatham said to my rurprise
when a new sunshine has come. One has
only to see the newspaper reports as to the
wonderful sunshine that has come on the
castern horizon of this country. This mor-
ning. apart from th: newspaper reports: a
photograph has appeared in the Statesman
where you an sez that people have come
to attend a mecting with spears. lathjs,
bhalas, barehis, swords and all kinds of
things. And what was inside their pockets
one does not know. Probably most of
them carried bombs. Why should people
come with these kinds of instruments to
attend a public meeting? But who is going
to bother? ( Interruptions )

Let hon. Member understand that the
wholz finanzial provision that this House
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is makingis for running this country in a
proper manner. That is why itis relevant.

15 hrs,

What exactly is this new sunshine, is quite
visible from the newspaper reports. The
taxi drivers have to go on strike and if
sometody asks them why they are going
on strike they say it is because they are
assaulted by every body, and no body is
giving  thsm protection. Cinema—
house are destroyed; glass—panes
are broken and the whole buildilng is
destroyed because some film is not liked by
somebody. This is the kind of sunshine
which the Prime Minister's prerogative
has brought in this country. Tfind that
some people can see with eyes, but some
people cannot see even with their eyes
open, This is the sunshine which has come
on the eastern horizon.. ..

SHRI P. GOPALAN (Tellicherry) : How
many lives were burnt in Gujarat ?

SHRIMATI TARKESHWARI SINHA:
I do not mind the credit for this being
given to the Prime Minister. [ do not
mind my hon. friend Shri Tenneti
Viswanatham giving the credit for this
wonderful sunshine that is visible in this
country, which will destroy democratic
traditions and democratic establishments
in this country, to the Prime Minister.

I am only witnessing the tragic spectacle
of many people saying difierent things in
private conversation, but somehow or the
other, they want to keep the Prime Mini-
ster pleased, and therefore, they take all
opportunities to pay her lip--sympathy
and lip--appreciation. I would have
understood il this would have been real
apprecation 'of the Prime Minister,
[ would certainly have appreciated that a
part of the people are appreciating her.

SHRI MANOHARAN (Madras North) :
Let her come to the budget.

SHRIMATI TARKESHWARI SINHA :
He would not understand it Iam
referring to this becase every singlc penny
of this country, the lax--payers’ money is
being used for destroying the country's
democracy. That is why I am referring to
this. Let him keep quiet.
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SHRI MANOHARAN : We want 1o
listen to her. Let her come to the budgets

SHRIMATI TARKESHWARI SINHA :
Stooges do not undersiand the language of
democracy and the well-being of the
people. Let him keep quiet,

1 can understand such remarks, because
we have started living in a permissive
socicty of double--talk and double--deals.. .

SHRI DHIRSWAR KALITA (Ganhato):
Belated wisdom.

SHRIMATI TARKESHWARI SINHA :
All the political parties have becomes
parties with belated wisdom, becasue it is
these parties that have made democratic life
in this country very unstable. Therefore,
it may be belated wisdom. When Shri-
mati Indira Gandhi was made the Prime
Minister. we never expecied that she would
give this country on a platler to the
Soviet Union. That is why it is belated
wiedom surely. When Shrimati Indira
Gandhi was made the Prime Mtnister, we
never bargained that she would give this
country on a platter to the Soviet Union
and the Communist Party, That was not
what we had bargained for. itis belated
wisdom, but at least wisdom is there, and
we shall fight for the democratic tradition
to the best of our capacity. [ do not
wonder at this sorry spectacle that most of
the Congress Members sitting on that side
who claim themselves to be Congress
Members have no words to say in defence
of the Prime Minister. All the defence
that the Prime Minister gets today is from
these neo—friends, who are more intere-
sted in the defence of the Prime Minister
and liquidation of democracy. And
this is the most unfortunate spectacle
in the House every day that the Congress
Partyis silent and the expression of that
party looks asif itislike a cow and they
are allowing themselves to be slaughtered,
while the defence of the great Prime
Minister comes only from these handful
of people the Communists.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : The hon. Members is also
with new friends.

SHRIMATI TARKESHWARI SINHA :
Ido not at all feel concerned about the

defence of the Prime Minister by these
friends, because it is ultimately for the
public to judge today or tomorrow, and
the people of [ndia will judge.

AN HON. MEMBER : The public
has judged already.

SHRIMATI TARKESHWARI SINHA :
Now, what is the budget which
has come after all this persistent saying
that a new area will be ushered in ? I shall
not say anything on my own. but I shall
just quote what the Prime Minister hersell
has been saying on her own. In all her
speeches, the Prime Minister has been
saying that this requires a change of
psychology, an orientation of Government
policy so as to bring a new horizon of
socialism in this country. Itis being said
that the Planning Commission was asked to
plan in such away that socialist society
would come. It is from the pronouncements
of the Prime Minister hersell that T would
like to quote. She has said that the Congress
has always championed the cause of the
weaker sections, the minorities and the
oppressed, and this would continue 1o be
the policy of the Congress. In the first
paragraph of the Prime Minister's famous
stray, thoughts note we find :

“‘to  impose ceilings on unproductive
expenditure and conscpicuous consumption
of corporate bodies"..

Where is that sentence of the budget ?
What has happened to that sentence of
the Prime Minister”.  She started her
stray thoughts with this connotation, but
not & word is there against the picuous
consumption of corporate bodies, and not
a word is there against the unproductive
expenditure in the public sector or in the
private rector or in the government sector
or the direct departmental sector.

Then, in one of her notes, the Prime
Minister, in order to take advantage of
the political gimmickry-and she has been
able to take lot of advantage of that,
bacause the people of India are simple
people, innocent people, and they can be
fooled for some time, and it is a fact that
they fooled for some time. have been
it was Abraham Lincoln who said
that all the people can be fooled for some
time, and some people can be fooled for
all time, but all the people cannot be
fooled for all the time, and that is exa-
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ctly going to happen tomorrow. Now,
what did the Prime Minister herself say?

The Prime Minister has said that a review
of the agricultural wages is also called for
inthelight of the increased yields now
obtaining.

AN. HON. MEMBER : How long was
she fooled?

SHRIMATI TARKESHWARI SINHA :
T was one of those pople who never allo-
wed ourselves 1o be fooled, but the
majority of the Members were fnoled, and,
therefore, they voted for the Prime Mini-
ster. But I was never one of them.

Now, where is the review of the agricul-
tural wages? There is not a word said aga-
inst the big peatantry getting hold of the
land, bacause we know that about one
million acres of land is under either urba-
nisation or industrialisation or it is being
transferred to some other proprietorial
hand.

SHRI P. GOPALAN : That isa correct
point. Hear, hear.

SHRIMATI TARKESHWARI SINHA :
Let him kindly listen to me. There is a
lot of sense in what | am saying. Let him
not talk nonsense here. Let him listen to
my speech and then say, ‘hear, hear'.

" Nearly one million acres of land is
being taken either for State purposes or
for urbanisation or for industrialisation
and so many other activites. For example,
Bokaro required 5000 acres of land, that
land has been taken, and most of the
people have become landless; they had a
little bit of land, but now they have lost
it. What is going to be done about that?
The Agricultural Labour Inquiry Commi-
ttee gave a report. | am only pointing oyt
what the Prime Minister hersell said. She
did not claim that she was a mediocre; she
did pot claim that was like one of the pre-
vious Finance Ministers; she said that she
was the harbinger of & new dawn in this
country, and that is why the Prims Mini-
ster is answerable if the new dawn is not
visible except in the lathis and spears.
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1 would like to ask whether this budget
reflects thosc sentiments. If this budget
was going to reflect the sentiments and the
growing desires of the people and the
dawn that was visible, was it not obli-
gatory on th: part of the Prime Mini-
ster to reflect that kind of sentiment in
the budget and to provide for agricultural
labour which is being eroded as an insti-
tution considerably by not only urbanisa-
tion but by the price increase?

Now, I come 1o the taxes.

AN HON. MEMBER : She was also
having a zamindari before.

SHRIMATI TARKESHWARI SINHA :
But the zamindars had the capacity to
give up zamindari. They were not like him
grabbing the Soviet Union’s money also
for personal use. We were zamindars but
we surrendred the zamindari withut any
inhibition and without caring for the zam-
indari; but we do not survive on Soviet
money. So, let him keep quiet. We surre-
ndered it gracefully and with happiness
and not with any pangs., But the new zam-
indars arc not prepared to surrender their
zamindari. The new 2zamindars opposite
and the new zamindars on this side are
surviving on Soviclt money

Now, I come to taxation. The Prime
Minister herself has said that she has
brought forward this budget for the
people's good. T would like to give an
example. Take the case of the exemption
limit of Rs.S000, The increase of the
exemption limit is going to give a relief
of Rs. 11 1o those poor people who were
coming within thatincome slab. What the
Prime Minister has actually done is this.
Actually, she has given reliel by way of Rs.
11, but she has taken it back with inte-
rest. She has given a relief of Rs. 11 per
year to those people who are in the income
group of Rs. 5000, but by taking away
the dependent parents’ allowance of Rs.
20, she has taken away from the lowest
income group people whatever reliel she
has given. She has withdrawn Rs. 20
allowance for dependent parent and thus
she has taken away Rs. 9 from those very
people whose cause she wants to cham-
pion. That is about the income group
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below Rs. 5,000. If anybody had occa-
sion to go to the market, he will find that
the price of every item of the consumer
goods have increased becausc of the excise
duties levied on a number of components :
These are invisible to the common man as
they are not tax on a complete or finished
item; they are taxes on component parts
which go into th: making of a complete
item, There is a ten  per cent duty on a
number of such items which means that
the price of the manufactured item will
be definitely more. Prices have already
gone up to by seven per cent in one year.
The prices are going up inspite of what
the Prime Minister may say about agricul-
tural production. I am surprised how at
a lime when the price line has started
becoming slippery she has taxed a large
number of itcms at ten per cent excise
duty. Ultimately these rises will fall on
the consumer. Is it something that the
House does not understand? The money
that is collected from the industrialist or
producer by way of tax at any stage of
production uitimately has to be paid by
the consumer of thatitem, The consumer

in India is a voiceless entity and is not
taken care of by anybody. Therefore, 1
consider this an immoral budget. 1 say

50 because of the nature of the proposals
embodied in it; because is taxes people
without manifestly telling them; it is done
insuch a way that the consumers do not
even realisc. But surely they will rcalise it
some day, if not today. That is way 1
am surprised when leftists commend the
budget.

When the price level is showing signs
of instability there is deficit financing. The
State budgets of nine States have come and
the deficit is about Rs. 150 crores and the
total deficit financing for the States is
likely to be around Rs. 280 or Rs, 300
crores. The provision in the Central Bud-
get is for a deficit financing of Rs. 225
crores. But it will be morc as many hon.
Members had arcady explained the receipts
had been overestimated and this may well
go beyond Rs. 300 crores. All these have
an inflationary potentiality. These meas-
ures have come at this time. What about
the money supply position”? The Reserve
Bank is calling for a credit squecze. Why?
The Prime Minister says that she wants
industrial development and is giving
lollypops to the country. The corporate

sector has been left untouched so that
Birlas and Tatas may be created, But the
Reserve Bank says : do not involve your-
self in credit expansion programmes. It
wants to put checks on the channels of
credit flow because of the inflationary
polential created by the huge investment
programme. Apart from that, savings have
dropped from 8 per cent to 5 or 5.5
percent, Would the Prime Minister
explain what will happen if the money
supply is going to_ increase by ten per
cent and the savings drop from & per cent
to 5 per cent? There is a big vacuum, In
such a situation the axiomatic truth is
that  the prices are going to rise
more,

Then there is the question of unemploy-
ment. Tread an article by the persident
of India. Mr. Giri, He says that unemp-
loyment in this country is from ten to
fifty million. I was surprised at the nature
of the brief that the persident of India gets
from this Goveinment. It keeps even the
persident of India in the dark about
the correct unemployment figures. 1 know
that the president of India has made many
8ood suggestions in the article which he
had  wrirten on his own assessment of
the unemployment problem, It says that
the figure is any where between ten fifty
million, If that is the connotation of the
problem that we understand, the solution
is far away, far from you. You are
dreaming of the solution; you are not pro-
viding any solution, even il we take that
figur anywhere near, because in crores the
Government of India is functioning, with-
out any sence of responsibility and obli.
gation, If they function like that, if they
can misinfrom the President who says that
unemployment is anywhere from 10 million
to 50 million, I think something must be
done about this in an emergent maner, I
do not see that in the budget. This budget
was a people’s budget, according to them,
But 1 would like to ask, how this budget
is going to solve the problem of unemp-
loyment, a problem which has become
such an acute problem, that everybody
says that this is number I problem in this
country,

Apart from the fact that today thereis
also underemployment, with the tribals and
the Harijans and so many other people
having only half the work like agricultural
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labour. According to the President of
India, under-employment is from 100
million to 150 million. Therefore, today,
the problem of providing employment is
not in respect of 15 million people but of
200 million people. This budget does not
even scratch that problem, what to say
about trying to solve that problem. That
is why | made a remark about the budget
saying that it was a political gimmickry
and lollipop given to the country by the
Prime Minister.

I now come to last point and that is
about drug prices, The components of
drugs have been taxed by the Finance
Minister. Today we find that drug prices
have soared skyhigh, and even the topmost
negotiations that Dr. Triguna Sen had
have not been able to do anything in this
matter, The tragedy in this country is,
that something has to bz poinied out either
by America or by the Soviet Union. The
American Congress carried out a study
about the spurious drug racket going on
in India, and the Government of India is
blind to that; it does not say anything
about it. Itis the American Congress' study

which had really to expose this scandal of
spurious drugs racket. I would like to

read one sentence from there, which says,
that the entiled companies have imported
into India certain antibiotics worth
about Rs. 8 crores and sold them for Rs.
80 crores. They were importing Rs. 8
crores worth of anti-biotics and selling
them to the miserable people in this coun-
try for Rs. 80 crores. The Government
was al that time wooing the American
Government and the American vested
interests. I do not know how the leftists
also recally can have faith in the Prime
Minister. We know when the Americans
protested aloud the cultural centres werle
allowed to continue, But when this country
protested about unauthorised structures,
being put up by Soviet Union they
said that all the cultural centres will
be closed. This is what the Government
does; sometimes going into the lap of
the Americans and somelimes going into
the lap of Soviet Russia. Never is this
Government in the confidence of the
people of this country, as it should be.

Therefore, I would like to submit that
the Prime Minister should have shown
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concern about this drug racket which is
going onin this country and done some-
thing aboutit, I would suggest that a Par-
liamentary Committee be apointed to go
into the entire question of drug pricing.
This kind of eye-wash which Dr. Triguna
Sen tries to bring about, through his state-
ments, we are not reconciled to that. Let
a Parliamentary Committee go into the
entire question of drug pricing and let it
settle the reasonable prices for drugs.

S0 much has been said that the Prime
Minister has set apari some money for
State assistance. It is just patronage, be-
cause the Prime Minister has lost all creden-
tials about her bona fides in this country.
She is regarded with suspicion by every-
body in this country, even by those who are
sitting there, who in privale express what
they cannol say here, [ wunderstand and I
quite sympathise with them, I do sympa-
thise with them; thatis why a person like
Shri Chandrajit Yadav, who is very
vocal person, who made a speech defend-
ing everything undefensible, talked about
this being & people’s budget:

wifea adier & gr, 2otz ¥1 ZAT)
at far . wgAE, AT A g K o

I do understand the plight
of the Ministers, the Members of
Parliament, over there, who would

like to guard their seats; their committees;
whould like to guard their delegations. [
quite sympathise with everything. I have
no grievance about it. But the point is, the
Prime Minister has lost her credentials
completely in this country. Ewven she has
to say, ‘I hear rumours™. Is it the job of
the Prime Minister to make statements on
the basis of hearsay and rumours? It s not
becoming of a Prime Minister to do so.
By marking such remarks she has reduced
the position of Prime Minister to a laugh-
ing stock in the world, Itis not the job of
the Prime Minister to make remarks on
hearsay., As the head of the Government,
it is her responsibility to say something
only after duly ascertaining the facts and
not make remarks on the basis of hearsay.

The question is not that she will use
this money as patronage or not; the ques-
tion is, by the way she has been conduct-
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ing herself, the country has lost faith in
her; the federal tructure has lost faith in
her. Otherwise, why is it that when the
DMK is supporting her Government here,
their Chief Minister has been saying
consistently that there should be complete
decentralisation of economic resources 7
If they had so much faith in the propriety
and justice of the Central Government,
they would not make that demand. Why
is Mr, Jyoti Basu demanding that more
economic responsibility be given o the
States?

I would, therefore, submit that the Fin-
ance Commission in the country may be
made into a permanent commission. Let all
the States feel that justice is being done to
them. Let the membership of the Finance
Commission consist of neutral. objective
people, so that it may disburse the amouut
of Rs. 175 crores among the Stales with a
cerlain sense of propriety and fairness. [
am sure all the States and the Centre will
be able to present their case to the Fina-
nce Commission and they will geta fair
and objective trealment in the matter of
disbursement of funds, That is why there
isneed to creale a permanent Finance
Commission, The Prime Minister does not
have time to read the reports of the
Administative Reforms Commission. The
inter-State committee of the ARC presided
over by Mr. Setalvad recommended that
there should be a permanent Finance
Commission to look after the disburse-
ment of aids and grants by the Govern-
ment of India to the States, because the
Stales are being reduced tv the stalus of
dole-accepling authorities, It does not be-
come of the status and dignity of the
States to scek doles and smiles from Mrs.
Gandhi. They have to smile to seek doles.
Many leaders in Rajasthan say, **What
could be done? Il we had not supported
Mrs. Gandhi, our people in  Barmer
would have died.” But what about the
people of Banaskantha? They have beén
suffering from famine [or more than 2 years.
The Priine Minister went to Gujarat and
when it was pointed out to her that famine
relief has not flowed into Banaskantha for
more than 2 years, she said, *“‘Probably 1
had signed it; it must be lying somewhere™,
The people of Banaskantha who are dying
of starvation can be made into a political
instrument. They are being treated with
a pathy and she says, *“The famine relief
must be lying in the files somewhere”

and in the meanwhile, how many people
and cattle have died? Therefore, we
demand a permanent Finance Commission,
so that every State may get justice,

MR. DEPUTY-SPEAKER : Mr,
rika Prasad Sinha.

Mud-

SHRI RANGA (Srikakulam) : We have
been waiting for the past 4 or 5 days for
the second speaker from my party. How
long will this discussion continue?

MR. DEPUTY-SPEAKER : We had
eight hours more at the time when we be-
gan this debat and, therefore, I suppose
this debate will continue tomorrow also.

SHRI RANGA : The whole of lomo-
rrow? [In that case, w: are entitled to
two more speakers. Now, how long are
going to wait?

MR.DEPUTY-SPEAKER : I am not go-
ing to allow this kind of discussion.

SHRI RANGA : If you want us to
behave in a decent manner then the
Chair has also to behave in a decent
manner. How long are we to wait for
our second speaker (o be called?

15.25 hrs.
[SHr1 K. N.Tiwart in the Chair)

it afrw feg (Hremaic) : qar-
afir wgrey, & aefr sfradft Arcegrdr o
& AW K7 A& AT H T G AT |
SHRI DHIRESWAR KALITA : Sir, as
desired by you, I have given the point [
want to raise in writing to the Secretary.

Please let me know when 1 will be allowed
to raise it.

wwTafa W . W99 39w fAa
w7 faul 91, WA Xg ATAA AW ATT SH
cATEE Ei FSTEA |

ot wfaw foy : wwofa wgiey, AR
asft et arckeEdr faegr
ff & Www w  gw W
e fomr ) AW S w0 W gAwT
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[ wfzwt feg)

F%( HTNA GAT | Wl & WL 9ZH o
Aree; Wk AW YW FA Y, A7 9A
gA & quae qadr & Tadr fzarg aadr

sirma wreeadt faagn : odY anr ady
dr, smg JO wiew fawmm wT 92
Fifa7

sit wfirwr fog 37 Fwe o w19 wwT
i o AT K AOF TAT FIw F
SOHT A 4T —FF HiGTHAT ATE &
TNZ F OF OF ARG W T TAT TAAT
fraré qzr <di & &fwq s siq gwrdy
s wAr a4qr fawy 7 ot 7 awz dor e
A & At #I, CVGAr @ qAMT FA FE,
A 7ACF FET &Y AaT feard T d
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9 97 w10 | 3% B, ATAT Wifgd
e et A ¥ AE W v qaz
¥ At Awamw  gEAAES § AT ardfaw
fagmar & SR WY ST T X iAW)
aff war ? Fgidwmm # 90 #fger e
14 ¥ wax ¥ agl fagre o o dfyer
THT 170 A0 17597 &7 7 | A fagre
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# Ay FNgoqFay a1 |W WA
faw® &7 @1 g1 oMUl B, T AT ®AATT
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koo afem & sowifra &, arfem §, A
E 3T F7 gW IUET HATA AT qT AT |
s safwr & faqug fagra § ar o1 oon
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IToTE WY & | W fe At & wA AW
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ug wiv aft & fa oA aww g 98 gu &
waore §, feEge £ 37 1 ¥ W
HEX FTH ATT AGT 7 HraAT AT HYT
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awqwe g wrfgd a1 fee & fag @i
faids qwen ¢ afeT ag aff §r o
W@ & Hud WA | FT@IER FCA0
Al § fF 5@ % wqdd HC T
¥ gwar 7 €, a4 % 34 w1 Hfd-
foamig Fga ¢ | Wi gW HAAC FvWH
& ISTH F( AT FAE, TATHATE F
o A &, AWHATZ FY AT FAE )
7z ¥ =mfe o1 f wAX g @A
grm, afew fogd wodier @ readiaar,
oo, dmar S g7 99E § I
JTAT TEAT | FH § FH A G F
arwr wifdw mv & wTaF I9 5 TOAT
z7 fie® gu wog *1 A AR AT
TF |AT FATAATT ALY A7 AFAT |

T geal 5 wg & e fav awe
® #wdw w7 oW g fesad ww
afr frwr wowmew fafast & s A
FIH JOU( § | TH FT TG &G 7O
% Sum ®A( & gwAT AT E |

SHRI N.K. SOMANI (Nagaur) : Mr.
Chairman, Sir, before I proceed with the
presentation of my views on the current
Budge' proposals. I would like to state,
briefly, the theme of the presentation on
which there is a great deal of misunderst-
anding and people are made to believe
that theie is an anti-thesis between econo-
mic progress and social progress.

I would like to begin by saying that
economic progress and social progress go
together given the right economic climate
and there is absolutely no conflict. There
is obsolutely no anti-thesis at all except
when the State like ours misdirects the
economy as has been done for a large num-
ber of years. Il the purpose of raising
the standards of living as quickly and for
as many as possible is to be misspelt as
socialism ar by any other word, then there
are certainimperative steps that any Gove-
rnment will have to take as for as the eco-
nomic progress is concerned, Then, the
budget, as an instrument of fiscal and
economic reforms, the industrial licensing
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pol'cies, the general environment for rapid
industrialisation and the credit policies will
all have to be attuned and will have to
be in harmony so that the economic pro-
gress can be achieved at a quick pace,
All  these endeavours will have to be in
the direction of creation and delivery of
standards of living, This is my definition
of socialism that the Government at the
Centre will have not only to create but
make it possible for a delivery of those
standards of living to as many peop.e as
possible. In defining socialism they will
have to realise that economic loss and
systems and rules and regulations are ruth-
less in there operation and there performa-
nce have obsolutely no respect for ideolo-
gics, either of the *Young Turks' or of the
old commies. Therefore, | want to quote
from Prof. Northcote Parkinson who said
the other day—it is timely and the cutting
is just in my hand-and he has propounded a
thesis that the people of India do not be-
lieve in a socialistic pattern of sociely,
‘What they need are decent homes, sufficient

food and a good wage and a hope for the
future and this cumulative benefit can be

offered by the privat sector as has been
done in Japan, Prof. Parkinzon who spoke
the other day in a meeting, continurd to
say that such benefit could also be offered
by Communism as in China as probably
some of my friends would like to be done
in this country. But he says ‘From what 1
have seen India. 1 am convinced that we
have here enterprise, the energv and the
ability tocreate a prosperous society if
proper policies are followed in this coun-
try.' Let us for a moment reflect painfully
on the fruits of the sterile stupid and infla-
tionary bordering on brinkmanship policy
followed in this country for the last 18
years and as far as the brinkwomenship
is concerned, for the last few months-be-
cause some of vou where there and influen-
ced her policy. I seems that the hard
realities of the ecomomic disasiers and the
humiiiating devaluation have not been
realised by this Government and these
economic monarchs have absolutely no re-
gard or concern for either the unemployed
or the poor in this country.

Mr. Chairman, it is a great pity to now
that this Government has not yet become
chastened and reformed. These ruling
autccrits for whom the State  monopolies,



289 Gen. Budget—Gen, Dis.

conspicuous consumption, toppling of
State Governments—and a new word has
been coined this morning namely rationa-
lising State Governmentis, as somebody said
it—all these kinds of activities and infruc-
uous investment in as-prawling ‘Knmba-
karna' of the public sector are absolutely
holy and scrupluous as long as it suits their
politics.

SHRIMATI TARKESHWARI SINHA :
Itis not politics—it is *politricks’.

SHRI N_K. SOMANI : Where is the
concern {or the poor people of India? It
is all political manaeuvres for perpetuating
one’s own absolule power. Let me say
some more home truths. It was the bril-
liance, the courzge and the honesty of
the late Dr. Ram Manohar Lohia here in
this House, who shook the late Mr. Nehru
from his ivory tower to the stark naked po-
verty of this country when he turned the
searchlight on the massive poverty that
was then prevailing in this country. Now
to-day, after an outlay of Rs.30,000 crores-
in the last 18 years of absolutely infan-
tile planning, nearly one-third of our popu-
lalion in quantitative terms and I hope
somc of the people facing us are at least
human beings, 180 millions of people of
this country languish below the line of
poverty even to day whose pitiful monthly
consumption of expenditure is Rs. 24 in
urban areas and Rs.15 in rural areas.
These are not my figures. 1 hope the Fi-
nance Minister has seen the Reserve Bank
Bulletin occasionally and this is what the
bulletin has to sayin its January issue.
As aresult of the cumulative planning
and wasteful expenditure that has been
dulgedin this country,it says, ‘“‘compared
to 1960-61, we notice that the nutritional
deficiency in the rural areas has widened
considerably. As compared to only 52%
of the rural population in 1960-61, 70%
of the total population in 1967-68 was
found to be at poverty levels and extreme
poverty levels.™ In terms of the total, the
Reserve Bank bulletin total is 289 million
people who are still suffering below this
poverty line.

There are certain  other observa-
tions that I would like to quote from March
of ihe Nation which have been contributed
by the famous economist Prof. Sheopy.
This also should open up your eyes 10 a
little extent, I hope, as faras the hardships
of our masses are conterned, And this
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article says, based on a report from this
Parliament, that the per capifa availability
of foodgrains in 1968 has gone down by
3.7% compared to 1965 and further evi-
dence of the hardship is provided by the
fall in the consumption of cotton<cloth,
edible oil and sugar by 11, 14 and 17 per
cent respectively and this is the situation
during these recent years when you thought
socialism was ushered in the country to
your teeming millions. If this is socialism,
Mr. Chairman, that socialism should be
hung by the nearest lamp post. At the same
Mr, Chairman, from 1961 to 1966 under
the patronage of this very Government the
production of motorcars has risen by 27%
under the same system of socialism as
this is called, of airconditioners by 447,
of confectionary and chocklates, by 52%.
of refrigerators by 292°% and of artsilk
fabrics by 517%,. These are the directions
of our economy that have been provided
by such a closely purured socialism of this
Gcvernment.  (Interrupfion) You cannot
blame me for whatever you have done, [
don't know why 1 am wasting so much
t'me. About the poverty, in this month of
Ma.ch, 1970, when a formal notice of ‘quit
poverty' was served by the ruling party in
December, 69 at Bombay and I don't know
whether | am wasting the time of the
House by bringing in this exposure of po-
verty tha. still continues because that quit
notice cannot even go to the Supreme
Court for an appeal.

Let us take another look at our unemp-
loyment problem about which so many
hon. Members have alrcady spoken, Acco-
rding to my estimates today there is a
total employment of 16 millions in the
organised sectors in our country against
which over 15 millions are still unemplo-
yed. And you have a further break-up of
8 million in the rural and 7 million in the
urban areas in desperate search of job of
any kind under your system of socialism.
If you cannot find any remedy and if this
budget provides an answer, I suppose to
an average new employment of only one
lakh of people per year, then, I am
not surprised that by theend of 1975
under this very system; which has now
further been accentualed, there are going
to be 27 million people on the street of
this country looking desperately for jobs,
And even if this does not open their eyes.
I'don't know what will ? And this, surely,
Mr. Chairman, calls for a total reversal.
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a new system of our economic processes
and investment policies than what has been
adhered to so far. For whom is this
Government, the Planning Commission
and the Parliament working 7 Who
should they be planning for except for
these who are unemployed and poverty-
stricken 7 If thisis the result of Rs, 30,000
of massive investment undertaken in this
country then I do not have a doubt. It is
recognised the world over and the Prime
Minister mentions it occasionally when it
suits her purpose that the scarcest commo-
dity to day is the entreprencural and ma-
nagerial competence and initiative. She
has said it often enough and it is this
very vital stock of enterpreneurship that
is now sought to be crushed and strangu-
lated, and this will result in not only a
total deadlock against any further econo-
mic and industrial progress but this will
also bring under the false pretences of this
Government which has such a distoried
phobia not only about size and also tecno-
logy. I think they don't have a clue about
what professional management is. And, as
far as I am concerned, I want that the
economic and fiscal policies should be pur-
sued in another way. I hope Mr. Bhagat
is listening to me, In respect of average in-
dustrial production I would like the indu-
strial production centres of my country
and factories here and their output in
terms of size to be at least as good and as
large and complex and technologically as
advanced as Japani is. It is Mr. Bhagat's
job to see that his is. Ministry’s export per-
formance is not lagging behind either
because of this distorted vision of the
phobia of size and that we do not purpo-
posely keep back the country by denying
the technology and by denying this econo.
my of size. And as Mrs. Sinha rightly said
even President Giri was sufficiently moved
to contribute a syndicated article as far as
this question of unemployment is concer-
ned. But I would like to submit this very
respectfully in regard to this question of
entreprencurial skill, managerial skill and
initiative : you want to encourage all the
rest of the sections of society; but this is
not the climate in whith you can usher it
in, This certainly is not going to be trans-
ferred overnight.

Therefore, while you should, on the
one side, encourage massively the transfe-
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rence of the skills in the rural aeas and
amongst the unemployed, at the same time
you will have to have a balanced econo-
mic growth not only in the interest of
the consumer at home but for the purpose
of facing perpetual competition in the
international and world markets. And all
your budgetary, fiscal monetary, foreign
trade and industrial policies will have to
define and form into an orchestra which
is playing the same tune. You cannot have
these components all pulling in different
directions. directions of red, purple and
of all shades in between,

“Therefore. as I said before, economic
rules and laws are completely ruthless,
They will not listen to these tunes and you
will have to take stark lessons. I am so
much surprised and pained sometimes that
we as a poor cCOunrry are even now, in the
year 1970, not prepared to take any lessons
from our neighbours and from other deve-
loped countries.

Take a look at our gross national prod-
uct whichis a barometer of which deter-
mines our stature in the international hier-
archy, When we gave to ourselves our
Republic 53 years ago, this country was
Sthin the world in terms of GNP. But due
to the socialistic policies of chis Govern-
ment, we have now sunk to the 9th place
with countries like Japan, W, Germany,
Italy and Canada overtaking us in terms
of GNP, while this Government is stilll
sleeping.

A cursory glance at our capital-output
ralios would also highlight our failures not
only in investments but management tech-
niques which underscore gross waste, ine-
ficiency, corruption and criminal misuse
of our resources that have been created in
the public sector and elsewhere.

One of the greatest objectives of what
I would call socialism would be as I said
to create and make available a better sta-
ndard of living for our people but the plight
will have to be removed from Indian deve-
|opment, which has so far lain between bad
planning and ill-conceived radicalism.

Now [ would like to take for a briefl
little while about the corporate sector
which has been a patient emasculated and
asphyxiated to such a degree that on this
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particular budget everyone seems to
think  that gross injustice  has
done in not further overtaxing it. If our
corporate growth has to be ensured, if
their size and technological advancement
have to be brought home, why can't you
have investment policies that all savings
ploughed back into industrial growth at
least will have a tax incentive?

And what about your balanced developed
of the various areas? I was reading the
latest issue of the States of March 7
which has analysed both the Pandey Com-
mittee and Wanchoo Committee reports
and has also given what the NDC thinks
about it. They have also [summarised what
the Planning Commission’s analysis atoul
it is, But does this Government care?
Have thev provided even one single step
in this Budget which will encourage massi-
ve and timely investment in the backward
areas, in the backward most areas of our
districts either in terms of depreciation or
development rebate or, let us say, surrcn-
der of excise duty? Have they opened up
any other practical programmes which will
benefit the people of Rajasthan or the
people of Bihar or of Assam or of several
parts of Gujarat and Jammu and Kashmir
which are all below the average of Indian
per capita income and development? Un-
fortunately, I see absolutely no effort at
gll in that direction.

As I said before, if this is socialism, it
needs to be hung.....

SHR1 S, S, KOTHARI (Mandsaur) :

By the neck until dead.

SHRI N. K. SOMANI : Now,we come to
savings, which is another vital component
of the total corporate exerc.se of what you
have to take as a nation.Yetit repeats the
same sordid performance of 8 per cent of our

GNP Today Japan has an annual saving
of 40 billion US dollar whicn exceeds our
entire GNP, This is where Japan has co-
mpletly outpaced you thus deserving to
he called not only as an arch-reaction-
ary belonging to the 19th century, but &
nadion of proved follies. Are you prepa-
red to open your cyes and look and things

beyond?

Having gone through this dismal picture
of our destitution and distortion, I would

like to plead with this Government for a
little whilg for certain sane and constru-
tive considerations. First and foremost,
the climate of mutual distrust, the climate
of fear and hatred between the Govern-
ment and industry has to go away if you
need any economic growth as per the
desires or our people. And I would like
to quote briefly tne late Shri Lal Bahadur

Shastri who said:

**The importance of the role to be pla-
yed by businessmen in the establishment
of the new order in this country cannot
be overemphasised. It is even greater ..

—mark these words, these are his words—"

‘*... than that of the economist and
the politican, but too often the commu-
nity thinks of the businessmen's action
as selfish action rather than advancement
of the general welfare,”

What a fall from this noble and correct
definition to the persent state of affairs.
thanks to the vicious and malicious pro-
paganda of our Minister and their mouth-
pieces and the horse-trading that goes on
betw.en one section of the business com-
munity and another section of those who
are there to nationalise State Government,

The second necessary step that you will
have to take for accelerated growth is to
bring down corporate taxation if you want
small scale industries also to grow, beca-
use vou canno: grow anything in isolation,
The largest nutrient for small scale indu-
stiy— — and 1 want you to mark my
words — — the environment in which the
small scale industries can grow in this
country is tosec that the medium and
large scale industries thrive in an equita-
ble manner, Therefore, if you deny and
choke one section, one very vital section
of society, no amount of your distribution
of Industrial licences and quotas and per-
mits is going to bring about justice to the
small scale people. And the retrograde
step that you have taken in this very Bud-
get is to reduce the developments rebate
from 3510 25 per cent which will have
further effect on corporale growth, as well
as the withdrawal of tax credit certificate
which really means that this Government
is not interested in increased produ.tion,
‘Tax credit certificates were being awarded
1o those industrial units which were going
into increased proouction from a given
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base year, and the textile industry, the poor
thing which got this henefit for the first
time only last year, all of a sudden from
Ist April has lost all these advantages and
incentives,

I would now leave the other portions of
my presentation and only draw attention
to two very vital aspects, housing on a
massive scalc and road building as an
infra-structure of the entire  rural area to
the urban areas. T would like to draw the
attention of the Housing Minister to the
plan of Joseph Allen Stein the famous
architect, who had brought out a comper-
chensive plan of a 500 sq. fi. tenements
which is very suitable for this country, At
an annual investment of Rs, 100 crores it
will provide employment to two million
people every year and have a much higher
multiplier effect.

As far o5 the road programmes is congce-
rned, an annual outlay of Rs, 250 crores
would provide jobs tc one million people
directl y and untold economic beneflts not
only to our peasants and farmers for
whom Chaudhuri Randhir Singh is always
so enthustic, but to the country as a
whole.

These are the kinds of projects that
you will have to undertake if the poverty
of this country is to be attacked in a
professional and serious manner.

Delence outlays are growing year after
year. They have again gone up by Rs. 47
crores and Parliament would certainly like
to be reassured that this Department is
stretching the money, every rupee to the
farthest extent,

1 would like to quote briefly from a
publication by the Economic and Scintific-
fic Resgarch Foundation brought out
recenty. entitled And Miles ro Go. In 1967
India was 20 years behind Brazile in terms
of standards of living; while India #nd
Japan had atime lag of 29 years when we
gave oursclves the Republic. that distan-
ce is now 44 years and we are losing conti-
nuosly and disperately. This is the kind
of comparison which is meaningful to
bring some sense into the desperate policies
of socialism that these people have been
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ruinously following all these years.

And then this thin end of the commu=
nist programme in terms of the urban
taxation which will operate at 12 per cent
which means that you are taking away
one-eghth of the citizen's property without
giving him any compensation at all. I do
not think it is going to be a good revenue
measure; as Mr. Muasani and others said,
it was going lo gencrate nol only massive
black-marketing-all the other proposals and
policies will do too—but this on will spell
particularly more shortages and black-
markeling as far as urban housing is con-
cerned.

16 hrs.

) shall end up by making a  humble
suggestion, 1 request the Government  to
eliminate trials and errors in economic
brinkmanship for the sake of sheer politi-
cal survival and think of optimum invest-
ment of capital in terms of increace in
employment, saving and growth. 1 should
like the installation of a national compu-
ter and information center where you can
feed all these intelligent correctly and get
interms of these meaningful answers as
to whether a thousand or twelve hundred
crores invested in Bokaro is likely 1o bring
in optimum results of what kind of econo-
mic mix and programmes will give us
more employment shorter gestation of
projects. | hope the Government will have
the courage to adopt modern  cconomic
technologies in its stupid decision-making
processes (o which they had been cxposed
so far.

SHRI GAJRAJ SINGH RAO (Mahen-
dragarh) : At the outset, I thank the Pri-
me Minister and Finance Miniter for re-
ferring to rural India and the changing
social order.

TH TTT AR WA F N |

The provisions made may be nominal
but the acceptence of the principle that
rural India is part of the nation and its
social order and it is likely to become more
and more in the essence of the matter. My
big economisi freinds,capitalist economists
have been staling so many  things,
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I will not go by ankdas bankdas; I shall
only say this :

AT FEE T ARV AL T F AN
AN wEIE AXE M qqA |

There are some lacunae,and what are
they ? They are very simple things. Funds
shou'd have been provided for injection of
socialism in practice in bureaucracy, imple-
menting authorities; only a few rupees
injection would have done.

The next thing is checking of corruption.
Itis common knowledge that when one
rupe¢ is meant to reach the rural man
from Delhi, it becomes only one anna on
disbursecmient to him. I this corruption
is eliminated, it will do something. Other-
wise, not. It will not cost much to the
exchequer, lent strict action only.

Then thereis the hatred towards rural
India and it is spread throughout, from Lhe
highest order to the lowestin the official-
dom. There is a posilive hatred for the
people of rural India. That must be re-
moved. Otherwise no socialism can come
there would only be meaningless talk of
socialism. That is not only my opinion
but a universally admitied fact. I have
worked among the people of rural India
for more time than most of my friends.

aomr At & T aft waw = wEw

QUL AT AG AFA T FTOA E G G
waraa fom afr awdy Az F IgA a0

AN HON. MEMBER : Self-realisation.

SHRI GAJRAJ SINGH RAO : Yes.
Unless the benefit really goes to the rural
people, unless their conditions are impro-
ved, T most humbly submit that these
benefit are not real, It is just airy, I
think my hon.friends should realise it.

What is India? Rural India consists of
80 per cent of Bharat and is anybody trying
10 helpit? They are denying social order
or social justice to the rural people. There
is mo socialism and no socialist government
for them. | would certainly ask, can we,
who deny the rights and social justice to
80 per cent of the people, call ourselves
socialists? There is so much talk of socia-

lism, samajwadi and so many wadis. But
the real wadi is ignored altogether. What
is the present position? Frankly, I would
say that they are treated not as human be-
ings even, let alone as members of the
society. This is the real state of affairs.
Perhaps you may say that [ am cxaggerat-
ing things, but really if vou want to see

this, you will find that this is the state of
affairs, in fact.

I would say only this much, What do
the jawans, the kisans and the labourers

say ? Today, in this context, what do they
say ?

ST & T|T T SAAT A
FaT A1 X wE § wfaar qw o

**They all belong to capitalists.”
““Where is my place among these three”

Rural India produces food; it produces
the jawans for defence. But what do they
get in return? Blackmarketing, malprac-
lices, looting, cheating; all these are prac-
tised against them. That is what is happ-
enning. Take the question of their land,
Even their lands are taken away from the
tillers, and they are getting no compensa-
tion for it even. If this is the state of
things, I can say positively, there isno
good which will come out. Anybody who
is for rural India is also likely to be abused
in the worst language. Sir Chhotu Ram
was called chotu khan : Angres ka pitju,
And what did Pandit Jawaharlal Nehru say
about him 7 He said he was the man who
had done real service to India, What did
Mzhatma Gandhi say about him? After
that only, so many people said, chup raho,
That is the State of affairs.

1 can only say that our people have
come to such a low level of thinking that
unless there is a foreigner, or a foreign fri-
end, who says to you, '*Stop; thisis not
the correct thing to do,” you would never
admit that what you are doing iss mis-
take :

worafr wgren s £ 3w faaz
& 5 Wy &1 fAz § A9 5T )

SHRI GAJRAJ SINGH RAO : I was
assured that T would get 15 minutes as the
minimum. Otherwise, T would not have
even stood up to speak. Anyway, I shall
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conclude now, F.L. Brayne, the world-
famous rural uplift man, said, "'l am aton-
ing for the sins of the Britishers for having
kept Haryana backward because of the 1857
movement.” Is this not sufficient? So,
I would say about Block Development,
and the Zila Parishads, that they block the
development and are zoolum parishads. 1
say so because they have taken away the
only remaining rights from the rural peo-
ple. Can you imagine this? The munici-
palities and townspeople have got so many
civic rights. But their, the rural people’s
district boards have even been abolished
altogether.

There is no power with the rural people.
We would not have been beggars in this
state of affairs if the district boards had
been given real power; with 80 percent sell
help for development works, we would
have contributed crores of rupeesto the
nation. I do not want to take credit for
myself. Go to Gurgaon, which is just 18
miles away from here and you will see
what we have been able to do there with
self-hell, The Britishers had completely
suspended the advancement and development
of the whole, but it has now been re-built
with self-help.

wwefa wEA : wF 1T WIAT WO
gm ®ifao |

SHRI GAJRAJ SINGH RAO :1 will
finish in five minutes. The original basis
for the production of electricity
is only 3 paise per unit, but it is supplied
at 18, 20 or even 25 paise to the rural peo-
ple, for irrigation and other agricultural
purposes. while itis supplied at 3 paise to
the big luxury Industries in Delhi. They
say, we want the nation not to be a beggar
and we want to produce foodgrains. When
| raised this question, itwas said, the
villagers are well-off; they can pay at this
high rate. Would this Parliament accept
this principle? I gladly welcome the sugges-
tion that those who are rich should pay
more for electric supply. 1 will put my
pugree at thefeet of the hon. members and
accept this priociple. But how can they
say that the rural people are well off
and they can pay 10 or 20 times more ?

See the villagers near Delhi. They are so
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much tired of these big capitalists that they
say,“'We want to bein Haryana even in
worse condition.”™ ( Interruptions), Do
not drive the villagers to the extremity.

ag &7 ArE-A w1 wow frarg A
&, WWC I F7 wq THT %7, TULT I3 WV
I I Al w3 oW F Ay AW
SAE qAGT A F7 | oy Aty aga
fedt aw afY «%efr 1w 81wz @ @
o MY A @ §, wo AW W owE
g

We are bent upon murdering everything
in Gandhism. (Interruptions).

I call the anti-nationals as Qaum-Nushis.
These Qaum-Nashts who are after the ex-
tinction of the nation are at the forefront

of the country at the moment. ( Interrup.
tions).

Y oF T FAIAT T OF 6T FET g
T AT HAST WAFT, 7F OF a9 A
T T 7 gfagr 1@ w17 goEa A qr

Today the whole fight is for the Kursi,
chair,

The sacred places of the 1857 freedom
movement in Mahindragarh district were
visited by Pandit Jawaharlal Nehru ina
walking tour of that area and he said or
gave solemn assurances that Mahindragarh
and Rewari should be treated and developed
as areas of political sufferers for purposes of
settlement greivances so that the injus-
tice done to that area could be wiped out,
Yet, whatdid we get? A very negligible
sum—Rs.10 a month for one persone only,
Rao Jainath singh,, as pension. Both the
Central and Punjab Government have ad-
mitted that this area has been completely
neglected and victimised. Serious atten-
tion should be paid to this question and
this area should bebrought on par with
the rest of the State.

# gradl T @Y HF v 6 A
FrEfEeA 81 112 a9 & g fae
wr B aEaE T T STHA 56 4T
8 srady g 8, Afww AT g A 12
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GrEE, ®SrE TAr g | WA AZ AT
arE g SHY wfed wit owy sy ot
Srwfeez wréz & qare fam s

SHRI P. RAMAMURTI (Madurai) :
Mr. Chariman, Sir, I have been listenning
to the debate and I have gone through
the speeches made by the leaders of the
Congress (Organisations); the Swatantra
Party and my hon. friend, Shri Dange,
and a number of other people. My
friend, Shi Dange, said that those people
who want to judge this budget, whether
itis a socialist piece of budget, they are
mistaken and that we should not judge it
on that ground, I also agree that we
should not judge whether it is a socialistic
budget. After all, we donot have a
socialist society and so we cannot have
a socialist budget; but that is not my
criterion,

Ever since the split took place in the
Congress Party my friend Shri Dange has
been making pains to point out that as
far as the faction represented by Shrimati
Indira Gandhi 1s concerned, that is a
faction which is opposed to the monopo-
lists in this country, and the other
faction, namely, the faction which is now
known as Congress (0), represents the
monopolists in this country. Therefore,
while I do not want to judge this budget
on the basis of whether it is a socialist
piece of budget, I certainly want to
consider the claims made by Shrimati
Indira Gandhi and her people from the
beginning and also the tall claims made
by my friend, Shri Dangel that this is a
budget which is going to attack the
position of the monopolists in this
country, against whom they have been
shouting so much in this country. We
have to consider whether it really opposes
the monopolists, whether in the raising
of resources an attempt is being made to
sec that the burden of the resources falls,
not on the weaker sections but on the
richer sections of the country, whether
even within the framework of the present
capitalist society by attacking the
positions of those vested interests
monpolists, the big landlords and the
foreign monopolists, you are able to
render social justice in this coun'ry. This
is the criterion by which I would judge
this Budget.

PHALGUNA 25, SAKA)

Ge, Budget-Gen. Dis. 302

Judging by these standards, [ must say
that this Budget exposes the tall claims
made by the Congress headed by Shrimti
Indira Gandhi. It totally exposes them.
It also exposes the claim made by my hon.
friend, Shri Dange, that the Congress (R)
represents an anti-monopolist group and
that the other people represent a monopo-
list group. This claim is also exposed.

SHRI J.M. BISWAS (Bankaura) : That
is not what Shri Dange said.

SHRI P, RAMAMGRTI
chapter and verse.

1 can quote

SHRI J.M. BISWAS : He has been

misquoted. I protest against it,

SHRI P. RAMAMURTI : Look at the
speech that he made before your party
members in Andhra which has been
reproduced in full in your own party paper
in Andhra.

SHRI J.M. BISWAS : We have seen
how during the party plenum Shri Jyoti
Basu and others come to Shrimati Indira
Gandhi to take her advice in order to
decide the political line of your party.
You should be ashamed of that. And
you are talking about Shri Dange !

SHRI P. RAMAMURTI : I am judging
this Budget on the basis whether it represe-
nts an attack in howsoever a small measure
against the position of monopolists,
landlords and foreign wvested interests in
this country. In the matter of resource
mobilisation, spread of the weight on the
common people, does it make any depar-
ture from the pattern that we are familiar
with in the previous period ? 1 must say
despite certain small doles, which have
been meted out, say, [for example,
pensions 1o workers and Government
servants, some housing scheme, some
provision for water and that too very
little, which are paraded as very big things,
I do not find any basic departure from
the pattern that has been followed ever
since the Congress government came to
power in 1947, Ido not find any change
whatsoever at all.

AN HON. MEMBER : Remove them.

SHRI1 P. RAMAMURTI : I do not want
to remove them and put you in power,
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If I had a betetr alternative than you and
the Congress (Organisation), T would have
done it. But unfortunately 1do not find
an alternative, This is my trouble.

I am now taking the question of taxation
What is it that is being done ? It is now
stated that we are attacking individual
incomes, that income over Rs.2 lakhs are
going to be taxed at 92} per cent. We
all know how this money is not going to
come in, There was a time when 92 per
cent taxation was there omn personal
incomes; yel, the money did not come in.

I will read out a piece—it is nota
piece from a Communist journal; it is a
piece from Commerce, a perfectly bour-
geois journal. In the Editor's Notebook
it says :—

“Even after a tax consultant explained
with a grim face the implications of
the new income-tax and wealth-tax
proposals, a seasoned businessman did
notlose his equanimity. This surprised
the tax expert. He asked him whethcr
he understood the implications. The
businessman replied : “*All what you
say concerns No.l account. Is there
anything about No.2 account 7" **As
far as 1 sec. nothing” said the tax
expert. “Why worry then ? Let the
newspapers scream and chambers of
commerce protest, Our business will go
on as before, ‘‘was the reply of the
businessman.™

Therefore you can tax them 92§ per
cent; you can iax them 100 per cent but I
know that that will not affect these people
because they have not disclosed their
incomes all these ycars. Therefore just
saying that we have increased the rate of
personal  income-tax level does not
conslitute any attack on the position of
monopolists. There is no attack whatsoever,

What is the position with regard to
corporate tax 7 All along, whether at the
time of Shri Morarji Desai or at the time
of Shri T.T. Krishnamachari or
previously, right from the beginning the
philosophy underlying the entire Budget
proposals and plans, the basic assumption
was that the corporate sector will generate
capital formation and, therefore, that
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corporate sector must be given incentives.
Therefore so many tax exemptions had
been given year after vear. It is true that
today you have not given any more tax
exemptions that were given before.

It is because sufficient tax exemptions had
already been given and no more tax
exemptions  had to be given. Therefore.
the corporate sector is left as it is,

T would like to give you some examples
of industrial profiis made by these big
companies, Take, for instance, Dunlop;
the net in 1968—69 were Rs.18 crores and
the gross profits in 1967—68 were Rs.5.81
crores and in 1968—69, these Rs. 6.49
crores. In thecase of Esso, the net profits
in 1968—69 were Rs.21.6 crores and
the gross profits in 1967—68 and 1968—69
were Rs.2.91 crores and Rs.3.32 crores.
coming to Burmah Shell. the gross profits
increased from Rs.5.28 crores in 1967 to
Rs.7.39 crores in  1968—69. Again, you
take Phillips, in 1967—68—Rs.4,94 crores
and in 1968—69—Rs.5.16 crores. The
profits have been rising. You are saying
that there is a slump in conutry. But none-
the-less, the profits go on increasing., If
you take Goodyear, the gross profits
have increased from Rs.1.79 crores in
1967—68 1o Rs.2.87. in 1968-69. So is the
case with Greaves Cotton and Pfizer. These
are forign monopolies. Then, you take Indi-
an companies, like, Tata Steel : the gross
profits in 1967—68--Rs.11.68 crores and
in 1968—69—Rs.12.94 crores; Telco—1967
68—Rs.B.36 crores and 1968—69—Rs.10.16
crores; Scindia—1967—68—R.s, 2.27 crores
and 1968—69— Rs. 4.22crores; Imperial
Tobacco—profits have increased from
Rs.6.42 crores to Rs.7.80 crores. So is
the case with Union Cirbide, Century
Spinning, etc. etc.

Here is the corporale sector which
despile the fact of the existence of the
so—called slum in the economy, despite
all that, has been making more and more
profits. This has been the position
throughout. What is <the attack on the
corporate sector 7 There is attack what-
soever on the corporate sector. As a
matter of fact, recently, the net profit
aftertax of 101 giant companies studied
by the Ecoremic Times shows a rise from
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Rs.102.9 crores during 1967—68 to
Rs.112.33 crores during 1968—69, that
is,a rise of 10 per cent in one year.
Therefore, the profits have been raising.

‘The policies of the Government have
certainly helped my friends there whome
Mr. Somani represents. It has certainly
helped you. You should not have a
grouse on that score.

On the question of resource mobilisa-
tion attack on the monopolists has not
been there. The monopolists continue to
be there.

Then, it is said that they are now
giving incentives for  savings, rural
savings, and all that. Very well. I want
to know what is the real source of wealth
in the rural areas. Where does all this
wealth go 7 1 will come to that later.

With regard to the question of resource
mobilisation, you take the question of
indirect taxation. Ts there any new change
with regard to indirect taxation 7 Mrs.
Gandhi will say that they have taxed only
a few things, like, sugar, tea, kerosene
and that other things have been left
untouched, say, for example, cotton yarn
and cotton cloth and so many other
commodities which have been left and
which are used by the common people.
The question is not that you have left
them. They have been already taxed
so much all these years. The common man's
cloth has already been over taxed. When
Mr. Morarji Desai was there, there
was so much tax on cloth. Where
is the relief there ? Where is the relief
for the common man with regard toso
many commodities of daily consumption
which have been owver-taxed during all
these things ? Is there any attempt to
reverse the process ? I say, there is no
attempt whatsover to reverse the process.
The process is being continued. Thatis
why T say there is no changed.

Coming to deficit financing, the figure
given is Rs. 225 crores of financing defiest T
dare say that it-will not be Rs. 225 crores
but something more. The revenues for the
next year are estimated at current rates
to the tune of Rs.170 crores or Rs,180
crores. What is the trend all these years 7
Is there any year during the last 20 years
or so when the revenues at current rates

have been more than 5 per cent than what
has been realised ? Being less than 5 per
cent all these years, on what basis Mrs-
Gandhi comes forward and says that the
revenues at current rates are going to be
7§ per cent more than realised this year !

What is the basis ? Let the Parliament
know,

SHRI P.C, SETHI : It had been 129
in one year and 10% in another year.

SHRI P. RAMAMURTI : Duriug all
these years it has not been more than 5%
Generally, on the average, it has never
been more than 5%, It has never been
more than 5%. Therefore, to say that it
is going to be Rs.170 crores, it is never
going to take place. I am absolutely
certain of that. That is one aspect of it.

The second question is : they say that
in view of the fact that there is going to be
a bumber crop and in view of the good
scason this' year, Rs.225 crores of deficit
financing is not something bad. Now
I want to ask one thing. Last year also
when Mr, Morarji Desai  budgeted for
Rs.230 crores of deficit financing, he
also gave the same story and it is a fact that
during the last three years there had been
bumper crop according to your own
statistics. Why, in spite of the bumper
crop notin one year but in the the last
three yecars, during the last six months
prices have risen as much as 7% in the
country 7 How are you going to account
forit 7 Howisit that 77 is the average
of price rise for the entire period of third
Plan 7 Even last year it has gone up,
That means, within the course of six
months it has risen by 7%;. That means an
average rate of 153, rise. Where is the
guarantee that you will be able to control
the inflationery prices ?

Therefore, with regard to deficit financing
in the ultimate analysis, you are not able to
control the prices. I want to know: what
is the guarantee that prices will not rise 7
Already prices are rising. Already ‘Dalda’
is not appearing in the market. They have
to go to the blackmarket. Of course, Ido
not use ‘Dalda’, T use 'til' oil. (Interrup-
tions) That is a different matter. But so ma-
ny people come and ask me that prices have
gone up, In Tamil Nadu rice prices have
gone up already. In every place prices are
going up. Therefore, I want to know what

is the guarantee that prices will not go up?
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What is the mechanism that this Govern-
ment has got for controlling the prices ?
When you are not able to fix the prices and
have control over the distribution. you can,
not control the prices. There is no Slate
monopoly of foodgrains trade in the whole-
sale market. Then, how can yon control the
prices ? Therefore, Iwant lo point out
that in the absence of these measures, it
will certainly give rise to an increase in
prices.

Now. take for example, the expenditure
growth, I will just give you an example.
The budget for the year 1969-70 provided
for Rs. 74.07 crores for the Central Police.
But the actual expenditure of the Govern-
ment in that year was Rs. 86,30 crores,
Thatis 12 crores of rupees more than what
was budgeted for. The present budget
provides for more than that—Rs. 88.04
crores on the Police alome. [ want to tell
vou that just about 5 years ago the expen-
diture on the Police budget by the Central
Government was Rs. 18.76 crores. From
Rs. 18.76 crores in the year 1961-62,
within thecoures of § years, the expenditure
on the Central Police over which my
friend, Mr, Chavan, presides has increased
by five times. Ts it a productive expenditure
What for are they doing it ? Tt is a simple
question, (imterruptions) This is the biggest
growth rate—an increase of five times, Simi-
larly, more than 40% of our expenditure
is speat on Defence, We cannot go into the
whole qnestion. Even now a higher per-
cemtage is put up with regard to defence.

So, Sir, more than 49% is spent on this
Defence item. More than 75°% is speni on
non-developmental activities. What is then
left for developmental activities, Sir ?
After all, when you say, oo much rise in
non-developmental activities, it is funda-
mentally connected with the fact that
Government has nol been able to hold the
priceline all these vears. They are not able
to control the priceline and naturally the
non-developmental activities consume more
and more money and today also if this
priceline cannot be checked. natarally your
non-developmental expenditure will in-
crease; prices will increase; and there will
be thercfore little money left  for develop-
ment expenditure. Therefore, Sir, from
this point of view, [ want to point out
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that ¢ is no fundamental ure from
the m policy that mm.“ pursued
earlier. | was really surprised when Mr.
Somani was speaking. When he was spea-
king he was being applauded so much by
the Members of the Congress Organisation.
I was really surprised because the Cong-
ress Organisation should have no quarrel
whatsoever with the Budget because it isa
continuation of the same policy, even as
expressed by Shri Asoka Mehta, Therefore
they must be the enthusiastic supporters of
this thing. What then is the quarrel? It is
only this. When you follow the same policy
which they follow, why did you divide ?
Why not you once again join together?
This is all your quarrel. Nothing else.
That was made clear by Shri Asoka Mchta
himself. You have no other quarrel. Any-
one who reads the entire speech of Shri
Asoka Mehta will know this,

On this basic question there is no change;
and I can very well understand the posi-
tion of the prime Minister. The position of
the Prime Minister is this : So long as you
want to stick to this basic policy—and what
is this basic policy ? —of development of
this country, but how ?-You wani develop-
ment in this country without liquidating
the traces of landlordism in this country.
By landlordism 1 do not mean only the
possession of land by people. Il you want
1o mobilise the resources of the country,
hew can you mobilise the resources of the
country ? How can you do that? You can
offer 7} per cent in the post offices. You
can offer 12%interest. The land lord and
the money-lender in the village can gel 24 7
and 48% and even 1007{ by usurious
money-lending to the poor agricultural
labourers and poor peasants? Why should
they come and invest in your seécurities
even if you offer 127, ? The basic cause of
your not being able to  mobilise resources
is the fact that today there exists in this
country such people who are able to earn
lot of money by means of usurious money-
lendiag ia villages; they make huge moncy
by speculative activities. Take for example,
a person who buys paddy at Rs, 20 and
within ¢ months he sclls it at Rs. 40; and
he gets 100 % profit by speculalive activi-
ties. Why should such person come and
invest in your industrial securities? Why
should they comeand invest in your Gover-
nmendal securities 7 These are all the basic
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These speculative activities are going on
in the share market. We heard, immediately
the budget was presented, the share market
become buoyant. There was a huge rise in
price-upto Rs. 8 or Rs. 10--I don't know
what it matters if the share market price
rises. Isit any production increase? If I
go and buy the shares of Tata’s at Rs. 200
instead of at Rs. 100, does Tata's pro-
duction go up? Itis only transfer of the
right to get dividend from one person to
another person, This is the type of spe-
culative activity that is going on in this
country. So long as you are not able to
attack this problem of speculation. you will
not make much progress. I am not bothered
about socialism unless you are able to
attack monopoly capital in this country.
This is the basic problem that [ want to
point out.

All the postulates. all the projections
that next year the country’s economy will
jump up will lounder upon the question of
foreign exchange. After all, what does
your own Economic Survey say? It said
that in 1968-69 there is a very big spurt in
exports of 139 and they become so happy
over that export. But then in the yearlgég-
70 when there was a bumper crop the rate
of growth of exports fell from 13% to
1.2%;. The Fourth Fiver year Plan says
that there will be a 7%, increase in export
al compound rates, In the first year of the
Fourth Five-year Plan your increase was
1.2%;. Are you to make this up? On what
basis are you going to make this up this
year? You will say, ‘we are going to have
increased production in  the industrial
field’. Nobody knows what is going to
happen to agriculture because you depend
only on certain inputs and on these things.
But with regard to what is going to happen
to industrial output, there again the prob-
lem arises. Their own Economic Survey has
this to say; despite the balance of pay-
ments position becoming good :

““The economy could manage with such
low volumes of net assistance because of
the slack in the economy and relatively
low volume of investment activity during
the recession and the immediate post-
recession years. With the revival of in-
dustrial activity, the need for both
maintenance imports as well as capital
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goods imports would increase. Already,
as pointed out above, select items of
maintenance imports have gone up and
scarcities are developing in some
sectors”’.

Therefore, even for maintenance of the
existing factories, you have got to import
more. Last year that was not the nositi on.
When that question comes up, how are you
going to meet it? The only way is to go
once again to these foreigners and beg for
more aid. Without that, you cannot
go on.

Therefore, basically you are going round
and round. There is no change in this basic
position. Therefore, what are we to do? So
long as we are not able to put an end to
this dependence on foreign loans, there can
be no escape from this predicament. I ask:
why can you not put an end to these
loans ? Why not go to these Americans and
other people and say : ‘Look herc, we have
1o pay you back Rs. 500 crores yecar after
year. We cannot pay it for about
ten years. Agree to a moratorium on that.
We do not went any more aid from you',
After all, you are getting only Rs. 600
crores a year, This will be Rs. 100 crores
less. With the foreign exchange available,
you go and buy in the frec markels of the
world. Do notgoin for any particular
country's goods. If you do that, what hap-
pens is that your will cost will go up. Your
cost is now 15 1o 20 per cent more. This is
because you are dependent on their loans.
All your collaboration agreement lead to
that, This has led 10 the capital base of our
industries going up by al least 20-25 per
cent, The result is that the production
costs are going up. These things will go on.
Are we today prepared to make a sacrifice
and avoid some of these imporis? May be
some industries will be closed down. 1do
not mind. Some luxury industries will have
to close down, For example, the air-
conditioning indusiry. Heavens are not
going to fall if some people who have got
air-conditioners do not have them or the
spare parts they need for maintaining them.
Then there is fine mercerised cloth, We
will nol be able to haveit. If some chemi-
cals are not imported. Let us have a period
of austerity. Let us tell our people that
this country cannot afford these imports.
Let ug woar coarse cloth, It does oot
matter. 1 say the people will respond
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favourably, But the question is whether we
have the will to do it. In order to do that,
we have to put an end to this foreign aid
and foreign collaboration and attack the
positions of the monopolists. No Bill is
necessary for that,

My hon. friend, Shri Somani, spoke
eloquently about creating a climate for in-
vestment. Who has invested in industry ?
Not the big capitalists, After all, the bulk
of the investments is by Governmental
institutions, banks and institutional inves-
tors, After the nationalisation of banks,
43 per cent of the equities of all these big
companies and houses has gome under the
control of the 14 major banks, LIC and
other institutions, apart from the credit
Government have given them.

SHRI VIRENDRAKUMAR SHAH
(Junagadh) : Nobody asked LIC to buy
those shares.

SHRI P. RAMAMURTI : The fact
remains that 43 per cent of the shares of
the big companies and houses has come
under the control of the banks. Even on
this basis, what prevents Government under
the existing company law from taking con-
trol of these companies and sending out
the people who are nowin the manage-
ment ? What is the difficulty ? Therefore,
80 long as both these things co-exist your
industry cannot thrive, so long as big busi-
ness and monopolies co-exist with a pub-
lic sector your public sector can never
thrive. One has got to thrive at the expense
of the other. Therefore, I ask whether you
are going to attack the positions of the
monopolists with the help of the control
over the commanding position of the
financial market that you have got today by
bank nationalisation, or you are going to
nibble at things by giving some relief here
and some relief there. That is the criterion
by which I would like to judge.

On the question of land 1 would point
out one or two things, They have madea
mockery of the concept of the co-operative
movement, In the rural sphere a new pro-
joct, namely the Indian Farmers Fertilisers
Co-operative is being proposed and the
Budget estimate provides for Rs. 16,75
crores during the year., What will be the
total investment in this co-operative so-
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ciety 7 As per the official record, it is esti-
mated to be Rs. 90 crores. Is it a co-opera-
tive society ? We know the fate of all these
co-operative societies in the rural areas,
Who has dominated these co-opera.ive
societies ? It is the rich farmers who have
dominated them. What are the sugar co-
operative societies in Maharashtra, what
are the other co-operative societies in any
part of the country? [t is thesc rich people
the richer farmers, the richer sections of
the villagers who have dominated these co-
operative societies. They have now got
sufficient money in their hands as the
result of the developmental activities in
past years to be able toinvest in fertilisers,
but you say how will form a co-operative
society, that the World Bank will give some
money, that the State will give Rs, 16.75
crores. Whose hands is it going to streng-
then? The money that they have got in
their hands is being relcased for non-pro-
ductive purposes like speculative trading
and usurious money lending. The State
will help them to buy fertilisers through
this cuv-operative society. We know that
these co-operative societies which have
been in existence in this country are in the
hands of these big landiords. Government
providing money for starting another co-
operalive sociely in order Lo distribute
fertilisers is only going to help such sec-
tions of the people.

You are depending on tractorisation.
On the one hand you talk of increasing
opportunities for einployment, and on the
other hand you talk of importing tractors.
Not being satisfied with the number of
tractors that are made in this country, you
have provided for the import of a lot of
tractors, I want to ask some questions,
Has it been proved anywhere that by means
of this tractor cultivation your producti-
vity has increased? Isit orisnot a fact
that the United Nations Organisation
survey conducted in Japan, Taiwan and
in certain other places has conclusively
proved that intensive small farming is
more productive of  results than large
scale mechanised farming? Is it not a fact
that very recently the Delhi School of
Economics of the Delhi University condu-
cted an enquiry into the question of this
tractorisation and that has also given a
report that small scale intensified farming
is more productive than large scale mecha-
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nised farming ? In the face of all that today
when you are importing implements for
this mechanised farming and wasting so
much foreign exchange, I want to ask
whom you are going to help except these
big landlords to replace landless labour,
to create a huge unemployment problem
in the rural area. (lwterruption).

We certainly will have tractors when the
conditions for it are created. We have
been opposing tractorisation and if the
Jana Sangh says this now, it has taken a
leafl out of our book,

Therefore, as far as the basic question is
concerned, you are not looking at the
problem of the small land holder, how to
sec that land is again to be redistributed.
You are talking of providing house sites
for the landless labourer. 1 want to ask
you : during these 20 years why is it you
were not able to provide house sites ? Today,
can you purchase those house sites? Is it
possible for any Government to purchase
them for millions and millions of labourers
in this country ? No Government is able
to buy becausc you cannot have the
money . Therefore, in Kerala when we
introduced land legislation, we said that
every land owner who has got one acre of
land must set apart a certain percentage
of that land compulsorily for the purpose
of house site for the landless labourers.
The price of the land will be 25 per cent
of the market value; the State Govern-
ment will give 12.5 per cent and the per-
son concerned will give 12,5 per cent and
that is  sufficient. Without  pass-
ing such laws, when they come and tell
us that they are anxious to provide for
more houses, I should take them a pinch
of salt. I sympathise with her; she wanis
to do 50 many things. The way to hell
is paved with good intentions. What is
the use of having mere intentions? The
basic question is this, Are you prepared
to break away from these basic policies
that had been pursued all these years? Am
not asking you take socialist measures
because I know that socialism means
realignment of class forces in this country.
Witk the cxisling class forces it is Dot
possible. Therefore, 1 warn that despite
all these good intentions, if the provisions
are implemented as they are without any
change in some of the basic policies, the
country will face the same problems at
the end of next year, the problems will

be intensified; social discontent wlll
increase and social tensions will increase,
The struggle of the people will also
increase and she will be placed ina.
terrific dilemma. Even now, I should ask
the Prime Minister and Finance Minister
to rethink on the whole position, You
cannot ride two horses and that is the
trouble in which you arc. You should get
out of the grip of the monopolists; il you
are not able to do that the consequences
will be there, for which you alone will be
responsible.

st e (@) AT
o g, w fer g, ov g
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DR. A.G. SONAR (Bamtck): Mr.
OChairman, Sir, T rise to support the Budget
proposals for 1970-71.

Sometimg back, the hon, Member, Shri
_ll.prqg.muru. spid that there is a lot of
increase in the expenditure on Homs
Department and the Defence Department.
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1 would like 1o request him that he must
create conditions in the country before he
can say like that. Tt all depends on us,
Today, we have increased expenditure on
Home Department and Defence Depart-
ment, But we have to create such condi-
tions in the country so thal we are able to
reduce the expenditure on these Depart-
ments. Without that,to say of reduction
in these Departments will be futile.

Coming to the Budget proposals, this
year, there is positively a departure from
the routine Budget, Most of the hon.
Members from the opposition have said
that any Finance Minister would have
presented the same Budget. I honestly
disagree with them.

There has been a positive changes in this
year's Budget, This year, there is a departure
from the routine Budget. Something
has been intended 1o be done with suffi-
cient provision in the Bengal about dry
farming; somecthing has been done about 43
districts and there is also a special scheme
for these 45 districts, A sum of Rs. 25
crores has been allotted to selected rural
works, especially in the arcas which are
prove to famine.

Some rural programmes have been taken
up. There are some arrangements created
for slum areas in the big cilies o be
cleared. Somc arrangement has been made
for drinking water supply also. Some
reliel has been given so far as industrial
labour is also concerned. One wvery
positive departure is that we are going to
reduce import of foreign foodgrains
because we except that we will become
self-sufficient in the near future. I would
request the Government on this very issue
to see that unless we give the proper incen-
tives to the farmers and ' unless we creale
the proper conditions for the farmers, that
will not be possible. We always talk of
agriculture inputs, What do we see to-day ?
The farmers have to purchase the agricul-
tyral inputs at higher prices but they are
compelled to sel! their products at lower
prices many times. To-day the Government
have not fixed the prices for the farmers
produce. If they produce in plenty, then
the prices fall. If the production is less,
the prices goup. So I would urge upon
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the Government and request them that they
should take particular care in fixing remu-
nerative prices for the farmers.

So far as inputs arg coneerned, for
instance take fertilisers. You must try to
reduce the levy on them. 95% of our
population live in rural areas. Their means
of livelihood is agriculjure. We all talk
about strikes in industrial scctor, Suppese,
tomorrow, all our kisans go on strike what
will happen to our country? Unless you
give proper incentive to the farmers, he
will not produce sufficient foodgrains. I
would request the Government that the
farmers should be given propers incentive
and prices of agricultural products should
be d so that the faimer can get the
proper prices for then produce in the
market, when they bring it for sale.

Then about the cgiling onurban property,
we have said about it in our electron mani-
festo and the Government are trying 1o
find ways and means. Therefore, I would
like to request the Government that unless
this is done, there would not be any sort of
satisfaction in the rural areas. The
Government should take up more things
into consideration and they should go
ahead very rapidly.

So far as the increase in the rates of
taxation on the personal income are
concerned, I replly welgome them. One
thing I would like to say that Government
could have avoidgd increase in excise dutigs
on t¢a, sugar and kerasene. By these some
burdgn will be falling on the lower classes
also. It will have repercumions on other
commedities also. Even though the Budget
has not been passed. il you go 10 the
market, you will find thes the prices of
cverything bave ipgieased. Evep patrol,
kerogene, Sugar-you CaaRel Be W the
PIORer prices,

Sir, we are not gaing to briag socialism
by merely slogons. To-day all Parties
have to think of it, It is no use saying
‘You ought to have done this and that’.
Mr. Shastri has given a very good sugges-
tion. Taxday we sond s0 many things to
the fareign countries. When we send the
samples we send them all right, But when
the goods are actually exported, they are

not according to the samples. It regards
the character of the nation and all of us
are responsible for that.

All parties have to think about these
things; it is not the duty of the ruling party
alone. It is no use issuing Jsermons or
giving advice; it is the duty of everybody
andit is the duty ol every political party
also. Whatever political party may be
functioning in this House, it is the duty of
such parties, lo0 co-operate in all these
efforts,because this is a very fundamenigl
issue.

What happens today, Sir? Everybody
criticises from his own point of view, It
is found in this House that the Extreme
Right and the Extreme Left, both of them,
have one thing in common, namely, that
they both criticise the Budget.- I have seen
many such instances. But they have dong
it with different intentions and they have
different reasons for that. Especially 1
want :0 emphasise this particular point
before the House. Il the country is to
prosper, if the country is to go ahead, if
the future of the country is to be bright
under our democratic system, then evefy
party has to shoulder its own respansibility
and every parly has to play its proper role
for the welfare of the country. [ am
reminded of the hon. Member-Shrimati
Sinha when she told us-everybody wani to
the meetings with spears and swords in
Calcutta. | was wondering how to do
away with this situgtion, if democracy is to
floprish in this country. We say, the
expenditure on Defence and Home Depart-
ments should be reduce. But seg the
the conditions of law and order in this
couniry and see the general condition of
every State. How the situation should be?
How can we reduce the expenses? Every
party,-whether it is right or left whether it
is extreme right or extreme left,-has to
take a vow; not only take that vow, bul
they should strictly follow that vow; then
only it is possible to march along the road
of progress; otherwise it is not possible.
Only slogans will not help us. Only saying
things will not help us. We speak so many
things, but we do not practice it, Our hon.
friends in the Opposition said, it is only
the Government which has to practice it;
we are only to advise. I honestly differ
from them.
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After saying all these things, 1 must say,
the Government should really reconsider
about some duties which thay have levied
on common mans articles which will
increase the prices of certain things. [
certainly approve of the Budget. T support
the Budget as there is positively some
departure from the previous two years'
budgets. With these words [ conclude.

SHRI A. SREEDHARAN (Badagara)
Mr Chairman, Sir, itis a sad commentary
on our parliameniary democracy that when
such an important discussion is going on
in the House the Prime Minister who
happens to be the Finance Minister has
chosen 1o absent herself from the House.
( An hon. Member Nol evena Cabinet
Minister. ) My leader Mr. Surendranath
Dwivedy pointed out this fact the other
day; and [ thought that his remarks-seaso-
ned as they were—would have chastened
the Prime Minister, But, Sir, the Prime
Minister is beyond any chastening.

When we turn back to the pages of
history. when we see in similar situations
what happened in the Central Legislative
Assembly, you will easily know. Sir, no
Leader of the Opposition would
have tolerated such indifference to the
representatives of the people. 1 feel if
the great Motilal Nehru, the illustrious
grandfather of the Prime Minisler was
present in this House today, he would
have fried this Prime Minister for show-
ing this utter disrespect to the Parlia-
ment.

When Shri Vithalbhai Patel was the
President of the Central Assembly on an
occasion when the Defence Budgel was
being discussed, the Commander-in-Chief
was absent in the House. The great Shri
Vithalbhai Patel adjourned the Central
Assembly and said: **This is disrespect
and I will not preside over the Assembly
unless the Commander-in-Chiefl came and
attended the Assembly.” Those were
the great founding fathers of our Republic.
They were great men, Sir; but today, we
are small men and the smallness is in-
herent in this Budget.
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Also, Sir, the Prime Minister told the
country that with a split in the congress :
we are at the cross-roads of socialism,
that the dark and dreary night of capit-
alism is over, that she will blaze a new
trail in the lite of the country, She kicked
up alot of dust throughout the country
by saying that socialism is at the cross-
roads.

If Tlook at the budget; I would never
call it a budget with socialist orientation
I do not think through a budget you can
introduce socialism, | am not making
that claim, Socialism requires a compre-
hensive approach to the entire gamut of
human life, in all walks of life, But what
is the crux of the problem?

Any socialist budget should lundamen-
tally try to bring down the differences
between the higher incomes and lower
incomes, Any socialist Finance Minister
would have come forward and said that
anybody could earn as much as he can
but nobody should spend more Rs. 1500
per month, that personal consumption
should not exceed this amount

Bul today the story is different. May |
be the mechanics are very difficult to
introduce. But I would like to point out
one or two, Take, for example, those who
use three or four cars. Government
should heavily tax any person using more
than one car, That would have been a
socialist approach. There are countries
in tne world where luxuries are heavily
taxed. Government could issue coupons
for people using luxury articles. For
any man who wants to have more than 3
suits will have to buy a coupon; anyone
wanting to have more than 3 pairs of
shoes should have to buy a coupon.
While utilising the coupon; he should be
called upon .to pay avery heavy tax,
Instead of introducing Such measures,
Government have gone in for taxing the
common man's needs like sugar, kerosene
tea and other articles, I do not think
thisis a socialist approach or socialist
budget.



333 Gen. Budget—Gen. Dis. PHALGUNA 25, 1891 (SAKA) Gen. Budget—Gen. Dis. 334

What is the story of the agricultural
sector? All of us say that our country
is facing a crisis. The -population is
increasing by 2 per cent per annum, Go-
vernment and family planning notwith-
standing. If we want to increase our
national income by 6 per cent during the
Fourth Plan, our income in the agricul-
tural sector should increase from 5 to
6 per cent and that in the industrial
sector should increase¢ from 8 to 9 per
cent. [f today there is a green revolution
in the country, itis primarily because of
‘the weather. [ do not say that human
and economic engineering has not gone
into it, but the basic factor is that when
climatic conditions do not favour our
agriculture, our agricultural economy
collapses. Agriculture will not prosper
unless the proper psychological environ-
ment is created forits development. Here
land reforms arc pivotal and most
‘important. | know itis a State subject,
But I would ask what incentives are
given to those States which introduce land
reforms, The Prime Minister has a
discretionary grant fund of Rs. 170
crores. Will Government come forward
and say that they will give more aid to
those States which go in for land reforms?
Without land reforms, our agricultural

cconomy  is  nol  going to have
the take-off. To say that fragmentation
will affect is an outmoded theory. In

countries like Japan, and even in capita-
list countries like Taiwan, land
have been introduced. n Japan no one
can own more than 10 acres of land;in
Taiwan the limit is 7 acres. This agri-
cultural approach is very necessary to
put the country in proper perspective for
agricultural expansion,

From agriculture to industry. What is
the state of affairs in the industrial sector
run by Government? 1 stand for the
public undertakings. 1 believe that in the
Industrial and agricoltural development,
the co-operative sector should expand.
In agriculture, 20 per cent of the produc-
tion should be brought under co-opera-
tives. Is any scheme initiatedin the budget
towards this end?

What is the story of public underta-
kings? My hon, friend over there talked

reforms .

of socialism and said that wasteful expen-
diture should be curtailed. This is my
third year in Parliament. In my State,
thereis a public undertaking, the Ferti-
lisers and Chemicals (Travancore) Ltd.
Repeatedly | have been bringing it to the
notice of the Government, the Minister
of Petroleum and Chemicals and the
Minister of Finance. The Committee on
Public Undertakings has administered 42
strictures on this firm,

This firm has been using public money
as their own property, My first allegation
was that this firm held a big party in
Delhi during the UNCTAD conference
and spent several lakhs on it, but not
one delegate atiended it.

For gearing up public undertakings to
the new tasks what have you done to pull
up such managing directors and officers
who have been using public undertakines
as their own personal property ? If public
undertakings are to develop, the socialist
approach should be introduced in public un-
dertakings also. 1 know that the Government
have levied taxes on expenditure and enters-
tainment, but what about the perquisites
of the managers and managing directors
of public undertakings and big firms,
those who live in posh bungalows in Rani
Bagh or other posh areas?” When they
built industries in the Soviet Union and
clsewhere in the world, the pcople who
built them lived in small sheds, they wers
dedicated men, men dedicated to a cause,
but here the public underiakings chiefls
are going about like Moghul Emperors.
What has this Governm=nt done to teach
them that the public underiakings have
got to be run on a more scientific and
economic basis?

The Prime Minister's speech talks about
stability in this country, talks about
ap economic atmosphere to build up a new
economy in this country. It cannot be
built up as long as the regional imbalan-
ces in this ceuntry exist, A long time
ago, Government said that the Cochin
Shipyard was going to materialise. They
said they had given something to Kerala,
Six times  the foundation stone of the
shipyard was laid, but now the work is
lying idle. What has Government done
to generate the new forces that will
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Create a new atmosphere in  my State
by giving employment to thousands of
people? I would like the Government to
tell me whether the cochin Shipyard hds
been shelved and put in cold storage.

We talk of resources mobilisation, Qurs
is a very rich country, rich in tesources,
rich in human material, rich in culture and
everything that a countrv can desire. But
are  you tapping them? Huge itdn ore
deposits are found in my constituéncy
in Callcut District. We ate told thit the
geological sutvey is going on, but till
now the survey has hot beeh comfipleted.
You must remember one fact that when we
began this adventure of freedom. when we
stood in the portals of freedom, when the
great fathers of this country handed over
freedom to us  our future was bright
and our cyes were glisiening, but today
after 22 years "you say that you have
failed to carry out this development and
that China has stolen a march over you.
If China has stolen a march over us, il is
because of the wrong policies adopted by
this Government. The Afro-Asian coun-
tries have greater development than us,
it is because of the wrung policies adopted
by this Government. I understand you
are any day much beiter than those who
sit on the right and this Budget is certainly
an improvement on the previous Budgels,
but the task is so momentous, the chall-
enge is so gigantic, the horizon that we
should sec requires a lot of endeavour on
our part. If for that endeavour the Go-
vernmenti is prepared to go forward, if the
actions of the Government areto  be
justified, they ought to have brought a
genuinely socialist Budget, but this I do
not think is a genuinely socialist Budget.
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“Previous budgets were painful opera-
tion with a blunt knife or hard part of the
body, not with good intentions. But this
budget presented by the Prime Minister is
a painless operation witha shasp knife

with good intentions,” that is my think-
ing.

AN HON. MEMBER : And the patient
has died.

T, W YW : TF I A &
ugy, fafen 3 g w6 o 7 gare
Tod[ TC WY FTT EW frEmar 1 IFE
g=ai #1 faiw = AT & AW 20
wr@ T 75 @ & fAu, IR
qifezs Wraw 2y ¥ faw @ F ) v
ot oy & wAw am £

g wefer 97 W@t wam W of
¥ wT AT § 7z ot ox TE wglew
Frq & | WEO gwfa 97 wT W A

PHALGUNA 25, 1891 (SAKA) Gen, Budget—Gen, Dis, 338

t 5w ¥ g o1 wred, A Wiy aw
7 sARAT o f& @ed ¥ fag @
"UATC w4 ¥y st o ¥, Ag aw
wawy 7w § fs woeTe wa dgEi &
frq & g wor et & | a7 wee
| %%, wgd w=fa 9 qF T
M OFT, IA GT IFA AT KT AgrT ¥
wizfaat ¥1 gurT wdt oft 7 ag wEgw
mtﬁﬁmq{(a‘w fer @-m

;T ¥ 3¢ oF wm“r«-fmmt@g
a7 g A @ R e @ AW
# FgA 1 G gRm wda  smafagf
¥ IO W FAA § GF F ow
¥t wet wfgr st aw qofafa far
77 ATt YT ¥R aFE@r g g,
for #r aga w8 waddz W R
wifge, a8 FMA ¥ 9% & qgx qEE
¥ freT W &, 9z 7 Faway oo 39 ¥
fre =9 F & 9% 1 ww A
F7Ar ifgo #T W AF @ oAg vAw
THET #T A% A T §, WA T A
qTF AT AAGAT T A9 IT FAA ¥

qF A FAAT ATET |

#ooF & od AT wpmo ad
¥ fag @ tEwqay @ A w@ v
¥ vy Tasamy 2w ® ogar & Afe
W A ¥ & wa femia & ae
sgm {5 awt & w7 afrar @y ok,
weqT SqvaT &=21 g0 war gA AwAi ¥ qivy
qare f& aga oA TETeQEE g1 e )
a7 ot A Al ¥ 0T W @
¥ faq gawr gz wifgo fs g feara)
# faoeft € orft 7, w=ar W W@
faam 3T %7, TR faawr I ®
aawrE, afeT dw ¥ oW e
A a2 1 mAHE 1 wfgo fe
femmt 1 qrft 8, faasht &, aofy dw i
T\ W@rFawA K1 g 6T an A v



339 Gen. Budget—Gen. Dis.

SHRI CHENGALRAYA NAIDU (Chi-
ttoor ) : Mr., Chairman, Sir, the
budg:t presented by th: Prime Minister
is not a production-oriented budget but
itis a production-obstructionist budger.
I can give you some instances. They have
fixed the income-tax limit, Up to Rs,
40,000 there is no increase. After Rs.
40,000 therc is a terrible increase. Why
should they do it? If you calculate the
salaries of the bureaucrats in the finance
department and the Ministers’ salaries,
it will not exceed Rs. 40,000. They
wanted that up to Rs, 40,000 the income-
tax should not be raised and afier Rs.
40,000 they wanted to raise it. T can
understand the logic: if they wanted to
increase it, they should have started from
Rs. 5,000 onwards. Why should they
keep the limit at Rs. 40,0007 It is to
save these Ministers and these bureauc-
rats from paying taxes. It is unfortunate.
They call ‘it a socialist budget and they

call themselves socialists, and this is the
way they do things.

These Ministers get about Rs, 2,500 or
Rs. 3,000 with so many free concessions
as in the case of house-rent; free electri-
city, free water-supply, and they get
dozens of servants and a free Government
car. Il all these amenities are calculated,
it will be abcut Rs. 10,000 extra per
month, If these Ministers are sincere
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and if they are really socialists, they must
pay tax on these amounts also; they must
calculate it and must pay tax on these
requisities also, Otherwise, it is only
deceiving the public.

There is another point.

17.49 hrs.

[MR. DEePUTY-SPEAKER in the Chair)

There is a tax on urban holdings
I can understand if this tax is put on the
corporate sector. If a person has crores
of rupees of property, he goes scot-free.
He does not pay any wealth-tax, If a
man owns land to the extent of 1,000,
2,000 or 3,000 acres in the nameof a
sugar factory or some other itemin the
corporate sector, he is exempted from
cven land ceilings. But then when it
comes to the poor agriculturists, they
have to pay tax, and a land ceilingis
imposed on them, and the taxes in their
case have been doubled; the electricity
charges have been increased. Water tax
is doubled; and what not. After all this,
they have to pay wealth-tax. Suppose, a
man has built a house in his village, for
Rs, 25,000. Now, thanks to the Govern-
ment who have increased the rate of
cement and steel, if you calculate the
value of that building now, it will come
to alakh of rupees. They haveimposed
wealth-tax on agricultural land., In the
same village, under one tank, with a
better fertility and better facilities like
water and irrigation, the land may cost
Rs, 10,000 to Rs. 20,000 an acre. In
the same village, with less water (facilities
and less of fertility of the soil, the cost
comes 1o Rs. 1,000. They will
appoint  Income-tax  Officers, who
will say. *‘In this village, this land costs
Rs. 20,000 per acre and therefore, all the
lands in this village will cost Rs. 20,000
per acre.” There will be more corruption
and heart-burning and the poor peasants
will be harassed. After all this, you will
get a paltry sum of Rs. 4 crores! If you
insist on collecting this wealth tax, in the
next election, the agriculturists will vote
against you and your socialism will be
exploded.
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85 per cent of the people live in the
villages. What are you doing for them?
You only pay lip sympathy. The budget
has provided for slum development and
for the industrial workers who gets some
house facilities, etc, If he dies suddenly
his family will get a lump sum. But what
about the majority of the poor Harijans
and agricultural labourers in the villages?
Yon have not provided anything for them,
You do not care for them, You care only
for the organised labour in the cities and
you want to pacify them. You beal your
trumpet in the cities and you say that 95
per cent of the people are with you, I
say that 95 per cent of the people in
villages are against you. You are forget-
ting them. They will teach you a lesson
in the next election,

You build houses only in cities for the
urban people. In the villages and small
towns, people build small houses for
social security. A widow may build a
small house with the money she got from
her husband’s provident fund. If she lets
out that house and ge's some money, you
are going totax it. You are deceiving
the rural people.

When the budget was presented, who
hailed the Prime Minister? Only the big
business hailed her. The agriculturists
did not hail her, because she has given
tax-free income upto Rs. 3000 in the cor-
porate sector on the invesiments. You
want to encourage the industrialists. If a
person goés to the agricultural sector, you
will collect double or triple the tax. I
cannot understand your socialism. You
say you are against monopoly and you
pass a resolution that you will not give
licences to monopolists. But within a
month, you give a licence worth so many
lakhs of rupees to the Birlas for a fertili-
ser factory. Why don’t you do what you
say? You say one thing and do another
thing. How can people believe you?

1 want Government to come forward
with legislation imposing ceiling on the
lands bel onging to the corporate sector.
They have thousands and thousands of
acres of land.

The government, if they are sincere, they
must enforce the land ceiling on the cor-
porate sector; they must impose wealth tax
on the corporate sector, Is it a sin that
an agriculturist is possessing agricultural
land in the city? If an agriculturist sells
or transfer his land to another agricultu-
rist, he has to pay tax to the government.
But il a big industrialist or businessman,
in the name of the corporate sector, sells
the same land no tax is to be paid by him.
Is this socialism? What type of socialism
is it? You cannot deceive the people in
this way, They know it. Unfortunately,
they cannot come and speak here in Par-
liament. Only some people could speak
here and some Members of Parliament
want to flatter the Prime Minister to be-
come Ministers or please her o get some-
thing else. They will praise her policies,
But there are peoplein the villages who
are going to teach you alesson in the next
elections.

| now come to the sugar industry, Rece-
nily, government appointed a Tariff Com-
mission to go into the price of sugar,
Whenever the cost of pruduction goes up,
the Tarif Commission comes in to revise
the prices or fix new prices. When the
cost of produciion of everything is going
up, when the cost of production of sugar
is going up, instead of increasing the price
of sugar, this wonderful Tariff Commission
has reduced the price of sugar by Rs. 7
per quintal in Maharashtra and Rs. 15
per quintal in Andhra. In Andhra previ-
ously there were two zones with two
different prices. In one of them they were
getting more sucrose content. In Chitloor
district, for instance, they were not getting
that much of sucrose content. Now they
have changed the price with the result
that in Chittoor we are getting Rs. 20
less whereas in Madras, where also simi-
lar conditions obtain, they get Rs. 15
more. Is this the way the Tarif Com-
mission and the Government should be
have with the agriculturists? It is very
unfortunate.

In the end I can only say that people
will remember good and bad. We had
Rama and Ravana and Pandavas and
Kauravas. The coming generation  will
remember Mahatma Gandhi and Indira
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[Shri. Chengalraya Naidu]

Gandhi. May God help this country from
the clutches of Indira Gandhi.

st o o FwWT (ATTYR) : INAW
AERA, # AAAE FaTEEET A g sEA
ANT F WAHIEA FIATG | 59 T F FAATT
Tt #7 wrd A AT FrME 2 THEAz
awfus & wfos wfs 1 fané & g
9 oY smEear A7 T 2, AT &1
TR &7 &7 sqaeqr &1 a5 81 #fu
TSR JAWT F1  FITET I T 0 fFAr
T ¢ 1 A% & uw nafusr wf-
fraw aar srafrs Jrsa 7 afafa £ fGwr-
fom ®TwEifEs 37 % AT owfdw
wfe #1 £ gl aF ¥fza g7 7 UwA a1
oo fFar 21 swawed sra TR 7 9@
w7 & qrEY #1 swawar A 8, 981 sgaedn
FIT F1 AT fgr mar & 1 ATHTOM AaAT §
Zmarg fv st i Fnae avf 1 wand
*T AT WY TH AXTF qgArAT FTAEY )

JUTEAH HEIRT, 3] AW W A[ FifaFTL
afdw wisr gn 2as &1 faear 2, 3t oo
FTorg o AT RT3 aF TH AFIT AT
98 ¥A 4, AT TH ANZ FTWANGA SR G
& & FUASTSAVE FT AT gAT AW A GAT
oY 39 & sar 5 a1 wwfa w17 @w & wfq
o7 wrear #17 facamw w1 fawior g 3w
1 FTon g fF e wEw a1 fRdne

Frwm Y qrfeut avawT I8 & 39 § aEn-

wEagrat ¥

Fmda el w1 f¥ 14 awe Haw-
A ant #1 qarw &1 w1 ¥ @ Afwa -
W WEiEq OF I o WY oE @ g
forawt v gurd) sarwET g TEd Wit
ag A0 R guwEi qTHT | AN A 25 _T@
ZOH9T 3797 ¥ forT 9T a1 FREATT ¥
Fea §)
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18hrs

wf Oar favar @1 fE AT W
FH AT IHAATF KA EHATS TEA
fadiiy Afa 57 awe § &OHC 7 ITH0
fepaft g %1 %7 Tga Adr v g | & wmgan
g fF 40 F7 % A T IUT AT OFATER
TG AM Y IAFTFWA FHLH AN &
sy o farar wiw | & T aA &1 IS
9 AW { ®7 w7 47 AfEA 4z A& R
T EH G ¥ 25 1@ FARC ATAr A
idr T  WITEH FAETd wEe @
agi FTA Afer IAw A 799 W IAE A9
#Iwm $Id & | A9 14T IS F T FTH
O« %I4T WIASA qfeFA T 75T
afa ara @0 2 1 @TF T AATH T 75 €A
7 dm e wrefrat 1 asr fEe s
7grewar § @1 gy efgmm aw T ar
qTEAY FRATy g IAr fqu afErfe
qum ¥ smawar w1 af # AfFTEA AETE
A7y 1 ot afzarfw qem &1 @A T@ oA
qaAT 2 w2 g afzyw sfafad &€ aq
4 HTAFA & T AT AT " AT FT
FTE ST AE TUT &

e 7 fowd &% U FFA A
A, 2T T AT T FATE & T4 ATA
oA A AT FAT fawi war & 3z ¥4 5
F12 & & 1 3T OF ®Y *1 500 w9@ faur
FMY A1 TR I F 25 A4 ZAFW & (H+H
g ¥aw ux A owat w7 £ w9t faw
HHA | TH AFTC T 24 F1E@ FN F1 qC-
F(C & T F &rE A qgrGar A& v A
L

A F T OF a@ § qTCh
3 femraT wmgai g 1 wiET IR gATT
w0 woara At & 1 & Iad grew T 0
WY fr ot 7@ & agar 1 afew



345 Gen. Budget—Gen. Dis. PHALGUNA 25, 1891 (SAKA) Gen.Budget—Gen. Dis.346

waT § YT o1 foaé & 9aH aaan wai g
f& @t & ww 1@ A JAFU T HM
T3 & T 15-16 ST& ALY ELRH B
F@ § foaw fau 7 £4% 65 @ w4l
w\T war g | afea sut Iaw 7 25 q@
qAT FH T E ACF AT FUT AW AT
gz qa & 5% fag urz g oz W fed
A @77 €70 TA w0 § | Ar I HUE
qag fe 4f ardi 418 46 3-8 Fana
e afi-adr wivwal o sgu g gafaa
SAFT A0 ST qidr w4 § o FEAW
#9 ar aAgd ¥ <fF #i€ qU5F 74 L,
& ¢ wi=FA A8 ¥ea § wafAu IaEr
s #1f o1 eaiq A femiwar g7
FaT FOHTT T AT AfA §, w@y EW Awe ?

TAAT &0 ARY, A1q &N fF Ug FLAAv
fager gu1 34T ¥ IRET TATAN T A9
T au-aEr faal & wrq FPEAT X
qRA( & | AUHT F AT AGiE WA TAE
g€ or I8 fawtar €49 fF o 29-
Fuf 3@ &1 AwARS W|WE fAu Ak
Frdrmd 7§ 39M F fag qragsw g T
arfedi &1 axiT a7 fear war wfge )
afes ons zw 3= & & 37 onar Frw0f
oY qrETEy AT AE AEa @1 e
wifeut qrreaw o et 7 awd s @
&\ safee o wrder @ fFew am w0
wga &7 & fau o W frum s aa
# 3aaT wTg & A0 WA FOG AT

=rfg

a% Afafaa & a7 71 A W
s ¥ & wigar § fv & i
§ o a1 Sramfer Avaradra w1 femr
wren & I&H A aga o =wifwat st wfar
g @t zwafesli & wre agr 97 wa fe
wRT W g wravaifer Awmads #
w2 wfiare § Afed ag aa famgw
awa & | & s g fe o owr A aiw
uwT X a1 fwam & afr 8o wfawa 9w

gamdrs & ferdzir &1 w@ SAwr 9
A9 T3 AT HFET 7 OF OFE § O
oFs I fam oY sa® GoegeeT § 7
JARN FA TAT § W I FEqr FY qA0Q@
&\ %@ 39 At &1 oy g ofrarET e
qET 4T WA [0 7 FAFAT IAW H
FAFI i A7 GrR-GEY aawfaar § ag
UATHTE & &0 @wg gEAT % T
S avear # ug wEr wai § fE Feew
gaqtaa fea 7 faq %a g v & wite
IAFT A FTE T & AT T TN T FWTEY
2| WA AUFR 5 ug w4 fvar g fE
gzaA v A faaz faar w0 w@r & IESn
ot aure #7 faar ara | fergem & el
9 § TEr qraEn 47 fad wgnre
T & fo4®0 AETaFT A IATT AT KA
qar g AT 9% arAAx w9 39 f@z
F( AEIGT &1 ATA KM W CAT R | L ARTT
qTE T & 44T A7 A T & | gAAG
q i@ g fF T 41T "I sy
saigr @1a W7 fxr 9FT & gFT
ard qi¢ ®1edzged ardy a3 @, & a7-
e FEw fE Feew a1 §1 A 6 AF¥
7 oF ez dt aTdY AT ST a AN
qrad a7 Afgard, q@ fe adi a€ ®
qts §, demw @€ @r A faw s AT
FTaw &Y AT F1 F14 SaE AT

WA H & 0% aiq 79T ® qEOAH
FEAT AEATE | A3 HIE A0 L ATA A
ARYT 7§72 waTqz & FAG w1
0% TIETT I (RAT 41 A1 g AT KT
g & Ay a1 dr-Z 7 dr-qq ¥ faw
WA | §ET ATEA # w31 a1 Ty s AT H
wa R ) RS miga T W MU A
& 378 wgar wgw g f§ 4g wA aga
qoAt wim ¢ fop dr—z & fi-am w7 fam
wra | gad wiafaa mage @ & faan
gamT, 4-5 feamiRT 9T 0% IT-AM
FTHEY & | T gy § 7H rdar d fw
IW WA IeATT BT AWYL H owiiAe
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fepar S AT ATIGE # wer & AR H AT
1 o wpfrad faedt § ag ardr agfaad
et & o A7 @t 7@ )

o ® & saa s T fE IR
Wz ¥ orU AT qF dr frwn W E mTAA
<&t wf § Jaw awar 7 e frar §
far<ty quF HY FEG( ST F T, THY ITAT
¥ gu, AT qW AT § QAT A
fara T for STTHT TRATE IAT E |

DR. MAITREYEE BASU (Darjee-
ling ) : Mr. Deputy-Speaker,  Sir,
there has been much discussion about this
Budget, whether it is a socialist Budget or
not. Much ground has been covered on
that particular issue, 1 do not think 1
will repeat anything that has already been
said to a very great length on that,

Of course, we had expected something
socialistic in the Budget. But we have to
find it. Tt may be called a very weak
attempt towards a welfare budget but,
certainly, not a socialist budget. About
the good intentions of that party which
has been split from the original party for
having a socialist programme, an astound-
ing statement by the chief of that party
which came out in the papers that he will
support the Swatantra Party in Gujarat
takes the breath away and it takes the
bottom out of the socialist approach.
This is a thing which is most astonishing.
On the one hand, in Orissa, the Swatan-
tran coalition Government is being toppled-
1 do not know whether it is bzing actually
toppled or not; 1do not want lo go to
that length but there is some possibility
of having another Goveinment and, on
the other hand,in Gujarat, the Swatantra
parly is going o be supported by the Con-
gress (R) is most  astounding. That
makes us really rather doubtful about the
real good intentions of ruling Congress par-
ty, Why T say that & weak attempt, a he-
sitant attempt has been made for a welfare
State is that there are provisions for pen-
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sions, contribution to provident fund
and infant-feeding programmes and all
that. 1don't say that this is really a
socialist budget. Actually speaking, those
who have studied socialism a bit, would
not take these things, these attempts as a
socialistic approach. What *socialism’ is
has never been discussed properly in our
country. That day, Mr. Dange, a post.
master of socialism, has tried to explain
what ‘socialism* is in very simple terms.
But we also know, most of us in this
House, know something about ‘socialism’
based on Marxism. As it is interpreted
by Mr. Dange, iti s the dictatorship of the
proletariat and complete control over the
means of production, But he has not
mentioned that this particular approach
to socialism means a belief, a trust fulness
in the theology of violence, This theology
of violence is being preached. whatever
you may say.

SHRI SHASTRI
{ Patna ) :

RAMAVATAR
Not necessarily.

DR. MAITREYEE BASU : It may
not be according o your ideas,
He has also not mentioned anything
about the dictatorship of the proletariat,

Weare all either taken to the fools
1o be not  able to understand
anything. He did not mention anything

clse. He said that means of production
should be controlled by workmen. But
he did not mention anything about the
margin of profit, the margin in the indus-
try and how itis going to be ulilised and
to my mind how this margin is going to
be wutilised is the main thing in socialist
economy. That, of course, Mr. Dange
certainly knows much more than I do, but
that was not mentioned. The question of
production | have already mentioned but
the margin of profit and the utilisation of
the profit and the margin isone of the
most important things, We all know
what we want from ‘socialism’. It is not
to have a theology of violence and with-
out a human face. Then if sociali sm with
a human face is acceptable 1o us, them how
can we achieveil? Whether we can achieve
it under these circumstancesis quite ano-
ther thing. Bukharin said that queuing
should r.ot be the way of life. And he paid
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for it with his life. Dubcek said. let
socialism have a human face and he has
been eliminated by the heirs of Stalin,
Taat is why we are 50 nervous about the
meaning of ‘socialism’, How isit going
to be established and what is the means
by which it is sought to be established?

Nothing has becn.really mentioned in the
Budget about employment and we know
that Government is thinking of automa-
tion, They are thinking of high-grade
machanisation, They are thinking of
containerisation in shipping i ndustry, All
these things are going to affect the coun-
try which is already overburdened with
over population. These things we have to
take into consideration. When we think
of the individual, it must be recognized that
an employed man costs less than an une-
mployed one, Employed man produces
something whereas the unemployed pro-
duces nothing and is costing the society
more. This isa thing which must be
understood by all. When you introduce
automation, when you introduce highscale
for mechanisatio nand when you introduce
containerisation, we have to think
deeply of their economic impact.
All this time we have been bringing in
all the very big machines and equipments
for machanisation of the coal mines and
spending so much money 1n the foreign
exchange. Even-forty-five per cent of
that money is not utilised. It is lying idle.
How can you have socialism? How can
we think of socialism? How can we think
of any growth in the country? But yet all
these things are going on.

Mr. Asoka Mehia always speaks ina
language which we common people cannot
understand. But this time he has spoken
in alanguage not so absiruse, We have
been able to understand better. He has
blamed the Prime Minister for splitting the
party for a marginal gain in the Budget.
He was formerly in the Congress and he
want out of the Congress and with his
comrades of the socialist party he formed
the P.S. P. He split the P. S. P. and
came to Congress again. And now heis
splitting this party. He is a master-splitter.
When he spoke of the Prime Minister
splitting the party, I was wondering as
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to how it is possible for Mr. Asoka
Mehta to mention such things. He should
also tell us how he has benefited the
country by his devaluation. Calcutta
port had a World Bank loanof Rs. 25
crores before devaluation. Well, after
devaluation it immediately rose by Re, 11
crores and today, afler so many years of
paying back loans, bit by bit, it is Rs.
29.6 crores and it began with Rs. 25
crores. And, after paying back for several
years, it is now at Rs. 29.6 crores. So,
this devaluation has bsen given to us;
given to this country, as a present from
the great economist, Mr, Asoka Mehta,

1 would not like to take any more of
the time of the House, as [ have almost
everything that [ wanted to say. But
there is one important thing that I must
mention; and that is, about the berder
regions, about the securily of the border
regions of the country. So as for Bengalfis
concerned, everybody is interested in Ben-
gal excepting the Bengal Members who are
sitting mostly silent. Perhaps, because the
tragedy is too greal, the situation isso
tragic in Bengal that Bzsngal Members
cannot take it lightly and cannot make a
gallery-show of it. Therefore they are
silent.

Now, these border regions, | must say,
should be more well protected; more rea-
listic view must be taken in regard to all
these matters. | have given a programme
or a plan to the Prime Minister and
to the Home Minister saying that a con-
siderable section of our people in Infantry
especially is Nepalese-speaking. The bor-
der regions are full of Nepalese-speaking
people. The lingua-franca of Sub-Hima-
layan region is Nepalese. So, why cannot
we recognisc Nepalese language and
includeitin the Eighth Schedule of the
Constitution, so that, without spending
much money this border security of our
couniry can be enhanced? Thank you,
Sir.

st . w. fifemr  ("war) : IeEw
"EITG, gATL § 9 NYH HAAT § I
oF wfgar faw wely & grer ww faome
W AT qAT TRA g B awE A
HHTT ¥ T W FEow AT aga
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[y 7o 7o ﬂﬁ?ﬂ]

o ¥ ag @A Ad s AT
Fag 9qw Toic @ fgar & fwe
A9 W AN ¥ I4 KA AT HIET
awz ¥eqq fear &vd 41, FfEa 38
AT T AW IR@ qE gan ar fw
7 ¥y fFar wia o vaq afFem
d¥e & fard oy q7 w1 wgifEed
#1 waga fra w1 wEwem #
AT AT IW H g oA A; WA,
Ak wa & gw wwz gu, TAW wid
aF #ff f& FaFemor @Y wraAr &
ATE FATT WAIF Q| HAT I ARG
iA@Y awe § faedr @, @w-
derar s qidvieA ® weaw 39
WG THE 9 AL HOF@O 9T

™z ¥ gw za@x F fx oEwidr www
A 7 raeeiiAAr o) ardeAar @
wHEg gerA frar &

e WA gHr  faiedc wrEmn &

HWATAAH] & GAT &, 7 T@ ATATTA
w§ aqi & 9= w1 wr &, A1 IAH
sa SEEAT ug ger Fvar g fa
§FE@ @A FT FAAT AT FAT H
HAT ZIT FAA F N ATHA € AW T R
ma ¢ v wodi e ol & w1 wAT
Y F | AT W FAWE, AT, 91—
Tt ® fae aredt gfaarsi € fowar
& - IH &1 99 AAT WgizAr A
YA AAZT 4 GTT AT F WWA  HEA
fear &\ srnfrs &= @1 a1 @@
&1 &7, §fq & dx g1 w1 "
aarqr &1 da, ®if off Gar #¥ @
It At g, fom &1 W awz A A
e g osvar faw & Amew # aw-
sl #Y WA F T adr g

dff gwrr 9w wwma wW g, W
fac a7 & wwwT w1 @ oA
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WA ¥ W1 AFfET  FTAT wrgAT F
Heq g2 AMATET ¥ TEN-, WL IAE
a1z A, wrhr FAfeE @ & 3@ #T
1,76 g7 Fafm wfw § ¥ 66 gAY
i-drq odr #, fea ¥ aw-mgeTE w0t
wrar ¥ dxr @ @ "o ez AW
F @ w7 gwfg & fagew, SaT
feez, 371 2 f& weor wiw & =t
sqir F7-arg wfq @ f& @zt 97 92
fafaas av-drzr srarfos 7wd Ivoew
g wwdr &, ¥fga oy feafs o7 &
fg @@t Faa o fafqgy wa-fres awé
dr @ o 2 afr ¥R ww
TH ATE TEM F, Al Weq wIM A
FH FTA-REE] 39T BT AFA £
gh Za & FIw owT AFA F

SET A% AAETA 1 OAETRY O#,
T-FTEATY AT TAEATA AT FIE FT
HEg WIW FT W & A TG ¥ AFTEA
# gmm@E ¥ 94 7 faega w4 qar
fuwaar & 1 iz fgaia Am 57 gav sa,
a1 wer wAW F1 47 aF gy fAmiw A
fao =swan 75 @ wqur  wfa-faar
o T gqt &1 gare F fan ¥
4sarq sqar sfa-faan foem &1 o
F=drg ®7FT ® AU framA g fFaw
9EN § JIAT4E F ATAAT & WAE &
Froor 1 e afcfeafa dzr @ v § =%
v OFTH FT FUT FT| gA ugl ®
wifzqrdr & wFad; ga gfaamE
® graam #1 wgfaer & g
T g w6 & e FENT -
FT I ARAT &1 w7 fAw weg wIw w
graa-areAl & fagm % fau qafe
qa( faeen =fgo

M ARG § WWAG wwE T
FYHTN JUN & T 7w faw
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w5z f&7 | gragww I Y AT ES
AT weg faadt @ &, Afendma
#% @t @ faga-wifas st & g
YT Afqwr F I FE E, ITHY
ITAT AT 9T W | 7w 2aE g fE wgrus
¥ oF qrae-aw ¥ fAw 2250 897 F7 wF
foerar &, afes e 3w ¥ agAR IR
7 UEmEa A% §Ta oF qETHE ¥
T 750 wvar fegr mar & e ad 77 &
fr = &'%1 oY "< & a1 98 W @ e
77t 1 afefeufa o6 & fF 750 597 9%
TET-AR e A frmr @ owwar
9 3 wfafea ox favig amaz & f&
ey w2W A R ¥ gra agaAry
W7 @ e #1250 weam  wfa
orET-An faar WAt § 1 WT aTerr &Y
AT A a8 T AT £ 5 A w7 wsai A
qafaa faws s7n W@ §, dfew ag
A TEE 7 A wrn # fF 0w amreew
F fam wgrg @ odr 2250 T famr
I A qEE T R 750 wq@v fEmr
W wead TH A A1 W ¢ fr e
S3M 4 UF ATCH Sfq qrEaegw 1250
T R FAT AT/ 750 w9gr Frar wwar
# 1 wifaT eaws 41 g @ SR
T, |1 OF &1 930 & 2( ML} J, TH TH7C
¥ WawrT T T w10 £ 7 agmaT W
T EATC ITACAR §—- G 4T WEA W_W
# |F & wurar gfAze § | avEEYT & awrt
afa Al & o GAT w9 g fear amar
g- 38 #1 faoste wvee gra gev
arfgdr |

Tafy 1 wi, 1969 ¥ Fqd f9-FdT
drer s g1 ok @, AffT wew wdw ¥
oY aF FISAT FT HTHTC A AT A g
2, foast 9o w107 ag & fiF avorT WAt
7 wer w2W & fou o1 ww weafa
% ag A KT | AOHTC W AT F @y
amar § 7 ag fug? go owai & s
¥ FTLT HEAT IAT gAY § #T ¥E w9
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awm & fafaw ool & sa8T A gt
g e gn 2w § fr 3w w1 aqfem
fagra 7ft @1 @ @ §, afew wwgwa
Tgar W= o1 @ & 1w fag o frde
& fr wer w39 9@ froy oo &t arear
¥ faesra 3 wavar Gav frar omw it
gramara-aaal ¥ frea e &9 are
e ¥ forg fad am ary w4 wifz &
qeew ¥ o aYen swagre feam o @
2, 38 # @ew fear w7 AT IF R A
o7 Trogt oY A O wer & Wy | 9fw
¥ arc Amg anfenr & fFam &
fagz gu wsat v sfus faefra agraar
&1 Ay, 39 faq wvr wEw & wnr ¥
FTET AT 2 ¥ AW A Ay @ wHLEA
#t gx frar wrd

WA A TAT g qATE, I
ogT AAZ T FAT I Y feur mar
Y Jore weay faar amr &, faaw aro
aw 7 marrn A, fafaw ot ot st
FdT frarf &1 drzq A vaarr @
AT F71 A2 FTA W sqaweqr fF 78 £
Wz # Aafre g7 § s oFQ
i wHwfEl & fg dmrr o sy
#t wf ¢ A fir oF gagdm s k)

qEN g AwrAr & arfr o e
FHTT ¥1 Afaat qra Faw a2 wVw-
T30 &1 & wraeT qgear § AfeT  wER
dar A4 § 1 X9 ¥wz A gy wreor €
wE R e 45 fri & @2 framl @Y
ara & fearal, w1 fader gfead Ioee
wY oray | & wwwar g fEoAT A ¥
wire faemmy f g wfa & afes &
wfa® wraan I571 /%7 |

wrw ¥ q@ e fear b dw ¥ fa
4 wmwr wrnd § W & @A w
G AT |
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SHRI R.K. AMIN (Dhandhuka): Much
has been said about this Budget. Most
of the important points have also been
discussed. My job is now to fill in the
gapsin the discussion,

MR. DEPUTY—SPEAKER : He can
continue tomorrow, We will now take up
the half-an-hour discussion,

18.24 hrs,

HALF-AN-HOUR DISCUSSION
CLOSURE OF INDIAN BUSINESS IN KENYA

SHRI R.K. AMIN (Dhandhuka) : On
a careful perusal of the answers given by
the Government on the 25th February in
reply to Starred Question No. 65 1 find a
good number of mistakes committed by the
Government. These mistakes are either of
the commission type or omission type.

Let me take up first these mistakes in the
reply. . Replying to parts C and D of the
question the Minister says that details
about persons likely to be affected by these
measures is not available so far. Tt is
surprising that when this question has been
agitaiing the minds of our people for the
last four or five years, he says like this.
We knew that as soon as Kenya became
independent such a thing was going to
happen and the process of Africanisation
was bound to come very soon and if it

camg, in its wake the conditions of these
people were bound to worsen in several

ways. Was it not, then, the duty of the
Government to get all the information
about their difficulties, about their condi-
tions ? Shquld they try to obtain informa-
tion and give it to the House ? Government
could have got that information if they had
taken the trouble. Why it is that they failed
to doso?

In the paragraph same the Minister says
that our High Commission in Kenya is in
touch with our nationals and necessary
steps to safeguard their interests will be
taken as far as possible, These are vague
replies. We do not know what the Govern-
ment mean by ‘our nationals’. Does it
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mean people of Indian origin or holding
Indian passports or all people of Indian
origin? Will they tell us what they pro-
pose to do to protect their interests?
Nothing has been indicated in the reply.
They say that the people of Indian origin
in East Africa and Kenya are facing cer-
tain difficulties, What are those difficul-
ties? These difficultics have not been men-
tioned by the Government. Itis no use
telling us that certain difficulties which are
there will be removed in a certain wayin
a certain time then, sir, we are left in the
lurch. In the same reply they say that
the policy pursued by Kenya is not discri-
minatory inasmuch as those measures are
not taken only against people of Asian
origin but against all aliens and non-citi-
zens. | fail to understand the desires of
our Government to stamp discri minatory
measures as non-discriminatory. Do they
know that people of Indian origin who
had taken Kenyan citizenship are prohibi-
ted from entering certain trade and con-
ducting their business in certain areas dec-
lared by the Kenyan Government? [ am
not lalking about persons who had taken
some oOther citizenship. Tt is just like
what South Africa is doing, itisin viola-
tion of the human rights convention of the
United Nations. [ can understand if the
Government does not want to speak about
it simply because you cannot do anything
about it and you are not going to wage a
war against them. But what is the point
in saying that itis discriminatory when it
is discriminatory. Ithurts our own people
and puts them in jeopardy. The Govern-
ment of Kenya can say lo people of Indian
origin : Your own Government say that
these are non-discriminatory; how then can
you say that these are discriminatory and
complain against these? Ido not know
whether our Government knows that there
is discrimination against Kenyan citizens
of Indian origin.

In the same reply the Minister says a
large majority of them are British passport
holders, technically and legally and are
under the control of the British Govern-
ment and so the Rritish Governmant are
not fulfilling their responsibilities properly.
Have we nothing to do with
them ? It is on our advise that they
accepted the Pritish passports; we cannot
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leave them in the lurch. [should like to
know whether the Government has decided
to act as the lender of the last resortin
respect of these persons who had taken
British passport. Can we not hold our-
selves ultimately responsible for their light?
Not on humanitarian grounds; that you
can do for Czechoslovaks and other people
in other countries, But these are our own
people; their fathers, mothers and grand-
fathers were born here, Should we not
do for them?

Let me go further and refer to one more
point arising from the answer given by the
Minister himself. He says that no report
has come to us from the members of the
Indian delegation. Huas he ever tried to
ascertain whether on the eve of the depar-
ture of the good will missions of the
Members of Parli ament when they met the
Foreign Minister-(Interruption) | was there;
1 was one of the Members—have you asked
that you are required to submit a report?
No, sir. Haviig come over here, has the
Minister asked the Members to submit a
report? No, Sir. Has he even asked the
convener of the Committee to submit a
report? No, Sir. Has he even on his
own initiative asked us to meet and report?
No, Sir. It is the Members who them-
selves have said that we would like to meet
the Minister and convey to him certain
difficulties which the Indian nationals are
facing there and to impress up on  him the
steps they should take in this regard.
Otherwise, the attitude of the Government
was unconcern and indifference. Are they
going to maintain the same type of attitude
even after hearing the plight ot the people
in Kenya and East African countries? 1
would like to know,

Then, this Gevernment, also in replying,
tried to evade certain questions. There
are one or two such questions which they
tried to evade. When it was asked by one
of the hon Members, **Why the Govern-
ment is not trying to ask the Government
of Kenya lo reciprocate by opening a Con-
sulate over here? No reply has been given.
I want to know whelher the Government
of India has ever tried to ask the Govern-
ment of Kenya or to persuade the Govern-
ment of Kenya to open their Consulate
over here. Further in the reply, the

Minister said ‘*that in this matter we should
not give the impression that the citizens of
Kenya are really looking to us for any
kind of protection.” If wetalk of discri-
mination which is resorted to on the people
of Indian origin in Kenya who have accep-
ted Kenyan citizenship, if we talk, he will
say as if they are looking to us, Suppos-
ing I talk about the poor peopl e and point
out their plight, can anybody say that our
poor people will come to me and say,
“*Why do you talk about us? If you talk
about us, the does which we have been
receiving from the wealthy people will not
be given to us." Can they say like that?
These are various mistakes which have been
committed.

Now, I will come (o the questions, impor-
tant questions which have not been
answered and which have not been raised
in the discussion on that day, The people
of Indian origin could be diviaed into
four parts; Those who are havirg Kenyan
citizensnip; those who are having the British
passport; those who are having the Indian
passport and those without any passport
whatsoever. May | know whether the
Government is going to take any steps in
order (o see that the discrimination is not
resorted to in the case of the people of
Indian origin with Kenyan citizenship?
Secondly, regarding the people of Indian
origin with British passport: they were
asking for dual citizenship because they
wanted a facility that the moment they
liked they can surrender the United King-
dom passport and again get the [ndian
citizenship; later on, when they can have
an entry into the United Kingdom, they
can get back their passport and go to the
United Kingdom. That sort of facility
asked by these people time and again has
been denied by our Government .

To a question such as this whether they
have agreed to give that sort of facility to
British passport holders. the Government
did not answer, Only we have heard some
news inthe Times of India given by our
ex-High Commissioner in Kenya, thatis
our present High Commissioner in the
United Kingdom, Shri Appa Pant—wherein
he says that such people could surrender
their British passport but if they later felt
that they should get back to Britain, their
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passports will be given back to them. It
is exactly the concept of dual citizenship
which these people were asking, which faci-
Ity United Kingdom has given them, about
this we got the news from Appa Pant but
our Government does not tell us anything
about it, whether the words spoken by
Appa Pant are really the policy of the
Government of India, Are you going to
stick to these words? If so, in what way
are you giving this facility to the people
of Indian origin holding British passports?

The second thing is, when they were
asked over here, what steps have you taken
to see that the difficulties are being removed.
the Government says, ‘‘We are taking
steps”. But no steps were taken. Some-
body asked whether the Minister will go
and discuss the matter. He said we have
no intention to send the Minister. It is not
from the Minister but form Shri Appa
Pant that we heard that in the meeting of
non-aligned countries at Dar-es-Salaam
this issue will be taken up. Are we
going to take wp the issue and if
8o, what would be the terms of reference ?
What is our stand going to be in this
regard ?

In regard to the third category of
people who are of Indian origin holding
Indian passport, when they come to India,
they are put to a great deal of harassment.
There is no information given to them as to
industries in which they can establish them-
selves. Now, you have buill the Kandla
port and for the last several years, it is not
being developed because of the lack of
encouragement from entrepreneurs. Itisa
free zome area. Most of the people living in
East Africa come from that area. Why don't
you say to them, “‘The Kandla port and
the surrounding area will be let to you as
a free port and free zone area where you
may bring your capital, develop your in-
dustry and have your trade as in Mombosa
and Dares Salam 7" If you do that, they
will come bag and baggage, machines, mw
material, skill, et¢. and establish in that
place their owm Import and export trade
and they will see that the area flourishes,
Bot oo imagination has been used by our
Government to do things, because they bave
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not applied their mind at all to this
problem. Will they do it and act on this
suggestion 7

Now, in Africa people generally kept
their capital in the Bank of England in
non-resident accounts. They get 10 to 12
per cent interest on their deposits, which is
being added on year by year. Why cannot
the Reserve Bank of India give that facility
of holding non-resident accounts in India,
get that foreign capital from thosc people,
give them 9 orl0 percent interest or whatever
is possible and get that foreign exchange for
us 7 At present Government is giving so
many incentives for earning foreign excha-
nge through exports, because they consider
it a valuable thing. They give import enti-
tlements on which 175 per cent premium is
carned: S0, it costs you so much to gel
foreign exchange. Will it not be cheaper if
you invile those people 1o invest their
capital in the Reserve Bank, give them a
little rate of intcrest and get your foreign
exchange ? Al the same time, you will be
helping them also. Otherwise, like the
refugees from East and West Pakistan, they
will come here bag and baggage and we will
have to face that problem.

They have their capital there, but when
they come here, they are not allowed ito
bring that capital with them. They are
allowed to bring only Rs. 50,000. Why
don't you form some trust investment Cor-
poration with the understanding of the
Governments of the East African countries
in which these people can deposit their pro-
perty when they leave that country ? Some
70 or 75 percent of the value of their
property in terms of rupees can be given to
them and on a governmental basis, year to
year you can settle your accounts and dis-
pose of the property as and when it is
necessary and possible. U. K. has given
similar facility. Why not India do it ?

Your trade and commerce sections and
educational centres in those countries are
not strong. People require facilities of this
type. They would like to send their children
here for education. Will you streng-then
your Embassies by appointing very high
calibre ambassadors who can look after the
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interests of these people of Indian origin ?

Will you strengthen your trade, commerce
and education departments in the embassies
so that more and more facilities are avail-
able ?

SHRI HEM BARUA (Mangaldai) : Men
and women of Indian origin in Kenya are
cither Indian citizens or British passport-
holders. It is said that when China aggressed
on us and Pakistan aggressed on us the men
and women of Indian origin in Kenya
collected funds for that and gave those
funds to the Indian government. [ would
like to be enlightened on whether thisis a
fact.

Secondly, when Kenya becamc a Sove-
reign State the British Prime Minister at
that time said that the people of Indian ori-
gin in Kenya would have in Britain their
friend. If so. may I know whether the
Government brought the miseries and mis-
fortunes of the people of Indian origin in
Kenya to the British authorities ? If not,
do they propose to bring the miseries and
misfortunes of the people of Indian Origin
in Kenya to the notice of the British autho-
rities during the next Commonwealth Prime
Ministers, Conference, which is scheduled
to be held in Singapore very soon ?

sit ofw T (76r) . SITemw wERq,
gty argw & ffqar FFEw 7oA
mary ;Et % IsTAT Y, IW o fAw A
I9 F1 9UATE AT E | TEA W TH HAT
9T g9 AN CH HEA H AGH ¥ A6 & |
Ffar §17 W FT W ANG AT g
2, 39 qv Az 7 Oy off wrATET @
g, agwT g EEm wE Y WA Fifaan
T T, FifAar qaTETT ¥ AE F w76 0
I+ AmmE ¥ faa A wmor s o
a0 T g WY, AT AW w guwfAa g
qTT, I@ 9T qET 1A wwi gk dv o F
arAAT Wmgen g f gara o g wEaA
gl 9T, W1 IF A vt w1E eforafea
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qeTe, aifosg ¥ Qa ¥, qari-feram &

#, faar FTFT T ATF 7 WrAATfAgl
¥ |74 g1 W - ¥ WA 1@ gAY §
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FAT G- A0 IT TA HHG WA
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T w4 1 3w fawas & fAy £
Faq T2 7
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g FT F1E 0T WOFT AT 7 fEar
mar g ?

it Wrwg W@ (ateara) o & WA
AgEa § araar wrgen g v aefia s
&AM 7 GAT JFC F  MLIGHFT
T ARG ANRIHCOT F1 A weqa+ foar
qr ar w@f ?

fafaw qff stfiay 2w 7 amoT A
JaTel & oE AT & FeerET fEay
ufearf A= & &R ax AT swrE T

feamrc 1967 ¥ ffaq ARdm a=
& &l & #rfrar wigar e 7

g wew gu wfaat & a¥dqq 7
grafua sfafafagi oo ssa ol o
fara<t & saYr Far § aar war frof fear
T 7

I AHAA & FEEAEY U HEA
Afaaea gra” @A W afwfa &
IHT FHETHI & qaTaTA & e war freed
fear st w1gifaa fear mr ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{ SHRI SURENDRA PAL SINGH) :
Mr. Deputy-Speaker, Sir, this subject of
the problem of people of Indian originin
Africa is a hardy perennial. It has been
disscussed on the floor of the House on a
number of occasions and the entire back-
ground and how this whole problem
cropped up has been explained to the
House on a number of occassions. Hon.
Members are fully aware of it; so, I will
not take up the time of the House in going
into the genesis of the whole problem.
The Members already know this.

Briefly I would like to say this much
that soon after their independence practi-
cally all the East African countries, parti-
cularly Kenya, adopted a policy of Afri-
canisation; that means, they wanted that
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all their trade, services. etc. should
go into the hands of their own
nationals and should not remain under the
control of forcigners. This is a policy
with which we can have no quarral. 1t is
a very good policy and we never spoke
against it. Whenever we took up this
matter with the governments of East
African countries, we merely told them
that we had no quarrel with their policy
asitis, that their policy was probablyin
their own national interesi and they had a
right to pursue it but it should be imple-
mented in a humane manner, that it
should be followed in such a manner that
it did not cause undue hardship to those
people who had been there for generations

and had made a very valuable contribu-
tion to the development of those countries,
On that point they have always given the
assurance that as far as possible they
would see that no hardship is caused.
This is what they have told us.

Now, this is a problem which has two
aspects. Oncisthe legal aspect a1d the
other is, what 1 may say, the moral or
the emotional aspect. The Government
of India has adopted a policy which does
not lean too heavily either on the one or
the other. We are trying to stecr through a
middle course for the simple reason that
if we adopt any one of these courses as
instruments of our policy, it will either
cause difficul ty for us in our own country
orit will cause difficulty in the African
countries. We cannot take a merely legalistic
attitude and say that these people
are of a different nationality and we have
nothiog to do with them;, we wash our
hands off them. [If we say that, it will be
very unfair on our part and, naturally,
we will  be condemned by our
own people. On the other hand, if we
interfere on their behal f with
the local governmenis. they will turn
round and say, **You are nosy Parkers;
you have no business; why are you inter-
fering in our internal affairs?” There-
fore we have to take a balanced attitude to-
wards the whole thing and adopt a middle
course whereby we can be helpful to
those people and the problem can be
solved properly without causing undue
hardship to people of Indian origin.
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As the hon. Mover of the discussion
himself said, people of Indian origin in

Kenya, fall under four categories.
Firstly, there are those who are Indian
citizens whose number is roundabout

4.000. Then, there are people of Indian
origin who have taken Kenyan citizen-
ship and their number is about 49,000.
The third category is of those who are
holding British passports. This s
the largest block; their number is
roundabout 82,000. The fourth category
is of Stateless persons, that is, whose
nationality has not yet been decided.
Their applications for citizenship are pen-
ding and are being considered.
No decision has been taken on them by
the local government.

In regard to the first category, Indian
nationals, I have said it before and I say
it again—we do not have to reiterate it
that they are the Government of India's
own responsibility. They can come back
to India whenever they want to. Ewvery
kind of protection is being given to them
by our High Commission.

With regard to those who have taken
local citizenship, the question is whether
any kind of discrimination is practised
azainst them either by the local government
or by the local people. We have taken up
this matter whenever we have received co-
mplaints  of that type and we have been
assured on several occassions that in their
policy or in the implementation of their
policy there is no element of discrimina-
tion against those people who have taken
up Kenyan citizenship, irrespective of
their race, colour or origin; they are all
treated on equal basis. As far as the
Government is concerned, this is their
policy and it may be implemented hon-
estly and truthfully but in actual practice
there may be some discrimination here
and there.

This, of course, is bound to be thare.
We cannot cradicate it overnight, But
so far as Government policy is concer-
ned, it isvery clear and it is helpful,
They do not wish to discriminate between
one citizen and another. 1 will deal with
the other category of British nationals
later. They are the main source of the
problem and trouble,

As regards the Stateless persons who
are nearly 8000, they are persons who
went to Kenya a very long time ago
either as children of their parents' pass-
ports or without any documents or their
documents had been lost and they never
subsgquently applied for registration for
any kind of nationality. There are others
who had migrated from Zanzibar in 1964
when there was a revolulion, Many of
the people there got frightened and scared,
qQuite naturally so, because they were badly
treated and they went to Kenya. They
are also considered Stateless penple
though they were holding British passports.
The British government withdraw their pass-
ports on the plea that the Revolutionary
Council had declared all those people as
Zanzibar citizens and not British citizens.
They are now actually Zanzibar citizens and
they are not willing to go back to Zanzi-
bar. They are staying in Kenya and
they have applied for iocal citizenship and
their applications are pending. We have
requested the Kenya Government
that they should consider their cases
sympathetically, and we have been assu-
red that this is being done. The delay is
there but the matter is being pursued,

The last category is of persons who are
holding British passports, who are of Indian
origin but by domicile they arc Africans
and by notionality, they are British. One
point has been made that, at one time, our
High Commissioner in Nairobi advised
these people to take up the British citizen-
ship. There appears to be a little mis-
understanding on this point. The actual
position is that these people were advi-
sed by the High Commissioner to take up
local citizenship and, as at that time Kenya
happened to be a British colony, the
only citizenship or nationality that could
be acquired at that time was the British
nationality. We never told them to take
British passports. We told them. «'It is
better for you, if you want to live in
Kenya permanently,io take up local citizen-
ship and to identity yoursell ccmpletely
with the aspirations and desires of the local
peopleand that *‘you merge yoursell with
the local pcoplc and make Kenya your
home and that, you should take up local
citizenship.”

This was before Kenya became indepen-
dent. The advice given by the High
Commissioner was 1o take local citizen-
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ship and, at that time, Kenya was a British
colony, Now, | agrec, that even though
they are holding British passports, we
cannot say that we cannot do anything for
them or we should not help them, when-
ever they are facing difficulties.

As the honourable House knows, we have

done everything possible (o help them when-
ever they are faced with difficulties. As the

HousF knows, in Kenya, they have passed

certain laws makingit difficult for them

tostay in Kenya. Then, there is the

Commonwealth Immigration Act which

was passed by U.K. in 1968 and that has

made difficult for them to go 1o U. K. All

this has made the problem more difficult.

We have told the British authorities that

itis their moral and legal responsibility

o give all  facilities to  these
people and to safeguard their interests,

We have told them that if they want to
go lo U. K., they must have free entry.

But U. K. also has takena view thatif
1h_cy allow these people 10 come freely
without any kind of restrictions and phased
programme without any control, it will cause
certain  social problems in their own

country. So, they want these people to
g0 in a phased programnie  and noi

inan exodus form in large numbers,

We took up this matter recently, in
January, 1970, with (hem and we told
them that the quota which they had
fixed of 1500 heads of families per year
was inadequate. During the last two
years, it is quite right that there has
not been a rush on them to admit many
people. But I understand, in 1970, the
situation will become worse., Quite a
large num“zr of people will not be getting
their parmits renewed and there will be
difficulty in carrying on trade. We
have requested them that they should come
forward and increase the quota. That is
one suggestion which wc have put to
them.

19 hrs.

The second suggestion was that if this
was not possible, then at least they should
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liberalise the definition of the word ‘family’
in order to include some near relations of
the family like nieces and nmephews, etc,
so that more people can take advantage of
this and go to UK, Both these proposals
have been turned down by UK. The third
proposal which we put forward in order to
help these people was that the unutilised
entry vouchers which are given to non-
African Commonwealth citizens and which
remain unutilised every year, should be div-
erted to Kenya so that more people can be
accommodated and enter UK. Last time
when the discussion took place, we were
told that they would give their utmost
consideration to this suggestion and would
try and see if they could accept it,
Recently though no communication to that

cffect has been received by us, 1
understand that on 12th March Mr,
Callaghan made a statement in the

House of Commons to the effect that they
will not increase the quota nor will they
give the unutilised entry vouchers to these
people because Lheir intention is to maintain
the previous years' immigration level that
is at about 36,000 and not 1o increase the
entry vouchers. Their previous level of
immigration under the Commonwealth
immigration system was round about
36,000, They do not want this number to
incrcase. They do not have the intention
to maintain the actual quota of 8500 heads
of families per year from the Common-
wealth countries. The utilisation is upto
the extent of about 507{ only, So nearly
half the vouchers are left unutilised. Even
these are not made available to the Kenyans,
Our efflorts arc continuing and we told
them that it is their responsibility and we
hope.

sfy ofw o : fRT WY W9 FTHASEq
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SHRI SURENDRA PAL SINGH: As

regards facilities and concessions given to

these people who come to [India,
for permanent settlement we have
already informed the House on a

number of occassions. There are a number
of concessions and facilities that are given
to them and no harassment is caused to
them when they come to India, They get
customs concessions, They get import
concessions, All these are there, I need
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not take the time of the House in narrating
all of them once again. They are wery
liberal. As far as I know, there are no
complaints of harassment or genuine diffi-
culties.

Also with regard to remittances from
these countries, there are no real difficulties
in their way so long as the remittances arc
made through proper banking channels. 1f
the money is sent through proper banking
channels, there are no difficulties and no
restrictions, If the money is brought by
them in the form of cash at the time of
coming to India, to the extent of Rs. 50,000
they can bring with them and no questions
are asked as to the source of the money.
For the next 50,000 rupees, the second
slab, they have to show some kind of evi-
dence to prove that the money is genuinely
theirs and anything above that has to
come through proper banking channel, To
prove that that is their own property bank
certification is required, Then, there are
no restrictions,
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Then regarding investments, in order
to facilitate more i nvestment, I believe that
there are one or two schemes under the
consideration of the Finance Ministry, 1
do not know the details yet, They are being
worked out in such a way that they can
attract more investment in India from
these people,

Tthink I have answered all the major
points,

MR. DEPUTY SPEAKER : Now the
house stand: adjourned till Il a, m.
tomorrow,

19.05 brs

The Lok Sabha then adjsurned till Eleven of
the Clock on Tuesday, March 17, 1970/
Phalguna 26, 1891 (Saka).



